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 R223:
 LOK  SABHA

 Friday,  6th  September,  ‘1957.

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  Speaxer  in  the  Chair.)

 MEMBER  SWORN

 Shri  T  R.  Neswi—Derwar  South.

 ORAL  ANSWERS  TO  QUESTIONS

 Report  of  the  Committee  on  Delhi
 Sewage  Tank  Accident

 #1527.  Shri  Yajnik:  Wil!  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  the  report  of  the  Com-
 mittee  appointed  to  enquire  in  the
 Sewage  Tank  accident  that  took
 place  m  Delhi  on  the  25th  Muy,  957
 was  submitted  by  the  Cmef  Commis-
 sioner  with  his  comments  on  Ilth  July,
 957  after  consulting  the  Joint  Water
 and  Sewage  Board;

 (b)  whether  three  officers  of  the
 Board  have  been  charge-sheeted  by
 the  Board:  and

 (c)  when  a  set  of  comprehensive
 rules  and  regulations  for  the  protec-
 tion  of  the  lives  of  employees  work-
 ing  in  sewers  manholes  etc.  will  be
 formulated  so  as  to  prevent  recur-
 rence  of  such  casualties  in  future
 and  placed  on  the  Table?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  Chief  Commis-
 sioner  forwarded  the  Report  with  his
 comments  on  the  llth  July,  ‘1957,  As
 the  views  of  the  Joint  Water  and
 Sewage  Board  had  not  been  obtained,
 he  was  requested  to  do  so.  The  Board,
 considered  it  at  their  meeting  held  on

 the  I9th  July,  1957.  A  copy  of  the
 Report  is  laid  on  the  Table  of  the
 House.

 (b)  Yes,  Sir.

 (c)  The  Regulations  in  question  are
 being  formulated  and  will  be  laid  on
 the  Table  of  Lok  Sabha  in  due  course.

 Shri  Yajnik:  May  I  know  if  at  least
 one  of  the  three  officers  who  were
 charge-sheeted  was  specially  appoint-
 ed  by  the  Water  and  Sewage  Board
 to  be  in  special  charge  of  the  sewage
 operations  especially  in  view  of  what
 the  Modak  Committee  had  reported  on
 the  contamination  of  water  last  year?

 Shri  Karmarkar:  I  understand  that
 the  work  was  entrusted  to  a  firm  of
 contractors,  the  construction  of  the
 tank.  The  Engineer  referred  to  was
 asked  to  supervise  the  operations  in
 general  and  ultimately  when  the  con-
 tractors  had  finished  the  job,  before
 taking  over,  it  had  to  be  certified  and
 inspected  properly.  That  was  why  the
 Engineer  was  there.

 Shri  Yajnik:  May  I  know  why  this
 officer  who  was  entrusted  by  the  Water
 and  Sewage  Board  and  by  Govern
 ment  to  be  in  special  charge  of  the
 sewage  operations  was  not  present  at
 the  time  when  this  incident  took  place
 and  why  did  he  not  help  the  con-
 tractors  and  supervise  their  operations
 when  they  were  carrying  out  these
 dangerous  operations.

 Shri  Karmarkar:  My  hon.  friend
 misunderstands  the  position  a  little.  I
 thought  I  was  adequate  in  my  expla-
 nation.  The  whole  thing  is  that  this
 work  of  erecting  this  tank  was  entrust-
 ed  to  a  firm  of  contractors  that  I  had
 mentioned.  It  was  wholly  their  job  to
 do  and  if  they  satisfactorily  did  it,  it
 was  for  the  Water  and  Sewage  Board
 and  their  representative,  may  be  the
 Engineer  or  whosoever,  to  take  it  over
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 after  proper  inspection.  This  Engineer
 was  not  placed  in  special  charge  tc
 look  after  every  individual  operation.
 The  whole  responsibility  was  that  of
 the  firm;  and  this  man  was  in  charge
 of  the  general  building  operations  at
 that  time,  as  somebody  has  to  be  on
 behalf  of  the  Board.

 Shri  Tangamanf:  In  the  report  of
 the  committee  there  has  been  a  com-
 prehensive  reference  to  the  evidence
 adduced  by  one  of  the  workers  who
 died  in  this  unfortunate  accident  two
 days  before  the  accident.  He  is  alleg-
 ed  to  have  told  an  oilman  that  one
 should  not  remain  in  the  tank  for
 more  than  0  minutes.  May  I  know
 when  such  a  comprehensive  evidence
 has  been  given,  is  it  not  urgent  that
 these  rules  should  be  laid  on  the  Table
 of  the  House?

 Shri  Karmarkar:  I  should  like  to
 inform  the  House  that  under  the
 statute  which  created  this  Water  and
 Sewage  Board,  I  find  that  it  is  an
 almost  wholly  autonomous  body  over
 which  either  we  or  the  Government
 can  exercise  very  little  control.  What
 we  did  was--when  the  House  took
 such  an  interest  in  the  mattcr—anda
 what  we  wcre  bound  to  do  when  there
 was  such  an  incident  which  was
 serious,  to  go  into  the  matter.  We
 asked  for  a  report.  We  advised  the
 Chief  Commissioner,  the  Chairman  of
 the  Sewage  Board  to  appoint  a  com-
 mittee.  That  committee  went  into  the
 matter.  It  took  evidence  and  put  the
 evidence  on  record.  It  tried  so  far  as
 it  could  at  that  stage  to  assess  the
 responsibility.  We  asked  the  Water
 and  Sewage  Board  as  to  what  they
 were  doing  with  regard  to  that  report
 The  Board  went  into  the  matter  and
 they  thought  it  was  proper  to  charge-
 sheet  three  of  the  officers  concerned.

 Mr.  Speaker:  I  thought  the  hon.
 Member  wanted  to  know  when  the
 rules  and  regulations  will  be  placed
 on  the  Table  of  the  House.

 Shri  Karmarkar:  I  tried  to  explain
 this  also;  and  regulations  are  a  part
 of  the  whole  matter.  So  the  matter  is
 going  on  and  I  do  not  want  to  touch
 upon  that  aspect.
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 Regarding  the  rules  and  regulations,
 we  a-ked  the  Water  and  Sewage  Board
 to  f-ame  rules  and  regulations  so  as
 to  give  adequate  protection  to  the
 workers.  So  far  as  we  are  concerned,
 we  cannot  force  the  Water  and  Sewage
 Board  to  do  this  within  a  particular
 time.  But  we  asked  them  to  do  it  as
 early  as  possible.  As  I  have  said  as
 soon  as  we  get  these,  we  shall  piace
 them  on  the  Table  of  the  House.

 Shri  T.  K.  Chandhury:  The  hon.
 Minister  just  now  referred  to  the  res-
 ponsibility  of  the  Engineer.  Was  it
 not  one  of  the  responsibilities  of  the
 Engineer  to  see  that  work  was  carried
 out  accerding  to  specifications  quoted
 by  the  contractors’  party?  :

 Shri  Karmarkar:  Yes.  The  Water
 and  Sewage  Board  would  certainly
 inspect  it  before  the  tank  was  taken
 charge  of.  It  was  a  sort  of  piece-work
 and,  in  fact,  has  to  comply  with  all
 the  specifications  given  and  the  repre-
 sentative  of  the  Water  and  Sewage
 Board  goes  on  inspecting  the  thing  in
 a  general  way.  When  the  whole  work
 is  complete,  he  sees  whether  it  is  done
 according  to  specifications  or  not  and
 whether  the  quality  of  materials  used
 is  good  etc.  and  then  the  question
 erises.

 Shri  Yajnik:  In  view  of  the  fact  that
 this  committee  has  stated  that  no  res-
 Ponsible  technical  supervisor  was
 stationed  at  the  site  of  the  tank  to
 attend  to  the  proper  working  of  the
 construction  and  that  they  have  re-
 #retted  the  absence  of  such  a  technical
 officer,  was  it  not  the  duty  of  the  man
 Placed  in  charge  of  the  sewage  opera-
 tions  to  specially  remain  there  at  the
 time.....

 Mr.  Speaker:  The  hon.  Member  is
 only  arguing.  He  asked  one  question
 why  the  Engineer  was  not  present.
 Now,  he  5  trying  to  reinforce  his
 argument  by  another.

 Shri  Yajnik:  This  is  in  the  report.

 Mr.  Speaker:  It  may  be;  we  are  not ‘  discussing  the  report  as  a  whole.
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 Dr.  Ram  Subhag  Singh:  He  has
 referred  to  a  statement  which  has
 been  laid  on  the  Table  of  the  House.

 Mr.  Speaker:  Let  it  be  s0;  but  it  is
 only  a  matter  of  opinion.  To  say  that
 it  is  his  duty  and  that  he  should  see......

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  hon.  Minister...

 Mr.  Speaker:  I  cannot  allow  the  hon.
 Member  just  to  get  into  this  and  put
 a@  question.  Hon.  Members  will  kindly
 refrain  from  introducing  arguments.

 Shri  Yajnik:  Has  any  action  been
 taken  against  the  persons  who  have
 been  charge-sheeted?

 Shri  Karmarkar:  These  men  have
 been  charge-sheeted.  To  enable  us  to
 know  who  was  at  fault  we  thought
 that  it  should  be  enquired  into,  and
 we  so  advised  the  Central  Water  and
 Sewage  Board.

 We  thought  it  necessary  at  this  stage
 to  know  what  ७  co.ld  do  We  con-
 sidered  the  legal  puosiuen  und  we  found
 that  we  were  not  in  a  position  to
 enforce  our  decisions  in  the  matter.
 And.  we  do  hope  that  in  view  of  the
 swift  action  taken  by  the  Water  and
 Sewage  Board,  they  will  do  justice  in
 the  matter.  That  is  the  exact  posi-
 tian

 Mr.  Speaker:  All  that  was  wanted
 was  whether  some  case  has  been
 launched  after  the  charge-sheet.

 Shri  Karmarkar:  |  think  it  is  a  very
 serious  matter  Though  not  at  pre-
 sent,  some  time  or  other  it  is  bound
 to  arise.  Therefore,  I  thought  I  should
 be  frank  to  the  House  and  keep  them
 informed  of  everything  essential  in
 this  particular  important  matter.

 Mr.  Speaker:  I  would  only  say  that
 whenever  a  report  is  laid  on  the  Table
 of  the  Lok  Sabha  and  we  do  not  have
 an  opportunity  to  discuss,  the  hon.
 Minister  will  himself  make  a  state-
 ment  if  he  thinks  necessary.

 Shri  Karmarkar:  I  stand  corrected.
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 Tankers

 "1528,  Shrt  D.  om  Sherma:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state  how  many
 Tankers  are  proposed  to  be  acquired
 during  the  Second  Five  Year  Plan
 period?

 The  Minister  of  State  in  the  Minis-
 2  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  The  Second  Plan
 envisages  the  acquisition  of  three
 tankers  of  which  two  have  already
 been  acquired,  one  in  the  public  sector
 and  the  other  in  the  private  sector.  A
 third  tanker  is  proposed  to  be  acquir-
 ed  in  the  public  sector  as  soon  as
 circumstances  permit.

 Shri  D.  C,  Sharma:  May  I  know
 from  where  these  tankers  have’  been
 acquired?  With  what  country  are  we
 having  negotiations  for  the  acquisition
 of  the  third  tanker?

 Shri  Raj  Bahadur:  I  am  afraid  I
 will  require  notice  about  the  origin
 of  these  tankers

 Shrimati  Ha  Palchoudhury:  Tankers
 being  one  of  the  simplest  form  of  ships
 that  are  built,  is  there  any  plan  to
 build  tankers  in  India?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  So  far  no  tanker  has  been
 built  in  India

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru}:  I  do  not  know  how  the  lady
 Member  came  to  the  conclusion  that
 this  was  very  simple.

 Shri  9.  C.  Sharma:  May  I  know  the
 value  of  the  tanker  that  has  been
 acquired?

 Shri  Raj  Bahadur:  About  £6,50,000
 ०7  Rs.  85  lakhs.

 Coir  Industry  in  West  Bengal

 *1529,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  State  Government
 had  to  share  any  expenditure  for  the
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 Coconut  Research  Stations  and  Nurse-
 ries  which  have  been  established  in
 the  State  of  West  Bengal;

 (b)  if  850,  how  much  and  for  what
 schemes;  and

 (c)  the  steps  taken  to  encourage
 Coir  Industry  in  West  Bengal  by  the
 Indian  Central  Coconut  Committee?

 The  Minister  of  Co-operation  (Dr.
 P.  S.  Deshmukh):  (a)  No  Coconut
 Research  Station  has  been  established
 so  far  in  West  Bengal.  Reply  in  res-
 pect  of  Coconut  Nurseries  is  in  the
 affirmative.

 (b)  and  (c).  A  statement  is  placed
 on  the  Table  of  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  75.)

 Shri  8.  0,  Samanta:  From  the  state-
 ment  I  find  the  share  borne  by  the
 West  Bengal  Government.  What  is
 the  share  of  the  Indian  Central  Coco-
 nut  Committee?  May  I  know  if  trials
 in  the  new  varieties—both  local  and
 outside  varieties—are  being  carried  on
 there?

 Dr.  P.  8.  Deshmukh:  The  statement
 gives  the  share  of  the  State  Govern-
 ment.  I  do  not  think  that  there  was
 any  contribution  from  the  Committee.
 There  has  been  long  correspondence
 between  the  Committee  and  the  State
 Governments  with  regard  to  the
 establishment  of  coconut  research
 station  but  unfortunately  we  have  not
 come  to  any  definite  conclusion  yet.

 Shri  8.  C.  Samanta:  The  production
 of  coconut  in  West  Bengal  justifies  the
 coir  industry  there.  May  I  know  why
 the  coir  board  has  been  silent  so  long
 and  has  only  now  come  forward  to
 establish  a  research  station?

 Dr.  P.  s.  Deshmukh:  I  am  afraid  the
 coir  board  is  controlled  by  some  other
 Ministry  and  the  question  must  be
 addressed  to  that  Ministry.

 Shri  Barman:  There  is  great  demand
 for  coconut  plants  in  North  Bengal
 and  the  Cooch-Behar  nursery  is  not
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 able  to  meet  that  demand.  Whet  steps
 are  Government  taking  to  step  up
 production?

 Dr.  P.  §.  Deshmukh:  We  are  more
 anxioug  to  establish  these  nurseries.
 Unfortunately,  the  State  Government
 is  not  in  a  position  to  contribute  a
 matching  grant.  That  is  where  the
 matter  has  really  been  held  up  and
 we  wil]  try  our  best.

 Shri  A.  0.  Quha:  The  hon.  Minister
 has  stated  that  the  Central  Coconut
 Committee  has  not  made  any  contri-
 bution  to  the  Bengal  fund.  May  |  know
 the  reason  for  that  and  also  if  there
 is  any  idea  on  the  part  of  the  Com-
 mittee  to  make  proper  contribution  to
 that  fund?

 Dr.  P.  8,  Deshmukh:  It  was  with
 respect  to  what  has  been  stated  in  the
 statement,  The  Committee  is  anxious
 to  make  its  own  contribution  accord-
 ing  to  the  formula  which  it  makes  in
 respect  of  every  State  and  we  are
 anxious  to  give  that  money.

 Shri  N,  B.  Maiti:  What  is  the  ratio
 between  the  State  and  Central  Govern-
 ment?

 Dr.  P.  S.  Deshmukh:  Generally  50:
 50.  But,  in  the  course  of  correspon-
 dence  with  the  State  Government  of
 West  Bengal,  we  had  agreed  to  50  :  50
 in  the  expenditure.  So  far  as  revenue
 is  concerned,  we  were  prepared  to
 take  40  per  cent  and  now  we  have
 reduced  it  to  33  and  one-third  per
 cent.

 Shri  S.  C.  Samanta:  Does  this
 amount  of  grant  vary  from  year  to
 year--more  in  the  first  year  and  less
 in  the  subsequent  years?

 Dr.  9,  8.  Deshmukh:  Generally  it
 does.  But  we  were  prepared  to  con-
 sider  West  Bengal’s  case.  Especially,
 we  were  prepared  to  pay  and  vary  the

 “proportion  a  little.
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 बेतों  ्ही  काकाबन्दी

 +
 शती  विभूति  ६: . ह  :

 १४३०.  /  कौ  केशव  :

 ि  To  ह. 1 |  बादपाल  :

 या  ere  तथा  क्दि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  खेतों  की  चकबन्दी
 के  लिये  अवधि  नियत  करने  के  बारे  में  विभिन्न
 राज्य  सरकारों  को  हिंदायतें  दीहेँ;  और

 (ख)  यदि  हा,  तो  उनका  स्वरूप  क्या

 है?

 सहकार  मंत्री  (डा०  चूं  Mo  देदामअष)  :

 (क)  भौर  (लू)  :  चकबन्दी  के  लिये  किसी

 सरह  की  भी  समय  की  सीमा  नियत  नहीं  की

 गई  हैं  -  ११  मई  १६५७  को  भारत  सरकार
 ने  राज्य  सरकारों  से  फेस्ड  प्रोग्राम्स  (phased

 programmes)  बनाने  की  प्रार्थना  की  हूँ
 राज्य  सरकारों  के  प्रस्तावों  का  इंतजार  है  1

 Some  Hon.  Members:  In  English
 also.

 Dr.  ह  S.  Deshmukh:  (a)  and  (b).
 No  time-limit  as  such  for  consohda-
 tion  of  holdings  has  been  fixed.  The
 Government  of  India  have  requested
 the  State  Governments  on  lith  May,
 957  to  draw  up  phased  programmes.
 The  proposals  from  State  Governments
 are  awaited.

 श्री  चिभूति  भिन्न  :  कया  सरकार  को  पता

 है  कि  उत्तर  प्रदेश  मं कंसालिडशन  आफ़  लैंड

 होल्डिग्स  हो  रहा  है  भोर  इसकी  वजह  से  वहां
 पर  बहुत  करप्दान  पाया  जाता  है  श्रौर  गरीबों
 में  बढ़ा  हाह्कार  मचा  ह्झा  है  ?

 खाद्य  तथा  कवि  मंत्री  (श्री  wo  प्र०

 ंग) :  हो  सकता  है  कि  किसी  जगह  कुछ
 खराबी  पैदा  हो  गई  हो  लेकिन  कंसालिडेशन
 शफ  लैंड  होस्डिग्स  एक  बहुत  अच्छी  चीज़  हू
 शौर  उसर  प्रदेश  की  सरकार  हूर  मुमकिन
 कोशिक्ष  कर  रही  है  कि  जहां  पर  कोई  गड़बड़

 हुई  है  वह  ठोक  हो  जावें ।

 श्री  बिझुति  खिश्र  :  में  जानना  चाहठा  हूं.
 कि  क्‍या  मंत्री  महोदय  गांव  में  गये  है  भौर
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 क्या  उन्हें  मालूम  हे  कि  बस्ती  के  नजदीक  वाली
 जमीन  बस्ती  से  बाहर  दूर  वाली  जमीन  से
 अधिक  कौस्टली  होती है  और  भगर  एक  किसान
 को  बस्ती  के  बाहर  दूर  वाली  जमीन  दे  वी
 जाय  तो  उसके  लिये  जीने  की  अपेक्षा  मरना
 अच्छा  होता  है  झौर  क्या  इस  संबंध  में  सरकार
 कोई  निदेश  देरही  हू  ?

 श्री  ह. ६  प्र०  जैन  मंत्री  जी  गाव  में  गये
 नहीं  बल्कि  मंत्री  जी  गांव  में  रहते  है  y

 Mr,  Speaker:  These  questions  need
 not  be  put;  hon.  Member  alone  does
 not  come  from  the  village.

 Shri  C.  D.  Pande:  May  I  know  if
 the  Government  will  consider  the  ad-
 visability  of  having  uniform  legisla-
 tion  in  all  the  States  on  this  question
 and  also  whether  it  will  be  on  a
 voluntary  basis  or  compulsory  basis?

 Shri  A.  P.  Jain:  In  the  first  place,
 consolidation  falls  in  the  State  List.
 Even  from  other  considerations,  it
 will  be  highly  undesirable  that  there
 should  be  a  uniform  legislation  for
 the  whole  country.  Consolidation  has
 to  be  on  a  compulsory  basis  except
 when  a  certain  amount  of  voluntary
 co-operation  may  be  available  in  cer-
 tain  cases.

 Shri  Mahanty:  May  we  know  if  any
 State  Government  other  than  UP  has
 taken  up  consolidation  of  land  hoild-
 ings  and  if  so  whether  in  those  States
 also  such  allegations  as  were  referred
 to  in  an  earlier  question  were  made?

 Dr.  P.  8.  Deshmukh:  We  have  no
 Notice  of  any  such  allegations.

 Shri  Jadhav:  How  many  States  have
 tried  this  experiment?

 Dr.  ह  S.  Deshmukh:  Many  States
 have  undertaken  this  work;  there  is
 a  long  list:  Bombay,  M.P.,  Punjab,
 PEPSU,  U.P.  and  so  on.  (Interrup-
 tions.)

 Shri  Thimmaiah:  What  steps  are
 taken  to  give  relief  to  small  holders
 who  are  dispossessed  due  to  the  con-
 solidation  of  holdings?
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 Shri  A.  ह  Jain:  Nobody  is  going  to
 be  dispossessed.  Wherever  there
 happens  to  be  a  large  number  of  plots
 belonging  to  a  holder,  they  are  con-
 solidated  in  one  bloc  or  two  or  three
 blocs.

 Shri  Mahanty:  The  hon.  Minister
 stated  that  a  number  of  States  had
 taken  to  consolidation.  What  was  the
 purpose  of  the  Government  of  India’s
 requesting  them  as  late  as  llih  May
 957  to  take  up  this  work?

 Dr.  P.  S.  Deshmukh:  In  order  that
 they  may  step  up  consolidation  work,
 we  did  that.  We  found  that  every
 State  was  not  paying  equal  attention.
 Some  States  had  done  very  good  work.
 We  attach  considerable  importance  to
 this  work.

 Shri  Venkatasubbaiah:  May  we
 know  whether  this  is  a  prerequisite  to
 co-operative  farming.

 Dr.  P.  S.  Deshmukh:  In  a  way  it  is;
 it  is  much  simpler  for  us  to  introduce
 co-operative  farming  if  we  have  con-
 solidation.

 श्री  &. थ  ना०  बिंह :  क्‍या  मंत्री  जी  को

 मालूम  है  कि  इस  कंसोलिडेशन  स्कोम  में  एक
 एक  किसान  को  एक  जगह  से  ज्यादा,  दो  दो

 होर  तोन  तीन  जगहों  पर  जमीन  दी  जाती

 हैं?

 शरण  Mc  जेन :  हा,  हा  कही  पर

 चिलक  झावदयक  हो  जाता  हूं  ।  जहा  मुख्य-
 लिफ  कि  सम  की  जमीने  हैं,  कुछ  ऊंची.  कुछ
 नीची  यह  मुनासिब  है  कि  एक  से  ज्याद
 ब्लाक्स  बन  जाये  वाकि  हर  किसान  के  पास

 हर  किस्म  की  जमीनें  हो  ।

 Mr,  Speaker:  Hon.  Members  have
 got  passes.  They  can  go  to  all  these
 Places  and  find  out  the  details  instead
 of  asking  questions  here.

 Dr.  Ram  Subhag  Sitmgh:  We  know,
 Sir,  that  we  are  having  passes.

 Mr.  Speaker:  Why  do  they  not  go
 Sbemselves  and  see  things  instead  of
 putting.  questions  hypothetically  and
 academically?
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 Animai  Nutrition  Scheme

 *i53l.  Shri  Bahadur  Singh:  WiD
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 under  the  co-ordinated  animal  nutri-
 tion  scheme  to  start  a  regional  ani--
 mal  nutrition  centre  in  Punjab;

 (b)  if  so,  the  place  selected  for  it;
 (c)  the  amount  earmarked;  and
 (d)  the  time  by  which  the  centre

 will  start  functioning?
 The  Minister  of  Co-operation  (Dr.

 P.  S.  Deshmukh):  (a)  Yes.

 (b)  Palampur,  District  Kangra,  sub-
 ject  to  availability  of  sufficient
 accommodation  for  the  laboratory,
 experimental  animals  and  staff  etc.

 (c)  Rs.  1,02,000,  (round)  to  be  borne
 by  the  I.C.A.R.  An  equal  amount  is
 to  be  provided  by  the  Punjab  Govern-
 ment.

 (d)  The  centre  is  expected  to  start
 during  1958-59.

 Shri  Bahadur  Singh:  May  I  know
 whether  the  State  Government  was
 consulted  in  this  matter,  whether  the
 State  Government  has  submitted  any
 report  and  whether  the  State  Govern-
 ment  recommended  this  to  the  Centre?

 Dr,  P.  8S.  Deshmukh:  Yes,  Sir;  we
 cannot  do  anything  unless  the  State
 Government  not  only  recommends  but
 approves  of  the  scheme.

 Shri  Bahadur  Singh:  May  I  know
 whether  any  other  place  was  also
 recommended  in  that  report,  especial-
 iy  Ludhiana  where  there  is  a  big  agri-
 cultural  college?

 Dr.  P.  S.  Deshmukh:  Not  to  our
 knowledge.

 Central  Health  Education  Burean

 *1532,  Pandit  D.  च,  Tiwary:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  results  achieved  by  the
 Central  Health  Education  Bureap
 since  ite  inception;  and
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 (b)  whether  any  attempts  have  been
 made  to  gauge  the  effect  of  the
 various  health  pamphlets,  bocklets,
 folders,  magazines  etc.  published  by
 the  Publicity  Section  of  the  Central
 Health  Education  Bureau?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  Central  Health
 Education  Bureau  has  produced  58
 pamphlets,  33  Health  Bulletins,  34
 Posters,  5  Booklets  and  6  Brochures.
 Eight  monthly  issues  of  ‘Swasth  Hind’
 have  been  published.  Seven  Health
 Films  were  produced  and  seven  are
 under  production.  Two  filmstrips  are
 in  final  stages  of  production.  The  films
 section  has  now  in  ali  300  films  and
 5l  filmstrips.

 The  Bureau  has  also  participated  in
 other  health  activities  such  as  exhibi-
 tions,  and  seminars.

 (b)  The  literature  published  by  the
 Bureau  75  popular  and  the  knowledge
 imparted  by  such  hterature  should
 benefit

 large
 sections  of  the  public.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  Government  has  taken
 any  good  to  the  village  side;  if  not,
 any  step  to  gauge  whether  it  has  done
 what  is  the  use  of  publishing  these
 hteratures?

 Shri  Karmarkar:  I  could  not  follow
 the  question.

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  whether  the  hon.
 Minister  has  assessed  the  value  of
 these  pamphlets  in  the  good  they  have
 resulted  in  so  far  as  the  public  are
 concerned.  How  is  he  to  assess?

 Shri  Karmarkar:  Therefore,  I  have
 advisedly  said  in  my  reply  that  it
 should  benefit.  Whether  it  has  bene-
 filed  depends  upon  the  capacity  of  the
 readers  and  the  carefulness  with  which
 they  read.  In  any  case,  I  have  seen
 some  of  these  pamphlets  and  I  can  say
 that  to  a  layman  they  are  quite  use-
 ful.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  all  this  propaganda......
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 Mr.  Speaker:  What  is  the  good  of  all
 these?  9  forts  द्य  (There  should  be
 some  purpose.)  What  is  the  object?
 Does  he  want  the  hon.  Minister  to
 give  up  the  publication  of  these  things?

 Pandit  D.  N.  Tiwary:  I  want  that
 continuous  steps  should  be  taken  to
 distribute  these  pamphlets  in  the  rural
 areas  and  to  see  whether  these  are
 followed  there,  whether  the  villagers
 take  to  these  health  measures  or  not.

 Shri  Karmarkar:  We  publish  this
 hterature  more  or  less  as  a  model
 literature  so  that  the  State  may  take
 it  up.  My  hon.  friend  doubtless  knows
 that  health  is  particularly  a  subject
 for  the  State  We  come  in  as  a  co
 ordinating  base.  I  wish  the  States  do
 translate  these  things  in  their  respec-
 tive  languages  and  spread  them  in  the
 rural  areas.  It  is  beyond  us  to  spread
 all  the  literature  in  the  whole  of  the
 Tural  areas.

 Shri  Pocker  Sahib:  What  is  the
 amount  spent  on  the  maintenance  of
 this  Bureau  by  the  Government?

 Shri  Karmarkar:  It  is  broadly  given
 in  the  Budget’  I  should  like  to  have
 natice  to  give  particular  details

 Shri  Biren  Roy:  Are  all  these  litera~-
 tures  which  are  published  sent  to  the
 recognised  Associations  of  local  self-
 government  institutions  of  the  differ-
 ent  parts  of  the  country  State-wise?

 Shri  Karmarkar:  They  are  sent  to
 the  representative  institutions,  but  to
 say  whether  they  are  sent  to  every
 local  self-government  institution  I  will
 have  to  find  out.  In  any  case  the
 journal  is  circulated  to  the  Members
 of  Parhament

 Shri  Biren  Roy:  Sir,  my  question  has
 been  misunderstood.  I  have  asked
 about  lecal  self-government  organisa-
 tinn's  Associations  recognised  institu-
 ti‘ns  in  the  State.

 Shri  Karmarkar:  I  should  think  so.
 If  they  are  not  sent,  I  shall  have  them
 sent.

 Shrimati  Parvathi  Krishnan:  The
 hon.  Minister  stated  that  it  is  for  the
 State  Governments  to  have  the  litera-
 ture  translated  into  regional  languages
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 and  distribute  them.  May  I  know
 whether  there  is  any  scheme  for  the
 Central  Education  Bureau  to  subsidize
 such  translation  work  and  distribution
 work?

 Shri  Karmarkar:  If  this  House  pro-
 vides  me  with  sufficient  finance  and
 the  Finance  Ministry  is  also  amenable,
 we  shal]  be  prepared  to  all  this.  For
 that  we  must  have  as  great  financial
 resources  as  38  possibie,  but  our  pre-
 sent  finances  do  not  permit  us  to  go
 so  far.

 Dr.  Sushila  Nayar:  There  was  a  pro-
 posal  to  have  Health  Education  Boards
 for  the  States  also.  May  I  know  if
 the  State  Health  Education  Boards
 have  come  into  existence  and,  if  so,
 in  how  many  States  and  to  what
 extent  they  have  been  successful?

 Shri  Karmarkar:  Ours  is  a  Health
 Education  Bureau,  and  2  fancy  every
 State  has  its  own  agency  for  health
 and  literature  dissemination.  About
 the  Health  Education  Boards  as  such
 I  should  like  to  have  notice.

 Community  Development  and  N.E.8.
 Blocks

 1533.  Raja  Mahendra  Pratap:  Will
 the  Minister  of  Community  Develop-
 ment  be  pleased  to  state:

 (a)  the  expenditure  incurred  on
 the  establishment  employed  in  the
 Block  Headquarters  of  the  Commu-
 nity  Projects/Development  Blocks
 and  the  National  Extension  Service
 Blocks  during  the  past  two  years  by
 the  Central  Government:  and

 {b)  the  expenditure  incurred  so
 fer  on  the  equipment  and  material
 procured  under  T.C.A.  programme
 out  of  the  Dollar  funds?

 The  Minister  of  Community  Develop-
 meat  (Shri  s.  K.  Dey):  (a)  Rs.  5°37
 crores  approximately.

 (७)  Rs.  4-23  crores  upto  March,  1957,

 Raja  Mahendra  Pratap:  I  just  want
 to  know  exactly  how  much  expendi-
 tare  is  met  by  Dollar  funds.  The  hon.
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 Minister  has  not  answered  that  ques-
 tion.

 Shri  8.  K.  Dey:  Rs.  4°2!  crores,

 Shri  Jangde:  May  I  know  what  is
 the  percentage  of  the  cost  borne  in
 establishment  out  of  the  total  cost  that
 is  incurred  in  Community  Develop-
 ment  and  National  Extension  Service
 Blocks?

 Shri  S.  K.  Dey:  Tiil  38  March,
 1957,  the  expenditure  on  staff  is  about
 20  per  cent.  of  the  total  expenditure
 incurred  in  the  programme  since  the
 beginning.

 Shri  Raghubir  Sahai:  Are  there  any
 members  of  the  staff  at  the  block
 headquarters  who  are  not  paid  out  of
 the  Community  Development  grants
 and,  if  so,  how  many  are  there?

 Shri  S.  K.  Dey:  I  am  not  aware  of
 any  staff  at  the  block  headquarters  not
 borne  by  the  Community  Development
 Fund,  except  an  Industries  Extension
 Officer  who  is  now  being  newly  posted.

 Some  Hon.  Members

 Mr.  Speaker:  Shri  Gajendra  Prasad
 Sinha.

 Raja  Mahendra  Pratap:  I  want  to
 know  whether  We  are......

 rose—

 Mr.  Speaker:  Order,  order.  Hon.
 Member  will  kindly  hear  what  I  say.
 He  does  not  abide  by  rule;  what  can
 I  do?  Hon.  Member  must  kindly  look
 at  me  and  put  the  question,  or  take
 note  of  what  is  happening  in  the
 House.

 Raja  Mahendra  Pratap:  I  just  want
 to  know......

 Mr.  Speaker:  I  have  called  Shri
 Gajendra  Prasad  Sinha.  I  shall  call
 him  later.

 Shri  Gajendra  Prasad  Sinha:  Just
 now  the  hon.  Minister  said  that  20  per
 cent.  of  the  entire  expenditure  is  for
 staff.  May  I  know  whether  this
 includes  the  cost  of  building  structures
 meant  for  the  staff?

 «  Shri  8.  K.  Dey:  It  does  not  include
 the  cost  of  building  structure.
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 Raja  Mahendra  Pratap:  Are  we
 under  any  obligation  to  the  United
 States  for  their  giving  this  money  to
 -our  country?

 hri  वि.  K.  Dey:  There  is  no  obliga-
 tion  that  I  know  of,  except  that  we  are
 very  grateful  for  the  help.

 Community  Development  and  N.E.S.
 Blocks

 *1534,  Shri  Venkatasubbaiah:  Will
 the  Minister  of  Community  Develop-
 ment  be  pleased  to  State:

 (8)  whether  greater  emphasis  is
 being  put  on  food  production  in  the
 National  Extension  Service  and
 Community  Development  Blocks;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  direction?

 The  Minister  of  Community  Deve-
 lopment  (Shri  S.  EK,  Dey):  (a)  Yes,
 Sir.

 (b)  All  steps  required  to  increase
 the  food  production,  viz.,  use  of  im-
 proved  seeds,  fertilizers,  green  manur-
 ing  and  other  organic  manures,  irriga-
 tion,  soil  conservation,  plant  protection
 etc.  form  part  of  the  block  agricul-
 tural  plan.  Besides  these  measures
 about  50  farm  leaders  drawn  from  the
 the  villages  in  each  V.L.Ws  circle
 will  be  trained  to  take  upon  them-
 selves  the  task  of  popularizing  improv-
 ed  agriculture  practices  amongst  other
 farmers  in  their  villages.  Krishi
 Pandits  are  associated  with  the  Block
 Advisory  Committee  to  give  a  fillip
 to  agricultural  production,

 Shri  Venkatasubbaiah:  In  view  of
 the  fact  that  in  Andhra  in  the  N.ES.
 and  Community  Development  areas
 there  are  thousands  of  breached  tanks
 and  if  they  are  renovated  more  land
 can  be  brought  under  irrigation,  may
 I  know  whether  the  Government  pro-
 pose  to  allocate  funds  in  that  direc-
 tion?

 Shri  383.  K.  Dey:  The  State  Govern-
 ment  of  Andhra  has  been  advised  to
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 utilise  the  fund  under  irrigation  for
 renovation  of  Government  tanks.

 Shri  Venkatasubbaiah:  I  am  asking
 about  it  in  relation  to  the  Community
 Projects  so  as  to  increase  the  food
 production.

 Mr.  Speaker:  Then,  why  did  not  the
 hon.  Member  put  the  question  speci-
 ficaly?  What  I  want  of  the  hon.
 Member  is  this.  Generally,  when
 their  object  is  to  have  a  particular
 information  regarding  their  own  State
 and  to  point  out  that  the  Central
 Government  should  give  them  suffi-
 cient  money  and  all  that,  they  must
 put  the  question  specifically.  This  is
 an  alj-India  question.

 I  would  also  request  the  hon.  Minis-
 ters  to  say  hereafter,  instead  of  repeat-
 ing  what  is  contained  in  the  books,
 “refer  to  such  and  such  a  book.”

 Shri  Balakrishnan:  Will  the  Gov-
 ernment  consider  the  conversion  of  all
 waste  lands  which  lie  throughout  the
 country  in  plenty?

 Shri  S.  K.  Dey:  The  Community
 Development  Programme  visualises
 the  reclamation  of  whatever  waste-
 land  is  within  the  Community  Deve-
 lopment  areas  and  to  the  extent  pos-
 sible  it  is  being  done.

 Mr.  Speaker:  I  must  say  that  if  any
 hon.  Member  wants  particularly  a
 point  with  respect  to  his  State,  then,
 he  may  take  it  up  and  put  the  ques-
 tion  specifically.  The  general  points
 are  there  and  the  literature  is  there
 in  the  Library.

 Shri  Venkatasubbaish:  It  relates  to
 the  Community  Development  Blocks
 and  the  Community  Projects.

 Mr.  Speaker:  There  is  plenty  of
 literature  available  regarding  the
 function  of  the  Community  Blocks,
 Krishi  Pandits,  how  many  have  been
 appointed,  etc.  All  that  is  available
 in  the  Library.  The  hon.  Members
 want  one  thing  and  put  another  ques-
 tion.
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 Rurai  Credit

 3585,  Shri  Sanganna:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 {a)  whether  the  State  and  the
 Central  Governments  have  been  asked
 to  constitute  relief  and  guarantee
 funds  as  recommended  by  the  Rural
 Credit  Survey  Committee  for  writing
 off  irrecoverable  arrears  of  magnitude
 which  threaten  the  stability  of  the  co-
 operative  credit  structure,  in  pursu-
 ance  of  the  Co-operative  Banks  Con-
 ference  held  on  the  i0th  May,  1957,  at
 New  Delhi;  and

 (b)  if  so,  what  steps  have  been
 taken  so  far  in  this  connection?

 The  Minister  of  Co-operation  (Dr.
 ह  8.  Deshmukh):  (a)  Yes,  Sir.

 (b)  Gi)  Andhra  Pradesh,  Kerala
 and  Bihar  have  already  created  such  a
 “Pund”.  Madhya  Pradesh,  West
 Bengal  and  Uttar  Pradesh  propose  to
 set  up  the  fund  during  the  current
 year  The  matter  is  under  considera-
 tion  in  other  States.

 (it)  As  regards  constitution  of  a
 similar  fund  by  the  Central  Govern-
 ment,  it  has  been  decided  not  to  create
 such  a  fund  but  to  give  assistance  to
 States  from  current  resuurces  of  the
 Central  Government.

 Shri  Sanganna:  May  I  know  what
 bas  been  done  regarding  the  difficulty
 created  by  rural  indebtedness?

 Dr.  P.  S.  Deshmukh:  That  is  not
 covered  directly.  We  want  to  increase
 the  capacity  of  the  credit  societies  to
 give  loans,  but  so  far  as  indebtedness
 is  concerned,  i4  might  indirectly  be
 reduced.  But  that  is  not  the  purpose

 Shri  Panigrahi:  May  I  know
 whether  the  hon.  Minister  is  in  a  posi-
 tion  to  give  the  total  amount  of  irre-
 coverable  rural  credit  which  has  been
 considered  to  be  written  off  by  the
 Rural  Credit  Survey?

 Dr.  FP.  8,  Deshmukh:  I  have  not  got
 the  figures  here.  But  probably  we
 will  get  them.
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 Shri  Jadav:  What  is  the  rural  credit
 facility  in  terms  of  per  capita  percent-
 age  at  present?

 Dr.  P.  8.  Deshmukh:  As  assessed  by
 the  Survey  Committee,  through  the
 co-operative  agencies,  it  was  3  per
 cent.  of  the  total  credit  requirement
 of  the  farmers.

 Shri  Shree  Narayan  Das:  May  I
 know  the  extent  to  which  this  fund
 has  been  utilised  for  the  purpose  of
 rural  credit?

 Dr.  P.  8.  Deshmukh:  This  fund  is
 just  being  created.  [I  do  not  think
 much  utilisation  has  taken  place  so
 far.

 Shri  Shankaralya:  May  I  know
 whether  the  constitution  of  the  fund
 entails  that  these  should  be  instituted
 at  the  Central  Apex  Societies  or
 whether  it  could  be  in  the  primary
 co-operative  societies  and  central  dis-
 trict  co-operative  societies?

 Dr.  P.  S.  Deshmukh:  These  are  to  be
 created  by  the  State  Governments.

 Overseas  Shipping

 4536.  Shri  Shivananjappa:  Wll  the
 Minister  of  Transport  and  Communita-
 tions  be  pleased  to  state:

 (a)  whether  the  Consultative  Com-
 mittee  of  Overseas  Shipping  Interests
 met  in  New  Delhi  on  the  24th  July,
 1957;

 (b)  if  59,  the  suggestians  made  to
 improve  overseas  shipping  interests;
 and

 (c)  the
 thereto?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  and  (c).  The  meeting  was
 called  mainly  to  discuss  ways  and
 means  of  easing  the  congestion  at  the
 maior  ports.  The  Committee  made
 several  suggestions  most  of  which
 have  been  accepted.  These  include
 provision  of  increased  facilities  for

 Government’s  reaction
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 overside  discharge  of  cargo,  speedier
 procurement  of  additional  mechanical
 appliances,  gearing  up  of  the  adminis-
 trative  and  technical  set-up  at  the
 Ports,  streamlining  of  the  customs
 procedure,  greater  use  of  minor  ports,
 reduction  of  free  days  allowed  to  the
 importers  for  the  clearance  of  the
 eargo  and  the  staggering  of  imports
 on  Government  account  as  far  as
 practicable.

 Mr.  Speaker:  Shri  Shivananjappa.

 Raja  Mahendra  Pratap  rose—

 Mr,  Speaker:  The  original  ques-
 tioner  is  called  first.

 Shri  Shivananjappa:  May  I  know
 whether  it  is  a  fact  that  the  Second
 Plan  outlay  of  Rs.  35  crores  allocated
 for  the  development  of  shipping  in
 the  country  has  been  fully  utilised
 during  the  first  year  of  the  Second
 Five  Year  Plan?

 Shri  Raj  Bahadur:  That  is  in  respect
 of  the  purchase  of  new  ships  and  add-
 ing  to  the  shipping  tonnage  of  the
 country  Rs.  37  crores.

 Shri  Shivananjappa:  What  steps
 have  the  Government  taken  to  encour-
 age  overseas  shipping  as  a  means  of
 earning  foreign  exchange?

 Shri  Raj  Bahadur:  That  question
 pertains  to  the  development  of  ship-
 ping  tonnage  and  this  question  refers
 to  the  port  facilities  and  congestion  in
 the  ports.

 Raja  Mahendra  Pratap:  What  com-
 panies  are  included  in  these  overseas
 shipping  interests?

 Shri  Raj  Bahadur:  Every  foreign
 shipping  company.

 Shri  T.  K.  Chaudhuri:  May  I  know
 whether  there  are  any  suggestions  for
 increasing  the  freight  rates  for  foreign
 shipping  companies  on  account  of  the
 congestion  in  our  ports  and  what  deci-
 sion  have  the  Government  taken  in
 that  regard?

 Bhri  Ra)  Bahadur:  The  suggestion
 was  not  made  for  the  first  time.  Even
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 as  far  back  as  1055,  when  there  were
 some  delays  in  the  turnround  of  ships,
 a  similar  demand  was  made  by  the
 foreign  shipping  intereste  for  an
 increase  in  the  surcharge  on  freights,
 and  a  similar  demand  was  now  raised
 by  them  this  season.

 Shri  T.  K.  Chaudhuri:  One  part  of
 my  question  was  not  answered.

 Mr.  Speaker:  If  some  are  not
 answered,  what  can  I  do?

 Shri  B.  K.  Gaikwad:  How  many
 companies  are  there  altogether?

 Shri  Raj  Bahadur:  I  will  not  be  able
 to  state  the  exact  number  of  the
 foreign  companies.

 Shri  T.  K.  Chaudhuri:  What  was  the
 reaction  of  the  Government  to  that
 suggestion  made  this  time  by  the
 foreign  owners?

 Shri  Raj  Bahadur:  Of  course,  we
 opposed  the  suggestion  in  the  light  of
 the  facts  that  existed.  But  congestion
 is  not  on  account  of  any  fall  in  the
 capacity  on  output  of  the  ports.
 Among  other  reasons  it  was  also  due
 to  the  fact  that  the  freight  rates  had
 been  reduced  by  some  of  tha  compa-
 nies,  particularly  those  on  charter.
 business  and  also  because  of  the  fact
 that  Suez  was  closed  and  ships  began
 pouring  in  from  the  Suez  as  also  from
 the  Cape  of  Good  Hope  route.  We
 then  met  the  Consultative  Committee
 of  ship-owners.

 Shri  Ranga:  And  what  did  they  say?

 Shri  Raj  Bahadur:  They  have  not
 allowed.  In  consultation  with  them
 certain  measures  and  steps  were
 devised  which  we  have  accepted  and
 which  are  being  implemented  We
 hope  that  the  results  that  have  been
 obtained  will  convince  them  that  there
 is  no  case  for  raising  the  surcharge.
 In  this  connection,  I  may  inform  the
 House  that  whereas  the  maximum
 number  of  ships  waiting  at  Bombay
 port  at  one  time  was  47,  it  came  down
 now  to  15.  In  Madras,  it  was  2i  or  22.
 It  came  down  to  6  the  other  day.  In
 Calcutta  also,  the  number  was  57  and
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 it  came  down  to  33.  I  think  we  are
 turning  the  corner  but  fluctuations  are
 about  to  occur.

 Raja  Mahendra  Pratap:  I  want  the
 names  of  the  companies.  If  the  hon.
 Minister  wants  notice,  he  can  say  30,
 if  he  does  not  know  the  names.

 Shri  Raj  Bahadur  rose—

 Mr.  Speaker:  I  am  afraid  we  are
 converting  this  into  something  which
 is  not  a  very  good  Parhament.  I  warn
 the  hon.  Member.  The  hon.  Member
 gets  up.  It  is  really  unfortunate  he
 iz  over  there  behind.  I  will  give  him
 a  front  seat.  I  have  no  objection.  But
 he  does  not  understand  what  is  exact-
 ly  going  on;  he  butts  in  every  time
 and  mekeg  it  impossible  for  me  to  go
 on.

 Shri  Mohiuddin:  There  was  a  dis-
 pute  with  the  labour  regarding  the
 use  of  mechanised  equipment  for  load-
 ing  and  unloading  of  ships.  May  I
 know  whether  the  mechanical  equip-
 ment  is  now  being  fully  utilised  for
 loading  and  unloading?

 Shri  Raj  Bahadur:  We  are  not  leav-
 ing  any  stone  unturned  to  ensure  that
 we  make  the  maximum  use  of  the
 mechanical  equipment  we  have  got.

 ‘Drought  and  Flood  Conditions  In  the
 Country

 द
 Shri  Shree  Narayan  Das:

 ©1537,  Shri  Liladhar  Kotoki:
 |  Shri  B.  8.  Marthy:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  what  is  the  overall  picture  of
 drought,  normal  rain  and  fleods
 occurring  in  various  parts  of  the
 country  since  June,  1957;

 (b)  the  extent  of  areas  in  each
 State  affected  by  drought  and

 “fioods;  and

 (c)  the  extent  to  which  it  has
 been  possible  to  utilisg  canal  water  in
 the  areas  affected  by  drought  to  do
 sowing  and  transplanting  of  crops?

 6  SEPTEMBER  957  Oral  Answers  r2354

 The  Minister  of  Co-operation  (Dr.
 ¥.  S.  Deshmukh):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  26).

 Shri  Shree  Narayan  Das:  From  the
 statement  it  appears  that  large  areas
 have  been  affected  by  floods,  droughts
 and  deficiency  of  rainfall  I  would
 like  to  know  whether  any  estimate
 has  been  prepared  of  the  damage
 caused  by  floods,  droughts,  etc,  to
 the  standing  crops  and  due  to  non-
 sowing  and  non-transplantation?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  FP.  Jain):  Fortunately
 this  year,  the  loss  by  floods  was
 much  less  compared  to  the  previous
 two  or  three  years.  So  far  as  the
 estimate  of  losses  is  concerned,  no
 such  estimate  has  been  received  by
 the  Central  Government.

 Shri  Shree  Narayan  Das:  It  appears
 that  in  the  Orissa  and  Chota  Nagpur
 areas  there  has  been  deficiency  of
 grain,  I  would  like  to  know  whether
 transplantation  of  paddy  in  those
 areas  is  being  made  now.

 Shri  A.  P.  Jain:  There  has  been
 very  good  rainfall  in  Chota  Nagpur
 during  the  last  few  days,  and  I  hope
 the  agricultural  tonditiong  will
 improve  there.

 Shri  B.  S.  Murthy:  In  the  statement
 my  name  has  been  given  as  one  of
 the  three,  whereas  the  list  does  not
 contain  my  name.  I  do  not  know  in
 your  list  whether  my  name  _  does
 exist  or  not.

 Mr.  Speaker:  I  have  got  his  name
 in  my  list.  Possibly  this  was  added
 later  on.  I  will  look  into  this  mat-
 ter.  At  the  time  when  it  went  to  the
 press,  possibly  hie  name  was  not  there,
 It  might  have  been  added  later  on,
 because  all  other  questions  of  a  simi-
 lar  nature  are  put  in  and  the  names
 are  added.

 Shri  B.  8.  Marthy:  If  my  name
 could  be  given  here,  why  wes  not  the
 name  supplied  te  you?
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 Me.  Speaker:  It  is  here;  I  have  got
 his  name  here.  I  am  coming  to  him
 next.  Is  that  all  that  he  wants  to  ask?

 Bhri  B.  8.  Murthy:  I  said,  I  want  an
 information.

 Mr.  Speaker:  Does  he  not  want  to
 put  any  other  question?

 Shri  B.  8S.  Murthy:  Of  course,  I  wil)
 come  in  the  round.

 Mr.  Speaker:  How  long?
 Shri  A.  C.  Guha:  In  the  correction

 slip,  his  name  appears.
 Mr.  Speaker:  Mr.  Murthy.
 Shri  B.  s.  Murthy:  Is  there  any

 estimate  made  of  the  damage  done  by
 the  floods  as  well  as  droughts?

 Mr.  Speaker:  In  the  whole  of  India?
 Shri  A,  ्,  Jain:  It  has  been  already

 answered.
 Shri  B.  K.  Gaikwad:  Are  Govern-

 ment  aware  that  in  Bombay  State  in
 certain  parts  there  is  no  rain  and  due
 to  the  drought  some  crops  are  going
 dry?

 Dr.  P.  S.  Deshmukh:  My  information
 is  that  Bombay  State  is  affected  by
 floods;  there  is  no  drought.

 Report  of  the  Technical  Railway
 Official  Team

 *1538,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  team  of  the  techm-
 cal  railway  officials  which  had  visited
 the  U.S.A.,  Canada  and  some  European
 countries  has  submitted  on  its  return
 any  report  to  Government  regarding
 effecting  improvements  in  the  opera-
 tional  efficiency  of  the  Railways;

 (b)  if  so,  what  are  the  main  features
 of  that  report;  and

 (c)  whether  Government  have
 taken  any  decision  regarding  the
 implementation  of  that  report?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  Hon.  Member  perhaps  has  in
 mind  the  team  of  Technical  Officers
 who  went  to  Washington  to  participate
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 in  the  negotiations  for  a  lean  from
 the  World  Bank.  During  their  stay
 abroad  they  took  the  opportunity  to
 visit  some  of  the  railway  installations
 in  America,  Canada,  U.K.,  France  and
 West  Germany.  The  subjects  that
 received  their  attention  and  the
 impressions  they  gathered  are  given
 in  the  handout  that  was  prepared  for
 the  Press  Conference  on  ist  August,
 1957,  a  copy  of  which  has  been  laid  on
 the  table  of  the  Lok  Sabha.  (See
 Appendix  IV,  annexure  No.  77.)

 The  observations  made  by  the
 Technical  Officers  are  under  conside-
 ration.

 Shri  Ferore  Gandhi:  The  Technical
 Mission  had  under  consideration  a
 scheme  to  increase  the  load  of  goods
 trains  by  a  thousand  tons..  May  I
 know  the’  suggestion  made  by  the
 Mission  with  regard  to  this  particular
 problem  and  to  what  extent  it  has
 been  implemented  in  the  Bhilai,,
 Rourkela  and  Durgapur  plants?

 Shri  Shahnawaz  Khan:  The  devices-
 that  we  intend  to  introduce  to  enable
 the  trains  to  carry  heavier  loads  are
 the  buffer  couplers.  There  is  a  team
 of  American  experts  who  are  in  India.
 They  also  recommended  the  introduc-
 tion  of  buffer  couplers.  We  have  ask-
 ed  them  to  refer  back  to  their  firm  in
 America  who  devised  the  buffer  coup-
 lers  to  give  us  a  practical  demonstra-
 tion  of  the  same.  On  the  successful
 implementation  of  these  experiments,
 we  will  further  extend  it,  if  necessary.

 Shri  Feroze  Gandhi:  It  has  also
 recommended  that  the  net  load  of  a
 wagon  should  be  raised  to  about  50
 tons  as  against  the  presefit  load  of  22
 tons.  May  I  know  if  any  steps  have
 been  taken  in  this  regard?

 Shri  Shahnawaz  Khan:  That  is
 true.  It  will  have  to  be  done  after
 we  have  carried  out  the  experiments,
 as  we  have  decided,  with  the  buffer
 couplers.

 Shri  Gajendra  Prasad  Sinha:  Will.
 it  mean  remodelling  of  wagons?



 ‘422  Oral  Answers

 Shri  Shahnawaz  Khan:  Yes.

 Shri  Jangde:  May  I  know  whether
 this  Technical  Mission  has  suggested
 the  removal  of  the  speed  restrictions
 and  introduction  of  the  interlocking
 system  on  the  railways?

 Shri  Shahnawaz  Khan:  I  think  the
 hon.  Member  is  mixing  up  the  two.
 The  question  is  about  our  Technical
 Mission  that  went  to  U.K.  That  Mis-
 sion  has  ngt  recommended  the  remov-
 al  of  any  speed  restrictions.  They
 have  studied  the  central  traffic  control
 system,  which  we  are  also  thinking
 of  introducing  on  certain  sections.

 Shri  Tangamani:  In  the  statement
 laid  on  the  Table,  there  are  several
 details,  but  I  shall  confine  myself  to
 only  one  thing.  Under  “Smooth  work-
 ing  of  marshalling  yards”,  it  is  said
 that  we  are  endeavouring  to  develop
 and  modernise  our  marshalling  yards
 in  the  second  Five  Year  Plan  period.
 May  I  know  which  are  the  marshal-
 ling  yards  which  are  going  to  be
 modernised  during  this  year?

 Shri  Shahnawaz  Khan:  I  shall
 require  separate  notice  for  that;  but,
 I  may  tell  the  hon.  Member  that  a
 very  big  marshalling  yard  is  being
 constructed  at  Barauni.  Moghal  Sarai
 will  probably  be  another.

 Shri  Tangamani:  Any  marshalling
 yards  in  the  Southern  Railway?

 Mr.  Speaker:  He  wants  notice.

 Shri  Shree  Narayan  Das:  The  hon.
 Deputy  Minister  said  that  the  report
 of  the  experts  is  being  examined.  I
 would  like  to  know  whether  any  com-
 mittee  has  been  set  up  to  examine  the
 report?

 Shri  Shahnawaz  Khan:  It  is  examin-
 ed  by  the  Railway  Board,  a  high  body
 of  experts  by  themselves.

 Mr.  Speaker:  Next  question  §  is
 transferred.

 Shri  Dasaratha  Deb:  I  am  here.

 Mr,  Speaker:  I  know,  but  bis  ques-
 tion  has  been  transferred  to  the  ‘12th.
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 डाक  सत्या  ताश  कसंजारोी

 =  QUO.  शो  भक्त  बचे  :  क्‍या  परि-

 बहन  तथा  संचार  मंत्री  १६  नवम्बर,
 १६५६  के  तारांकित  प्रश्न  संब्या  १५६  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  डाक  तथा  तार  विभाग  के  जिस
 कर्मचारियों  को  राजनैतिक  कारणों  से  निकाल
 दिया  गया  था  उनको  फिर  से  नौकरी  देने  के
 लिये  जो  बुनियादी  सिद्धान्त  लागू  किये  जाने
 वाले  थे,  क्‍या  उनके  बारे  में  अन्तिम  निर्णय  कर
 दिया  गया  है  ;

 (ख)  यदि  हां,  तो  क्या  निर्णय  की  एक
 प्रति  सभा-पटल  पर  रखी  जायेगी  ;  झौर

 (ग)  प्रत्येक  परि-मण्डल  के  कितने
 कितने  व्यक्तियों  पर  उस  निर्णय  को  लाग
 किया  गया  है  अथवा  लागू  किया  जायेगा  ?

 परिकहन  तथा  संजार  मंत्रा तय  में  राज्य
 मंत्रो  (श्री  राज  बहादुर)  :  (क)  जो

 हा।

 (ख)  इस  विषय  पर  लिये  गये  निर्णय
 की  एक  नक़ल  सभा-पटल  पर  ररण्व  दी  गयी

 है.  दिखिये  परिशिष्ट  डे,  मनुजन्व  संख्या

 ७८]

 (ग)  गृह-संत्रालय  का  यह  निर्णय
 डाकतार-परशिमण्डलों  के  प्रधानों  में  परिचालित
 कर  दिया  गया  है  ;  एवं  ऐसे  मामलों  को

 छानबीन  करने  तथा  तत्सम्बन्धी  आंकड़ों
 के  संकिलत  करने  में  कुछ  समय  जाने  की
 सम्भावना  है  ।

 श्री मकत बनने  :  जूंकि  राजनैतिक
 पीडित  सरकारी  कर्मचारियों  के  साथ  दस
 वर्ष  के  बाद  कुछ  न्याय  हुभा  है,  इस  लिये  मंत्री
 जी  को  घन्यवाद  देते  हुए  क्‍या  में  जान  सकता

 हूँ  कि  क्या  भव  इस  बारे  में  ज़रा  दची चता
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 की  जायगो  शझौर  इस  निर्णय  को  जन्दी  से
 जल्दी  लाम  किया  जायेगा  ?

 *
 हरी  राज  बहादुर  :  में  विश्वास  करता

 हूं  कि  परि-भण्डलों  के  अधिकारी  इस  को
 तत्परता  से  लायू  करेंगे  ।

 शी  भक्त  दर्शन  राजकीय  आजा  के
 अन्त  में  लिखा  ह्घ्रा  हैं,

 “In  all  cases  arrears,  if  any  due,
 will  be  paid  only  from  the  date
 of  issue  of  these  orders.”

 क्‍या  गवनेसेंट  यह  नहीं  सोचती  कि  इस  की

 वजह  से  बहुत  से  सरकारी  कर्मचारियों  को
 शायद  हज़ारों  रुपये  तक  का  नुक्सान  होगा
 और  क्‍या  इस  पर  पुनविचार  करने  की  कृपा
 की  जायेगो  ?

 थी  राज  बहादुर  :  श्राम  तौर  से  कुछ
 ऐसा  तरीका  रहा  है  कि  जहा  पिछली  बकाया

 का  सवाल  गाता  है,  तो  वह  श्राज्ञा  की  तारीख
 से  ही  दी  जाती  है  !

 Plywood  Factory  in  Andamans

 Shri  S.  C.  Samanta:
 Shri  Raghunath  Singh:

 71541,
 Sardar  A.  S.  Saigal:

 Will  the  Minister  of  Foed  and
 Agriculture  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  923  on  the  l)th  April,  7956
 and  state:

 (a)  whether  a  large  amount  of
 royalty  due  to  the  Government  of
 India  has  stil]  not  been  paid  by
 Messrs.  P.  ए.  Ray  and  Co.  (India)
 Ltd;

 (४)  whether  it  is  a  fact  that  the
 ~worfkers  employed  by  the  said
 Company  in  the  forests  of  Andamans
 are  not  being  paid  their  wages  regu-
 larly;
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 (c)  whether  it  is  a  fact  that  in
 April,  3957  fire  was  resorted  to  by
 the  Police  on  the  workers:

 (d)  if  the  answer  to  the  above
 parts  be  in  the  affirmative,  the  action
 taken  by  Government  in  the  mat-
 ter;  and

 (e)  the  progress  made  so  far  in
 connection  with  the  establishment
 of  plywood  factory  in  Andamans  in
 accordance  with  the  agreement
 entered  into  between  the  Government
 of  India  and  Messrs  P.  C.  Ray  and  Co.

 The  Minister  of  Co-operative  (Dr.  P.
 S.  Deshmukh):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.

 STATEMENT

 (a)  Yes,  Sir.  The  gross  amount  out-
 standing  as  on  30th  July,  1957,  was
 about  Rs.  6  lakhs  but  since  then  the
 Company  has  made  certain  payments
 and  further  royalties  have  also  fallen
 due.  The  actual  position  as  at  present
 is  being  ascertained.

 (b)  Yes,  during  the  past  4  months
 the  fabourers  were  not  paid  their
 wages  regularly.

 (c)  Yes,  Sir.  Two  labourers  were
 injured  but  not  fatally.  The  District
 Magistrate  held  a  judicial  enquiry
 into  the  happenings  on  26-4-1957  and
 the  following  days,  and  his  finding
 was  that  the  police  opened  fire  in  self-
 defence,  that  their  shooting  was  not
 excessive  and  that  the  Police  were
 justified  in  their  action.  These  find~-
 ings  were  accepted  by  the  Chief  Com-
 missioner.

 (d)  (i)  With  regard  to  royalty,  ins-
 tructions  have  been  issued  to  the  Chief
 Conservator,  Andamans,  for  recovery
 of  arrears  as  well  as  current  royalty
 from  every  shipload  despatched  to  the
 mainland.  By  this  process  the  arrears
 would  be  cleared  in  the  course  of  the
 next  some  months,

 (ii)  Regarding  payment  of
 wages  the  Company  has  recently  des-
 patched  rations  to  the  Islands  to  miti-
 gate  the  difficulties  of  labour  as  a
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 result  of  non-payment  of  wages  in  due
 time.  It  has  since  been  arranged  that
 they  should  send  a  minimum  of  Rs.  2
 lakhs  towards  wages  (approximately
 half  the  outstandings)  this  week.

 (iii)  As  stated  above  the  District
 Magistrate’s  finding  that  the  Police
 firing  was  justified  as  in  self-defence,
 has  been  accepted  by  the  Andamans
 Administration.

 (e)  The  Compdhy  has  not  yet
 established  a  plywood  factory  but
 they  have  set  up  8  saw  mill  though  not
 of  full  capacity.  After  examining  the
 facts  of  the  case,  an  extension  of  time
 upto  June  i958  has  been  allowed  for
 the  purpose.

 at  रघनाथ  सिह  :  में  जानना  चाहता

 हूं  कि  मसर्ज  पी०  सी०  रे  एंड  कम्पनी  की
 तरफ  से  अब  तक  कितनो  रायल्टी  बकाया  है  ?

 What  is  the  outstanding  royalty?

 Dr,  P.  S.  Deshmukh:  It  is  already
 mentioned  m  the  statement  that  the
 gros,  amount  outstanding  as  on  30th
 July,  957  is,  was  about  Rs.  6  lakhs.
 But  since  that  company  has  made  a
 certain  payment  and  further  royalty
 has  fallen  due,  the  actual  amount  is
 being  ascertained.

 गो  रघुनाथ  गलहू  :  हर  साल  इस  कम्पनी
 को  कितनो  रायल्टी  देनो  पडनती  है  शरीर  इतनी
 ज्यादा  रायल्टों  जो  बाकी  है,  वह  कितने
 सालों  से  बाकी  है  ?

 Dr.  P.  Ss.  Deshmukh:  The  royalties
 have  been  accumulating;  but  there
 have  been  certain  difficulties  which
 this  company  had  to  face  Taking  an
 overall  view,  we  have  not  yet  come
 to  the  decision  that  it  would  be  ad-
 visable  to  terminate  the  contract,  in
 spite  of  the  fact  that  royalties  have
 fallen  due.

 at  रचुनाथ  तह  :  क्या  सरकार
 इस  बात  का  कोई  कारण  बता  सकती

 है  कि  इस  कम्पनी  ने  चार  महीने  से  काम
 करने  वाले  लेबर  को  वेज  नही  दी  है  ?
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 Dr.  P.  8.  Deshmukh:  Yes;  it  is  a  fact.
 We  are  drawing  the  attention  of  the
 Chief  Commissioner  to  this,  The
 company  has  certain  difficulties.

 Mr.  Speaker:  The  question  ig  again
 and  again  put,  what  is  the  difficulty.
 The  hon.  Minister  must  say  what.
 exactly  is  the  difficulty.

 The  Minister  of  Food  and  Agricul--
 ture  (Shri  A.  P.  Jain):  Large  quanti-
 ties  of  timber  had  accumulated  there.
 They  could  not  transport  them.  Now
 we  have  made  arrangements,  and  ac-
 cording  to  that  arrangement  the  Com-
 pany  will  pay  Rs.  2  lakhs  immediate-
 ly  out  of  the  shippings,  and  the
 balance  will  be  paid  by  the  first  weex
 of  September.

 Shri  Ranga:  There  is  what  is  known.
 as  the  Payment  of  Wages  Act.  Are
 we  to  understand  that  it  is  not  being
 enforced  and  the  workers  are  kept
 without  any  wages  for  four  months?

 Shri  A.  P.  Jain:  There  is  some  irre-
 gularity.  There  is  no  question  about
 it,  ang  it  should  have  been  regularly
 paid.  As  soon  as  it  was  brought  to
 our  notice  we  have  made  arrange-
 ments.  There  was  a  meeting  of  ‘the
 Chief  Commissioner  with  a  represen-
 tative  of  the  Company  as  also  of  the-
 Forest  Department,  and  they  have  now
 come  to  an  arrangement  whereby  out
 of  the  shipments  recoveries  will  be
 appropriated  towards  the  payment  of
 the  wages.

 सरदार  Ao  fao  सहगल  :  र्म  जानना

 चाहता  हू  कि  वेज  बोई  की  रिकोमेंडेशस  के

 मुताबिक  लंबर  को,  जो  स  कंस्पती  के

 अर्घन  बाम  करते  है,  वज्सि  ब््न  दी
 जायेगे  ?

 कली  अ०  Ho  जन :  मेर  पास  यी

 इन्फारमे गन  हूँ  कि  इस  रूप्ताह  के  ४रखिर  तक
 जो  उनना  वैसा  था,  यह  उनको  ना  हो
 जायेगा  |

 Shri  Tangamani:  In  the  police  firing
 that  took  place  in  April  १४57  we
 undersiand  that  two  workers  were  ine
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 Jured.  .  May  I  know  whether  any  com-
 pensation  has  been  paid  to  the  injured
 workers?

 Shri  A.  Pr.  Jain:  I  will  require
 motice  for  that.

 Shri  8.  L.  Saksena:  Was  not  the
 Company  prosecuted  for  not  paying
 ‘wages  in  time?

 Shri  A.  P.  Jain:  I  have  already  said
 that  arrangements  have  been  made
 for  payment  of  the  wages.  The  Com-
 Pany  was  not  prosecuted.

 Shri  8.  com  Samanta:  May  I  know
 why  the  hon.  Minister  is  so  unkind  on
 us  as  not  to  inform  us  what  is  the
 actual  royalty,  and  only  the  outstand-
 ing  has  been  mentioned  in  the  state-
 amment?

 Dr.  P.  8.  Deshmukh:  There  is  no
 question  of  unkindness.  We  are  pre-
 pared  to  lay  before  the  House  every
 information  that  is  actually  in  our
 possession.  Unfortunately  the  actual
 royalty  has  not  been  given  here.  It
 also  varies  according  to  the  timber
 felled  and  varioug  other  considera-
 tions.  It  is  likely  to  vary,  it  is  not

 a  fixed  amount  every  year.

 श्री  रवुनाथ  सिह  प्लाईबुड  फैक्ट्री
 का  जो  ठेका  या  मौतोपली  इस  कम्पनी  को
 दी  गई  है  क्‍या  उस  फैक्ट्री  नने  वहा  काम  आरम्भ
 कर  दिया  है  या  अभी  नहीं  किया  है  ?  अगर
 काम  आरमग्न  हो  गया  है  तो  वहा  पर  जो
 लेबर  एम्पलायड  है,  उसको  क्या  क्‍या  सुविषायें
 दीगई  है  ?

 थ्दी  Bo  प्र०  जैन  :  झभी  उसका  काम

 आरम्भ  नहीं  हुआ  है  1  इसका  कारण

 शअह  है  कि  जो  जमीन  एक्वायर
 करके  उनको  देनी  थो,  उसके  झन्दर  देरी

 हुई  है  ।  सन्‌  १९४७  में  उनको  जमीन  दी

 मई  a  इस  बीच  में  जो  लायसेंस  उनको  मिला

 जा  मशीन  मंगाने  का  वह  खत्म  हो
 अयथा  ।  इस  वजह  से,  यह  है  तो  अफसोस  की

 जात,  जेकिन  देरी  हुई  है  t
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 Quinine

 +

 o4542,
 Shri  Balakrishnan:
 Shri  R.  Nerayanasamy:

 Will  the  Minister  ७  Health  be
 pleased  to  state:

 (a)  whether  Madras  Government
 recommended  to  Central  Government
 to  impose  total  ban  on  the  import
 of  quinine;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  There  is  adequate  production  of
 quinine  in  the  country  to  meet  all
 demands  and  therefore  there  was  no
 necessity  for  any  import.

 (i)  it  will  be  easier  for  the  indi-
 genous  cinchona  industry  to
 fight  the  bias  created  in  the
 minds  of  the  people  for
 imported  quinine.

 (ii)  Restrictions  on  import  will
 setve  to  raise  the  saie  of  indi-
 genously  manufactured  cin-
 chona  alkaloids.

 (ian)  There  will  be  scope  for  dis-
 posing  of  stocks  of  quinine
 which  had  accumulated  with
 the  State  Government.

 Shri  Balakrishnan:  May  I  know
 whether  the  ban  is  imposed  now  or  is
 going  to  be  imposed?

 Shri  Karmarkar:
 some  time  back.

 It  was  imposed

 Shri  5.  ह अ  Ramaswami:  A  _  special
 Cinchona  Committee  was  appointed
 some  time  back.  May  I  know  the
 main  recommendations  of  that  Com-
 mittee  and  how  they  are  being  imple-
 mented?

 Shri  Karmarkar:  They  recommend-
 ed  that  the  ban  on  imports  of  quinine
 should  be  continued  and  the  imports
 of  paludrine,  the  synthetic  rival  of
 quinine,  should  be  restricted.  We  have
 continued  the  ban  on  the  imports  of
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 quinine,  and  regarding  the  import  of
 the  other  synthetic  materials  we  have
 restricted  their  imports.

 Shri  V.  है  Nayar:  The  hon.  Minis-
 ter  says  that  the  import  of  quinine  is
 “banned.  I  want  to  know  whether
 only  ordinary  quinine  is  banned  or
 whether  quinine  salts  also  are  includ-
 ed  in  the  ban.

 Shri  Karmarkar:  Subject  to  cor-
 rection,  it  includes  quinine  salts.

 Shri  ्  P.  Nayar:  Then  how  do  the
 last  year’s  statistics  show  that  150,000
 rupees  worth  of  quinine  salts  have
 been  imported?

 Shri  Earmarkar:  I  said  subject  to
 ecorrection.  It  is  subject  to  verifica-
 tion.

 Shri  Manaen:  There  are  a  number
 of  cinchona  plantations  in  Darjeeling
 in  West  Bengal.  Just  now  we  heard
 from  the  hon.  Minister  that  we  are
 imposing  a  ban  on  the  import  of  qui-
 nine.  I  may  draw  the  attention  of
 Government  to  the  fact  that  quite  a
 number  of  cinchona  plantations  there
 are  threatened  with  closure.  I  would
 dike  to  know  what  is  the  potential  of
 quinine  in  the  present  market,

 Shri  Karmarkar:  The  potential  is
 100,000  Ibs.  and  we  are  producing
 100,000  lbs.  That  is  why  I  said  that
 our  production  was  adequate  for  our
 requirements.

 Shri  S.  झ,  Ramaswami:  May  I  know
 the  total  requirement  of  quinine  in
 this  country  and  how  far  it  is  being
 met,  and  whether  it  includes  also
 synthetic  quinine?

 Shri  Karmarkar:  Quinine  does  not
 inelude  synthetic  quinine.  As  I  said  a
 moment  ago—I  am  afraid  my  friend
 did  not  listen  to  the  reply,  though  he
 is  so  near—the  requirement  is  100,000,
 lbs.  and  the  production  is  100,000  Ibs.
 And  that  48  quinine  proper,  not  synthe-
 tic  quinine.

 Dr.  Sushila  Nayar:  In  view  of  the
 threaténed  closure  of  cinchona  planta-
 tions  and  the  likely  decrease  in  the
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 pationg]  requirements  of  quinine  es  |
 result  of  National  Malaria  Control  pro-
 gramme,  what  steps  are  being  taken
 by  Government  to  promote  the  बद्ध
 of  quinine—because,  before  long  we
 should  require  no  quinine  at  all  in
 this  country?

 Shri  Karmarkar:  In  regard  to  the
 long  range  steps  that  we  shall  have  to
 take  I  shall  consult  my  hon.  friend
 and  other  hon.  Members  also.

 Shri  Tangamani:  Mey  I  know
 whether,  as  a  result  of  the  ban  impos-
 ed  on  the  import  of  quinine,  the  cin-
 chona  plantations  owned  by  the  State
 Government  of  Madras  are  function-
 ing  fully  with  all  the  retrenched  work-
 ers  back  in  their  jobs?

 Shri  Karmarkar:  I  would  like  the
 latter  part  of  the  question  to  be
 repeated.  I  could  not  hear  it.

 Mr.  Speaker:  Whether  the  planta-
 tions  are  working  to  their  full  capa-
 city,  taking  back  all  the  retrenched
 workers.  t

 Shri  Karmarkar:  Taking  back  all
 the  retrenched  workers  on  the  cin-
 chona  plantations?  I  would  like  to
 have  very  adequate  notice  for  that.

 Dr.  Sushila  Nayar:  In  view  of  the
 "fact  that,  as  my  hon.  colleague  has
 already  stated,  some  of  these  cinchona
 plantations  in  Darjeeling  are  on  the
 verge  of  being  closed  down  because
 of  the  declining  market  and  because
 there  is  not  enough  need  for  quinine
 in  India  already,  does  not  the  Govy
 ernment  think  it  is  time  to  export
 quinine,  so  that  the  production  does
 not  need  to  be  lowered  and  we  can
 earn  some  foreign  exchange  also.

 Mr.  Speaker:  The  hon  Member  is
 only  making  a  suggestion.

 Shri  Balakrishnan:  In  view  of  the
 fact  that  the  price  of  quinine  varies
 from  State  to  State,  may  I  know
 whether  the  Government  will  fix  a
 uniform  rate  at  the  lowest  level  that
 is  prevalent,  having  regard  to  the  fact
 that  it  is  a  medicine  of  the  poor  man?



 22267  Oral  Anewers

 Mir.  Speaker:  That  is  also  a  sugges-
 tion  for  action.  We  are  dealing  with
 the  ipaport  ‘ban  here.

 Sulphate  of  Ammonia

 *i544.  Shri  Bali  Reddy:  Wiil  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  700  and  its  sup-
 plementaries  on  the  3ist  May,  957
 and  state  whether  Government  are
 considering  the  reduction  of  the  price
 of  Sulphate  of  Ammonia?

 The  Depaty  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  No  Sir.  The
 revision  will  be  considered  by  the
 beginning  of  next  year.

 Shri  Bali  Reddy:  May  I  know
 whether  it  has  come  to  the  notice  of
 Government  that  due  to  delay  in  the
 supply  of  sulphate  of  ammonia  _  in
 sufficient  quantities,  agriculturists
 have  to  purchase  it  in  the  black  mar-
 ket  at  exorbitant  rates?

 Shri  M.  V.  Krishnappa:  No,  Sir.
 There  is  some  delay  in  the  supply  of
 this  imported  fertilizer  because  of  the
 Suez  crisis  and  steamers  arriving  late,
 but  of  whatever  is  available  inside  the
 country  proper  distribution  is  being
 made.

 Shri  Nanjappa:  Is  it  a  fact  that  tea
 plantations  in  South  India  are  not
 supphed  with  sufficient  quantity  of
 sulphate  of  ammonia  and  are.  sup-
 Plied  with  other  fertilizers  which  are
 not  useful  and  do  not  stand  the  hill
 climate?

 Shri  M.  ्,  Krishnappa:  We  are  able
 to  meet  their  demands  adequately
 because  their  demands  are  very  little,
 less  than  four  or  five  thousand  tons.
 We  have  met  their  demands.

 Shri  Wodeyar:  In  view  of  its  short-
 age,  will  Government’  consider  the
 desirability  of  subsidising  this  pro-
 duct  in  the  interest  of  increased  proe-
 duction  of  foodgrains?
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 Shri  M.  ा,  Krishnappa:  The  whole
 scheme  is  run  on  a  no‘profit  no-loss
 basis  and  we  are  not  subsidising  ferti-
 lizers.

 Shri  Ranga:  When  weuld  you  be
 reconsidering  the  price  schedule  of
 sulphate  of  ammonia?

 Shri  M.  V.  Krishnappa:  That  will
 be  considered  in  the  beginning  of  next
 year  when  the  landed  cost  may  cost
 us  less.

 RE.  STARRED  QUESTION
 NO.  74547

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Sir,  may  I,
 with  your  permission,  supplement  the
 answers  I  gave  to  the  supplementaries
 to  Question  No.  54lf  regarding  pay-
 ment  of  royalty  by  Messrs.  P.  C.  Ray
 &  Company?  The  position  was  that
 the  Government  have  made  an
 arrangement  with  Messrs.  ह:  C.  Ray  &
 Company  for  the  payment  of  royalty
 of  Rs.  50,000  for  each  shipment.  When
 the  question  of  non-payment  later
 came  up  it  was  arranged  that  Govern-
 ment  will  temper  its  recovery  of
 royalty  and  the  Company  will  pay
 Rs.  2  lakhs  out  of  the  proceeds  of  the
 shipping  towards  the  wages  of  labour
 by  the  end  of  the  first  week  of
 September  and  the  rest  of  the  pay-
 ment  will  be  made  shortly.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Mechanised  Port  in  Hooghly

 *1543,  Shri  Bimal  Ghose:  Will  the
 Minister  of  Transpert  and  Commani-
 cations  be  pleased  to  state  whether,
 and  if  so,  what  action  has  been  taken
 on  a  non-official  resolution  adopted  by
 the  other  House  on  the  7th  December,
 936  about  the  feasibility  of  develop-
 ing  a  fully  mechanised  coal  and  ore
 port  on  the  west  bank  of  the  lower
 Hooghly?

 tSee  cols.  2259-—63
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 The  Minister  of  State  in  the  Mintis-

 (Shri  Raj  Bahadur):  A,  preliminary
 technical  examinations  has  been  made
 to  determine  a  suitable  site  for  the
 location  of  the  proposed  port.  This
 revealed  the  necessity  for  carrying
 out  fresh  hydrological  experiments
 and  the  collection  of  further  data
 regarding  erosion  effects,  frequency
 and  magnitude  of  bore  tides  etc.  This
 is  being  done.

 Plant  Protection

 91545.  Shri  R.  Narayanasamy:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  cardamom  plants  are  dying
 out  in  Devicolam  Taluq  Kerala  State,
 in  Kodaikanal]  Taluq  Madurai  District
 and  other  parts  in  the  Madras  State;
 and

 (b)  if  so,  whether  any  steps  have
 been  taken  by  the  Government  of
 India  in  the  matter  under  Plant
 Protection  Schemes?

 The  Minister  for  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (2)  and  (b).
 A  statement  is  placed  on  the  Table  of
 the  Lok  Sabha.  (See  ‘Appendix  IV,
 annexure  No,  79).

 Medical  Delegation  to  U.8.8.R.

 *1546.  Shrimat!  Parvathi  Krishnan:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  a  Medical  delegation
 visited  the  U.S.S.R.;

 (b)  if  so,  whether  the  delegation
 has  submitted  any  report  and  made
 any  recommendations;  and

 (c)  the  action  taken  on  these  re-
 commendations?

 The  Minister  of  Health  (Shri  Bar-
 markar):  (a)  and  (b}.  The  reply  is  in
 the  affirmative.

 (c)  The  suggestions  made  by  the
 Indian  Delegation  wesge  brought  to  the

 कबिएट  of  the  State  Governments.
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 Rajasthan  Canal

 1567,  Shri  Harish  Chandra  Mather:
 Willi  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  administrative  set-
 up  has  been  finalised  to  implement  the
 scheme  of  Rajasthan  Canal;  and

 (b)  the  progress  expected  to  be
 made  during  the  year  1957-587

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  The  project  was  sanctioned  in
 July,  3957  and  the  preliminaries  are
 in  hand.  It  would  be  possible  to  give
 a  fairly  accurate  estimate  only  when
 the  administrative  set  up  is  finalised
 and  the  staff  is  in  position.

 Agrarian  Re-organisation

 91548,  Shri  S.  M.  Banerjee:  Wil)  the
 Minister  of  Food  and  Agricuitare  be
 Pleased  to  state:

 (a)  whether  high  level  discussions
 are  going  to  be  held  in  Mysore  on
 agrarian  re-organisation;  and

 (b)  if  so,  whether  representatives  of
 all  political  parties  will  be  invited  to
 attend  these  talks?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  The  Ajil
 India  Sarva  Seva  Sangh  has  convened
 a  conference  at  Mysore  on  2ist  and
 22nd  September,  4957  with  a  view  to
 discuss  matters  relating  to  the  Gram-
 dan  movement.

 (da)  So  far  as  is  known,  8  number  of
 leading  personalities;  belonging  to
 various  parties  or  to  none,  haye  been
 invited.

 Dredger  at  Kandla  Port

 *7549,  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 dredger  allotted  to  Kandla  Port  is  un-
 workable;

 (b)  if  so,  what  is  the  defect;
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 (c}  whether  Government  have  hired
 a  dredger  to  work  in  Kandla  Port;
 and

 (a)  if  oo,  what  is  the  rent  of  that
 dredger?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (c)  No.
 Sir.

 (b)  and  (6)  Do  not  arise.

 रेलगाड़ी  का  पटरी  से  उतर  जाना.  nN

 FERRO.  श्री  मोहन  स्लरूय  :  क्या
 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  ११  अगस्त

 १६५७  को  पूर्वोत्तर  रेलवे  के  शाजहापुर
 पीलीभीत  सैक्शन  पर  बीसलपुर  के  शेरगज
 के  स्टेशनों  के  बीच  एक  रेल  दुर्घटना  हो  गई  ?

 (स)  कया  यह  सच  है  कि  इस  दुर्घटना
 का  मुख्य  कारण  था  यह  कि  वहा  के  स्‍ली५?२
 झोर  गर्डर  बहुत  पुराने  हैं;  झौर

 (ग)  यदि  हां,  तो  ऐसी  दुर्घटनाओं  को

 पुनराबृुत्ति  रोकने  के  लिये  स्‍्लीपरों  तथा

 बार्डरों  के  बारे  में  सुरक्षात्मक  सरीके  अपनाने

 के  लिये  सरकार  क्‍या  पतर्यवाही  कर  रही  हैं  ।

 लबे  उपसंत्रो  (भो  शाहनवाज  खां)  :

 (क)  जी  हां,  दुधटना  Cnet Oc)  को  हुई,
 श्न  कि  १६१-८-५७  को  जैसा  कि  सवाल  मे

 कहा  गया  हैं  |

 (ख)  वजह  को  जाच  की  जा  रही

 हे

 (ग)  ऊपर  भाग  स्व)  के  जवाब  में

 जो  कहू  गया  है  उसे  देखते  हुये  सबाल  नहीं
 ऊठता  |

 West  Coast  Road
 *255i,  Shri  Achar:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  state:

 (es)  whether  the  West  Coast  Road
 Passing  through  the  South  Canara
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 District  will  pass  through  Ullal  and
 Manjeshwar  and  Kumbla,  or  through
 Penemangalore  and  Vittal;

 (b>  if  it  passes  through  Ullai—-.
 Manjeshwar,  the  progress  made
 regarding  the  constrfiction  of  the
 bridges  at  UUal  and  other  places  on
 this  portion  of  the  road;  and

 (c)  the  time  by  which  the  bridges
 are  expected  to  be  completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 «Shri  Raj  Bahadur):  (a)  and  (b).  The
 new  alignment  of  the  portion  of  the
 West  Coast  Road&  in  South  Canara
 District  which  was  approved  in  July
 4957  passes  through  Ullal  Manjeshwar
 &  Kumbla.  No  bridge  work  between
 Ullal  and  Manjeshwar  has  so  far  been
 sanctioned.

 (e)  During  the  early  part  of  the
 third  Five-Year  Plan  period.

 Training  of  Indian  Physicists  in
 Hospital  Physics

 Shri  Hem  Barua:
 Shri  9.  C.  Sharma:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 1552.

 (8)  whether  any  préposal  has  been
 discussed  recently  when  he  met  Dr.
 I.  S.  Eve,  Medical  Officer  in  charge  of
 health  problems  relating  to  the  peace-
 ful  uses  of  atomic  energy,  at  the
 World  Health  Organisation  Geneva,
 regarding  training  of  Indian  Medical
 personnel  in  Hospital  Physics  involv-
 ing  the  use  of  radio  isotopes;  and

 (b)  if  so,  the  result  of  the  discus-
 sion?

 The  Minister  of
 Karmarkar):  (a)  Yes.

 Health  (Shri

 (b)  It  is  hoped  that  the  World
 Health  Organisation  will  provide:—

 qa)  Fellowships  for  training  of
 Indian  Medical  personnel  in  (i)  hos-
 pital  physics,  (ii)  clinical  uses  of
 radio  isotopes,  and  (iii)  radiation  pro-
 tection.
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 (2)  One  short-term  consultant  in
 hospital  physics  in  ‘1887;  and

 (3)  assistance  for  starting  a  course
 of  training  in  hgalth  physics  for  Indian
 Doctors  sometime  in  1958.

 Assam  Railway  Link

 #1553,  Shri  Liladhar  KEotoki:  Will
 the  Minister  of  Railways  be  pleased
 to  state  what  action  Government  pro-.
 pose  to  take  on  the  recommendation
 of  the  Assam  Rail  Link  Stabilisation
 Committee?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  Report
 of  the  Assam  Rail  Link  Stabilisation
 Committee  has  since  been  examined
 by  the  Government  and  for  the  imple-
 mentation  of  the  recommendations
 made  by  the  Committee,  the  Board
 have  appointed  an  Engineer-in-Chief
 with  special  staff,  specially  fer  the
 stabilisation  of  the  existing  route,  as
 well  as  to  carry  out  8  preliminary
 engineering  survey  of  a  new  line  from
 a  suitable  point  on  the  Mal-Domohani
 branch  to  Alipurduar  vic  Maynaguri
 Falakata  etc,  with  special]  emphasis
 on  the  Jaldhaka  and  Forsa  crossings.
 He  will  also  work  out  financial  impli-
 cations  of  the  said  project.

 Aerodromes  at  Porbander  and
 Keshod

 71554.  Shri  Nathavani:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  propose  to
 construct  all-weather  runways  for
 aerodromes  at  Porbander  and  Eeshod; and

 (b)  if  so,  the  steps  taken  or  which
 are  being  taken  to  implement  it?

 The  Minister  of  Transport  and
 Ceremaunications  (Shri  Lal  Bahadur
 Shastri):  (a)  and  (b).  It  is  proposed
 to  carry  out  the  necessary  repairs  to
 the  existing  runways  and  estimates
 age  unéer  preparation.
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 है...  River  Barrage

 1355.  Shri  Kama}  Singh:  Will  the
 Minister  of  Irrigation  and  Fower  ‘be
 Pleased  to  refer  to  the  answer  given
 to  Starred  Question  No.  322  on  the
 28th  May,  957  regarding  Sone  River
 Barrage  and  state:

 (a)  whether  the  project  has  sinoe
 been  examined  by  the  Union  Govern-
 ment;

 (9)  whether  any  modifications  have
 been  made;

 (c)  if  so,  the  Chief  features  of  the
 Project  together  with  the  revised  esti-
 mate;  and

 (a)  whether  the  State  Government
 concerned  have  suggested  target  date
 for  starting  the  work?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.
 It  is  still  under  examination.

 (b)  to  (d).  Do  not  arise.

 गंगानगर  कदी  ढंक  हेजीफोन  लाइन

 ची  Go  श्याठ  चादपारन  :

 थी  रघुनाथ  सिंह  :

 क्या  परिथहमल  तथा  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  श्रीगंगानगर
 की  टंक  टेलीफोन  लाइनें  हमेशा  बिगड़ी  रहतों
 हैं;  भौर

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण

 कद

 है?

 परिचय  तथा  संचार  मंत्रालय  सें  राज्ज-
 मंत्रो  (भी  शज  बहाबुर)  :  (क)  और  (छल).
 इस  संबंध  में  सभा-पटल  पर  एक  विवरण-पत्र
 रक्खा  गया  है

 [See  Appendix  IV,  Annexure  No.  80]
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 Telegraph  Lines  in  Orissa

 1557.  Shri  Sanganna:  Will  the  Min-
 jater  of  Transpert  and  Communiesa-
 ग  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  I494  on
 the  2600  April,  3856  in  respect  of  the
 Telegraph  lines  in  Orissa  and  state:

 (a)  whether  the  decision  regarding
 the  transfer  of  the  administrative  ser-
 vice  to  the  Orissa  Circle  has  since
 been  taken;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Mints-

 fry  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  It
 has  been  decided  not  to  disturb  the
 Status  quo  on  administrative  and
 technical  grounds.

 Project  Administration  of  River
 Valley  Projects

 *i558.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Irrigation  and  Power
 de  pleased  to  state  whether  any  and,
 if  so,  what  devision  has  been  taken
 wegarding  the  pattern  of  Project
 Administration  for  the  big  river  valley
 Projects?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  state-
 ment  giving  the  requisite  information
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  कछ,  annexure  No.  §!]}

 Water  Supply  at  Calcutta  Port

 °1559.,  Shri  C.  Samanta:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a>  what  steps  have  been  taken  to
 alleviate  the  longstanding  serious
 shortage  of  water  for  ships  in  the
 port  of  Calcutta;

 (b)  whether  it  is  a  fact  that  the
 supply  of  water  rests  in  the  hands  of
 the  Calcutta  Corporation;  and

 (ec)  if  so,  what  steps  have  been
 taken  for  the  supply  of  water?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  “(a)  to  (c).  The
 supply  of  water  to  the  ships  visiting
 the  Port  of

 Qe
 is  the  responsi-

 ility  of  the  Corporation.  As
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 the  supply  from  the  Corporation's
 sources  is  inadequate,  the  Port  Com-
 missioners  have  sunk  three  tubewells
 at  Kidderpore  Docks  and  one  at  King
 George’s  Dock.  They  are  also  making
 arrangements  for  sinking  two  more
 tubewells.

 पशुओं  के  प्रति  सिरचयता  को  रोकना

 +१५५६-क:  बरी  भवत  दर्सन  :  क्‍या
 खास  तथा  कृषि  मत्री  महू  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  यशुझ्नों  के  प्रति  निर्देषला  का

 व्यवहार  रोकने  से  संबंधित  समिति  द्वारा

 प्रस्तुत  रिपोर्ट  पर  विच।  र  किया  गया  है  ;  भौर

 (ख)  यदि  हां,  तो  उस  संबंध  में
 क्या  निदयय  किया  गया  है  ?

 खाद्य  टथा  कृछि  मंत्री  (श्री  अ०  To  जंग):
 (क)  आर  (ख).  ज्यादातर  सिफारिशों
 पर  राज्य  सरकारों,  द्वारा,  जिनसे  ऊपयुक्‍्त
 कार्यव.ही  करने  के  लिये  प्रार्थना  की  गई  हूँ,
 कार्यव.ह।  होनी  है  ।  ये  सिफारिशें  भाश्स
 सरकार  के  भी  विचाराधीन  दे

 National  Federation  of  Indian
 Railwaymen

 J  Shri  D.  0.  Sharma: "
 \  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Kallways  be
 pleased  to  state:

 °568.

 (a)  whether  there  have  been  mest-
 ings  in  New  Delhi  between  the  Rail-
 way  Board  and  the  National  Federa-
 tion  of  Indian  Railway-men  early  this
 month;

 (b)  if  so,  what  were  the  subjecta
 discussed;  and

 (९)  the  conclusions,  if  any,  reached?

 The  Deputy  Minister  of  Rafiways
 (Shri  Shahnawas  Khan):  (a)  Yes,  in
 August.

 (9)  and  (c).  Discussion  between +
 the  National  Federation  of  Indian
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 *‘Rallwaymen  and  the  Railway  Board
 was  continued  on  issues  as  framed  by
 the  One-mar  Tribunal  and  included
 under  item  I  of  the  Terms  of  Refer-
 ence  to  the  Tribunal.

 Laying  of  Coaxial  Cables

 °256l.  Dr.  Ram  Snbhag  Singh.  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state;

 (a)  whether  Government  have
 received  any  representation  to  stop
 the  implementation  of  the  project  of
 laying  down  underground  coaxial
 cables;  and

 (b)  if  so,  whether  Government  have
 taken  any  decision  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  (a)  No.

 (b)  Does  not  arise.

 Breaches  on  Railway  Line

 *1562,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  due  to
 rains  train  services  between  Pathankot
 and  Madhopur  and  Jogendra  Nagar
 have  been  suspended;  and

 (b)  if  so,  what  steps  are  being  taken
 to  ensure  that  train  services  are  not
 interrupted  due  to  rains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 Gi)  for  about  3  hours  on  -18-8-1957
 on  the  Pathankot-Madhopur  Sectien
 due  to  rains;  and

 (ii)  for  about  2  hours  on  22-8-l957
 on  the  Pathankot-Jogindernagar  Sec-
 tion  due  to  a  big  boulder  having  fallen
 on  the  line.  The  train  services  on  the
 section  has  again  been  dislocated  from
 3-9-1957  due  to  slips  between  Kangra
 and  Koparlahar  and  is  likely  to  con-
 tinue  for  about  a  week.

 (b)  On  Pathankot-Madhopur  Section
 mecessity  for  more  waterway  for
 bridges  in  which  flood  passed  above
 danger  mark  is  being  investigated.
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 Extensive  patrolling  is  done  at  such
 places  as  are  Hable  to  slips  etc.  to
 safeguard  working  of  trains  and  carry
 out  repairs  so  that  detention  te  trains
 is  minimised.

 Mochanisation  of  Country  Boats
 °1563.  Shri  Yajnik:  Wil  the  Minis-

 Communications ter  of  Transport  and
 be  pleased  to  state:

 (a)  the  steps  Government  have
 taken  to  speed  up  and  mechanise  the
 transport  of  passengera  and  goods
 that  are  traditionaly  being  carried  hy
 sinall  boats  and  country  crafts  on  the
 Eastern  and  Western  coasts  of  India;
 and

 (b)  the  amount  that  has  been  ear-
 marked  for  carrying  out  during  the
 Second  Plan  period  the  necessary
 measures,  stating  the  amounts  of  the
 money  to  be  spent  on  the  different
 sectors  of  the  Indian  Coastal  traffic?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 {Shri  Raj  Bahadur):  (a)  and  (b).  It
 is  presumed  that  the  Hon.  Member  is
 referring  to  the  question  of  mechani-
 sation  of  sailing  vessels.  If  so,  it  may
 be  stated  that  a  provision  of  Rs.  40
 lakhs  has  been  included  in  the  Second
 Five  Year  Pian  for  the  mechanisation
 of  about  two  hundred  sailing  vessels,
 No  detailed  scheme  for  the  grant  of
 financial  assistance  to  sailing  vessels’
 owners  who  are  desirous  of  mecha-
 nising  their  vessels  has,  however,  been
 drawn  up  yet  pending  the  enactment
 of  legislation  for  giving  necessary
 powers  to  Government  to  control  the
 sailing  vessels  industry.  It  is  pro-
 posed  to  incorporate  suitable  provi-
 sions  to  cover  the  sailing  vessela
 industry  in  the  consolidated  Indian
 Merchant  Shipping  (Amendment)  Bill,
 which  is  expected  to  be  ready  shortly
 for  introduction  in  Parliament.

 Decentralisation  on  Rallways

 *1564,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  what  steps  have  been  taken  by
 the  Railway  Boatd  daring  the  year
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 (3955-66  and  1956-57  to  give  effect  to
 ite  policy  of  decentralization  in  the
 administration;

 (b)  what  additional  powers  have
 been  delegated  and  are  proposed  to  be
 delegated  to  the  officers  in  the  field
 entrusted  with  the  execution  of  works
 and  projects;  and

 (c)  what  paper  work  in  returns  and
 reports  has  been  cut  down?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 A  statement  is  placed  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  82.]

 Koptfili  Biver  Multipurpose  Project
 *1565.  Shri  Liladhar  Kotoki:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  results  of  the  preliminary
 investigations  for  the  Kopilli  River
 multi-purpose  project;  and

 (b)  whether  Government  propose  to
 take  up  immediately  execution  of  the
 irrigation  part  of  the  project  in  view
 of  urgency  to  increase  food  produc-
 tion?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  tenta-
 tive  multi-purpose  Project  on  Kopilli
 River  was  outlined,  which  was  esti-
 mated  to  yield  1,25,000  KW  of  power
 and  irngation  benefits  for  about  2°52
 Jakh  acres  and  also  flood  protection.
 Detailed  investigations  are  now  in
 progress.

 (b)  The  feasibility  of  the  project
 will  be  known  only  after  the  investi-
 gations  have  been  completed  and  a
 project  report  prepared.

 Porbander-Rajkot  National  Highway

 *1568.  Shri  Nathavani:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  what  progress  has  been  made  in
 the  construction  of  the  National  High-
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 way  No.  8-B  between  Porbander  and
 Rajkot;

 (b)  the  approximate  cost  that  will
 be  incurred  in  the  construction  of  the
 above  section:  and

 (c)  how  long  will  it  take  to  con-
 struct  it?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  The
 road  already  exists.  A  provision  of
 Rs.  03  lakhs  has,  however,  been  made
 in  the  current  Five  Year  Plan  for
 the  improvement  of  certain  sections
 to  the  required  standards and  for  pro-
 viding  two  missing  bridges  across  the
 rivers  Minsar  and  Vada].  Estimates
 totalling  Rs.  42°72  lakhs  for  the  con-
 struction  of  the  bridge  across  Minsar
 and  other  works  of  improvement  have
 been  sanctioned  by  the  Government
 of  India.  Most  of  these  works  are  in
 progress.  Subject  to  availability  of
 funds  all  works  are  expected  to  be
 completed  during  the  current  plan
 period.

 Safety  of  Rail  Tracks

 *1567.  Shri  Sanganna:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Railway  Board  has
 proposed  to  all  the  State  Govern-
 ments  that  a  Standing  Committee  of
 Engineers  should  be  set  up  in  each
 State  to  keep  under  constant  review
 matters  affecting  the  safety  of  railway
 track  and  bridges  against  floods  and
 heavy  rains;  and

 (b)  if  so,  what  progress  has  been
 made  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  The  Committees  have  been
 formed  in  the  States  of  Bombay,  Bihar,
 Kerala,  Orissa,  Rajasthan  and  West
 Bengal  and  in  the  remaining  States,
 the  Committees  are  in  the  process  of
 formation.
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 Unloading  of  Lecomotives  at.  Calcutta
 Port

 *1568.  Shri  8.  rom  Samanta:  Will  the
 Minister  of  Transport  and  Communi-,
 eations  be  pleased  to  state  whether  it
 ह! अ  a  fact  that  a  large  number  of
 locomotives  imported  through  the
 Port  of  Calcutta  could  not  be  dis-
 charged  on  to  the  wharves  and  were
 retained  in  boats  for  considerable
 periods  involving  not  only  consider-
 able  expense,  but  8380  serious  risk  of
 loss  or  damage  and  that  as  a  result
 there  has  been  extreme  shortage  of
 boats  in  the  port?  i

 The  Minister  of  State  in  the  Minis-
 -try  of  Transport  ang  Communications
 (Shri  Raj  Bhahadur):  In  the  latter
 half  of  May  and  the  first  half  of  June
 2957  there  was  a  congestion  of  lighters
 loaded  with  imported  locomotives  in
 the  port  of  Calcutta.  This  was  due
 to  the  bunching  of  ships  bringing  this
 cargo,  Speedy  clearance  was  not
 possible  because  of  the  sudden  increase
 in  the  demand  for  the  special  type  of
 wagons  required  and  of  the  break-
 down  of  a  heavy  lift  crane  of  the
 port.  No  loss  or  damage  occurred
 during  the  lighterage  operations.  There
 is  now  no  shortage  of  lighters  in  the
 port.

 Development  of  Cambay  Port

 #1369,  Shri  Yajnik:  Will  the
 Minister  of  Transport  and  Communl-
 cations  be  pleased  to  state  the
 amount  estimated  to  be  spent  on  the
 development  of  Cambay  Port
 (Bombay  State)  in  the  next  financial
 year?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Commuonications
 (Shri  Raj  Bahadur):  The  develop-
 ment  of  minor  ports  is  the  responsi-
 bility  of  the  State  Governments.  The
 Central  Government  gives  financial
 -aasistance  in  the  form  of  loans  on
 -concéssional  terms  for  development
 schemes  included  in  the  Five  Year
 Plans.  A  provision  of  Rs.  3°68  lakhs

 chaa  been  made  in  the  Second  Five
 Yeer  Plan  for  improvement  schemes
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 relating  to  the  Port  of  Cambay.
 Information  regarding  the  ‘amount
 estimated  to  be  apent  on  the  develop-
 ment  of  this  port  has  been  calied  for
 from  the  Government  of  Bombay  aad
 will  be  laid  on  the  Table  qf  the  Sabha.

 Statutory  Bodies  under  the  Ministry
 of  Transport  and  Communications

 1363.  Shri  Shree  Narafan  Das;  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  names  of  statutory  and
 ad-hoc  bodies  functioning  under  his
 Ministry  giving  reference  to  the
 resolution  or  enactments  under
 which  these  bodies  were  constituted
 and  are  functioning;

 (b)  the  names  of  statutory  bodies
 as  have  ceased  to  function  after  1955;

 (c)  the  names  of  ad-hoc  bodies
 including  Committees  and  Commis-
 sions  which  were  constituted  by  the
 Ministry  for  specific  purposes  and
 which  have  already  completed  their
 works  and  submitted  their  reports
 since  1955,  giving  -the  dates  of  their
 constitution,  the  dates  of  submission
 of  reports  by  each  of  them;

 (d)  the  names  of  such  reports
 which  have  been  considered  and
 decisions  already  taken;

 (e)  the  names  of  such  reports
 which  are  still  under  the  consider-
 ation  of  the  Government;  and

 (१)  the  nemes  0  such  ad  hoc
 bodies  which  are  still  functioning
 giving  the  dates  of  their  appointment
 and  the  dates  on  or  before  which
 they  have  to  submit  their  reports  to
 Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commauni-
 cations  (Shri  Raj  Bahadur)‘  (a)  and
 (ec)  to  (dp.  Three  statements  giving
 the  requisite  information  are  laid  on
 the  Table  of  Lok  Sabha.  (See
 Appendix  IV,  annexure  No,  83]

 (b)  Nil.
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 Statatery  Bedies  under  the  Ministry
 of  Railways

 1304.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  the  names  of  the  =  statutory
 and  ad  hoe  bodies  functioning  under
 his  Ministry  giving  reference  to  the
 resolutions  or  enactments  under
 ‘which  these  bodies  were  constituted
 and  are  functioning;

 (b)  the  names  of  such  =  statutory
 ‘bodies  as  have  ceased  to  function
 after  i955;

 (c)  the  names  of  ad  hoc  bodies
 includgjg  Committees  and  Commis-
 alons  which  were  constituted  by  the
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 constitution,  the  dates  of  submission
 of  reports  by  each  of  them;

 (6)  the  names  of  such  reports
 which  have  been  considered  and
 decisions  already  taken;

 (e)  the  names  oof  such  reports
 which  are  still  under  the  considera-
 tion  of  the  Government;  and

 (f)  the  names  of  such  ad-hoc  bodies
 which  are  still  functioning  giving
 the  dates  of  their  appointment  and
 the  dates  on  or  before  which  they
 have  to  submit  their  reports  to  Gov-
 ernment?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawas
 Khan):  (a)  The  only  statutory  body
 functioning  under  the  Ministry  of
 Railways  is  the  Railway  Rates  Tribu-
 nal.  This  has  been  set  up  under  Sec-

 Ministry  for  specific  pur  and  i500
 34  of  the  Indian  Railways’  Act

 which  have  already  completed  their
 works  and  submitteq  their  reports  (b)  Nil.
 since  1955,  giving  the  dates  of  their  (c)  I  Committees.

 Name  Date  of  Date  of
 constitution  submission

 of  Report

 I.  Railway  Equipment  Committee  =  ‘27-1-$5  15-$-56
 2.  Railway  Freight  Struct:  re  Enquiry  Committee  20-6-55  14-457
 3.  Suburban  Train  Overcrowding  Enquiry  Committee  21-955  9-4-56
 4.  Assam  Rail  Link  Stabilisation  Committee.  25-4-56  (23-3-57

 Il.  Commissions.
 i.  Commission  of  Enquiry  into  the  Airyalur  Accident  3O-Ii-56  8--§7
 2.  Commission  of  Enquiry  intothe  Mahboobnagar  Accident  LO  25 the  Mahboobnagar  Accident  IQ-32-56  24-I-$7

 (d)  Reports  of  the  Committees  at  items  3  and  4  under  I  and  Commissions  at  items  and  2
 under  II  of  (c)  above

 (c)  Report  of  the  Committee  at  item  2  under  I  of  (८)  above.
 QD

 *Period  for
 Name  Date  of  which

 i  appointment  sanction
 has  been

 issued  for  the
 Committee

 i.  High  Power  Committee  of  Engineers  6-3-57  6  months
 a  Committee  for  reviewing  the  channels  of  promotion  of  Class  IV

 staff  on  Indian  Railways  ‘1$-5-57  6  months.

 *Cammittees  expected  normal!
 sanctioned.  ५  if  due  to  una

 ह... .......* उ  within  the  sanction

 ly  to  submit  theirs  reports  within  the  period  for  which  they

 se
 extendlon

 4
 |:

 impossitje  to  submit
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 Statatery  Bodies  under  the  Ministry
 of  Irrigation  and  Power

 i805.  Shri  Shree  Narazysn  Das:  Wit!
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  names  of  statutory  and
 ad  hoc  bodies  functioning  under  his
 Ministry  giving  reference  to  the
 resolutions  or  enactments  under
 which  these  bodies  were  constituted
 and  are  functioning;

 (b)  the  names  of  such  statutory
 bodies  as  have  ceased  to  function
 after  1955;

 (९)  the  names  of  ad  hoe  bodies  in-
 cluding  Committees  and  Commussions
 which  were  constituted  by  the  Minis-
 try  for  specific  purposes  and  which
 have  already  completed  their  works
 and  submitted  their  reports.  since
 i955,  giving  the  dates  of  their  consti-
 tution,  the  datcs  of  submission  of
 reports  by  each  of  them;

 (9)  the  names  of  such  reports
 which  have  been  considered  and
 decisions  already  taken;

 (९)  the  names  of  such  reports  as
 are  stil]  under  the  consideration  of
 the  Government;  and

 (f)  the  names  of  such  ad  hoc  bodies
 which  are  sti!  functioning,  giving
 the  dates  of  their  appointment  and
 the  dates  on  or  before  which  they
 have  to  submit  their  reports  to  the
 Government?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (f).
 A  statement  containing  the  requisite
 information  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  84.]

 Statutory  Bodies;  under  the  Ministry
 of  Heaith

 Shri  Shree  Narayan  Das  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  names  of  statutory  and
 ad  hoc  bodies  functioning  under  his
 Ministey  giving  reference  to  the
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 resolutions  and  enactments  wunder
 which  these  bodies  were  constituted.
 and  are  functioning;

 (b)  the  names  of  such  statutory
 bodies  as  have  ceased  to  function
 after  ‘1955;

 (ec)  the  names  of  ad  hee  bodies
 including  Committees  and  Commis-
 sions  which  were  constituted  by  tbe
 Ministry  for  specific  purposes  and
 which  have  already  completed  their
 works  and  submitted  their  reports
 since  1955,  giving  the  dates  of  their
 constitution  and  the  dates  of  submis-
 sion  of  reports  by  each  of  them;

 (9)  the  names  of  such  reports
 which  have  been  considered  and
 decisions  already  taken;

 (९)  the  names  of  such  reports  as
 are  still  under  the  consideration  of
 Government;  and

 (f)  the  names  of  such  ad  hoc  bodies
 which  are  still  functioning,  giving
 the  dates  of  their  appomtment  and
 the  dates  on  or  before  which  they
 have  to  submit  their  reports  to
 Government?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  to  (f).  Statements
 qontaining  the  required  infonmation
 are  laid  on  the  Table  of  the  Lok
 Sabha  [See  Appendix  IV,  annexure
 No.  85.}

 Statutory  Bodies  under  the  Ministry
 of  Food  and  Agriculture

 1387.  Shri  Shree  Narayan  Das:  W2)!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  names  of  statutory  and
 ad  hee  bodies  functioning  under  his
 Ministry  giving  reference  to  the
 resolutions  or  enactments  under
 which  these  bodies  were  constituted
 and  are  functioning;

 (b)  the  names  of  statutory  bodies
 as  have  ceased  to  function  after
 ‘1955;

 (c)  the  names  of  ad-hoc  bodies
 including  Committees  and  Commissions
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 which  were  constituted  by  the
 Ministry  for  specifle  purposes  and
 which  have  already  completed  their
 ‘works  and  submitted  their  reports
 aince  1055,  giving  the  dates  of  their
 constitution,  the  dates  of  submis-
 aion  of  reports  by  each  of  them;

 (a)  names  and  such  reports  which
 have  been  considered  and  decisions
 already  taken;

 (a)  names  of  such  reports  as  are
 stil!  under  the  considération  of  Gov-
 ernment;  and

 (f)  the  names  of  such  ad-hoc
 bodies  which  are  still  functioning
 giving  the  dates  of  their  appointment
 and  the  dates  on  or  before  which
 they  have  to  submit  their  reports  to
 Government?

 The  Minister  of  Food  and  Agricul-
 ware  (Shri  A.  P.  Jain):  (a)  to  (f).
 A  statement  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  86.]

 Statutory  Bodies  under  the  Ministry
 of  Community  Development

 1368.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Community  Deveiop-
 ment  be  pleased  to  state:

 (a)  the  names  of  statutory  and
 ad  hoc  bodies  functioning  under  his
 Ministry  giving  reference  to  the
 resolutions  or  enactments  under
 which  these  bodies  were  constituted
 and  are  functioning;

 (b)  the  mames  of  such  statutory
 ‘bodies  as  have  ceased  to  function
 after  1058;

 (ट)  the  names  of  ad-hoc  bodies  in-
 eluding  Committees  and  Commissions
 which  were  constituted  by  the
 Ministry  for  specific  purposes  and
 which  have  elready  completed  their
 ~works  and  submitted  their  reports
 tince  ‘1955,  giving  the  dates  of  their
 constitution,  the  dates  of  submission
 of  reports  by  each  of  them;
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 (d)  the  names  of  such  reports
 which  have  been  considered  and
 decisions  already  taken;

 (e)  the  names  of  such  reports  28
 are  still  under  the  consideration  of
 Government;  and

 (१)  the  names  of  such  ad  hoc
 bodies  which  are  still  functioning,
 giving  the  dates  of  their  appointment
 and  the  dates  on  or  before  which
 they  have  to  submit  their  reports  to
 Government?

 The  Minister  of  Community  De-
 velopment  (Shri  S,  K.  Dey):  (a)
 There  are  no  statutory  or  ad  hee
 bodies  functioning  under  this  Minis-
 try.

 Fa
 (b)  Question  does  not  arise.

 (c)  An  Expert  Committee  to
 examine  the  subject  of  training  of
 Project  Personnel  and  make  suitable
 recommendations  in  respect  thereof
 was  appointed  by  the  Ministry  on  the
 I8th  October,  1955.  Their  report  has
 not  yet  been  formally  submitted  to
 the  Ministry.  It  is  expected  to  be
 done  in  a  fortnight’s  time.

 (d)  and  (e).  The  report  will  be  con-
 sidered  by  the  Ministry  on  receipt.

 (f)  Nil.

 Masulipatam  Port.

 369  Shri  M  च्  Krishna  Rao:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  total  amount  allotted  for
 the  Masulipatam  port  during  the
 First  Five  Year  Plan  and  how  much
 was  spent  during  that  period,  and

 (b)  the  total  allotment  for  the
 Masulipatam  port  during  the  Second
 Five  Year  Pian?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Rs.  उनई
 lakhs  and  Rs.  15  lakhs  respectively.

 (b)  Rs.  42  lakhs.
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 ¥rak  Experimental  Station

 2l0,  Shri  R.  Narayanasamy:  ‘Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  develop  the
 Fruit  Experimental  Garden  near
 Periyakulam,  Madurai  District  into
 an  Experimental  Station;  and

 {b)  if  so,  the  details  of  the
 Proposal?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  A  scheme  for  the  establisment
 of  -a  research  station  for  the  tntensi-
 fication  of  research  on  mango,  citrus
 and  grapes  was.  sanctioned  in  the
 Madras  State  during  1956-57.  The
 Scheme  is  being  financed  by  the  Gov-
 ernment  of  India  and  the  State  Gov-
 ernment  on  50:50  basis.  The  Madras
 Government  have  recently  intimated
 that  al]  possible  sites  in  Madurai  and
 Tirunelveli  districts  for  the  location
 of  this  reseatch  station  were  survey-
 ed  and  the  selection  of  a  site  near
 Periakulam  is  under  consideration.
 Steps  for  acquiring  the  land  for  the
 Proposed  research  station  are  being
 taken  by  the  State  Government.
 The  Scheme  has  not  yet  started.

 Water  Sapply  to  Delbi  Industrial
 Areas

 38l.  Shri  Damani:  Will  the  Minis~
 ter  of  Health  be  pleased  to  state:

 (a)  the  steps  Government  are
 taking  to  supply  water  to  the  Delhi
 Industrial  jAreas,  where  industrial
 units  are  experiencing  much  diffi-
 culty  due  to  paucity  of  water  and  it
 is  becoming  a  problem  for  them;  and

 ९9)  what  are  the  difficulties;  in
 meeting  the  water  supply  demands  of
 the  Industrial  units?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  As  far  as  bulk
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 water  supply  to  industrial  areas  is
 concerned,  a  reservoir  near  Ramias
 Hu  and  a  24”  rising  main  to  feed
 the  reservoir  have  already  been  con-
 structed.  Water,  however,  cannot  be
 supplied  because  the  distribution
 ™Mains  have  not  yet  been  iaid.  This
 is  the  responsibility  of  the  Municipal
 Committees  concerned.

 (b)  The  Delhi  Municipal  and  Weat
 Delhi  Municipal  Committees  who
 have  no  funds  to  meet  the  cost  of
 the  pipes  have  requested  this  Minis-
 try  for  grant  of  loans  for  the  pur-
 pose.  The  matter  is  under  active  con-
 sideration.

 Anglo-Indians  in  P.  &  T.  Department

 3i2.  Shri  Frank  Anthony:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  the  number  of  posts  reserved
 for  Anglo-Indians  in  the  P.  &  T.
 Department  in  the  calendar  years
 1946,  1947,  1950,  ‘1951,  1952,  1953,

 1954,  955  and  1956;

 (b)  the  number  of  Anglo-Indian
 applicants  for  the  above  posts  in
 each  of  the  above  years;  and

 (c)  the  number  of  the  above  posts
 actually  filled  by  Anglo-Indians.
 during  the  above  years?

 The  Minister  of  State  in  the  Minks-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (c).  In-
 formation  for  the  year  946  is  not
 available.  A  statement  giving  the
 information  for  the  years  4947  to
 956  is  place@d  on  the  Table  of  the
 Lok  Sabha.

 (b)  Information  for  the  years  946
 to  954  is  not  available  as  the  re-
 cords  for  these  years  have  bean  des-
 troyed.  Attempts  are  being  made  to
 collect  the  information  for  the  years
 955  onwards  and  it  will  be  furnish-

 -
 in  due  course  if  it  becomes  avall-

 able.
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 STATEMENT  (erde  parts  (a)  ard  (c)

 No.  of  poste  No.  of  posts
 Year  reserved  for  actually  filled  by

 Angio-Indians  Anglo-Indians

 ‘1947  +  >  6  .  42  2
 I9so  ले  डे  72  5
 I95r  .  Ps  .  7  +  .  .  5  2
 I9s2  ,  >  .  +  32  Nil
 953  ’  १  4
 1954  हि  डर  हे  49  82
 295६  .  .  Aq7l  8
 3956  174  39

 Rail  Connection  between  Jaisalmer
 an@  Northern  Railway

 3l8.  Shri  Raghunath  Singhji:  Will
 the  Minister  of  Railways  be  nleased
 to  state:

 (a)  whether  there  is  any  ‘proposd]
 to  connect  Jaisalmer  with  any  suit-
 able  Station  on  the  Northern  Rail-
 way;  and

 (b)  if  so,°  whether  this  will  be
 included  in  the  Secand  Five  Yeer
 Plant

 The  Deputy  Minister  of  Kailways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 No  such  proposal  is  under  consider-
 ation  at  present  because  there  is  no
 ifkelihood  of  any  new  line  being  in-
 cluded  in  the  Second  Five  Year  Plan.

 Grants  to  Rajasthan  from  Central
 Road  Fond

 43i4.  Shri  Raghunath  Singhji:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  amount  allotted  to  the
 erstwhile  State  of  Jaisalmer  from
 the  Central  Road  Fund  during  the
 First  Five  Year  Plan;  and

 (b)  the  amount  allotted  for
 Rajasthan  from  the  Central  Road
 Fund  in  the  Second  Five  Year  Plan?

 The  Minister  of  State  in  the  Mintis-
 try  ef  Transport  and  Communications
 (Shrt  Raj  Bahadur):  (a)  and  (b).

 Allotments  from  the  Central  Road
 Fund  are  made  to  different  States  and
 not  to  individual  disricts  of  the
 States.  Figures  for  Jaisalmer  are  not
 available  separately  but  attempt  will
 be-made  to  obtain  them  from  the
 State  Government.  They  will  be  laid
 on  the  table  of  the  Sabha  in  due
 course.  A  statement  showing  the
 allotments  made  to  Rajasthan  during
 the  first  plan  period  and  so  far  during
 the  second  plan  period  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  IV,  annexure  No.  87.]

 Post  Offices  in  Madras  City

 1315.  Shri  Dharmalingam:  Wil]  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  the  number  of  post  offices  in
 the  city  of  Madras  now  functioning
 in  private  rented  buildings;

 (b)  the  rents  paid  by  the  Govern-
 ment  on  the  above  post  offices  from
 950  to  ‘1956;

 (०)  whether  there  was  any  proposal
 for  the  construction  of  building  for-
 the  functioning  of  these  post  offices;
 and

 {d)  if  so,  how  many  are  under
 construction  and  the  amount  so  _  far
 spent?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications:
 (Shri  Raj  Bahadur):  (a)  69.
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 b)  Rs.  4,89,600|-.

 (९)  Construction  of  two  Depart-
 mental  buildings  is  under  consider-

 zation.

 (ad)  Does  not  arise.
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 Rallway  दान,
 isie.  Shri  8.  M.  Banerjee:  Will  the

 Minister  of  Railways  be  pleased  to
 state

 (a)  the  total  number  of  unions  in
 each  Railway;  and

 (b)  the  number  of  unions  =  recog-
 nised?

 The  Deputy  Minister  of  Ealiways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  information  is  given  below:—

 Total  No.  of  No.  of
 Railway  unions  recognised  unions

 Central  4  z
 Western  .  e  .  .  .  न  2  2
 Southern  न  .  .  .  .  .  .  .  Io  ae 3
 South  Eastern  मु  .  .  नि  .  .  .  3  2
 North  Eastern  ‘  .  .  .  ।  .  z  2
 Eastern  .  .  |  .  4  3
 Northern  .  +  .  a.  .  .  .  3  I

 ‘Development  of  Forests  in  Andaman  for  a  period  of  25  years
 and  Nicobar  Islands  w.e.f.  3lst  Augugt,  95]  on

 royalty  basis.  This  is  the
 1317.  Shri  D.  C.  Sharma:  Will  the  first  attempt  to  exploit  the

 Minist#r  of  Food  and  Agricalture
 be  pleased  to  state  the  steps  taken
 by  Government  for  the  development
 of  forests  in  Andaman  and  Nicobar
 Islands?

 The  Minister  of  Food  and  Agricul-
 gure  (Shri  A.  P.  Jain):  The  following

 -are  some  of  the  important  steps  taken
 by  the  Government  for  the  develop-
 ment  of  forests  in  the  Andamans,
 wince  these  islands  came  under  our
 ‘eontrol  in  1946:

 l.  Detailed  Working  Plans  were
 prepared  for  the  North,  South
 and  Middle  Andaman  Forests
 after  necessary  field  work.

 2.  Departmental  working  was  re-
 organised  in  the  forests  of
 the  South  and  Middle
 Andamans.

 3.  The  North  Andamans  forests
 {about  707  sq.  miles)  have
 been  leased  to  a  private  party

 large  timber  resources  of  the
 North  Andamans.

 4.  With  readily  available  equip-
 ment,  8  circular  Saw  mill  was
 installed  first.  It  has  since
 been  supplemented  by  a
 modern  band  saw  mill  at
 Chatham.  This  is  being  fur-
 ther  re-organised  in  order  to
 improve  efficiency.

 5.  The  Andamans  forests  have
 been  organised  to  provide  the
 bulk  of  the  raw  material  for
 the  matchwood  industry
 located  in  Calcutta,  Bombay
 and  Madras  and  to  the  ply-
 wi  industry  in  Calcutta
 mainly.  Timber  supplies  to
 the  mainland  were  also
 organised.

 6.  Effective  steps  were  taken  to
 re-establish  an  export  trade

 *  These  two  unions  have  decjded  to  merge  into  one.
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 in  Andamans  timbers  but
 there  has  been  a  slowing
 down.  on  this  recently  to  en-
 sure  full  supplies  to  the
 mainiand.

 7.  This  year,  production  is  in  hand
 for  the  supply  of  t  lakh  BG
 units  sleepers  to  the  Indian
 Railways,  besides  timber
 supplies  as  previous'y,  to
 various  Governments  and  pri-
 vate  Units  in  the  mainland.

 8.  Plantations  of  teak,  canes  and
 softwood  are  undertaken  re-
 gularly  besides  developing
 natural  regeneration  in  areas
 worked  over  for  timber.

 cs  In  the  first  five  year  plan,  two
 important  schemes  were  im-
 plemented~—(i})  land  clear-
 ance  for  colonisation  and  (ii)
 construction  of  roads.

 10.  In  the  2nd  five  year  plan,  be.
 sides  continuing  work  on  the
 above,  2  schemes  are  in
 hand  covering  a']  important
 aspects  of  forestry  and
 timber  production.

 The  forests  of  the  Nicobar  Islands
 await  development.

 मंहआडीह  मे  रेलले  कारणाना

 १३१८  भी  विभूति  मिशन :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  वाराणसी
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 के  निकट  मंडझाडीह  में  लोने  जाने  बाले
 रेलवे  के  कारखाने  चर  कितना  पदा  स्ह्खं
 किया  जायेगा  ;

 बेलने  उपमंत्री  :  (थी  शाहसबाज  सा):
 लगभय  ४  1 ज  करोड  रुपये  ।

 Telegraphic  Connections  to  Towns

 1819.  Shri  8.  C.  Samanta:  Will  the
 Minister  of  Transport  and  *Communi-
 cations  be  pleased  to  state:

 (a)  the  names  of  the  District  towns
 and  the  Sub-divisional  towns  which
 had  no  telegraphic  connections  as  on
 ist  April,  1957;  ना

 (9)  the  main,  reasons  for  which
 they  could  not  be  connected;

 (c)  whether  during  1957-58  all
 these  towns  and  remaining  Tehsil
 towns  would  be  given  telegraphic
 facilities;  and

 (da)  in  how  many  cases  people  of
 the  locality  have  been  asked  to
 deposit  money  for  opening  Telegraph
 offices  at  Tehsil  towns?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  District
 Towns:

 I.  Bondilla*  (in  N.E.F.A.)
 2.  Tuensang  4  bm

 Sub-divisional  Towns

 lh  Miryal  (Andhra)
 2.  Wagar  Kurnocl*  (Andhra)
 3.  Baghmara  (B:
 ro  Degler  bay)?
 s.  Shivpur  Kalan*  (M.  P)
 6.  Narayanpur*  रे

 Dantewara*  Pr
 z  Bijapur*  2
 9.  Surajpur*  ”

 ir.  Hinds  (Oriste).
 iz.  Karanjia*  (Orissa)

 ba ¥3
 tier  ue

 *  (Orissa)
 74

 Edlumbur  (Rajasthan) i  ur  pas  Mani t2,  Chura  Chandpur*  (Manipur)
 r7.  Ukhrul

 Manip 18.  Tamelong  (Manipur)
 Ig.  Jhiribam  (Manipur)

 *  Proposals  already  sanctioned.
 under  examination).

 (Schemes  for  the  remaining  6  stations  are
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 (b)  As  these  places  are  in  remote
 areas  and  required  heavy  outlay,
 sanction  has  to  be  given  only  after
 assessing  the  losses  involved;  regard-
 ing  sanctioned  schemes,  the  delay  is
 also  due  to  lack  of  availability  of
 materials  and  equipment.

 (ey  During  Apnl—July  2987,  Tele-
 graph  Offices  have  already  been
 opened  in  2  Sub-divisiona]  and  i2
 tehsil  towns.  Steps  have  been  taken
 ta  open  as’  many  more  as  possible.

 (a)  4  out  of  which  the  public
 have  agreed  to  accept  the  guarantee
 only  in  7  cases.

 Motor  Roads  in  Keonjhar  District
 of  Orima

 1826.  Shri  है  G.  Deb:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  the  motor  roads  in
 the  mining  areas  of  Orissa  come  under
 the  management  of  the  Centra]  Public
 Works  Department;  and

 <b)  uf  so,  whether  it  has  been
 brought  to  the  notice  of  Government
 that  no  steps  are  being  taken  to  frt-
 Prove  the  motor  roads  of  the  mining
 areas  in  the  Keonjhar  District  of
 Orissa?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Railway  Wagons

 382l.  Shri  8.  C.  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  wagons  were  mis-
 despatched  or  remained  unconnected
 on  the  way  during  1855-56  (Railway-
 wise);

 (b)  how  many  of  them  were  found
 out  and  after  what  interval;  and

 (९)  in  how  many  cases  compensa-
 tion  head  to  be  paid?
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 The  Deputy  Minister  of  Eailwaye
 (Shri  Shahnawas  Khan):  (a)  to  ९९).  A
 statement  giving  the  information  is
 laid  on  the  Table  of  Lok  Sabhe.  [See
 Appendix  IV,  annexure  No.  88,]

 भारत  में  कीसर  के  अस्पताल

 १३१२२,  भी  दाठिया:  कपा  श्पास्थ्य
 मंत्री  यहू  बताने  की  कृया  करेगे  कि  :

 (क)  भारत  में
 कंसर  के  बढ़त  हुए  रोग

 को  रोकने  के  लिये  प्रत्येक  राज्य  में  डीप

 ए्बसर  भौर  कॉसर  भस्पतालों  के  ओलने  के
 लिये  क्‍या  कोई  प्रबन्ध  किया  जा  रहा  हूं;
 झौर

 (ख़)  गत  बर्ष  कैंसर  के  रोगिपोों  को
 संख्या  कितनी  थी  ;

 स्वास्थ्य  संत्रो  ली  करमरकर  (कफ)  प्रौर

 (4),  प्रपेज्षित  सूचना  मांगी  जा  रही  है
 झौर  वह  यथा  समय  सभा  की  मेज  पर  ररस्व
 दी  जाउंगी।

 हसनपर  में  सा्वअजिक  टेलीफोन  कार्यालय

 १३२३  ह / औ  नारायण  शाल :  कया

 परिवहन  तथा  संचार  मत्री  यह  बताने  की

 कृपा  करें  कि

 (क)  कया  बिहार  क॑  दरभगा  जिले  के

 हंसनपर  चीमी  मिल  के  डाक-धर  मे  एक

 साथ  जनिक  टेलीफोन  कार्यालय  खोलने  के
 किसी  भ्रेषन  पर  विचार  किया  गया  हैं  झयवा
 किया  जाने  वाला  हैं;  झौर

 (ल)  यदि  हा,  तो  इस  सम्बन्ध  में  क्या
 निर्णय  किया  गया  है

 परिवहन  तथा  संचार  मंत्रालय  में  राश्य-
 मंत्रों  (६...  राज  अहादइर)  (+)  शौर

 (क)  इस  प्रस्ताव  पर  विचार  किया  गया

 है  ौर  चूंकि  यह  झ्राविक  दुष्टि  से  न्याय

 नहीं  है,  झल:  इसका  परित्याय  कर  दिया
 गया  है।  तथापि,  मिल  के  बाड़े  में  सावंजनिक
 टेलीफोम  घर  का  विस्तार  दे  दिया  गया
 ran
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 Sugar

 13%,  Shri  ‘Venkatasubbaiah:  Will
 the  Minister  of  Food  and  Agricultare
 be  pleased  to  state:

 (a)  the  quantity.of  sugar  produced
 in  (1956-57  in  the  various  sugar  mills
 in  the  State  of  Madras,  Andhra  Pra-
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 desh,  Mysore  and  Kerala;  and

 (b)  the  quantity  released  for  con-
 sumption  during  the  above  period
 from  these  factories?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  required  information  is  given
 below:—

 Name  of  factory

 I  Nellikuppam
 2.  Pugalur*®
 3.  Madura‘
 4.  Thiru

 Andhra  Pradesh
 Samalkot
 Anakapaiie
 Dariapudi
 Seethanagaram
 Vuyyuru
 Bobbili
 Kirlempudi
 Andhra
 Nizam  (I  Plant)
 Nizam  (II  Plant)
 Vijaya  Lakshmi

 5997२

 ९७३

 ५७
 PD

 |  ~

 Mysore
 t.  Mandya**
 2.  Hosper
 3.  Munirabad
 ro  Ugar  Kburd

 Kerala:
 x.  Tirovalla

 Quantity  of  Quantity  released
 sugar  produced  for  consump
 during  1956-57  tion  from

 season
 nrg

 6१0  31-8-57,
 (Tens)  ns)

 33,410  21,367
 I$,40I  10,003,

 3800  (2,207
 $3620

 32649

 10,821  4037
 75702  4625
 9019  $5857
 ३५70०  2,015,

 26,718  19,318
 6,538  42246

 723874  8,322
 I3,460  7483
 23,096  14,999
 30,967  20,TI0

 238  238

 21,651  21,633
 7942  6,006

 .  3,259  23732
 9,597  6,233

 11,926  91784,

 Pugalur
 and  Madura  factories  have  generally  two  crushing  seasons  i.e.  (i) e

 trom  ember  to  May  and  (ii)

 fren
 above  are  in  r

 Tespectively

 August  to  October.  The  production

 caper!
 of  first  season.  The  production  of

 ctorieg  in  the  second  season  this  year  is  estimated  at  about  To
 alur  and  Madura

 and  1,000  tons

 कैथे  ason  in  case  of  Mandya  factory  is  reckoned  from  July  to  June

 as  agence  Meveniber  to  October  in  cse  of  other  factories.
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 Training  Facilities  for  .Q@Moers  of
 Burma  Railway  Accounts  Department

 1335.  Shri  Shivananjappa:  Will  the
 Minister  of  Bailways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  agreed  te
 provide  facilities  to  the  officers  of  the
 Burma  Railway  Accounts  Department
 for  training  in  Indian  Railway
 accounts  precedure;  and

 (b)  if  so,  how  many  Burmese  offi-
 cers  are  receiving  training  at  present
 in  Indian  railways?

 The  Deputy  Minister  of  Railways
 (Sbri  Shahnawaz  Khan):  (2)  Yes.

 (b)  One.

 Training  Abroad

 1xhe.  Shri  Sanganna:  Will  the  Min-
 ister  of  Community  Development  be
 pleased  to  state:

 (a)  whether  there  is  any  scheme
 under  which  selected  Proyect  Workers
 are  sent  abroad  to  gain  experience  of
 the  countries  engaged  in  the  field  of
 Community  Development;

 (b)  if  so,  the  number  of  workers
 sent  abroad  so  far  for  the  purpose;
 and

 (c)  the  foreign  countries  which  are
 also  engaged  in  the  Community  De-
 velopment  work  as  in  India?

 The  Minister  of  Community  De-
 velopment  (Shri  8.  KE.  Dey):  (a)  Yes,
 Sir.

 (b)  .

 (९)  Most  of  the  countries  have
 adopted  extension  techniques  in  de-
 velopment  works.  The  under-develop-
 ed  countries  have,  however  laid
 greater  emphasis  on  Community  De-
 velopment  work  of  the  type  under-
 taken  in  India  subject  to  adjustment
 according  to  local  conditions.  Work
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 on  this  line  is  in  progress’  in  the
 following  countries:

 qd)  Egypt.
 (2)  Gold  Coast.
 (3)  Indonesia.
 (4)  Iran.
 (5)  Iraq.
 (6)  Nepal.
 (7)  Pakistan.
 (8)  Phillipines.

 Universities  and  Community
 Development  Work.

 1327.  Shri  Sanganna:  Wil]  the  Min-
 ister  of  Community  Development  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Univer-
 sities  and  other  educational  institu-
 tions  have  been  requested  to  include
 &  subject  on  Community  Development
 in  their  syllabi;

 (b)  if  so,  what  progress  has  been
 achieved  in  thig  direction;  and

 (c)  whether  any  financial  assistance
 is  given  for  the  purpose?

 The  Minister  of  Community  De-
 velopment  (Shri  8.  K.  Dey):  (a)  Yes.

 (b)  The  matter  will  take  some  time
 to  ‘finalise  as  decisions  have  to  be
 taken  by  the  Universities  and  details
 will  have  to  be  worked  out.

 (c)  The  question  will  be  consjder-
 ed  if  the  Universities  ask  for  it.

 Public  Call  Offices  in  Punjab

 ‘1828.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  the  names  of  the  places  in
 Punjab  where  Public  Call  Offices,
 though  sanctioned  during  the  period
 1985-56  and  1956-57  have  not  been
 opened  so  far;  and

 (b)  the  reasons  for  the  delay?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):
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 fa  Sanctioned  during:

 2955-56
 है  Sandhu
 2,  Mustafabad

 ‘1956-57
 t.  Sursjpur  V.C.W.  P.O.
 2.  Amb.
 3.  Garget

 (b)  The  delay  has  been  due  to  non-
 availability  of  stores.  Public  Call
 Offices  at  Sandhu  and  Mustafapad
 are  expected  to  be  opened  this  month.

 Potate  Production  in  Mantpur

 1329,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  estimated  quantity  of  pro-
 duction  of  potatoes.  in  the  years  ‘1955-
 56  and  1956-57  in  the  Union  territory
 of  Manipur;  and

 (b)  whether  any  steps  are  taken  to
 step  up  the  production  of  potatoes  in
 that  territory?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  है  Jain):  (a)  In  the
 absence  of  village  records  indicating
 the  area  sown  under  various  crops,  it
 is  not  possible  to  furnish  any  reliable
 estimate  of  the  production  of  potatoes,

 (bo)  Yes,  Last  year  the  Manipur
 Administration  obtained  a  small
 quantity  of  improved  potato  seeds
 from  Uttar  Pradesh  known  as  “UP-
 TO-DATE  VARIETY”  which  are
 now  under  trial  in  the  Government
 Farm.  Efforts  are  being  made  to
 obtain  more  of  the  improved  seeds
 for  distribution  through  the  NES
 Blocks  at  50%  subsidized  rates.  The
 cultivators  have  also  been  advised  to
 apply  manure  mixture  to  potato  crops
 to  step  up  the  yield.  The  manure  is
 being’  sold  to  the  cultivators  @  50%
 subsidized  rates.

 Community  Development  Schemes  in
 Madras

 3380.  Shri  Balakrishnan:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  the  total  area  and  population
 covered  under  the  Community  Deve-

 lopment  and  National  ‘Extension  Ser-
 vice  Schemes  in  Madras  state  at  the
 end  of  the  First  Five  Year  Plan
 pericd;

 (b)  the  total  amount  spent  by  the
 Central  Government  thereon  during
 the  above  period;  and

 {c)  the  extent  of  area  and  populs-
 tion  which  will  be  covered  at  the  end
 of  the  Second  Five  Year  Plan  period?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  Area
 —i2,836  sq.  miles.

 Population  —78  lakhs,

 (b)  Rs.  286  lakhs.

 (c)  Entire  State,

 बि  t  और  नई  चि  गी  की  सड़ हों  के  साल

 १३३१.  श्री  भभका  बर्न :  क्‍या  स्वास्थ्य
 मंत्री  २७  फरवरी,  १६५६  के  तारांकित
 प्रदन  संख्या  १३२  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्ली  और  नई  दिल्ली  की

 कुछ  झौर  सड़कों  के  भारतीय  नाम  रखने
 के  कुछ  भौर  प्रस्ताव  हैं;  भर

 (ख)  यदि  हां,  तो  विभिन्न  सड़कों  के
 लिये  कौन-कौन  से  भारतीय  नाम  घुनें  गये

 हैं?

 स्थास्कप्र  भतरी  (को  करमरूर):  (क)
 जी  ही  v
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 (w)  गई  चिल्वी

 ऋमांक  पुराने  नाम  नये  बाम

 १.  ऐलबुककें  सेन  तीस  जनवरी  लेन

 2.  ब्यीस्सने  लेन  जनपथ  1...

 दे.  शाबर्टस  रोड  तीन  मूलि  मार्ग

 ४.  राबंट्स  लेन जे  तीन  मूति  लेन

 ४.  इबट्सन  रोड]  रामकरण  झाश्म  मार्ग

 ६.  पूर्वी  भागे  गंगाराम  अस्पताल  भागे

 ७.  सदर  मथुरा  रोड  का  हन्द्रप्रस्थ  मार्ग
 भाग---निकट  इल्कसटैक्स  झाफिस

 ८.  सुन्दर  नगर  के  पीछे,  पुराने  किले  के  समीप  अर्जुन  मार्गे
 दागी  रोड

 ९.  सिखिल  स्टेदान

 १.  झलीपुर  रोड  अलीपुर  मार्ग

 २.  बेदिंग  घाट  रोड  स्मास-धाट  मार्ज

 ३-  बेला  रोड  बेला  मार्ग

 ४.  मगत  सिंह  मार्केट  रोड  मंगत  सिंह  मार्केट  भार्ग

 ५.  सरकुलर  रोड  गोशे  माग

 ६.  चोमुर्जा  रोड  जौदुर्जा  माग

 ७,  कोर्ड  रोड  चौबुर्जा  बीजि

 ८.  सैटल  एवेन्यू  रोड  पटेल  मार्ग

 €.  दया  लेन  दया  वीधि

 to.  फ्लैस्स्टाफ  रोड  ध्यजा  मार्ग

 4  हिन्दु राब रोड राव  रोड  हिन्द राव  मार्गे

 श.  इम्पीरियल  एवेन्यू  रोड  विद्या  भाग

 १३.  जमना  रोड  जमना  मार्गे

 १४.  किस्सयें  रोड  लोक  पथ

 १५.  मैगडीन  रोड  लॉलिया  टोपी  मार्ग

 १६.  महाराजा  जात  लेन  महासजा  खाल  वीथि
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 क्रमांक  पुराने  मांस  तये  नाम

 १७.  मलकागंज  रोड  मलकामंज  साने

 १८.  मटकाफ  हाउस  रोड  इन्द्रप्रस्थ  मार्ग

 १६.  मटकाफ  ताला  रोड  बेला  मार्ग

 २०.  मोरी  गेट  रोड  मोरी  दरवाजा  माग

 २१.  मिलिटरी  परेड  रोड  प  रेड  मार्ग

 २२.  पोस्ट  भाफिस  सेक्रेटरियेट  रोड  सेक्रेटेरियेट  मार्ग

 २३.  सिमारपुर  में  प्रेस  क्वार्टर  रोड  तिमारपुर  बीधि

 २४.  प्रौविन  रोड  छात्र  मार्ग

 २५४.  पोलो  रोड  पोलो  मार्ग

 २६.  प्रिन्सेस  रोड़  जहांभारा  मार्ग

 २७.  कुदसिया  रोड  कुदसिया  मार्ग

 २८.  राज  नारायण  रोड  राज  नारायण  मागे

 २६.  राजपुर  रोड  राजपुर  मार्ग

 ३०.  राम  किशोर  रोड  राम  किशोर  मार्ग

 ३१.  रोदान-आरा  रोड  रोक्षनभा रा  मार्म

 ३२.  राजपुर  जिलेज  रोड  राजपुर  प्राम  मार्गे

 ३३.  रामचन्द  लेन  रामचन्द  बीशि

 ३४.  राम  किझहोर  लेन  नं०  2  राम  किशोर  बीथि  नं०  १

 ३५.  राम  किशोर  लेन  मं  ०  २|  राम  किझोर  बीथि  नं०  २

 ३६.  हार्ट  रास  रोड  मिलाप  वीधि

 ३७.  श्री  राम  रोड  श्री  राम  मार्ग

 ३८.  तिमारपुर  में  सर्विसेज्ञ  रोड  तिमारपुर  मार्ग

 चेह,  यूनिवर्सिटी  रोड  विश्वविद्यालय  मार्ग

 ४०.  वाटर  वक्स  रोड  जलाधाय  मार्ग

 ४१.  बिजय  सगर  रोड  विजय  नगर  मागें

 ४२.  पाम्बरी  रोड  पाम्बरी  मागे  |

 ४३.  बटलर  रोड  पाठशाला  भागें

 1838.  Shri  Eaghunath  Singh:  Will
 the  Minister  of  Ballways  be  pleased
 to  state  whether  it  is  a  fact  that  5
 wagons  of  a  goods  train  were  derailed

 Derailment  of  Wagons
 between  Sambhupura  and  Chittorgarh
 on  the  Ajmer-Khandwa  metre  gauge
 section  of  the  Western  Railway  on
 the  18th  August,  1987?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  At  about
 6°80  hours  on  ‘18/8/87  when  No.  362
 Dn.  Shunting  Goods  train  from
 Neemuch  to  Ajmer  was  running  bet-
 ween  Sambhupura  and  Chittorgarh,
 l2  wagons  l0th  to  13th  and  l4th  to
 2lst  from  the  engine  derailed  and
 capsized  at  mile  9/l.  The  brake-
 van  also  derailed.

 Nadijad-Dholka  Bail  Link

 1334.  Shri  Patehsinh  Ghodasar:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  con-
 sidered  any  scheme  to  construct  a
 Railway  line  between  Nadiad  and
 Dholka  on  the  Western  Railway;  and

 (b)  if  so,  when  the  construction
 work  is  likely-to  be  taken  in  hand?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
 (b).  There  is  no  proposal  to  con-
 struct  a  direct  rail  line  from  Nadiad
 to  Dholka.  A  proposal  is,  however,
 under  survey  for  a  railway  line
 between  Sojitra  and  Dholka  forming
 rail  link  Nadiad-Sojitra-Dholka.

 This  proposal  is  not  included  in
 the  842  miles  of  new  lines  the  con-
 struction  of  which  has  been  approv-
 ed  by  the  Planning  Commission
 during  the  Second  Plan  period.

 Railway  Employees  Opting  for
 Pakistan

 1835,  Shri  Panna  Lal:  Will  the  Min-
 ister  of  Bailways  be  pleased  to  state:

 (a)  how  many  railway  employees
 opted  for  Pakistan  at  the  time  of  Par-
 tition,  provisionally  and  finally;

 (b)  how  many  of  such  employees
 have  actually  gone  to  Pakistan;

 (c)  how  many  of’  such  employees
 again  applied  to  the  Government  of
 India  for  their  re-employment  on  the
 Railways  ai  they  did  not  go  to  Pakis-
 tan;  and

 (a)  what  steps  Government  are
 taking  to  re-absorb  them?
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 The  Deputy  Minister  of  ,  Railways
 (Shri  Shahnawazs  Khan):  (2)  है... अ
 visionally  2,89l;  Finally  51,864,

 (b)  The  number  of  such  employees
 who  have  actually  gone  to  Pakistan
 is  not  known.

 (c)  4088.

 (ad)  They  are  considered  for  re-
 employment  on  railways.

 Service  Rules  in  Railways

 1336.  Shri,Panna  Lal:  Will  the  Min-
 ister  of  Rallways  be  pleased  to  state
 to  what  extent  the  Ministry  of  Rail-
 ways  is  bound  to  adopt  the  Central
 Secretariat  Service  Rules  framed  by
 the  Ministry  of  Home  Affairs  with  re-
 gard  to  recruitment  and  promotion  to
 the  grades  of  Section  Officers  grade
 III  and  Assistants  in  Railway  Board’s
 office?

 The  Deputy  Minister  of  Bailways
 (Shri  Shahnawaz  Khan):  The  Cen-
 tral  Secretariat  Service  Rules  do  not
 apply  to  the  Ministry  of  Railways.
 The  staff  in’  this  Ministry  is  governed
 by  the  Railway  Board  Secretariat
 Service  (Reorganisation  and  Rein-
 forcement)  Scheme.

 Hindi  Translators  and  instructors  on
 Rallways

 1337.  Shri  Panna  Lal:  Wili  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  the  qualifications  and  scales  of
 pay  prescribed  for  -the  Hindi  Trans-
 lators  and  Instructors  teaching  Hindi
 in  Non-Hindi  Speaking  areas  on  the
 Zonal  Railways;

 (b)  the  number  of  such  Translators
 and  Instructors  on  each  Railway;  and

 (c)  if  there  is  any  disparity  whether
 Government  propose  to  remove  sucn
 anomalies?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  to  (c).
 Information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 Lok  Sabha  in  due  course.
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 were  केलचे  में  म  पुसुखित  लातियों  के  कर्मचारी

 १३३८,  थी  Yo  शाण  बारूपाल  :  क्‍या
 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५६-५७  में  बीकानेर  डिवीजन
 में  उत्तर  रेलये  के  कार्यालय  में  चतुर्थ  श्रेणी  के
 कर्मचारियों  के  पदों  के  लिये  कितने  भनु-
 सूचित  जातियों  के  लोगों  ने  प्रार्थना-पत्र  भेजे;

 (ख)  भ्रनुसूचित  जातियों  के  कितने
 प्राथियों  को  हृण्टरव्यू  के  लिये  बुलासा  गया;
 भौर

 (ग)  दूसरों  को  न  बुलाने  के  कया  कारण

 हे?

 चेलले  उपमंत्रो  (श्री  ज्ञाहमवाज  ..] है  :

 (क)  बीकानेर  डिवीजन  में  १६५६-५७  में
 चौथे  दर्ज  के  कर्मचारियों  के  पदों  के  लिए  कोई
 सेलेक्शन  नही  हुआ  |

 (ख)  झौर  ग) ८  सवाल  नहीं  उठता  |

 उत्तर  रेलवे  के  स्टंबातों  पर  बिजती  लगाना

 १३३६.  शी  To  ला०  बारूपाल  :  क्या
 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  उत्तर  रेलवे

 के  बीकानेर  डिवीजन  के  कई  मुख्य  स्टेदानों  पर
 बिजली  की  फिटिंग  पूरी  हो  चुकी  है,  किन्तु
 बिजली  का  कनेक्शन  न  मिलने  के  कारण  उन

 स्टेदानों  पर  भ्रंघेरा  रहता  है  ;  भौर

 (स्व)  यदि  हां,  तो  वहां  बिजली  का

 कनेक्‍्दान  न  देने  के  गया  कारण  हैं  ?

 गेलबे  उरमंत्री  (ष्वी  दाहन आजू  खाँ):

 (क)  भौर  (सा).  नापासर,  श्री  इंगरगढ़  भौर

 मुक्तसर  स्टेदानों  पर  बिजली  के  तार  लगाने

 का  काम  पूरा  हो  चुका  है।  नापासर  भौर  श्री

 डंगरगढ़  पर  बिजली  न  पहुंचने  का  कारण  यह

 है  कि  अभी  राजस्थान  सरकार  से  बिजली  नहीं
 मि  है।  माथूम  हुआ  है  कि  राज्य  सरकार
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 को  झमी  तक  इस  काम  के  लिये  स्टेय-हाठउन

 ट्रान्सफार्मर  नहीं  मिलें  हँ  मुक्तसर  स्टेशन  को
 बिजली  दैने  के  बारे  में  लोकल  सप्लाई  कम्पनी
 से  लिखा-पढ़ी  हो  रही  है  y

 Scheduled  Castes  Candidates

 i346,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  vacancies  reserv-
 ed  for  the  Scheduled  Castes  in  posta]
 and  telephone  departments  in  956  and
 i957  so  far;  and

 (b)  the  actual  number  of  vacancies
 filled  by  the  Scheduled  Castes  candi-
 dates  in  each  department  during  the
 same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The
 required  information  is  being  collect-
 ed  from  all  Heads  of  P&T  Circles  and
 will  be  placed  on  the  Table  of  the
 Lok  Sabha.

 Tarapore-Bhavnagar  Line

 34l.  Shri  Fatehsinh  Ghodasar:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  plans  and  estimates
 to  construct  a  Railway  line  between
 Tarapore  and  Bhavnagar  on  the  Weat-
 ern  Railway  have  been  completed;
 and

 (7)  if  so,  when  the  construction
 work  is  likely  to  be  taken  in  hand?

 The  Deputy  Minister  of  Eailways
 (Shri  Shahnawas  SEhan):  (a)  The
 Engineering  Survey  Report  has  been
 received,  but  the  Traffic  report  is
 still  awaited.

 (b)  This  project  is  not  included  in
 842  miles  of  mew  lines  approved  by
 the  Planning  Commission  for  cons-
 truction  during  the  2nd  Five  Yeer
 Pian  Period
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 Re-omployment  of  Ordnance  Factory
 Personnel  in  Railways

 saz,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  orders  have  since  been
 issued  granting  continuity  of  service
 to  those  employees  who  were  absorb-
 ed  in  Railways  after  retrenchment
 from  Ordnance  Factories;  and

 (b)  if  so,  whether  these  orders  will
 only  apply  to  those  who  were  absorb-
 ed  during  the  discharge  notice  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.
 They  are  treated  as  fresh  entrants.

 {b)  Does  not  arise.

 Delhi-Howrah  Air-Conditioned
 Vestibuled  Train

 1342.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  passengers  who
 travelled  in  air  conditioned  vestibuled
 Train  from  Delhi  to  Howrah  during
 the  period  from  the  list  January,  957
 to  the  ist  August,  1957;  and

 (b)  the  total  number  of  seats  in  this
 train?

 The  Deputy  Minister  of  Railways
 (Siri  Shabnawaz  Khan):  (a)  23,103
 passengers,  both  ways  taken  together
 and  including  also  the  passengers  who
 travelled  between  the  intermediate
 points.

 (b)  20  berths  in  air  conditioned
 class  and  240  seats  in  air  conditioned
 ITI  class,

 झाहज हुई  एश-री  लोीभीस  लाइव

 १३४४.  श्यो  मोहन  स्वख्प  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बया  यह  सच  है  कि  दाहजहांपुर-
 पीलीमींत  लाइन  पर  ग्बलने  वाले  इंजन  बहुत
 पुराने  भौर  बेकार  है  ;
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 (a)  क्या  यह  भी  सच  है  कि  इस  लाइन
 पर  बसने  वाली  ब्ोगियां  तथा  झन्य  डिब्बे
 बेकार  हैं  और  उनमें  यात्रियों  के  लिये  -में

 झाधुनिक  सुविधामें  नहीं  हैं,  जो  कि  झप

 गाड़ियों  में  उपलब्ध  दें  ;

 (ग)  कया  यह  सच  हे  कि  हस  सेक्सम.
 पर  लने  वाली  सारी  गाड़ियों  कौ  रफ्तार
 झन्य  सेक्दानों  पर  चलने  वाली  गाड़ियों  के

 मुकाबले  में  बहुत  कम  है,  जिसके  परिणाम-
 स्वरूप  इस  लाइन  पर  यात्रा  करने  वाले
 यात्रियों  को  बड़ी  भसुविधा  का  सामना  करना
 पड़ता  है  ;  और

 (घ)  यदि  हां,  तो  सरकार  इस  मामले
 में  क्या  कदम  उठा  रही  है  ?

 शेसवे  उपमत्री  (श्री  वाहनबाज  छा)  :

 (क)  जी  नहीं  1

 (ख)  जी  नहीं  t

 (ग)  झौर  (घ),  इस  सेक्दान  पर  झधथिक
 से  अधिक  २५  मील  प्रति  घंटा  की  रफ्तार  से

 गाड़िया  जलाने  की  इजाजत  है  ।

 दूसरे  बहुत  से  शाखा  लाइन  सेक्शनों  पर  भी

 वही  रफ्तार  रखो  गयी  हैं  -  लेकिन  १६६०-६१
 में  मोजूदा  पटरियों  को  बदल  कर  इनसे  मारी
 बज्जन  की  पटरियां  बिछाने  का  विचार  है,  जित
 पर  ४०  मील  प्रति  घंटा  की  रफ्तार  से  गाड़ियां
 चलायी  जा  सकेंगी  ।

 Miraj-Latur  Railway  Line

 ‘1345.  Shri  Naldurgker:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a}  whether  the  whole  narrow
 gauge  line  from  Miraj  to  Latur  or  any
 part  thereof  is  proposed  to  be  con-
 verted  into  a  broad  gauge  line;

 (b)  if  so,  whether  the  proposed
 work  is  under  construction;  and

 (ce)  whether  this  new  Hne  is  to  be
 connected  with  the  broad  gauge  line
 of  Vikarabad-Purli  section  of  the  Cen-
 tral  Railway?
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 The  Deputy  Minister  of  Eaitways
 (Shri  Shahnawas  han):  (a)  and
 (tb).  The  conversion  of  Kurudwadi
 Miraj—Kolhapur  line  into  B.G.  is
 included  as  a  proposal  in  the  Second
 Five  Year  Plan.  Pteliminary  Engi-
 neering  and  Final  Location  surveys
 for  the  portion  from  Kurudwadi  -to
 Miraj  are  in  progress.  The  Poona-
 Mirai-Kolhapur  conversion  is  also
 being.  simultaneously  surveyed  in
 this  context.

 (c)  No,  Sir.

 Parvatipuram-Gunupuram  Rail  Link

 1846,  Shri  Dora:  Will  the  Minister
 of  Ratlways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  need  for  a  line  from  Parvati-
 puram  town  to  Gunupuram  on  South-
 Eastern  Railway;  and

 (b)  if  so,  what  action  has.  so  far
 been  taken?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Pre-
 sumably  the  Honourable  Member  is
 referring  to  Parvatipuram-Gunupur
 rail  link.  Gunupur  is  already  link-
 ed  by  rail  with  Parvatipuram  via
 Naupada.

 (b)  Does  not  arise.

 Nadiad-Kapadvanj  Line

 1347.  Shri  Fatehsinh  Ghodasar:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  is  any  scheme  to
 convert  the  narrow  gauge  line  from
 Nadiad  to  Kapadvanj  on  Western  Rail-
 way  into  a  broad  gauge  line;  and

 (b)  if  so,  when  the  conversion  work
 is  proposed  to  be  undertaken?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Wagon  Supply  at  Mettupslayam

 1sas.  Shri  Nanjappa:  Will  the  Min-
 ister  of  Railways  be  pleased  to  refer
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 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  589  on  the  2th  August,  957
 and  state:

 (a)  whether  on  the  20th  and  ‘21st
 August,  ‘1957,  a  very  large  quantity  of
 potatoes  were  deteriorating  in  sun
 and  rain  in  Mettupalayam  (Southern
 Railway)  goods-shed  open  yard  for
 want  of  empty  wagons,  as  the  con-
 cerned  authorities  were  unable  to
 provide  wagons  in  spite  of  repeated
 requests;  and

 (b)  if  so,  the  action  taken  to  clear
 the  potatoes?

 The  Deputy  Minister  of  Kalilways
 (Shri  Shahnawas  Khan):  (a)  and
 (b).  Government  is  not  aware  of
 large  quantities  of  potatoes  deteriorat-
 ing  in  the  goods  shed  and  yard  at
 Mettupalayam  for  want  of  wagons.
 On  the  20th  August  35  wagons  and
 on  the  2lst  August  28  wagons  were
 loaded  with  potatoes  from  Mettupa-
 layam.  The  outstanding  registrations
 at  Mettupalayam  were  only  27  wagons
 on  20th  and  36  wagons  on  2lst
 August,  from  which  it  will  be  seen
 that  clearance  of  this  traffic  is  satis-
 factory.

 P.&  T.  Offices  and  Public  Call  Offices

 1349,  Shri  Subedh  Hasda:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  how  many  new  Post-Offices,
 Telegraph  Offices  and  Public  Call
 Offices  have  been  opened  by  Govern-
 ment  since  the  inception  of  the  Second
 Five  Year  Plan  and  how  many  persons
 have  been  provided  with  job;  and

 (b)  whether  these  jobs  are  tefmpo-
 rary  or  permanent?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Opened  from
 1.4.56  to  31.7.57.

 Post  Offices  3,778
 Telegraph  Offices  472
 Public  Call

 Offices.  si€
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 Information  regarding  “the  number
 of  persons  who  have  been  provided
 with  jobs  so  far  in  connection  with
 the  Second  Five  Year  Plan  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  Lok  Sabha.

 (b)  These  posts  at  present  are
 temporary.

 Employment  of  Scheduled  Castes  in
 Rallway  Restaurants

 i35@.  Shri  Kumbhar:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  Scheduied  Caste
 personne]  so  far  engaged  in  Railway
 Restaurants,  which  are  managed  and
 are  under  the  supervision  of  the
 Railway  Department  from  New  Delhi
 to  Bombay  and  Calcutta-Howrah  at
 Railway  Stations?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasz  Khan):  (i)
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 (ii)  दे
 New  Delhi
 to  Howrah  30

 Scheduled  Castes  and  Scheduled
 Tribes  Candidates

 i35i."  Shri  Kambhar:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  Scheduled  Castes
 and  Scheduled  Tribes  persons  appoint-
 ed  during  the  years  1955-56  and  489857
 (80  far)  in  Post  and  Telegraph  Ser-
 vices  in  Sambalpur  Postal  Division
 are  according  to  their  reserved  quota;
 and

 (b)  if  not,  the  reasons  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications

 New  Delhi  (Shri  Raj  Bahadur):  (a)  The  posi-
 to  Bomby  8  tion  is  as  shown  below:—

 Total  No.  of
 vacancies  veancies  Shortage

 reserved  filled  up

 Scheduled  Castes  2  37  36  I
 33  23  4० Scheduled  Tribes  .

 ee!  iene  cr  ae
 (b)  Due  to  non-availability  of  suffi-

 clent  number  of  candidates  and  non-
 acceptance  of  appointment  by  all
 approved  candidates.

 Wagon  Shortage  on  Kacheguda-
 Manwad  Line

 ‘1352.  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  several
 hundred  maunds  of  foodgrains  are
 lying  at  Parbhani,  Manwath  Road
 and  Sailu  Stations  on  Kacheguda-
 Manwad  line  for  want  of  supply  of
 wagons;  and

 (bd)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 एप  wagons  of  foodgrains  were  book-
 ed  from  Parbhani,  Manwath  Road
 and  Sailu  stations  during  May,  June,
 July  and  August,  upto  25th,  of  this
 year.  On  25.8.1957,  outstanding  de-
 mands  at  all  the  three  stations  were
 only  27  wagons  and  these  were  re-
 gistered  after  ‘15.8.1957.  Supply  of
 wagons  for  clearance  of  foodgrains
 from  these  stations  is  considered
 satisfactory.

 Agmark  Ghee

 1853.  Shri  B.  8,  Murthy:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  quantity  of  ghee  agmarked
 in  India  during  ‘1956-57;



 rasr9  Written  Answers

 (b)  the  steps  taken  to  increase
 agmarking  of  Ghee;  and

 (c)  whether  any  attempt  is  made
 to  export  the  same?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  ‘1,46,762
 mds.  of  ghee  was  graded  under
 Agmark  during  the  year  1956-57.

 (b)  The  following  steps  have  been
 taken  to  increase  agmarking  of  ghee:

 qd  Publicity.
 (ii)  Opening  of  grading  labora-

 tories  by  State  Governments  to
 enable  producers  aids  small
 dealers  to  grade  ghee.

 (iii)  Prescription  of  Regional
 specifications  wherever  necessary.

 (iv)  Requesting  Government
 Departments,  public  institutions
 and  large  organisations,  etc.  to
 patronise  Agmark  ghee.

 (९)  Exports  of  ghee  from  India  are
 banned.

 Sinking  of  Cargo  Boat  in  Bombay  Port

 1354,  Shri  Eaghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 cargo  boat  carrying  goods  worth
 Rs.  30,000  sank  in  Bombay  port;  and

 (b)  if  so,  what  are  the  causes  of
 the  accident?

 The  Minister  of  State  In  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  “Sir.

 (b)  Enquiry  into  the  accident  is
 being  held  by  the  Bombay  Port
 officials  and  is  still  incomplete.  The
 results  of  the  enquiry  will  be  Iaid
 before  the  Lok  Sabha  in  due  course.

 Poona-Sholapar  Road
 1855.  Shri  Sonavane:  Will  the

 Minister  of  Transport  and  Commuani-
 cations  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Poona-Sholapur  section  of
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 National  Highway  No.  9  is  flooded
 during  the  monsoon  near  Bala
 village,  Sholapur,  cutting  off  Sholapur
 city  and  causing  inconvenience  to
 the  traffic;

 (b)  whether  complaints  have  been
 received  in  this  behalf;  and

 (c)  the  steps  Government  have
 taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c}).  Yes.

 It  is  proposed  to  construct  a  bridge  in
 place  of  the  existing  causeway  across
 the  nalla  near  Balla  village.  An  es-
 timate  for  the  work  is  under  prepara-
 tion.

 Foodgrains  Supply  to  Punjab

 4356  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agricultare  be
 pleased  to  state:

 (a)  the  quantity  of  foodgrains
 (wheat  and  rice)  given  to  Punjab
 Government  during  1956;  and

 (b)  the  quantity  that  the  Punjab
 Government  had  asked  for  during
 the  same  period?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 Effective  demand  of  the  Punjab  Gov-
 ernment  was  the  same  as  the  quantity
 actually  supplied  which  was  as
 follows:—

 (In  thousand
 tons)

 Rice  ol
 Wheat  865

 Total  36.6

 Prevention  of  Food  Aduiteration  Act

 2357,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  the  number  of  cases  registered
 and  convicted  under  the  Prevention
 of  Food  Adulteration  Act  in  the
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 different  States  from  955  to  the  end of  March  ‘1957,  year-wise  and  state-
 wise;

 (b)  the  number  of  cases  which
 dailed  and  the  general  reasons  for
 such  failure  year-wise  ‘and  state-
 wise;  and

 (c)  the  number  of  cases  which  were
 acquitted  year-wise  and  state-wise?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  to  (०).  The  requir-
 ed  information  is  not  available  with
 the  Government  of  India.  The  col-
 lection  of  the  information  called  for
 will  involve  time  and  expenditure  not
 commensurate  with  the  results  to  be
 achieved.

 Milk  and  Ghee

 1358.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  differ-
 ent  standards  have  been  fixed  for
 the  purity  of  milk  and  ghee  for  the
 different  States  in  India;  and

 (b)  if  so,  what  are  their  details
 and  the  reasons  for  such  differentia-
 tion?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  The  required  information  is  laid
 on  the  Table  of  Lok  Sabha.  {See
 Appendix  IV,  annexure  No.  88).

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  1169.

 The  Deputy  Minister  of  Kailways
 (Shri  Shahnawar  Khan):  In  the  course
 of  supplementaries  to  5.Q.  No.  1169
 in  the  Lox  Sabha  on  26th  August  ‘1957,
 Shri  Punnoose  asked  whether  it  was
 not  a  fact  that  the  Cochin  Express
 does  not  require  any  air-conditioned
 coaches  because  of  the  climatic  con-
 ditions  and,  as  such,  it  was  not  need-
 ed.  Under  the  impression  that  he
 was  referring  to  the  Nilgiri  Express,  I
 replied  that  the  air-conditioned  coach-
 @s  are  very  well  patronised.  The
 actual  position  is  that  there  is  no  air-
 conditioned  ceach  provided  in  the
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 Cochin  Express.  The  supplementary
 and  my  reply  thereto  may,  according-
 ly,  be  taken  to  apply  to  the  Nigiri
 Express.

 SITTING  OF  LOK  SABHA  ON
 (14-9-57

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  in  view  of  the  amount  of  im-
 portant  unfinished  Bills  that  the  Gov-
 ernment  would  like  to  put  through  in
 this  session,  may  I  request  you  to
 extend  the  session  of  this  House  by
 one  day?  The  House  may  sit  on
 Saturday,  the  i4th  September.

 Mr.  Speaker:  I  think  the  Minister  of
 Parliamentary  Affairs  made  this  sug-
 gestion  some  time  ago  and  the  House
 agreed  to  sit  on  the  l4th.  l5th  is
 Sunday.  We  will  be  dispersing  on  the
 evening  of  l4th,  after  finishing  the
 work.

 LEGISLATIVE  COUNCILS  BILL,
 2957—  contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the  Legis-
 lative  Councils  Bill,  ‘1957.  Out  of  the
 nine  hours  allotted  for  all  the  stages
 of  the  Bill,  5  hours  and  56  minutes
 have  already  been  availed  of  and  3
 hours  and  4  minutes  now  remain.
 Yesterday  clause  8  was  under  con-
 sideration.  Now  Shri  Mohamed  Imam
 will  continue  his  speech.

 Shri  Mohamed  Imam  _  (Chitaldrug):
 Yesterday  I  move  an  amendment  to
 the  amendment  of  the  Law  Minister.
 The  amendment  moved  by  the  Law
 Minister  has  taken  me  rather  by  sur-
 prise.  Hig  amendment  was  tabled  as
 late  as  yesterday  morning  and  he
 seems  to  have  thought  of  tabling  this
 amendment  overnight.

 By  this  amendment  he  wants  to
 change  the  entire  provisions  contained
 not  only  in  the  present  Bill  but  also
 in  the  States  Re-organisation  Act.  As
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 it  is,  it  is  provided  in  the  States  Re-
 organisation  Act  that  after  the  re-

 ation  of  States  the  entire
 Lagisiative  Council  should  be  re-
 constituted.  We  were  of  the  view,  the
 Mysore  Government  were  of  the  view
 and  the  entire  State  was  of  the  view
 that  after  the  approval  of  Parliament
 the  entire  Council  is  going  to  be  re-
 constituted.  But,  by  this  unexpected
 amendment,  the  Minister  for  Law
 wants  to  undo  what  was  done  by  the
 States  Reorganisation  Act  and  to  per-
 petuate  the  existence  of  the  present
 members  of  the  Legislative  Council.
 By  this  amendment  he  provides  that
 all  the  sitting  members  of  the  Legis-
 lative  Council  shall  ipso  facto  conti-
 nue.  Thus,  the  provision  made  in  the
 States  Reorganisation  Act  that  the
 entire  Legislative  Council  be  re-
 constituted  is  torpedoed.

 To  re-constitute  the  Legislative
 Council  was  not  a  sudden  thought.
 We  arrived  at  that  decision  after  a
 careful  and  deep.  deliberation.  I
 was  a  member  of  the  Legislative
 Assembly  and  I  was  associated  with
 the  various  stages  of  the  passing  of
 the  States  re-organisation  Act.  I
 Played  a  prominent  part  also.  When
 the  States  Re-organisation  Bill  was
 presented  before  the  Legislature  of
 the  Mysore  State  in  the  year  1956,
 there  was  a  provision  that  the  Legis-
 lative  Council  shall  be  re-constituted.
 There  was  lengthy  discussion  and  then
 the  Legislative  Assembly  approved  in
 toto  that  the  Legislative  Council
 should  be  re-constituted.  Conse
 quently,  after  consulting  the  Legisla-
 ture  of  the  State  of  Mysore,  that  pro-
 vision  was  made  in  the  States  Re-
 organisation  Act.  It  was  not  merely
 the  Legislative  Assembly  that  approv--
 ed  it,  but  the  Legislative  Council  also
 approved  unanimously  that  the  entire
 Legislative  Council  should  be  re-
 constituted.  After  the  State  Re-
 organisation  Act  was  passed,  this
 question  came  up  again  before  the
 Legislative  Assembly  of  the  State  of
 Mysore  in  the  month  of  December,
 1956.  Again,  it  approved  this  and  it
 never  suggested  any  change  in  the
 Provision  in  the  States  Re-organisa-
 tion  Act.  The  only  change  it  sug-
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 gested  to  Parliament  was  that  the
 strength  must  be  increased  from  52  to
 69.  Thus,  there  is  the  approval  of
 two  Legislative  Assemblies  and  the
 Legislative  Council  also,  because  the
 second  resolution  was  also  approved
 by  the  Legislative  Council,  that  there
 should  be  re-constitution  of  the  Legis-
 lative  Counci].  In  pursuance  of  that,
 the  Legislative  Councils  Bill,  which  is
 before  us,  contains  the  provision  to  re-
 constitute  it.

 Now  the  Minister  for  Law  wants  to
 give  a  go  by  to  the  unanimous  deci-
 sion  of  the  State  Legislature.  Under
 article  I69  of  the  Constitution  Parlia-
 ment  may  order  the  constitution  of
 a  Legislative  Council  on  the  resolu-
 tion  of  the  State  Legislature.  The
 resolution  of  the  State  Legislature
 was  to  re-constitute  the  Legislative
 Council;  the  resolution  was  for  the
 constitution  of  the  Legislative  Council,
 provided  it  was  re-constituted.
 So,  I  submit  that  this  amendment
 will  be  against  the  spirit  of  the  reso-
 lution  passed  by  the  State  Legislature.
 I  may  even  say  that  if  you  push
 through  this  amendment,  you  will  be
 insulting  the  State  Legislature  and
 all  those  members  who  are  interested
 in  the  good  working  of  the  Legisia-
 ture.

 Shri  Thimmaiah  (Kolar—Reserved—
 Sch.  Castes}:  Does  the  resolution  say
 that  it  should  be  reconstituted  wholly?

 Shri  Shankariaya  (Mysore):  The  re-
 solution  was  for  the  continuance  of
 this  House.

 Shri  Mohamed  Imam:  It  is  the
 resolution  of  the  Legislative  Assembly
 that  is  nedeed,  not  the  resolution  of
 the  Legislative  Council  which  ig  an
 appendage  of  the  House  that  is  need-
 ed.  Shri  Shankaraiya  was  a  Member
 of  the  Legislative  Council  last  time
 when  this  question  came  up.  I
 wonder....

 Mr.  Speaker:  The  hon.  Member  need
 not  resume  hig  speech.  I  thought  he
 was  concluding.

 Shri  Mohamed  Imam:  It  was  his
 duty  to  bring  an  amendment  to  this
 effect  before  the  Legislative  Council
 and  get  it  passed.
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 Shri  Thimmatah:  Does  the  resolu-
 tion  say  that  it  should  be  reconstitut-
 ed  wholly?

 Shri  Mobamed  Imam:  Yes,  accord-
 ing  to  the  States  Re-organisation
 Act.  It  was  approved  by  the  Legisla-
 tive  Assembly.  It  was  the  Legislative
 Assembly  that  approved  the  continu-
 ation  of  the  Legislative  Coucil  pro-
 vided  it  was  reconstituted,  and  that
 has  been  incorporated  in  the  States
 Re-organisation  Act,  and  that  States
 Re-organisation  Act  ig  still  in  force.
 The  Legislative  Assembly  never
 thought  of  continuing  the  present
 Members  of  the  Coucil,  and  its  inten-
 tion  was  to  reconstitute  it.  So,  it
 would  not  be  fair  to  the  State  Legis-
 lature  if  the  Law  Minister  and  some
 other  Members  are  very  anxious  to
 have  thig  drastic  change  which  was
 never  contemplated,  and  this  should
 be  referred  back  to  the  State  Legis-
 lature.  Get  their  opinion  on  _  this
 matter  and  if  they  approve  that  there
 should  not  be  any  reconstitution,  that
 the  existing  Members  may  continue,
 then  I  have  no  objection.  Otherwise,
 it  will  be  in  uttter  disregard  of  their
 wishes  and  the  wishes  of  the  present
 Legislative  Assembly  also  I  can  _  tell
 you.  The  Government  will  be  acting
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 in  a  dictatorial  way  and  treating
 the  State  legislature  with  scant
 courtesy.

 I  know  this  move  originated  in
 Delhi,  and  I  am  sorry  the  Law  Minis-
 ter  has  yielded  to  persuasion  and  in-
 fluence  without  considering.

 Shri  Shankaraiya:  The  matter  was
 discussed  and  amendments  were  mov-
 ed  there  at  the  time  of  the  States
 Reorganisation  Act.

 Shri  Mohamed  Imam:  So,  I  am
 afraid  the  Law  Minister  has  not  con-
 sidered  the  implication  of  his  amend-
 ment.  What  does  the  amendment
 provide?  I  will  just  read  the  relevant
 portiong  which  are  important.

 Mr.  Speaker:  The  hon.  Member
 must  have  an  idea  of  time.

 Shri  Mohamed  Imam:  ‘Every  sit-
 ting  member  of  the  said  Council
 representing  immediately  before  such
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 commencement  a  council  constituency
 specified  in  column  i  of  the  Table
 below  shall  be  deemed  to  have  been
 elected  to  the  gaid  Council  by  the
 council  constituency  specified  against
 that  constituency  in  column  2  of  the
 said  Table:—”

 “every  sitting  member  of  the
 said  Council  elected  by  the  mem-
 bers  of  the  Legislative  Assembly
 of  the  former  State  of  Mysore,
 every  sitting  member  of  the  said
 Council  chosen  in  pursuance  of
 clause  (b)  of  sub-section  (2)  of
 section  36  of  the  States  Reorgani-
 sation  Act,  1956,  and  the  sitting
 members  of  the  said  Council
 specified  by  the  Chairman  of  the
 Legislative  Council  of  Madras
 under  sub-rule  (7)  of  rule  4  of
 the  States  Reorganisation  (Elec-
 tion  to  Provisional  State  Legisla-
 tures)  Rules,  1956,  shall  be  deem-
 ed  to  have  been  duly  elected...,

 —though  it  is  a  gift  by  the  Law
 Minister—

 “*....by  the  members  of  the
 Legislative  Assembly  of  the  pre-
 sent  State  of  Mysore;  and

 (c)  every  sitting  member  of  the
 said  Council  nominated  by  the
 Rajpramukh  of  the  former  State
 of  Mysore  shall  be  deemed  to  have
 been  nominated  to  the  said
 Council  by  the  Governor  of  the
 present  State  of  Mysore.”

 So,  even  the  nominated  Members  are
 continued.

 Why  I  am  particular  is  this.  You
 must  know  the  background.  It  is  not
 the  old  State  of  Mysore  now.  If  it
 were  the  old  State  of  Mysore  alone
 it  would  be  quite  different,  and  I
 would  have  readily  agreed  to  the  con-
 tinuance  of  the  existing  Council.  It
 is  a  new  State  now  which  comprises
 nine  to  ten  districts  of  integrated
 area.  The  present  grea  is  nearly
 twice  that  of  the  old  State  of  Mysore,
 and  the  population  is  also  nearly
 double.  The  present  population  is
 20  million  against  70  million  before,
 and  a  new  Legislative  Assembly  has
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 -been  formed.  It  is  quite  necessary
 that  the  people  who  have  joined  us
 are  treated  properly  and  fairly.

 I  am  a  person  coming  from  the  old
 State  of  Mysore  and  not  from  the
 newly  integrated  area,  but  I  am  anx-
 ious,  having  been  associated  with  the
 administration  of  Mysore,  with  the
 Legislature  of  Mysore  for  over  a
 quarter  of  a  century  that  the  ad-
 ministration  should  go  on  smoothly
 there  and  that  the  people  who  have
 joined  us  must  have  a  fair  deal.

 Mr,  Speaker:  The  hon.  Member
 must  conclude  now.

 Shri  }iohamed  Imam:  I  will  take
 five  minutes,  Sir.

 What  will  be  the  effect  if  the  old
 Members  are  continued?  Forty  Mem-
 bers  belong  to  the  old  State  of  Mysore.
 So,  all  these  40  Members  will  be
 continued  in  the  new  Council.

 Shri  Basappa  (Tiptur):  Not  neces-
 sanily.

 Shri  Mohamed  Imam:  Thev  will
 be.  If  the  number  is  raised  to  63,
 then  the  Council  will  consist  of  40
 Members  from  the  old  State  of
 Mysore  and  only  23  seatx  will  go  to
 the  new  portion  of  Mysore.

 Shri  Achar  (Mangalore):  The  40
 Members  include  also  Members  from
 the  other  portion.

 Shri  Mohamed  Imam:  1  know  the
 entire  composition.

 At  present  the  strength  of  the
 Council  is  52,  out  of  which  40  come
 from  old  Mysvre  and  2  from  the  new
 areas.  So,  the  result  will  be  that
 out  of  63,  40  will  go  to  old  Mysore,
 and  only  23  will  be  allotted  to  the  new
 part  of  Mysore  State  which  is  as  big
 as  the  old  Mysore  State  and  whose
 population  is  as  much  as  that  of  the
 old  Mysore  State.

 Secondly,  the  provision  for  the
 delimitation  of  constituencies  has  also
 been  taken  away.  The  States  Re-
 organisation  Act  provided  under  sec-
 tion  34  that  as  soon  as  possible  the
 President  must  order  the  Election
 Commission  to  demarcate  the  entire
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 State  into  new  constituencies  and  allot
 the  seats.  Under  the  present  Bill
 even  that  power  has  been  taken  away.
 What  is  worse  is  that  under  this
 amendment  the  95l  constituencies
 shall  be  cotinued.  This  is  what  it
 says:

 “As  soon  as  may  be  after  the
 commencement  of  this  Act,  elec-
 tions  shall  be  held  to  fill  such  of
 the  seats  allotted  to  the  several
 counc:]  constituencies  by  the  De-
 limitation  of  Council  Constituen-
 cies  (Mysore)  Order,  95l..  sant?

 This  is  directly  against  the  provisions
 made  in  the  States  Reorganisation
 Act.  Under  the  order  of  95]  most  of
 the  constituencies  are  tn  old  Mysore
 and  the  new  Mysore  is  much  bigger
 and  there  will  be  unfair  discrimina-
 tion  Why  shouid  there  be  delimita-
 tion  under  the  1951  Order?  Why  not
 new  constituencies  be  formed  under
 section  34  of  the  States  Reorganisa-
 tion  Act.  That  power  has  been  taken
 away  He  wants  the  old  constituen-
 cies  to  continue.  How  can  the  old
 constituencies  continue  in  a  new  State
 which  ic  newborn  and  twice  as  big  as
 the  old  State?  How  can  justice  be
 done  under  that  arrangement?

 Shri  Shankaraiya:  It  5  not  as  big
 as  twice

 Shri  Mohamed  Imam:  The  area  of
 the  eld  State  was  29,000  square
 miles,  and  that  of  the  new  State  is
 72.060  square  miles.  My  hon.  friend.
 I  am  sorry  for  your  ignorance.

 Shri  Achar:  From  Madras  and  from
 Bombay  there  are  already  Council
 Members  there.

 Shri  Mohamed  Imam:  There  are
 I2  Members  from  the  new  areas,  and
 40  from  the  old  areas.  My  hon.  friend
 has  not  studied  it.  So,  I  say....

 Shri  Ranga  (Tenali):  What  about
 the  population?

 Shri  Mohamed  Imam:  The  popula-
 tion  is  equally  big.  The  old  State  had
 9  million,  the  new  State  has  nearly
 20  million.

 Shri  Shankaralya:  If  my  hon.  friend
 were  to  yield  and  give  me  an  oppor-
 tunity,  I  will  explain  to  him  the  in-
 correctness  of  his  statement.



 32329...  Legislative

 Shri  Mohamed  Imam:  Not  neces-
 sary.  I  stand  on  my  own  ground.

 Mr.  Speaker:  I  think  the  hon.  Mem-
 ber  hag  said  all  that  he  wants  re-
 garding  the  resolution  and  delimita-
 tion  under  the  States  Reorganisation
 Act.

 Shri  Mohamed  Imam:  Only  one
 thing.  So,  in  all  fairness  I  think  it  is
 but  proper  that  the  Minister  refers
 this  vital  change  back  to  the  State
 Legislature.  I  can  tell  you  it  will
 create  a  lot  reaction  in  the  State  of
 Mysore.

 We  are  going  to  have  trouble  in  the
 new  Legislative  Assembly.  It  will
 create  a  lot  of  reaction.  This  move
 comes  only  from  a  definite  section,  to
 which  I  also  belong.  So  in  all  fair-
 ness,  I  appeal  not  to  proceed  with  it
 in  this  manner.  I  am  deeply  interest-
 ed  in  the  internal  affairs  of  Mysore.
 So  please  refer  this  bacx  to  the  State.
 Please  ascertain  the  views  of  the  pre-
 sent  Legislative  Assembly  which  is
 meeting  on  the  i6th  and  after  that,
 you  can  proceed  with  this.  Other-
 wise,  I  give  the  warning  that  if  Gov-
 ernment  push  it  further,  there  may  be
 further  trouble  and  complications.

 शो  राम पुरे  (गुलबर्गा)  :  अध्यक्ष  महो-
 दय,  विधि  मंत्री  महोदय  ने  मैसूर  लेजिस्लेटिव
 कौसिल  का  जो  रूप  पेश  किया  है  शौर  उसके

 लिए  जो  उन्होंने  दलीलें  पेश  को  हे,  में  उनसे

 सहमत  नहीं  हूं  मौर  मे  उनसे  प्रार्थना  करूंगा
 कि  वह  उसे  वापिस  ले  ले  ।

 अभी  अभी  मेरे  मित्र  श्री  जे०  मोहम्मद
 इमाम  ने  उस  बारे  में  जो  कहा,  वह  सच्चाई
 के  बगेर  नहीं  है  |  मौजूदा  सूरत  में  जो  ५२
 सदस्य  आझाज  लेजिस्लेटिव  कौंसिल  मे  बंठे  हुए
 हैं  उनमे  से  ४०  पुराने  मैसूर  के  हे  और  सिर्फ

 १२  मैम्बस  बम्वई,  मद्रास,  कुर्ग,  झौर  हैदराबाद
 कर्माटक  से  जो  लोग  गये  हे  उनके  नुमायन्दे
 बन  कर  वहां  बंठे  हुए  हैं  बाहर  की  जो  लोक-
 संख्या  पुराने  मैसूर  में  मर्ज  हुई,  सम्मिलित  हुई,
 उसकी  संख्या  १  करोड़  है  भर  पुराने  मंसूर
 की  लोकसंख्या  १  करोड़  हैँ,  ब  पहले  १  करोड़
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 की  नुमायन्दगी  करने  के  लिए  ४०  सदस्य  झौर

 दूसरे  १  करोड़  की  नुमायन्दगी  करने  के  लिये
 सिर्फ  १२  सदस्य,  यह  कोई  ठीक  बात  मालूम
 नहीं  होती  ।  इस  बास्ते  में  कानून  मंत्री  महोदय
 से  प्राथंता  करूंग्रा  कि  वह  इसके  बारे  में  सोच
 कर  ऐसी  तरमीम  पेश  करें  ताकि  मैसूर  में  यह
 जो  नया  भाग  सम्मिलित  हुआ  है,  उसको
 पर्याप्त  प्रतिनिधित्व  प्राप्त  हो  सके  ।

 में  भ्र्ज़  करूंगा  कि  मेसर  लेजिस्लेटिव
 कोंसिल  के  vo  सदस्य  जो  कि  पुराने  सदस्य  हैं
 झोर  १२  जो  नये  गये  हैं,  उनमे  से  सिर्फ  ३  सदस्य

 हैदराबाद  कर्नाटक  से  गये  है  ।  तीन  जिलों  की

 नुमायन्दगी  करने  वाले  सिफ  ३  लोग  है  जबकि
 ४०  सदस्य  €  ज़िलों  की  नुमायन्दगी  कर  रहे
 हे  अझर्चात्‌  एक  ज़िले  के  लिए  वहां  पर  ४  से
 अधिक  सदस्य  हो  जाते  &  जबकि  हमारे  पास
 तीन  जिलों  के  लिए  सिफ  तीन  सदस्य  हे  जिसका
 कि  मतलब  यह  हुआ  कि  एक  जिले  के  लिए
 एक  ।  यह  जो  अन्याय  मज्डे  ऐरियाज़  के  ऊपर

 होने  जा  रहा  हैँ,  में  उसे  दूर  करने  के  लिए

 कानून  मत्री  महोदय  से  प्रार्थना  करूंगा  कवि

 वह  कोई  ऐसा  मार्ग  निकाले  ताकि  यह  भ्रन्याय

 दूर  हो  जाय  ।

 मैसूर  लेजिस्लेटिव  कौसिल  की  वर्तमान
 सदस्य  संख्या  जो  कि  ५२  है  उसको  ६रे
 करने  की  जो  व्यवस्था  की  जा  रही  है  अर्थात्‌
 यह  जो  ११  नये  सदस्य  चुने  जायेंगे,  उनके
 लिये  यह  कोई  नहीं  कह  सकता  कि  वे  सब

 बाहर  के  सम्मिलित  हुए  भागो  के  होगे  ।  १६
 में  से  ऐसा  हो  सकता  है  कि  पुराने  मैसूर  के

 नुमायन्दे  फिर  चुन  कर  आ  सकते  है  ।

 श्न्त  में  में  मंत्री  महोदय  से  यही  प्रार्थना
 करूंगा  कि  मज्डें  एरियाज़  का  जो  पशंडर
 रिप्रेज्ञेटेशन  इस  में  हुभ्ना  है  उसे  दूर  करने  के
 लिये  झौर  इकक्‍वल  रिप्रेजेटेशन  दिलाने  के
 लिये  उपयुक्‍त  सुझाव  पेदा  करे  झौर  आवश्यक
 तरमीम  करें  ताकि  मज्ड  एरियाज्  के  लोगों
 को  यह  मालूम  हो  जाय  कि  भारत  सरकार
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 की  तरफ  से  या  मैसूर  सरकार  की  तरफ़
 से  उनके  ऊपर  किसी  प्रकार  का  प्रन्याय

 नहीं  हो  रहा  है  भौर  उनकी  तरफ़  भी  उसी
 नज़र  से  देखा  जाता  है  जिस  नजर  से  पुराने
 मैसूर  की  तरफ  आज  देखा  जाता  है  ।

 झाज  मैसूर  में  जो  भाग  मज्डें  हुए  हूँ
 हां  के  लोग  यह  महसूस  कर  सकते  हैं  कि
 उनके  साथ  न्याय  नहीं  हो  रहा  है  और
 उनको  उचित  प्रतिनिधित्व  नहीं  मिल  रहा
 है  भौर  अगर  यह  प्रमेंडमेंट  जिसको  कि  मंत्री

 सहोदय  ने  पेश  किया  है  इसी  रूप  में  मान  लिया
 गया  तो  थे  महसूस  करेगे  कि  मेसूर  में  मज्ड

 होने  के  बाद  हमारे  ऊपर  भ्रन्याय  हो  रहा
 है,  झगर  ऐसी  भावना  उनको  बनती  है  तो

 हम  और  आप  उनको  इस  के  लिये  दोष  नहीं
 दे  सकेंगे  |  इस  वास्ते  में  विधि  मंत्री  महोदय
 से  प्रार्थना  करता  हुं  कि  वें  कोई  ऐसा  तरीका
 निकालें  और  झावश्यक  तरमोम  करे  ताकि

 यह  भावना  उनके  दिल  में  स ेनिकल  जाय  ।

 Shri  Sugandhi  (Bijapur  North):  Mr.
 Speaker,  Sir,  already  by  colleague,
 Shri  Mohamed  Imam,  has  propound-
 ed  our  cause—‘our  cause’  means  the
 cause  of  the  merging  areas  of  the  new
 Mysore  State—most  ably.  Without
 further  going  into  that  matter,  I  only
 wish  to  point  out  what  injustice
 would  be  done  to  these  merging  areas
 if  the  present  Bill,  as  amended,  is
 adopted  by  this  House.

 This  Bill  was  circulated  nearly  a
 month  ago.  But  upti]  yesterday,  it
 never  struck  the  imagination  of  the
 Minister  of  Law  that  it  was  against
 the  Constitution.  I  do  not  know  whe-
 ther  it  is  due  to  a  hurdle  85  per
 article  72  of  the  Constitution  or  whe-
 ther  it  is  due  to  any  pressure  brought
 to  bear  on  the  party,  that  these
 amendments  have  been  proposed  to
 the  original  Bill.  The  old  Mysoreans
 have  already  40  seats  in  the  Legisla-
 tive  Council,  and  due  to  this  expan-
 sion,  probably  the  old  Mysoreans  will
 be  bagging  another  half  a  dozen  seats.
 So  the  strength  of  the  old  Mysoreans
 in  the  Legislative  Counci]  would  come
 to  nearly  45  to  46  in  a  House  of  63.
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 Here  I  have  a  suggestion  to  make.
 As  far  as  the  constitutional  hurdle  is
 concerned,  till  Aprii  I958  the  old
 Councils  should  be  ailowed  to  func-
 tion.  After  that,  there  ig  provision
 under  article  69(l)  for  the  Legisla-
 tive  Assembly  to  pass  a  resolution  to
 abolish  the  old  Council  and  create  a
 new  one.  If  directives  are  issued  to
 these  legislatures,  not  only  to  the
 Mysore  Legisiature  but  also  to  the
 Bombay  Legislature,  who  wish  to  have
 enlarged  Councils,  to  pass  a  resolu-
 tion  under  article  769  for  abolishing
 the  old  Councils  and  creating  new
 expanded  Councils,  I  think  the  hurdle
 under  article  72  can  be  got  over.

 Already  one  injustice  hag  been  done
 to  the  merging  areas  and  that  is  in
 naming  the  whole  Karnatak  area  as
 ‘Mysore  State’.  If  the  present  Bill,
 with  the  government  amendments,  is
 adopted,  it  would  be  a  second  injus-
 tice.  In  the  name  of  democracy,  in
 the  name  of  democratic  principles
 oft-repeated  by  the  ruling  Party,  I
 request  the  Minister  of  Law  to  with-
 draw  the  Bill  or  postpone  it  till  April,
 1958.  In  the  meanwhile,  direct  the
 Legislature  which  wants  an  enlarged
 Council  to  pass  8  resolution  under
 article  69(l).

 Shri  Shankaraiya:  Sir,  I  have  al-
 ready  moved  my  amendment  and  I
 would  request  the  special  permission
 of  the  Chair  to  explain  the  facts.

 Mr.  Speaker:  No;  I  cannot  allow.
 Once  the  hon.  Member  has  spcken  I
 am  not  going  to  allow  him  again.

 Any  hon.  Member  who  wants  to  say
 something  more  may  look  to  another
 hon.  friend  and  tell  him  what  he
 wants  to  say.

 Dr.  Melkote  (Raichur):  I  come  from
 the  Mysore  area  and  that  part  of
 Mysore  which  belonged  to  Hyderabad
 where  there  was  no  Legislative  Coun-
 cil  as  such.  This  area  and  some
 other  areas  went  without  any  repre-
 sentation  in  the  Mysore  Council  when
 it  existed.  It  is  sought  to  expand
 the  present  Council  to  63  but  it  is
 said  that  the  old  Members  who  are
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 already  there  would  continue.  I  per-
 sonally  feel  that  this  is  going  to  effect
 our  position  in  the  new  Council.

 Suppose  Mysore  has  a  _  particular
 quota  and  if  new  elections  do  not  take
 Place  the  members  that  would  get
 elected  from  the  new  area  would
 hardly  be  sufficient  to  justify  the
 area  and  the  population  of  these  new
 areas.  I  therefore  feel  that  new  elec-
 tion  altogether  should  take  place  for
 the  Legislative  Council  in  Mysore  and
 the  present  members  who  are  already
 there  should  not  be  allowed  to  con-
 tinue.  I  am  one  of  those  who  would
 support  new  elections  taking  place.

 This  is  all  T  have  to  say.  With  re-
 gard  to  other  aspects  my  hon.  friend
 from  Gulbarga  has  speken  and  I  sup-
 port  him

 Mr.  Speaker:  Does  Shri  Neswi  desire
 tu  speak.

 Shri  T.  हि.  Neswi  (Dharwar  South):
 Yes,  Sur.

 Mr.  Speaker:  I  will  give  him  a  tew
 Munules,  Hess  an  old  Member  but  he
 came  heie  only  teday.  He  is  a  new
 comer  to  thi,  Parliament

 Shri  T,  R.  Neswi:  Sir,  I  thank  you
 for  the  opportunity  given  to  me.  Ido
 net  want  to  make  4  long  speech  be-
 cause  the  matter  is  very  clear.  I  only
 say  that  the  number  should  be  in-
 creased  becau:e  if  you  look  at  the
 number,  you  will  see  that,  if  it  is  to
 continue,  we  will  be  doing  great  in-
 justice  to  the  cause  of  representation
 since  representation  is  very  important.
 Less  represcntation  means  less  voice.
 So,  I  shall  have  to  support  my  hon.
 friends  Shri  Rampure  and  others  who
 have  very  ably  put  the  matter  be-
 fore  the  House.

 As  I  do  not  know  what  proceedings
 had  taken  place  all  these  days,  I  do
 not  want  to  add  anything  more  and  I
 simply  say  that  the  number  should  be
 raised  to  69.
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 The  Minister  of  Law  (Shri  A.  K.
 Sen):  I  explained  yesterday  fo  the
 hon.  Members  the  reasons  for  the
 amendment  we  have  proposed.  I
 may  recall  that  again,  there  seems  to
 be  some  misunderstanding  on  the  part
 of  several  hon.  Members  who  have
 come  here  from  the  newly  added
 areas.  I  am  glad  that  Shri  Imam,
 though  he  professes  to  belong  to  the
 old  part  of  Mysore,  has  such  concern
 for  the  newly  added  territories.

 As  I  said,  the  States  Reorganisation
 Act  had  provided  for  the  addition  of
 l2  members  from  the  newly  added
 territories.  We  find  that  later  on,
 next  year,  there  will  be  one-third  of
 the  House  retiring  ang  that  will  be
 from  the  old  members  numbering  40
 That  means  that  20  out  of  the  old  40
 will  be  retiring  next  year.  There  are
 already  7  vacancies  in  the  House  it-
 self—the  Coineil  of  Mysore.

 Taking  all  the.c  facts  into  considers-
 tion,  we  thought  it  advisable  that
 instead  of  having  a  new  election
 altogether  in  the  face  of  these  hard
 facts,  one-third  retiring  next  year,  it
 will  be  better  to  have  the  present
 Council  maintained.  The  present
 Counci]  was  started  only  after  the  in-
 tegration  of  the  new  territories  of
 Mysore.  I  find  no  reason  to  think
 that  the  representatives  of  the  new
 territorms  workd  not  make  their  voice
 felt  in  the  elections  that  would  be
 coming  next  year  for  filung  up  20
 vacancies  which  wouid  occur.

 Shri  M.  Rampure:  Where  is  the
 guarantee  that  these  20  seats  will  be
 given  to  the  new  areas?

 Shri  A.  K.  Sem:  If  there  is  a  new
 election,  there  is  no  guarantee  either.
 I  took  pains  to  explain  that.  if
 they  cannot  get  proper  representa-
 tian  even  one-third,  they  cannot  expect
 representation  for  the  whole.

 Dr.  Melkote:  Even  if  this  is
 guaranteed,  according  to  the  new  area
 and  the  new  population,  the  number
 of  seats  they  would  get  in  spite  of
 the  vacancies  occuring  in  view  of  new
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 members  being  added  would  not  come
 up  to  the  number  we  expect  that  we
 should  get.

 Shri  A.  K.  Sen:  We  will  be  asked
 to  hold  elections  for  nearly  30.
 Twenty  would  be  retiring  about  the
 middle  of  next  year  and  there  are
 already  7  vacancies.  Out  of  40,  only
 है 01  would  remain.

 Shri  M,  Rampure:  What  about  the
 members  from  Hyderabad  Karnataka?

 Shri  A.  K.  Sen:  That  is  an  internal
 quarrel.  I  will  forward  the  appeal  to
 the  local  Legislature.  We  would
 convey  the  apprehensions  voiced  on  the
 floor  of  this  House  to  the  proper
 authorities  so  that  in  the  matter  of
 their  own  domestic  affairs  they  may
 pay  due  attention  to  the  newly  added
 territories.  I  think  that  is  all  that
 we  can  do  under  the  circumstances
 and  I  am  sure  Dr.  Melkote  and  others
 had  appreciated  this  when  I  told  them
 outside  the  floor  of  the  House.  For  43
 members  only  and  for  six  months,  we
 do  not  want  to  hold  a  new  election
 straightaway.

 These  are  the  things  that  I  want
 to  say  in  reply  and  I  submit  that  the
 hon.  Members  would  be  good  enough
 to  pass  the  clause  with  amendment
 proposed  by  me.

 Shri  Shivananjappa
 Regarding  the  extra
 from  60  to  69?

 Shri  A,  K.  Sen:  After  mature  con-
 sideration  the  decision  has  been
 taken.

 (Mandeja):
 representation,

 Shri  Basappa:  The  hon.  Minister
 will  consider  that  amendment  =  for
 increasing  the  number  from  60  to  69.

 Shri  A.  K.  Sen:  It  is  not  for  me  to
 consider  that.  This  is  a  measure
 moved  on  behalf  of  the  entire  Govern-
 ment;  and  after  taking  into  account
 all  the  facts,  these  figures  were  arriv-

 -ea  at.  I  do  not  think  it  is  possible
 to  agree  to  any  increase  here.

 Mr.  Speaker:  I  will  now  put
 amendment  No.  i88  to  the  House.
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 Shri  Mohamed  Imam:  I  have  given
 an  amendment  to  amendment  No.  33
 to  delete  some  sub-clauses.

 Mr.  Speaker:  What  is  the  number?
 Shri  Mohamed  Imam:  No.  144,  Sir
 Mr.  Speaker:  The  question  is:

 “That  in  the  amendment  pro-
 posed  by  Shri  Asoka  K.  Sen  print-
 ed  as  No.  3233  in  List  No.  22  of
 amcendments,—

 Omit  sub-clauses  3  and  4."
 Those  in  favour  will  please  say  ‘Aye’.
 Some  Hon.  Members:  ‘Aye’.
 Mr.  Speaker:  Those  against  wil}

 please  say  ‘No’.

 Some  Hon.  Members:  No.
 Mr.  Speaker:  J  think  the  ‘Noes’

 have  it.

 Shri  Mohamed  Imam:  The  ‘Ayes’
 have  it;  I  want  a  division,  Sir

 Mr.  Speaker:  Let  the  lobbies  be
 cleared.

 Order,  order.  The  hon.  Member
 has  tabled  an  amendment  that  sub-
 clauses  3  and  4  of  the  Government
 amendment  No.  33  be  omitted.  The
 House  will  drvide  on  this  amend-
 ment

 The  Lok  Sabha  divided.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Sir,  there  are  two  lights
 shown.  There  is  something  wrong
 with  the  apparatus.

 Mr.  Speaker:  We  are  concerned
 with  green,  red  and  yellow  light.  I
 shall  call  for  a  division  again.  An  hon.
 Member,  came  and  complained  to
 me  that  another  hon.  Member,
 when  he  was  absent,  came  to  his
 seat  and  voted  while  he  had  gone
 away  to  Bombay.  So,  the  hon.  Mem-
 bers  may  kindly  resume  their  own
 seats  and  press  the  buttons  if  they
 are  inclined  to  do  so  or  keep  quiet.
 they  should  not  press  other’s  buttons.
 If  necessary,  whatever  may  happen
 the  o]d  lobbies  are  still  there.
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 The  Prime  Minister  and  Minister  of
 Extermal  Affsirg§  (Shri
 Nehru):  I  believe  that  so  far  as  we
 are  concerned,  the  white  light  was
 ignored  in  the  results  and  80  we  may
 accept  it.

 Division  No-  34).

 Banerjee,  Shri  S.M.
 Bhaduira,  Shri
 Bharucha,  Shri  Naushir
 Chekravartty,  Shrimsti  Renu
 Chandraman!  Kalo,  Shri
 Chaudhun,  Shri  T.  K.
 Dasaratha  Deb,  Shri
 Dasgupta,  Shri  B.  G.
 Daulta,  Ch.  P.S.
 Dhermalingam,  Shri
 Dige,  Shri
 Drohar,  Shri
 Dwivedy,  Shri  Surendranath
 Blas,  Shri  M.
 Gaikwad,  Shri  B.  K.
 Ghodasar,  Shri  Fatehsinh.
 Ghoral,  Shri
 Ghose,  Shri  S.
 Goray,  Shri

 Abdul  Lateef,  Shri
 Achar,  Shri
 Ambalam,  Shri  Subbiah.
 Arumughem,  Shri  R.  S.

 Arsumugham,  Shr:  S.  R.
 Ashanna,  Shr:
 Bahadur  Singh,  Shri
 Bajaj,  Shri  Kamainayan

 Banerji,  Shri  P.  8.
 Bangshi  Tnekur,  Shri
 Basumatari,  Shri
 Bhek:  Darshan,  Shri
 Bhogji  Bhai,  Shri
 Bidari,  Shri
 Bose,  Shri  P.  C.
 Beajeshwar  Prasad,  Shri
 Chandra  Shanker,  Shri
 Chsturvedi,  Shri
 Chuni  Lal,  Shri
 Daseppa,  Shri
 Das,  Shri  Ramdhani
 Das,  Shri  Shree  Narayan
 Deo,  Shei  Shankar

 Jawaharlal

 6  SEPTEMBER  3957  Councils  Bill,  987  12338

 Mr.  Speaker:  Yes.  So,  shall  deo-
 lare  the  results  accordingly.  Y  am
 putting  amendment  No.  44  to  the
 vote  of  the  House  once  again.

 The  Lok  Sabha  divided:  Ayes  55;
 Noes  153.

 {12°45  Ars.
 AYES

 Gupta,  Shri  Sedhan
 Imem,  Shri  Mohammed
 Jadhay,  Shri
 Ratti,  Shri  0.6.
 Kodiyan,  Shri
 Kunhen,  Shri
 Mahanty,  Shri
 Manay,  Shri
 Matera,  Shri
 More,  Shri
 Mukerjee,  Shri  ह: म  N.
 Nair  Shri,  Vasudevan
 Nath  Pai,  Shri
 Nayer,  ShrijV.  P.
 Neswi,  Shri
 Perutekar,  Shri
 Parvathi  Krishnan,  Shrimati
 Patel,  Shri  P.  R.

 NOES
 Ganapathy,  Shri
 Gandhi,  Shri  Feroze
 Gandhi,  ShriM.  M.
 Ghosh,  Shri  M.  K.
 Gounder,  Shri  D
 Guha,  Shri  A.  C.
 Harvani,  Shri  Ansar
 Hasda,  Shri  Subodh
 Hathi,  Shri
 Hem  Raj,  Shri
 Hukam  Singh,  Sardar
 Jogendre  Sen,  Shri
 Joshi,  Shri  A.  rom
 Jyotishi,  Pandit  J.  P.
 Kanakasabai,  Shri
 Kanungo,  Shri
 Kasliwal,  Shri
 Kayal,  Shri  P.  है
 Khedkar,  Dr.  G.  8.
 Khwaja,  Shri  Jamal
 Kistaiya,  Shri
 Kottukapalty,  Shri
 Kripelani,  Shrimati  Sucheta
 Krishnappa,  Shri  M.  ्,
 Laskar,  Shri  N.C,
 Maid,  Shri  N.  8.
 Mansen,  Shri
 Maniyangedan,  Shri
 Mehta,  Shri  ह्  हरे,

 Patil,  Shri  Balasaheb
 Patil,  Shri  Nana
 Pocker  Sahib,  Shri
 Prodhan,  Shri  8.  2.
 Punnoocec,  Shri
 Raf,  Shri  Khushwagt
 Raman,  Shri
 Ramaswamy,  Shri  P.
 Rao,  Shri  0.  ्,
 Reddy,  Shri  Nagi
 Sekesena,  Shri  5.  L,
 Sharma,  Shri  H.C.
 Singh,  Shri  L.  Achaw
 Siva  Raj,  Shri
 Sugandhi,  Shri
 Tangamani,  Shri
 Vaivi,  Shri
 Yaynik,  Shei

 Menon,  Shri  Krishna
 Mishrm,  Shri  L.  N.
 Mishre,  Shri  M.  P.
 Mishra,  ShriR.  D.
 Mohiuddis,  Shri
 Morarka,  Shri
 Murmu,  Shri  Paike
 Murthy,  Shri  9.  5.
 Musafir,  Gieni  (3.  5.
 Naidu,  Shri  Govindarajatu
 Nair,  Shri  C.  K.
 Nair,  Shri  Kurtikrishnan
 Naldargker,  Shri
 Nallakoya,  Shri
 Nanjsppa,  Shri
 Neraindin,  Shri
 Nathawani,  Shri
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrimati  Uma
 Nek  Ram,  Shri
 Ozs,  Shri
 Padam  Dev,  Shri.
 Palcboudhuri,  Shrimeti  Ds
 Permar,  Shri  Deen  Bandhu
 Parmar,  Shri  ४.  s.
 Patel,  Sheimti,  Maniben
 Patel,  Shri  Rajeshwar
 Pillai,  Thri  Thanu
 Prabbakser,  Shri  Naval
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 Radha  Raman,  Shri
 Raghunath  Singh,  Shri
 Raju,  Shei  D.  5.
 Bekhmaii,  Shri
 Ramen,  Shri  C.  R.  Pattadhi
 Ramananda  Tirths,
 Ramatwami,  Shri  5.  ्
 Ramaswemy,  Shri  ह्य,  S.
 Rameahwar  Rao,  Shri
 Ram  Krishan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ranbir  Singh,  Ch.
 Rane,  Shri
 Range,  Shri
 Rangarao,  Shri
 Rao,  Shri  Hanmanth
 Rao,  Shri  Jaganaths
 Reddy,  Shri  Bali
 Reddy,  Shri  Narapa
 Reddy,  Shri  Rami
 Roy,  Shri  Bishwanath
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 Rup  Narain,  Shri
 Sadhu  Ram,  Shri
 Sebodrabai,  Shrimsti
 Sabu,  Shri  Rameahwar
 Saigal,  Sardar,  A.  S.
 Samant,  Shri  S.C.
 Sanganna,  Shri
 Sarhadi,  Ajit  Singh
 Selku,  Shri
 Sen,  Shri  A.  K.
 San,  Shri  क्ले,  G.
 Shah,  Shri  Manabendre
 Shakuntals  Devi,  Shrimati
 Shankaraiya,  Shri
 Sharma,  Shri  D.  C.
 Shastri,  Shri  Lel  Bahadur
 Shivananjappa,  Shri
 Siddananjappa,  Shri
 Singh,  Shri  Bebunath
 Singh,  Shri  D.  N.
 Singh.  Shri  D.  P.
 Singh,  Shri  M.  N.

 Mr,  Speaker:  I  am  putting  amend-  (c)
 ment  No.  33  moved  by  the  Govern-
 ment  to  the  vote  of  the  House.

 The  question  is:

 Page  5,—
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 Singh,  SEei  T.  N.
 Sinha,  Shri  Gajendra  Prasad
 Sinhe,  Shri  K.  P.
 Sinha,  Shri  Setyendra  Narayan
 Sinha,  Shri  Satya  Narayan
 Sonawane,  Shri
 Sultan,  Shrimari  Maimoons
 Sunder  Lal,  Shri
 Suryanarayan  Murthy,  Shri
 Tahir,  Shri  Mohammed
 Tewari,  Shri  Dwarikanath
 Thimmnsiab,  Shri
 Thirumats  Rac,  Shri
 Thomas,  Shri  A.  M.
 Tiwari,  Shri  Bebu  Lai
 Tiwary,  Pandit  70.  N.
 Tula  Ram,  Shri
 Uike,  Shri
 Upadhyaya,  Shri  Shiva  Datt
 Varma,  Shri  B.  8.
 Venkatasubbaieh,  Shri
 Vyas,  Shri  Redhela!
 Wodeyar,  Shri

 The  motion  was  negatived

 the  number  to  be  filled  by
 persons  nominated  by  the
 Governor  of  Mysore  in
 accordance  with  the  provi-
 sions  of  sub-clause  (ey  of
 that  clause  shall  be  9.

 (2)  As  from  the  cammencement  of

 for  clause  8  substitute—

 “8.  Increase  in  the  strength  of  the
 Mysore  Legisiative  Council—(i)  The
 total  number  of  seats  in  the  Legisla-
 tive  Council  of  Mysore  shall  be  in-
 creased  to  63  and  of  those  seats—

 (a)  the  numbers  to  be  filled  by
 persons  elected  by  electorates
 referred  to  in  sub-clauses  (a),
 (b)  and  (c)  of  clause  (3)  of
 article  7]  shall  be  2i,  6  and
 6  respectively;

 (b)  the  number  to  be  filled  by
 persons  elected  by  the  mem-
 bers  of  the  Legislative  Assem-
 bly  af  Mysore  in  accordance
 with  the  provisions  of  sub-
 clause  (0)  of  the  said  clause
 shall  be  21;  and

 this  Act,  the  Delimitation  of  Council
 Constituencies  (Mysore)  Order,
 95l,  shall,  until  other  provision  is
 made  by  law,  have  effect  subject  to
 the  modifications  directed  by  the
 Fourth  Schedule,  and  in  the  said
 Order  as  so  modified,  a  reference  to
 the  State  of  Mysore  shall  be  construed
 as  a  reference  to  that  State  as  formed
 by  section  7  of  the  States  Reorgani-
 sation  Act,  1956.

 (3)  As  from  the  commencement  of
 this  Act,—-

 (a)  every  sitting  member  of  the
 said  Council  representing
 immediately  before  such  com-
 mencement  a  council  consti-
 tuency  specified  in  column  4
 of  the  Table  below  shall  be
 deemed  to  have  been  elected
 to  the  said  Council  by  the
 council  constituency
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 against  that  constituency  in
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 column  2  of  the  said  Table:—

 2

 Mysore  (Graduates)  constituency
 Mysore  (Teachers)  constituen
 Kolar  (Local  Authorities)  constituency
 Tumkur  (Local  Authorities)  constituency
 Bangalore  (Local  Authorities)  constituency
 Hassan  (Local  Authorities)  constituency
 Mandya  (Local  Authorities)  constrtuency
 Mysore  (Local  Authorities)  constatuency
 Chickmagalur  (Local  Authorities)  constituency
 Shimoga  (Local  Authorities

 yp  0०7
 3पप  एटा,

 Chitaldrug-cum-Bellary  Authorities)

 Mysore  South  (Graduates)  constituency
 Mysore  South  (Teachers)  constituency

 Mysore  South  East  (Local  Authorities)  con-
 stituency.

 Mysore  South  (Local  Authorities)  consti-
 tuency.  ‘

 Mysore  South  West  (Local  Authorities)
 constituency.

 (b)  every  sitting  member  of  the  said
 Council  elected  by  the  members  of  the
 Legislative  Assembly  of  the  former
 State  of  Mysore,  every  sitting  member
 of  the  said  Council  chosen  in  pursu-
 ance  of  clause  (b)  of  sub-section  (2)
 of  section  36  of  the  States  Reorganisa-
 tion  Act,  1956,  and  the  sitting  member
 of  the  said  Council  specified  by  the
 Chairman  of  the  Legislative  Council
 of  Madras  under  sub-rule  (7)  of  rule
 4  of  the  States  Reorganisation  (Elec-
 tion  to  Provisional  State  Legislatures)
 Rules,  1956,  shall  be  deemed  to  have
 been  duly  elected  by  the  members  of
 the  Lemslative  Assembly  of  the  pre-
 sent  State  of  Mysore;  and

 (ce)  every  sitting  member  of  the  said
 Council  nominated  by  the  Rajpra-
 mukh  of  the  former  State  of  Mysore
 shall  be  deemed  to  have  been  nominat-
 ed  to  the  said  Council  by  the  Gover-
 nor  of  the  present  State  of  Mysore.

 (4)  The  three  members  who,  imme-
 diately  before  the  ist  November,
 1956,  were  members  of  the  Legislative
 Counci!  of  Bombay  and  became  on
 that  date  members  of  the  Legislative
 Council  of  Mysore  by  virtue  of  sub-
 rule  (7)  of  rule  4  of  the  States  Reor-
 ganisation  (Election  to  Provisional
 State  Legislatures)  Rules,  1956,  shall
 be  deemed  to  have  been  elected  to  the
 Legislative  Council  of  Mysore  by  the
 Mysore  North  West  (Local  Authori-
 ties)  constituency.

 (5)  As  soon  as  may  be  after  the
 commencement  of  this  Act,  election

 shall  be  held  to  fill  such  of  the
 seats  allotted  to  the  several  coun-
 cil  constituencies  by  the  Delimi-
 tation  of  Council  Constituencies
 (Mysore)  Order,  1951,  as  modified
 by  this  Act  and  such  of  the  seats
 to  be  filled  by  persons  referred  to  in
 clause  (b)  of  sub-section  (1)  as  are
 then  vacant,  as  if  those  seats  had
 become  vacant.

 (6)  As  soon  as  may  be  after  such
 commencement,  the  vacancies  in  the
 seats  allotted  under  clause  (c)  of  sub-
 section  (l)  shall  be  filled  by  nomina-
 tion  by  the  Governor.

 (7)  The  said  Council  shall  be  deem-
 ed  to  have  been  first  constituted  on
 the  date  on  which  the  Legislative
 Council  of  the  former  State  of  Mysore
 was  first  constituted.

 (8)  In  order  that,  as  nearly  as  may
 be,  one-third  of  the  members  of  the
 said  Council  may  retire  on  the  26th
 April,  958  and  on  the  expiration  of
 every  second  year  thereafter,  the  Gov-
 ernor  of  Mysore  shall,  after  consulta~-
 tion  with  the  Election  Commission,
 make  by  order  such  provisions  as  he
 thinks  fit  in  regard  to  the  terms  of
 office  of  the  sitting  members  chosen  in
 pursuance  of  clause  (b)  of  sub-section
 (2)  of  section  36  of  the  States  Reor-
 ganisation  Act,  1956,  and  of  the  mem-
 bers  to  be  elected  and  nominated  under
 sub-section  (5)  and  (6)  of  this  section.

 (9)  Section  36  of  the  States  Reor-
 ganisation  Act,  956  shall  be  arpended,
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 and  shall  be  deemed  always  to  have  (b)  sub-sections  (3)  and  (4)  shal!
 been  amended,  as  follows:—  be  omitted.

 (a)  in  sub-section  (2)  for  the  (10)  In  this  section,  the  expression

 words,  brackets  and  figures  ‘Until  the
 said  Council  has  been  reconstituted  in
 accordance  with  the  provisions  of  sub-
 sections  (3)  and  (4)  of  this  section
 and  summoned  to  meet  for  the  first
 time’,  the  words  ‘Until  otherwise  :ro-
 vided  by  law’  shall  be  substituted;  and

 Division  No.  35]

 Abdul  Lateef,  Shri
 Achar,  Shri
 Achint  Ram,  Lala
 Ambalam,  Shri  Subbiah
 Arumugham,  SbriR.  5.
 Arumugham,  ShriS.  R.
 Ashanna,  Shri
 Bahadut  Singh,  Shri
 Bancrji,  Shri  P.  8.
 Bngshi  Thakur,  Shri
 Beaumetari,  Shri
 Beghakt  Dyrshan,  Shri
 Bhog)i  Bha),  Shri
 Bidari,  Shri
 Boece,  ShriP.  €.
 Brajeahwar  Prasad,  Shri
 Chandra  Shanker,  Shri
 Chaturved)s,  Shri
 Chuni  Lal,  Shri
 Dastappa,  Shri
 Das,  Shri  Ramdhani
 Dat,  Shri  Shree  Narayan
 Deo,  Shri  Shanker
 Deaai,  Shri  Morarji
 Dindod,  Shri
 Dube,  Shr)  Mulchand
 Dubiish,  Shri
 Dwivedi,  SheiM,  L.
 Bluyaperumal,  Shri
 Gackwad,  Shri  Fetemngrao
 GangPpathy,  Shri
 Gandhi,  Shri‘  Ferove
 Gandbl,  Shri  M4,  .M
 Ganga  Nev  ,shrimots
 Ghosh,  Shri  M.  K.
 Gounder,  Shri  Doraawami
 Govind  Das,  Seth
 Guha,  Shri  A.  ८.
 Harvani,  Shri  Ansor
 Haeda,  Shri  Subodh
 Hethi,  Shri
 Hem  Raj,  Shri
 Hukam  Singh,  Serdar
 Jeipal  Singh,  Shri
 Jangde,  Shri
 Jona,  Shri  .C.

 AYES
 Jogendra  Sren,  Shri
 Joahi,  ShriA.  C.
 Joshi,  Shrimati  Subhsdrs
 Jyotishi,  Pandit  J.  p.
 Kaenakeagbai,  Shri
 Kanungo,  Shri
 Kagsliwsl,  Shri
 Kayal,  Shri  P.  N.
 Khedkar,  Dr.  G.  B.
 Khwaja,  Shri  Jamal
 Kistaiya,  Shri
 Koratkar,  Shri
 Kottukapslly,  Shri
 Kripatant:,  Shrimati  Suchets
 Laskar,  ShriN.C,
 Laxmi  Bai,  Shrimati
 Maiu,  Shr  N.  B,
 Maneen,  Shri
 Maney,  Snti
 Maniyangadan,  Shri
 Mehta,  Shri  J.  R.
 Menon,  Shr)  Rrishna
 Mishra,  Shri  Bibhuti
 Mishrs,  Shr  LN.
 Mishra,  Shri  M.  Pp.
 Miara,  Shri  R.  D,
 Mohiuddin,  Shri
 Morarkn,  Shri
 Murmu,  Shri  Paiko
 Murthy,  Shr  8.  S.
 Mus,  fir,  Giani  (3.  5.
 Naidu,  Shri  Govindrajalu
 Nair,  Shri  C.  K,
 Nair,  Shri  Kuttikrighnan
 Naldurgker,  Shri
 Nallakoys,  shri
 Nenjappa,  Shri
 Naraindin,  Shri
 Narasimhan,  Shri
 Nathawani,  Shri
 Nehru,  Shri  Jawaharlet
 Nehru,  Shrimati  Uma
 Nek  Ram,  Shri
 Ore,  Shri
 Padaiu,  Shri  K.  दि
 Padgm  Dev,  Shri

 Ayes

 The  Lok  Sabha  divided.

 74;  Noes

 ‘the  former  State  of  Mysore’  means  the
 State  of  Mysore  as  it  existed  imme-
 diately  before  the  lst  day  of  Novem-
 ber,  1956.”

 58.

 [12.53  hrs.

 Palchoudhrti,  Shrimeti  Na
 Parmar,  Shri  Deen  Bandhu
 Parmar,  Shri  Y.  5.
 Potel,  Shritnati  Maniben
 Patel,  Shri  Rayeshwar
 Pillai,  Shri  Thanu
 Prabhakar,  Shri  Nave}
 Radha  Ramon,  Shri
 Raghubir  Saha),  Shri
 Raghunath  Singh,  Shri
 Raju,  Shri  D.  5.
 Rakhmaj,  Shri
 Raman,  ShricC.  R.  Pattabhi
 Ramananda  Tirthe,  Swami
 Ramaswami,  Shri  5,  ५,
 Ramaswamy,  Shri  K,  5.
 Rameawamy,  Shri  P.
 Ramagwthwar  Rao,  Shri
 Rem  Krishan,  Shri
 Rampure,  Shri  M,
 Ram  Subhag  Singh,  Dr.
 Ranbir  Singh,  Ch,
 Rane,  Shri
 Ranga,  Shri
 Rangarao,  Shri
 Rao,  Shri  Hanmanth
 Rao,  Shri  Jaganatha
 Reddy,  Shri  Bali
 Reddy,  Shri  Narapa
 Reddy,  Shri  Rami
 Roy,  Shri  Bishwanath
 Rup  Narain,  Shn
 Sadhu  Ram,  Shri
 Sahodrabai,  Shrimati
 Sahu,  Shri  Rameshwar
 Saigal,  Sardar  A.  5.
 Satam,  Shri  Abdul
 Samante,  Shri  S.C.
 Senganna,  Shri
 Sarhadi,  Shri  Ajit  Singh
 Satyunetsyana,  Shri
 Selku,  Shri
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  ७.
 Sheh,  Shri  Manabendra
 Shekuntela  Devi  ,  Shrimati.
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 Shankaraiya,  Shri
 Sharma,  Shri  0,  ८.
 Shastri,  Shri  3.2)  Bahadur
 Shivanajepps,  Shri
 Siddenavjappa,  Shri
 Singh,  Siti  Babunath
 Singh,  Shri  D.  ्य,
 Singh,  Shri  D.  P.
 Singh,  Shri  K.  N.
 Singh,  Shri  M.  N.
 Singh,  Shri  T.  कब,
 Sinha,  Shr:  Gajendra  Prasad

 Awatthi,  Shri
 Badan  Singh,  Ch.
 Banerjee,  Shri  S.  M.
 Bhadauria,  Shri
 Bharucha,  Shri  Naushir
 Chakravartty,  Shrimeti  Renu
 Chandramani  Kalo,  Shri
 Chavan,  Shri  0.  R,
 Dasatths  Deb,  Shri
 Dasgupta,  Shi:  8.
 Dharmalinggm,  Shri
 Dige,  Shri
 Drohar,  Shri
 ०.  Shn  Surendrapath
 Elias,  Shri  M.
 Gaikwad,  Shri  B.  K
 Ghodasar,  Shri  Fatebsinh
 Ghoasl,  Shri
 Ghose,  Shri  S.
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 Sinha,  Shri  K.  P.
 Sinha,  Shri  Setyendra  Narayan
 Sinks,  Shri  Satya  Nataya®
 Sonawane,  Shri
 Subbarayan,  Dr.  PC
 Suitan,  Shrimat!  Mairoons
 Sunder  Li,  Shri
 Suryanarayanamurthi,  Shri
 ‘Tahir,  Shri  Mohanirmned
 Tewari,  Shri  Dwarikanath
 Thimmsaish,  Shri
 Thirumais  Rao,  Shri

 NOES

 Goray,  Shri
 Gupta,  Shri  Sadhan
 Imsm,  Shri  Mohamed
 Jadhav,  Shri
 Katti,  Shri  D.  A.
 Kodiyan,  Shri
 Krishnapps,  Shri  M.  V.
 Kunbas,  Sbr:
 Mehanty,  Shri
 Matera,  Shti
 Maun,  Shri
 Menon,  Shrt  Narayanankutty
 Moee,  Shri
 Mukerjee,  Shri  ले,  द,
 Nait,  Shri  Vasudevan
 Nath  Pai,  Shri
 Nayar,  Shri  दि  P.
 Parmar,  Shn  K.  U.
 Paruickar,  Shri
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 Thomes,  Shri  A.  M.
 Tiwari,  Shri  Babu  Lal
 Tiwary,  Pandit  0.  N.
 Fute  Ram,  Shri
 Vike,  Shri
 Umrso  Singh,  Shri
 Upadhyyaya,  Shri  Shiva  Datt
 Varma,  Shri  B.  B.
 Venkates  bbaiah,  Shri
 Vishwanath  Prasad,  Shri
 Vyas,  Shri  Radhelsl
 Wodeyar,  Shri

 Parvathi  Krishnan,  Shrimati
 Patel,  Shri  ह. ि  है.
 Patel,  Shri  P.  R.
 Paul,  Shr:  Balasshab
 Pocker  Sahib,  Shri
 Prodhen,  Shr:  B.  C.
 Punnosse,  Shri
 Rai,  Shei  Khushwaqt.
 Ramam,  Shri
 Rao,  Shri  D.  ्,
 Reddy,  Shri  Nag:
 Sakeena,  Shr  Ss.  L.
 Sharma,  Shn  H.C,
 Singh,  Shri  L.  Achew
 Singh,  Shr  Rayendra
 Siva  Raj,  Shri
 Sugendh:,  Shr:
 Tangamen,  Shri
 Valvi,  Shn
 Yajnik,  Shri

 The  motion  was  adopted.
 Mr.  Speaker:  The  other  amendments

 to  this  clause  are  all  treated  as  with-
 drawn.

 The  amendments  were,  by  leave,
 withdrawn.

 Mr.  Speaker:  I  shali  now  put  the
 clause  to  the  vote  of  the  Housdé

 The  question  is:

 “That  clause  8,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Ciause  8,  as  amended,  was  added  to
 the  Bill.

 Mr.  Speaker:  Then  we  go  to  clause

 Shri  Naushbir  Bharucha:  What  about
 clause  5,  Sir?  Clause  5  has  been  held
 over.

 Mr.  Speaker:  Has  the  Law  Minister
 moved  his  amendment?

 Shri  A.  हि,  Sen:  Yes,  Sir,  I  have
 moved  my  amendment  No.  32  yester-
 day.

 Shri  Nathwani  (Sorath):  Sir,  I  want
 to  move  my  amendments,  four  amend-
 ments  Nos.  154,  ‘156,  ‘57  and  158,

 Shri  A.  K.  Sen:  I  am  accepting  the
 amendments  moved  by  Shri  Nathwani.

 Shri  Naushir  Bharacha:  Are  all  the
 amendments  of  Shri  Nathwani  accept~
 ed?

 Shri  A.  EK.  Sen:  I  am  accepting  Shri
 Nathwani’s  amendments  Nos.  156,  87
 and  158.  Iam  700  accepting  his
 amendment  No.  154,

 Shri  है  RB.  Patel  (Mehsana):  I  want
 to  move  my  amendment  No.  55.
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 Mr,  Speaker:  So,  amendments  Nos.
 55,  184,  186,  ॥587  and  i58  have  been
 indicated  by  the  members  to  be
 moved.

 Shri  P.  B.  Patel:  Sir,  I  beg  to  move:

 Page  3,—

 omit  line  29.

 Shri  Nathwani:  ]  beg  to  move:

 q)  That  in  the  amendment  propoa-
 ‘ed  by  Shri  Asoke  K.  Sen  printed  as
 No.  332  in  List  No.  22  of  amend-
 Ients,—

 after  sub-clause  (3),  insert—

 “(3A).  Notwithstanding  any-
 thing  in  this  section  or  section  48
 of  the  States  Reorganisation  Act,
 2956  every  sitting  member  of  the
 said  Ceunci]  who  immediately
 before  the  lst  November,  4956  was
 a  member  of  the  Legislative  Coun-
 cil  of  the  former  State  of  Bombay
 shall  on  the  commencement  of  this
 Act  cease  to  be  a  member  of  the
 Legislative  Council  of  the  present
 State  of  Bombay  if  immediately
 before  such  commencement  he  was
 not  an  elector  for  an  Assembly
 constituency  in  the  present  State
 of  Bombay  or  in  the  case  of  a
 member  nominated  by  the  Gover-
 nor,  was  not  ordinarily  resident  in
 that  State.”

 (2)  That  in  the  amendment  propos-
 ed  by  Shri  Asoke  K.  Sen,  printed  as
 No.  82  in  List  No.  22  of  amend-
 ments,—

 in  the  proposed  sub-clause  (3)  (a),
 after  “column  2  of  the  said  Table”
 insert—

 ‘if  immediately  before  such
 commencement,  he  is  an  elector
 for  an  assembly  constituency  in
 the  State  of  Bombay”.

 (3)  That  in  the  amendment  propos-
 ed  by  Shri  Asoke  K.  Sen,  printed  as
 No.  82  in  List  No.  22  of  amend-
 ments,—

 in  the  proposed  sub-clause  (3)  (b),
 add  at  the  end—
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 ‘if  immediately  before  such
 commencement  he  is  an  elector  for
 an  assembly  constituency  in  the
 State  of  Bombay”.
 (4)  That  in  the  amendments  pro-

 posed  by  Shri  Asoka  K.  Sen,  printed
 as  No.  82  in  List  No.  22  of  amend-
 ments,—

 after  the  proposed  sub-clause  (8),
 insert—

 “(3A)  Every  sitting  elected
 member  of  the  said  Council  who
 is  not  deemed  to  have  been  elecied
 thereto  by  virtu  of  clause  (a)  of
 clause  (b)  of  sub-settion  (3)  shall,
 as  from  the  commencement  of  this
 Act  cease  to  be  a  member  of  the
 said  Council.”

 Shri  Naushir  Bharucha:  Sir,  I  desire
 to  speak  on  ciause  5.

 Mr.  Speaker:  Clause  ह  and  the
 amendments  also.  If  any  hon.  Mem-
 ber  wants  to  make  any  submissions
 regarding  clause  5  let  him  make  his
 submissions  regarding  the  amend-
 ments  also.

 Shri  Naushir  Bharucha:  Sir,  clause
 8  relates  to  Bombay.  In  the  first
 place,  it  increases  the  number  from
 72  to  108.  It  provides  for  re-distribu-
 tion  of  the  08  seats  amongst  various
 constituencies.  It  also  provides  that
 the  sitting  members  shall  be  deemed
 as  elected  and  confirms  the  sitting
 members  already  elected  by  the  Legis-
 lative  Assembly.  It  also  provides  for
 election  to  casual  vacancies  as  may
 have  occurred  and  reserves  power  to
 the  Governor  to  prescribe  the  terms  of
 office  of  the  25  members  chosen  in
 pursuance  of  clause  (b)  of  sub-section
 (2)  of  section  34  of  the  States  Reorga-
 nisation  Act,  956  and  the  members  to
 be  elected  under  sub-section  (4)  of
 this  section.

 Sir,  there  are  consequential  amend~
 ments  to  section  34  of  the  States  Reor~
 ganisation  Act.

 In  the  first  place,  we  have  not  been
 able  to  understand  why  there  should
 be  an  automatic  increase  in  the  num-
 ber.  This  House  has  already  accepted
 in  the  first  reading  the  principle  that
 there  should  be  legislative  councils,  so
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 {Shri  Naushir  Bharucha]
 I  will  not  speak  on  that  point.  But
 the  fact  remains  that  we  can.  still
 argue  that  the  mischief  should  be
 minimised  and  the  number  should  be
 confined  to  72,  the  number  which  still
 constitutes  the  Council.  There  is  no
 need  to  increase  this  number  and  this
 number  could  have  been  well  distri-
 buted  among  the  Greater  State  of
 Bombay.

 I  for  one  fail  to  understand  what
 the  hon.  Minister  for  Law  urged  in  the
 course  of  his  speech  while  moving  for
 consideration  of  this  Bill,  namely,  that
 a  second  chamber  is  for  mature  con-
 sideration.  I  fail  to  see  how  because
 one  increases  the  number  from  72  to
 08  there  will  be  maturer  considera-
 tion,  If  that  is  so,  then  why  not
 increase  it  to  200  or  300  so  that  the
 consideration  will  be  still  maturer?
 The  fact  remains  that  by  a  mere
 increase  in  number  we  cannot  have
 a  mature  consideration,  nor  can  you
 have  any  check  on  the  much  regretteg,
 hasty  legislation.

 My  experience  in  the  Bombay  Legis-
 lative  Assembly  for  the  last  five  years
 showed  me  that  the  Assembly  rusned
 through  legislation  at  a  break-neck
 speed.  Even  the  much  experienced
 legislators  were  not  at  all  able  te  keep
 abreast  of  legislation  and  the  amend-
 ments  that  were  tabled.  My  experience
 in  this  House  also  has  shown  me  how
 hastily  legislation  is  enacted,  as  evi-
 denced  by  the  fact  that  the  hon.  Law
 Minister  has  tabled  practically  a  new
 Bill  in  the  shape  of  amendments  and
 the  whole  thing  is  being  rushed
 through.

 Therefore,  what  is  the  sense  in  say-
 ing  that  a  second  chamber,  and  a
 better  and  bigger  one,  is  likely  to  be
 a  curb  on  hasty  legislation  when  we
 fail  to  impose  that  curb  upon  oursel-
 ves  by  seeing  that  the  amendments  are
 duly  considered  and  time  given  to
 consider  them.  I  fail  to  see  how  the
 bigger  Legislative  Councils  are  going
 to  be  better  controlling  agencies,
 because  it  has  been  my  experience  in
 the  Bombay  Legislative  Assembly  that
 the  whip  which  is  issued  in  the
 Assembly  is  the  same  as  that  is  issued
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 to  the  members  of  the  Legislative
 Council.  Therefore,  in  view  of  these
 valid  reasons,  duplicating  and  enlarg-
 ing  the  Legislative  Councils  means
 nothing  whatsoever,  and  whatever
 arguments  may  have  been  urged  in
 favour  of  the  second  chamber,  have  no.
 relation  to  the  existing  facts,  where
 whips  can  be  issued  and  all  voting  is
 regimented  and  controlled.
 33  brs.

 It  will  also  be  seen  that  so  far  as
 clause  5  is  concerned  the  distribution
 has  taken  place  in  a  manner  which  I
 oppose.  I  do  accuse  this  Government
 that  in  making  the  distribut’on
 amongst  the  various  Legislative  Coun-
 cil  constituencies,  there  is  something
 discriminatory.  Out  of  the  308  seats,
 as  this  House  knows,  42  are  to  be
 elected  by  the  Assembly  and  36  are  to
 be  elected  by  municipalities.  May  we
 ask,  when  the  Constitution  provides
 that  as  nearly  as  possible,  one-third
 should  be  elected  by  the  Legislative
 Assembly,  why  is  this  that  election  of
 Legislative  Assemblies  is  given  a
 greater  quota?  I  will  tell  you  the
 reason.  It  is  because,  the  Congress
 Party  has  got  a  majority  in  the
 Assembly  which  it  has  not  got  in  the
 municipalities.  It  does  not  have  a
 majority  in  the  Bombay  Corporation
 which  is  today  governed  by  ithe
 Samyukta  Maharashtra  Samiti.  Every-
 where,  where  the  Congress  Party  stood
 in  the  State  of  Bombay  and  particular-
 ly  in  Maharashtra  and  in  parts  of  Maha
 Gujarat,  the  Congress  got  defeated  in
 election,  so  much  so  that  the  Bombay
 Legislative  Assembly  passed  an  Act
 suspending  elections  to  municipalities
 and  to  Corporations,  something  unpre-
 cedented  and  unheard  of.  Why?
 Because  the  Congress  Party  appre-
 hended  that  the  municipalities  were
 going  to  be  captured  by  the  Opposition
 and  today,  the  same  fear  lurks  that  if
 more  seats  are  given  to  municipalities,
 greater  representation  would  be  given
 to  the  Opposition  in  the  Legislative
 Councils.  Therefore,  42  seats  have
 been  deliberately  given  to  the
 Assembly  and  only  36  to  the  munici-
 palities.  I  ask  the  hon.  Minister,  why
 is  it  that  the  tables  are  not  turned  the
 other  way.  Why  is  it  that  42  are  not
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 given  to  municipalities  and  36  to  the
 Legislative  Assembly?  There  is  no
 clear  answer,  ner  can  he  say  that  the
 Assembly  must  have  42,  because  what

 is  the  particular  charm  between
 having  the  Assembly  as  electorate  and
 the  municipality  as  electorate.  fhere
 is  no  difference  between  the  two
 Surely,  the  hon.  Minister  does  not
 contend  that  because  the  Assembly  is
 given  a  greater  quota,  that  is,  42,  thc
 Counci]  is  gong  to  be  some  Super-
 House.  I  ask,  why  the  nomination  of
 i2  has  been  maintained  as  it  is?  Six
 out  of  the  2  could  have  been  eiven
 to  the  municipalitics  so  that  at  least
 both  would  be  on  a  par.  Why  is  it
 not  done?  It  is  no  use  saying  that  we
 are  not  having  an  increased  nomina-
 tion  quota  beyond  12.  I  say  that  under
 the  Constitution  ihis  House  is  a  sove-
 reign  body  and  it  can  alter  the  com-
 position  of  the  Legislative  Councils.
 But  this  is  not  being  altered  simply
 because  the  Congress  Party  wants  the
 Opposition  Party  to  be  at  a  lisad-
 vantage  The  Opposjtion  Party  is  at
 a  disadvantage

 Then  the  arfument  was  advanced  by
 my  hon.  friend  Shri  P.  R.  Patel,  name-
 ly,  why  is  it  that  the  sitting  membcrs
 are  confirmed  Does  not  the  Law  Muin-
 ister  know  that  25  people  have  been
 chosen  and  not  elected  by  the  people?
 What  is  the  use  of  saying  that  why
 should  we,  just  for  the  sake  of  «ix
 months  alter  this  thing?  What  does
 it  matter?  If  the  Constitution  provides
 that  2.  a  democracy  people  are  co  be
 elected  and  not  nominated,  surely,  ‘t
 is  the  duty  of  this  House  to  see  that
 the  seats  of  those  who  are  chosen  are
 subject  to’  the  vote  of  the  people.  I
 submit  that  clause  5  is  replete  with
 doubts  and  suspicions.  There  is  no
 doubt  that  the  Congress  is  maintain-
 ing  a  disproportionate  representation
 between  Assembly  and  municipalities
 with  a  view  to  benefit  itself.  There  is
 no  doubt  that  it  is  afraid  of  subject-
 ing  Council  members  to  the  vote  of
 the  people,  because  it  knows  what  the
 result  will  be.

 I  submit  that  this  clause  5  does
 reat  injustice  to  Bombay,  a  second
 injustice  over  the  one  that  has  been
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 already  done  to  it.  After  all  this
 avoidable,  costly  and  unnecessary  trap-
 Pings  of  the  Legislative  Councils  have
 been  suggested,  who  is  going  to  believe
 in  the  appeal  of  this  House  for
 austerity  and  economy?  I  for  one  will
 not,  and  [I  know  the  public  wifi  not.
 Without  exception,  I  say  that  this  is
 avoidable.  We  are  wasting  money.  I
 think,  therefore,  it  has  also  psycholo-
 gically  a  bad  effect  and  I  oppose
 clause  5  of  the  Bill.

 Shri  Nathwani:  Before  I  speak  on
 my  amendment  No.  154,  I  would  like
 to  refer  to  the  argument  adduced  by
 my  friend,  Shri  Naushir  Bharucha.  My
 friend,  Shri  P.  R.  Patel,  yesterday  and
 Shri  Naushir  Bharucha  today  suggest~
 ed  that  the  new  amendment  proposed
 by  the  hon.  Ministcr  regarding  the
 constitution  of  Legislative  Councils
 was  put  forward  with  ulterior  motives;
 that  there  was  a  shift  in  the  pubhe
 opinion  in  the  State  and  if  fresh  elec-
 tions  were  to  be  held,  the  Congress
 Members  will  not  be  in  a  majority.
 The  hon.  Minister  has  recounted  just
 now  the  reasons  why  it  is  not  possible
 or  practicable  to  hold  fresh  elections
 for  the  Legislative  Councils.  But
 even  apart  from  these  practical  con-
 sideratsans,  there  is  one  consideration
 which  seems  to  be  over-riding.  A
 Cogislative  Council  is  98  continuing
 chamber.  If  the  suggestion  of  the
 Members  who  ask  for  holding  fresh
 elections  is  accepted,  it  would  be
 tantamount  to  dissolving  the  present
 Legislative  Councils.  And  this  is  what,
 according  to  me,  is  prohibited  by  the
 Constitution  itself.

 If  you  refer  to  article  72  of  the
 Constitution,  you  will  find  that  it  deals
 with  the  duration  of  State  legislatures.
 Sub-section  (2)  of  article  72  is  as
 follows:

 “The  Legislative  Council  of  a
 State  shall  not  be  subject  to  disso-
 lution,  but  as  nearly  as  possible
 one-third  of  the  members  thereof
 shall  retire  as  soon  as  may  be  on
 the  expiration  of  every  second
 year....”

 and  so.  This  means  that  the  Legisla-
 tive  Council  is  a  continuing  chamber.
 It  cannot  be  dissolved.  If  their  sug-
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 gestion  is  to  be  accepted,  it  would  be
 tantamount  to  dissolving  the  present
 Councils  and  holding  fresh  elections
 That  amounts  to  a  contravention  of
 the  Constitution.  Apart  from  other
 difficulties,  this  is  my  argument  which
 clinches  the  issue.

 Now,  I  come  to  amendment  No.  L54.
 The  scope  of  my  amendment  No.  256,
 ३57  and  58  Is  practically  the  same
 as  the  scope  of  my  amendment  No.  54
 except  in  one  respect.  Amendment
 354  deals  with  elected  members  as  well
 as  nominated  members.  Those  elected
 members  who  are  sitting  at  present
 will  be  affected  by  the  amendments
 moved  by  me  to  the  extent  that  all
 members  of  the  Legislative  Councils
 who  are  sittimg  members  and  who  hail
 from  territories  which  have  been
 transferred  to  the  neighbouring  State,
 namely,  Mysore,  are  likely  to  lost  their
 seats.  They  may  be  affected,  because
 the  condition  which  we  are  seeking  to
 impose  by  my  amendments  is  this.  At
 the  commencement  of  this  Act,  they
 should  be  electors  of  the  State
 Assembly  of  the  present  State.  If  they
 reside  in  territories,  in  this  instance,
 outside  the  Bombay  State,  it  is  likely
 that  their  names  will  not  appear  in  the

 -electoral  roll  of  the  new  State.  In
 incorporating  this  amendment,  we  are
 only  seeking  to  conform  to  the  spirit
 of  the  provisions  im  the  Representation
 of  the  People  Act.  I  shall  read  sec-
 tion  6(l)  which  prescribes  the  quali-
 fications  for  membership  of  a  Legisla-
 tive  Council:

 +  qy  A  person  shail  not  be  qua-
 lified  to  be  chosen  to  fill  a  seat  in
 the  Legislative  Council  of  a  State
 to  be  filled  by  election  unless  he  is
 an  elector  for  any  Assembly  con-
 stituency  in  that  State”.

 By  my  three  amendments,  we  are
 seeking  to  achieve  this.  If  the  sitting
 members  are  not  electors  for  any
 Assembly  constituency  in  the  State,
 they  shall  cease  to  be  the  members.
 So  far  so  good.  It  is  in  consonance
 with  sub-section  (l).  But  when  I  go
 to  clause  (2),  this  is  what  is  provided
 as  regards  the  qualifications  for  nomi-
 tated  members.  In  the  present  State
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 of  Bombay,  there  are  42  members  who
 are  nominated  by  the  Governor.
 According  to  my  information,  there  are
 two  Members  who  come  from  terri-
 tories  outside  the  Bombay  State.  Sub-
 section  (2)  of  section  6  requires  that—

 “a  person  shall  not  be  qualified
 to  be  chosen  for  a  seat  in  the
 Legislative  Council  of  a  State  to
 be  filled  by  nomination  by  the
 Governor  as  the  case  may  be,
 unless  he  is  ordinarily  resident  in
 the  State.”

 According  to  my  information,  there  are
 two  sitting  members  in  the  Legislative
 Council  of  Bombay  who  are  not  ordi-
 narily  residing  in  the  State.  [If  my
 amendment  No.  54  is  accepted,  they
 may  be  affected  by  it.  My  submission
 is,  when  you  are  adopting  a  particular
 criterion  in  respect  of  elected  mem-
 bers,  you  should  also  accept  the  same
 criterion  provided  in  section  6  of  this
 Act  as  regards  nominated  members
 also.

 Of  course,  it  appears  that  it  is  futile
 to  press  this  amendment  No.  154.  But
 I  think  it  would  be  in  conformity  with
 the  spirit  of  section  6  if  we  had  the
 same  provision  for  both  elected  and
 nominated  members.

 Shri  P.  R.  Patel:
 amendment  No.  55.

 T  will  not  go  into  arguments,  because
 justice  won’t  prevail;  I  know  very
 well.  But  I  would  like  to  put  certain
 questions  to  the  hon.  Law  Minister,  so
 that  he  may  reply  to  them  at  the  time
 of  his  reply.

 }  have  moved

 In  the  States  Reorganisation  Act,
 sub-clauses  (a)  and  (b)  in  sub-clause
 (2)  of  section  34  were  put  in.  Sub-
 clause  (b)  says:

 “25  members  to  represent  the
 territories  specified  in  clauses  (b).
 (c),  (d)  and  (९)  of  sub-section
 (l)  of  section  8  who  shall  be
 chosen  in  such  manner  as  may  be
 prescribed.”

 Now,  these  representatives  were-
 chosen  and  not  elected  by  the  mem-
 bers  of  the  Assembly.  They  are  now
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 sitting  members.  I  want  to  know
 whether  these  members  are  going  to
 continue  or  not?  If  you  look  to  the
 spirit  of  section  34,  this  was  a  tem-
 porary  arrangement.  After  the  gene-
 ral  elections,  this  temporary  arrange-
 Ment  was  to  come  to  an  end.

 However,  by  the  amendment  pro-
 posed  by  the  Law  Minister,  he  desires
 to  do  something  which  nullifies  the
 very  spirit  of  section  34.  Section  34
 is  only  for  minor  matters—increasing
 the  number  in  the  Council,  whether
 the  sitting  members  should  be  allowed
 to  continue  or  not,  whether  there
 should  be  re-election  of  the  Council
 or  not,  etc.  These  are,  the  things
 under  section  34  and  the  House  decid-
 ed  that  there  should  be  re-election,
 that  the  sitting  members  would  not
 continue  and  that  the  number  should
 be  only  72.  Now  he  wants  to  make
 certain  changes.  So,  I  ask  him  most
 humbly  that  if  he  is  prepared  to
 change  section  34  in  a  year  dealing
 with  minor  matters,  why  does  he  not
 agree  to  consider  a  bigger  thing,
 namely,  the  bi-lingual  State  of
 Bombay,  for  which  everybody  in
 Gujerat  and  Maharashtra  is  against?
 This  clearly  shows  that  in  a  democracy
 nothing  is  final,  as  is  said  very  many
 times  by  our  Prime  Minister  and  the
 collective  wisdom  of  the  House  could
 be  questioned  at  any  time.

 He  has  come  out  to  question  the
 collective  wisdom  of  the  House.  I  only
 ask  whether  it  is  proper  for  the
 healthy  growth  of  democracy  that  the
 party  in  power,  with  the  strength  of
 majority,  should  try  to  have  certain
 changes  in  the  law  at  any  time  the
 party  likes.  Would  it  not  retard  the
 progress  of  democracy?  Today  the
 Congress  is  in  power,  tomorrow  some
 other  party  may  be  in  power.  After
 all  the  precedent  that  is  being  put,
 will  be  followed  and  I  do  not  think
 we  put  a  very  good  precedent.  I
 humbly  request  him  to  reconsider  the
 matter.

 33°46  hrs.
 (Surr  0.  R.  Patrasut  RAMAN  in  the

 Chair]
 Shri  A.  K.  Sen:  Mr.  Chairman,  Sir,

 Mr.  Bharucha  has  stated  that  the  re-
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 presentation  given  to  the  Assembly  as
 compared  to  the  local  authorities  dis-
 closes  a  malignant  design  on  our  part,
 namely,  that  the  Congress  are  in  a
 minority  so  far  as  the  constituencies
 in  the  local  authorities  are  concerned
 whereas  they  are  in  a  majority  in  the
 Assembly.  For  his  information,  I  may
 say  that  these  figures  have  been
 arrived  at  after  the  recommendation
 of  the  Chief  Election  Commissioner
 had  reached  us.

 We  never  had  the  desire  nor  do  we
 ever  have  the  desire  in  future  to
 prescribe  any  figures  or  delimit  cons-
 tituencies  contrary  to  the  recommen-
 dations  of  the  Chief  Election  Com-
 missioner.  He  is  independent.  He
 certainly  cannot  be  accused  of  the
 designs  to  which  Mr  Bharucha  has
 given  expression.  The  reason  is
 obvious.  The  Chief  Election  Commis-
 sioner  has  certain  principles  on  which
 he  delimits  constituency  and  allots
 representation  for  each.  The  newly
 added  areas  have  brought  in  more
 population  than  local  authorities,  so
 far  as  the  State  of  Bombay  is  concer-
 ned.  As  a  result,  the  increase  in  the
 size  of  the  State  Assembly  is  much
 more  than  in  the  size  of  the  local
 authorities  as  a  result  of  the  integra-
 tion  of  the  various  areas  and  as  a
 result  of  the  taking  away  of  certain
 areas  for  other  States.  That  is  a  very
 simple  reason.

 If  population  has  growen  at  &
 higher  rate  and  if  the  State  Legisla-
 ture  has  increased  at  a  higher  rate
 than  the  increase  in  the  number
 of  local  authorities,  it  is  only  fit  and
 proper—I  support  the  Election  Com-
 mission  in  this—that  the  State  Legis-
 lature  should  be  given  a  slightly
 better  representation  than  the
 local  authorities,  instead  of  divid-
 ing  it  mathematically,  one-third,  one-
 third  and  so  on.  I  do  not  think  there
 is  any  flaw  in  that  recommendation.

 Shri  Nagi  Reddy  (Anantapur):  Is
 the  same  principle  adopted  -in  all  the
 States?

 Shri  A.  K.  Sen:  I  am  sure  about  it.
 We  have  really  followed  the  instruc-
 tions  of  the  Election  Commission  in
 this  matter.  I  may  say  that  even  from
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 the  Congress  benches,  Members  came
 to  me  yesterday  and  this  morning  for
 changes  in  figures,  a  higher  figure  for
 one  constituency  rather  than  for
 another  and  so  on.  I  have  told  them
 plainly  that  these  figures  have  been
 arrived  at  on  the  recommendations  of
 the  Election  Commission  and  we  can-
 not  do  anything  about  these  figures
 unless  we  are  better  informed  in  the
 matter.  Therefore,  these  charges  of
 malignant  motives  are  easily  hurled
 Hut  difficult  to  sustain,  specially  when
 all  the  facts  behind  the  intiation  of
 the  measure  and  alJl  the  facts  which
 have  gone  towards  the  makingeof  the
 measure  are  examined  and  impartially
 considered  I  have  great  respect  for
 the  hon  Member,  Mr.  Bharucha,  for
 the  sobriety  that  he  displays  in  his
 speeches  But  I  am  sorry  thai  he  has
 indulged  in  an  accusation  this  mor-
 ning  which  is  really  far  from  truth

 About  Mr  Patel,  frankly  speaking,
 T  think  it  is  the  distance  which
 separates  me  from  him  which  ts  res-
 pon-ibie  for  my  not  following  him.  I
 could  not  follow  him  yesterday  and
 I  could  not  follow  him  very  well
 today  also  JI  am  very  sorry  for  it,  but
 as  far  as  I  can  see,  he  has  mixed  up
 all  sorts  of  questions  in  this  very
 simple  matter  According  to  him,  the
 bi-lingual  State  of  Bombay  which  has
 been  created  is  an  injustice.  Maybe
 or  may  not  be,  but  it  is  highly  irrele-
 vant,  so  far  as  the  present  discussion
 is  concerned  According  to  hm
 nothing  is  final  in  democracy.  Well,
 nothing  is  final  in  this  world.  It  is  all
 a  Heraclitan  flux.  Nothing  is  final,
 -except  the  sun  and  the  stars.  But  I
 hope  there  are  certain  principles
 which  are  constant  which  have  to  be
 followed,  guiding  every  democratic
 government.  I  had  taken  pains  to
 ‘expound  these  basic  principles  which
 we  have  followed  in  framing  this
 ‘measure  and  recommending  it  for  the
 consideration  of  the  House.

 The  most  important  of  these  guid-
 ing  principles  is  the  constitutional
 ‘provision  which  requires  that  the
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 Upper  House  must  reflect,  by  8  cer-
 tain  percentage  relationship,  the  com-
 position  of  the  State  Legislature  and
 also  the  local  authorities  and  other
 constituencies  mentioned  in  article  774
 of  the  Constitution.

 Shri  D.  R.  Chavan  (Karad):  Was
 not  all  this  before  the  House  when  the
 States  Reorganisation  Act  was
 passed?

 Shri  A.  K.  Sen:  They  were  not  con-
 sidering  the  composition  of  the  State
 Legislatures  after  the  States  were  re-
 organised,  because  the  number  has
 come  after  the  reorganisation  and
 after  the  general  elections.  I  am  sure
 even  if  they  had  thought  about  it,  it
 would  have  been  premature.

 Shri  D.  R.  Chavan:  Surely  they
 would  have  considered  all  this.

 Shri  A.  K,  Sen:  I  have  not  got  the
 records,  and  I  was  not  here  then  un-
 fortunately  But  neveriheless,  the
 principle  is  there.  Whether  they
 have  heen  considered  or  not,  the
 principles  are  there  to  lead  us  and  en-
 light  us  on  our  path.

 The  second  guiding  principle  has
 been,  as  I  have  said,  that  we  must
 accept  it  as  a  guiding-_  principle’  30
 long  as  the  Constitution  remains  un-
 amended,  that  we  must  have  Second
 Chambers  in  those  States  which  have
 been  granted  Second  Chambers  by
 the  Constitution  itself,  Bombay  being
 one  of  these.  The  size  of  Bombay  has
 increased  after  the  integration  of  the
 two  areas,  the  Marathi  and  Gujerati
 speaking  areas.  If  the  original  State
 of  Bombay  was  thought  fit  to  be
 granted  a  Second  Chamber,  it  is  all
 the  more  reason  that  the  bigger  State
 should  be  enjoying  it  with  corres-
 ponding  increased  representation.
 (Interruption).  As  to  who  does  and
 what,  we  are  not  concerned  with  any-
 one  indulging  in  something  without
 jurisdiction.
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 These  are  the  principles  which,  as  I
 we  tried  to  explain,  have  guided  us
 freming  this  measure,  And  $  have-

 mot  the  slightest  doubt  that  they  are
 sonstitutional  principles  embodied  in
 eur  Constitution,  and  ao  long  as  our
 Constitution  remains  unamended  in
 this  respect  we  must  pay  respect  to
 these  principles,  It  is  not  fit  or  pro-
 per  for  any  of  us  here  to  indulge
 lightly  in  attacking  principles  enshrin-
 ed  in  our  Constitution.  3  feel  it  ts  one
 of  the  greatest  achievements  of  our
 mation,  this  Constitution  of  ours,  and
 for  generations  to  come  it  will  shed
 its  light  on  our  thoughts,  deliberations
 and  actions.

 Shri  Balasalbeb  Patil  (Miraj):  It
 fas  been  slashed,  amended.

 Sbri  A.  K.  Sen:  The  power  of
 amendment  itself  was  given  by  the
 Constitution.  It  would  have  been  a
 poor  Constitution  if  it  was  not  flexi-
 ble.  It  would  have  been  a  very  poor
 Constitution  if  it  did  not  contain  in
 itself  the  seed  for  future  changes.

 Shri  Balassheb  Patil:  Does  it  say
 that  the  number  must  be  increased?

 Shri  A,  K.  Sen:  Let  us  not  indulge
 im  high  principles  about  framing  the
 Constitution.  It  has  been  framed,
 and  we  shall  pay  respect  to  it,  how-
 ever  much  others  may  oppose  it.

 These,  Sir,  are  the  arguments  which
 I  could  gather  from  the  speech  of  the
 hon.  Member,  Mr.  Patel.  I  have  not
 been  able  to  read  anything  relevant  in
 his  speech  so  far  as  the  present  dis-
 cussion  is  concerned,  and  I  am  sorry
 ४  I  have  missed  anything.  As  I  have
 gaid  already,  it  is  the  distance  which
 separates  us  which  ig  responsible  for
 that.

 With  these  observations  I  submit
 that  the  amendment  of  the  Govern-
 ment  should  be  accepted,  with  the

 amendments  of  my  hon.  friend
 Mr.  Nathwani,  thet  is  Nos.  I56,  357
 and  188.  And  I  oppose  the  other
 amendments.

 Ghri  ग्  RB.  Patel:  In  the  States  Re-
 organisation  Act  the  reconstitution  by
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 Shri  A.  K.  Sen:  I  had  not  heard  that
 pert  of  it.  I  had  answered  it  in  con-
 nection  with  al)  those  States,  that  is, the  Punjab,  Mysore,  Andhra  and
 Bombay.  I  had  lumped  them  together
 in  my  discussion.  I  had  not  certainly
 dealt  with  Bombay  separately.  But
 that  general  discussion  applies  to  ali
 of  them.  I  had  said  that  the  States
 Reorganisation  Act  had  the  effect  of
 constituting  the  Bombay  Legislative
 Council  after  the  reorganisation,  One-
 third  of  the  total  membership  is  going
 to  retire  very  soon.  That  will  take
 away  a  good  part  of  the  old  Members.
 The  new  Members  who  have  come  in
 after  the  States  Reorganisation  Act
 have  come  through  the  process  of
 election.  Somebody  has  drawn  a  dis-
 tinction  between  “choosing”  and
 “electing”.  If  a  Legislature  chooses
 it  also  elects.  There  is  hardly  a
 difference,  it  is  a  distinction  without
 a  difference.  If  that  is  the  position,
 only  for  electing  a  few  odd  represen-
 tatives  we  have  not  thought  it  ft  to
 go  to  the  extent  of  holding  a  fresh
 election  altogether  for  the  entire
 Council,  undertaking  all  the  trouble
 and  expenses  which  it  will  involve.

 Apart  from  that,  as  I  had  expiain-
 ed—and  I  am  obliged  to  my  friend
 Mr.  Nathwani  for  pointing  out—there
 is  another  difficulty  that  we  have  felt.
 A  new  election  altogether  replacing
 the  old  Council  would  at  once  bring
 us  face  to  face  with  the  constitutional
 difficulty  of  bringing  about  a  disselu-
 tion  of  the  existing  Council]  indirectly,
 which  we  cannot  do  directly.  I  have
 told  the  hon.  Members  yesterday  that
 it  would  amount  to  dissolution,  and
 we  have  not  thought  it  8६  that  we  can
 do  it  either  constitutionally  or  practi-
 cally.  These  are  the  aspects  of  the
 question  which  evaded  us  and  we  de
 not  think  that  it  will  take  away  from
 the  representative  character  of  the
 Council  which  Bombay  enjoys  today,
 with  the  triennial  elections  which  i
 enjoys  every  three  years.
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 Sar,  these  are  the  answers  I  have,

 and  I  humbly  submit  that  the  House
 accepts  my  amendment,  with  the
 amendments  of  Mr.  Nathwani  to
 which  I  have  referred—that  is,
 Nos.  156,  156,  467  and  i58—~except
 No.  154,  ४

 Shri  D.  BR.  Chavan:  May  I  ask  the
 hon.  Minister  a  question?  When  did
 he  get  the  information  from  the  Elec-
 tion  Commission  concerning  the
 change?

 Shri  A.  K.  Sen:  I  do  not  remember
 the  date,  but  we  have  been  in  constant
 touch  with  them  even  before  drafting
 the  Bill  and  afterwards.  The  Deputy
 Chief  Election  Commissioner  is  here.

 Shri  D.  BE.  Chavan:  When  the  origi-
 nal  Bill  was  drafted,  was  he  not  in
 possession  of  the  Election  Commis-
 sion’s  recommendations?  Because,  the
 mumber  has  been  mentioned  in  the
 original  Bill  as  39,  9,  8  and  39  and  it
 is  to  be  changed  now  to  36,  9,  9  and
 42.

 Mr.  Chairman:  I  think  they  will  be
 published  in  due  course.
 .

 There  will  not  be  any  voting  on
 this  clause  till  2-30  because  it  is
 Lunch  time  now.  We  will  go  to  the
 next  clause.

 Shri  A,  K.  Sen:  If  a  division  is  not
 going  to  be  pressed,  we  might  as
 well....

 Mr.  Chairman:  Not  till  2-30,  because
 no  voting  takes  place  at  this  time.

 Shri  A.  K.  Sen:  Yes,  I  understand.

 Mr.  Chairman:  So  we  will  now  go
 to  clause  What  are  the  amend-
 ments  that  are  proposed  to  be  meved?

 Shri  Hem  Eaj-  (Kangra):  I  want  to
 move  my  amendment  No.  04  as  also
 another  amendment  of  mine.

 Mr.  Ohairman:  What  is  the  number
 of  that  amendment?
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 Shri  Hem  Rej:  There  is  no
 But  I  have  given  it.  Thst  is  कथाकदटं
 ing  the  deletion  of  the  Schedule.

 Mr.  Ohairman:  I  will  enquire  into
 that.  I  will  see  whether  the  papers
 are  there.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 I  want  to  move  my  amendments
 Nos.  87  and  88,

 Shri  Hem  Eaj;  I  beg  to  move:

 Page  5  to  7,—

 for  clause  9,  substitute—

 "9,  q@  The  total  number  of  seats
 in  the  Legislative  Council  for  the
 State  of  Punjab  to  be  reconstituted
 under  section  37  of  the  States  Reor-
 ganisation  Act,  956  shall  be  increas-
 ed  from  40  as  fixed  by  sub-section  (3)
 of  that  section  to  51.

 (2)  Sub-section  (3)  of  the  said
 section  shall  be  amended  as  fol~
 lows:

 (a)  for  the  ‘figures  “40"  the
 the  figure  “51,  shall  be  substitut-
 ed;

 (b)  in  clause  (a)  for  the
 figures  and  word  “18,  3  and  8”
 the  figures  and  word  “17,  4  and
 4"  shall  be  substituted;  and

 (९)  in  clause  (b)  for  the
 figures  “13”,  the  figures  85
 shall  be  substituted.

 Shri  Ajit  Singh  Sarhadi:  I  beg  to
 move:

 qa  Page  6

 for  lines  3  to  32,  substitute—

 “(3).  AS  soon  as  may  be  after
 such  commencement,  steps  shall
 be  taken  to  constitute  the  said
 Council  in  accordance  with  the
 provisions  of  this  section  and  the
 provisions  of  the  Representation
 of  the  Peoples  Act,  4950  and  the
 Representation  of  the  Peoples  Act
 1951",
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 (2)  Pages  6  and  7,—
 omit  lines  33  to  40  and  I  to  24

 respéctivedly.

 Sir,  my  two  amendments  to  this
 elause  propose  that  the  Legislative
 Council  of  Punjab  should  be  reconsti-
 tuted.  I  am  afraid,  from  the  stand
 the  bon.  Minister  has  taken,  how  far
 T  will  be  able  to  persuade  him  to
 accept  my  amendments.  Iam  not  sure
 But  this  much  I  can  say.  My  reasons
 for  the  reconstitution  of  the  Punjab
 Legislative  Council  are  very  much
 cogent  and  more  convincing.

 The  first  day  when  I  found  that  in
 the  case  of  Mysore  and  Bombay  the
 original  proposal  had  been  for  the
 re-constitution,  I  thought  that  I  might
 possibly  persuade  the  Law  Minister
 to  agree  to  the  re-constitution  of  the
 Legislative  Council  in  the  case  of
 Punjab  also.  But  for  the  several
 reasons,  known  to  him,  he  brought  in
 amendments  for  the  continuation  of
 the  Councils  in  the  case  of  Mysore
 and  Bombay.

 I  have  got  three  very  convincing
 reasons  for  my  arguments.  In  the  case
 of  Punjab,  you  will  appreciate,  the
 Punjab  Legislative  Assembly  has  not
 asked  for  the  continuation  of  the
 Legislative  Council,  as  it  was  done  in
 the  case  of  Mysore.  The  resolution
 which  has  been  passed  by  the  Legis-
 lative  Assembly  implicitly  conveys
 that  it  is  not  for  continuation  but  it
 wants  re-constitution  of  the  House  in
 the  light  of  the  changes  and  the
 integration  of  new  areas  to  Punjab.
 On  democratic  principles  also,  there
 is  no  reason  why  there  should  not  be
 fresh  election.  But,  that  is  not  the
 only  reason—the  resolution  which
 implicitly  conveys  that  there  should
 be  re-election  and  re-constitution.

 I  have  got  a  second  point  and  I
 will  draw  the  attention  of  the  bon.
 Member,  who  is  deputising  for  the
 Law  Minister,  to  this.  Now  you  will
 find  from  the  table  that  the  number
 allotted  to  Punjab  in  the  case  of  local
 bodies  has  been  increased  from  73  to
 17%,  In  the  case  of  graduates  it  has
 been  increased  from  8  to  4  In  the
 ease  of  teachers  it  has  been  increased
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 from  3  to  4  In  the  case  of
 Assembly  members  it  has  been
 raised  from  3  to  18.  Now,  we  have
 got  four  electoral  colleges  and  the
 number  has  been  increased  fram  40
 to  §Sl—one  for  teachers,  one  for
 graduates,  four  for  local  bodies  and
 five  to  the  Assembly  members.

 Now  I  will  draw  your  attention  to
 the  proposal  for  re-election.  Accord-
 ing  to  clause  4  on  page  6  of  the  pro-
 posed  Bill  737  additional  seats  are  ti  be
 filled  up.  How  are  these  l  seats  to
 be  filled  up?  In  clause  4  it  is  stated:

 “As  soon  as  may  be  after  the
 commencement  of  this  Act,  elec.
 tions  shall  be  held  to  fill—

 (a)  the  additional  seats  allotted
 to  the  several  council  consti-
 tuencies  by  the  said  Order  as
 modified  by  this  Act,  ४४

 The  number  of  seats  allotted  to  the
 local  bodies  has  been  increased  from
 373  to  7.;  8  seats  are  already  existing
 and  four  additional  seats  are  to  be
 filed.  But  now  the  electoral  college
 has  been  changed  entirely.  The  pre-
 vious  electoral  college  was,  as  page
 29  would  show,  as  follows:

 2  seats:  Ambala  and  Karnal  Dis~
 tricts

 4  seats:  Gurgaon,  Rohtak,  Hissar,
 and  Simla  Districts

 3  seats:  Hoshiarpur,  Kangra  and
 Gurdaspur  Districts

 4  seats:  Jullundur,  Ferozepur,
 Amritsar  and  Ludhiana
 Districts.

 These  were  the  divisions  of  the
 electoral  college  previously.  Now  this
 has  been  amended,  as  given  on  page
 14.  Instead  of  four  electoral  colleges,
 three  electoral  colleges  have  been
 created.  They  are:  Punjab  North
 (Local  Authorities),  Punjab  Central
 (Local  Authorities)  and  Punjab
 South  (Local  Autoritjes).  Now,  the
 division  of  77  has  been  made  in
 accordance  with  the  three  new
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 @lectoral  colleges  that  have  been
 eveated.  For  each  electoral  college  a
 specified  number  of  seats  have  been
 given.

 Now,  four  additional  seats  are  to  be
 filed  up  in  accordance  with  the  pro-
 posed  provision  of  clause  4(a),  as
 modified  by  this  amendment.  ह:  is
 not  stated  how  these  four  seats  of  the
 electoral  college  are  going  to  be  fAlled
 up.  The  present  provision  in  the  Bill
 Goes  not  clarify  how  that  additional
 seats  are  to  be  filled  up.  In  the  case  of
 graduates,  of  course,  the  number  has
 been  increased  from  three  to  four.  So,
 maturally,  all  the  graduates  cf  the
 electoral  college  will  be  able  to  select
 one.  So  far  as  the  changes  in  respect
 of  other  seats  are  concerned,  they
 have  been  provided.  But,  in  the  case
 of  local  bodies,  the  number  has  been
 increased  by  four.  Now,  how  are  the
 four  seats  going  to  be  filled  up?  It  is
 not  clearly  provided  in  the  Bill.  The
 position  is  obviously  very  odd.

 Shri  Shankaraiya:  On  page  14,  it  is
 provided  in  the  Table.

 Shri  Ajit  Singh  Sarhadi:  That
 table  gives  only  the  total.  It  only
 andicates  the  present  sitting  members
 representing  these  electoral  colleges.
 Now,  in  accordance  with  the  modified
 Bill  now  before  the  House,  the  num-
 ber  of  electoral  colleges  has  been
 changed  from  four  to  three  by  bring-
 ing  in  certain  integrated  areas  of  the
 PEPSU  and  the  number  of  seats  has
 been  increased  from  38  to  (7.  Now,
 these  four  additional  seats  of  the  local
 bodies  are  to  be  filled  in  accordance
 with  the  modified  Bill,  as  provided  in
 clause  4(a).  Clause  4  provides  for
 the  election  by  the  electoral  colleges.
 But  there  it  has  not  been  made  clear
 as  to  how  the  elections  are  going  to
 be  held.  This  is  an  anomalous  posi-
 tion.  Out  of  these  46  Members,  40
 were  from  the  previous  Punjab
 Assembly  and  six  from  the  integrat-
 ed  area  of  PEPSU,......
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 Mr.  Chairman:  J  take  it  the  hon.
 Member  is  referring  to  the  table  in
 the  section  itself.

 Shri  Ajit  Singh  Sarthadi:  There
 were  four  electoral  colleges  to  elect
 3  Members.  The  electoral  colleges
 have  been  made  into  three  now.  On
 page  74  you  will  find  the  electoral
 colleges  are  quite  different.  They
 have  been  changed  and  seats  given
 respectively  are  eight,  three  and  six
 Four  are  to  be  freshly  elected.  It  is
 not  clear  how  they  are  to  be  elected.
 It  is  an  anomalous  position.  My  study
 of  the  present  provisions  definitely
 shows  that  there  is  no  cut  and  dry
 way  of  holding  the  elections  for  the
 additional  seats  allotted  to  local  bodies
 as  postulated  in  part  (a)  of  article  73
 (3)  of  the  Constitution.  This  is  my
 second  point.  This  very  fact  that  the
 electoral  colleges  have  been  changed,
 fresh  areas  have  been  integrated,
 fortifies  my  argument  that  the  House
 should  be  reconstituted.

 There  is  also  a  third  point  for  consi-
 deration.  Out  of  the  new  House  of
 5i,  49  are  sitting  members  (1s
 plus  8)  to  represent  the  Assemblies
 which  have  been  dissolved.  I  beg  the
 House  to  consider  that  the  old  Houses
 have  been  dissolved,  fresh  Members
 have  come  in.  Ewery  party  had  put
 up  its  own  candidates.  The  Congress
 Party  had  put  up  30  per  cent.
 of  its  old  Members,  and  there
 are  several  new  entrants.  There
 is  a  fresh  viewpoint,  a  fresh  mani.
 feato.  The  object  of  the  Constitution
 is  this,  that  a  portion  of  the  Upper
 House  should  represent  the  viewpoint
 of  the  Assembly.  But  you  are  conti-
 nuing  the  present  Members  who
 represent  the  old  dissolved  Assembly.
 How  far  is  this  justified  by  constitu-
 tional  and  democratic  principles.  You
 are  not  bringing  in  the  viewpoint  of
 the  lower  House  before  the  Council,
 and  thus  not  observing  the  basic  and
 underlying  principle  of  the  Constitu-
 tion.  As  for  the  number  49  you  have
 got  there,  you  have  also  provided  that
 additional  Mernbers  also  should  be
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 taken.  Therefore,  this  is  an  additional
 argument  why  there  should  be  re
 constituion  of  the  House.

 Then,  I  have  got  another  argument.
 So  far  as  the  graduates  of  the  entire
 State  are  concerned,  we  have  got  one
 electoral  college  to  elect  four  Mem-
 bers.  So  fer  as  the  teachers  are
 eoncerned,  there  is  one  electoral  col-
 lege  to  elect  four  Members.  Having
 one  electoral  college  to  elect  four
 Members  gives  a  sort  of  proper  repre-
 sentation.  Every  viewpoint  is  given
 an  equal  opportunity  to  be  represent-
 ed  when  we  have  only  one  electoral
 college  to  elect  all  the  four  Members,
 It  is  a  very  healthy  principle.  I  dis-
 agree  with  my  hon.  friend  Shri  D.  C.
 Sharma,  who  is  not  in  his  seat  now,
 in  his  argument  that  there  should
 have  been  a  territorial  division  for
 the  graduates  and  for  the  teachers
 also.  That  would  be  wrong  in  prin-
 ciple  on  two  grounds.  Firstly  it  will
 bring  in  disparity  in  numbers  in  the
 electoral  colleges,  and  secondly  it
 would  not  bring  in  the  viewpoints  of
 different  sections  in  that  electoral
 college.  ‘Therefore  the  present  posi-
 tion  is  good.  But  you  have  given  one
 additional  seat  to  the  entire  electoral
 college.  That  is  again  a  mistake  and
 against  the  basic,  fundamental  princi-
 ple.  Because  of  this  point  too,  there
 should  be  re-election.

 Here  again  I  would  draw  your
 attention  to  the  fact  that  the  Consti-
 tution  does  provide  and  the  Bill
 before  the  House  does  provide  that
 there  should  be  retirement,  every  two
 years,  of  one-third  of  the  House,  but
 it  does  not  give  any  direction  as  to
 how  it  should  be  done.  In  the  case  of
 the  electoral  colleges  of  teachers  and
 graduates,  if  retirement  is  done  one
 by  ane,  it  would  be  a  mistake.  When
 you  are  amending  the  original  Act,
 you  should  have  brought  in  a  provi-
 sion  that  the  representatives  of  each
 electoral  college  shall  retire  collec-
 tively.  That  would  be  a  very  healthy
 convention.  If  all  the  four  tesgchers’
 Members  retired  collectively  and  a
 fresh  election  is  held,  each  section  of
 the  electoral  college  of  teachers  shall
 have  an  opportunity  to  put  forward
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 its  viewpoint.  However,  I  still  believe
 that  cen  easily  be  done  since  thie
 option  is  with  the  Governor.  Direo-
 tioms  can  be  issued  to  the  Governor
 that  it  should  be  kept  in  view  that
 the  representatives  of  graduates  and
 teachers  should  be  made  to  retire
 collectively  to  enable  the  electoral
 colleges  of  the  teachers  and  the
 graduates  to  elect  all  the  new  Mem-
 bers  simultaneously.

 So,  in  the  case  of  Punjab  parti-
 cularly,  the  reasons  for  the  reconsti-
 tution  of  the  House  are  very  cogent
 and  convincing,  because  of  the
 integration  of  fresh  territories,  the
 anomalous  position  that  exists  there
 now  and  also  the  difficulties  that  will
 be  found  in  the  election  of  Members
 in  the  place  of  those  who  are  dead  or
 in  the  election  of  new  additional
 Members  that  is  to  be  provided  for.
 In  view  of  all  these  grounds  If
 hope  the  hon.  Law  Minister  will  give
 sympathetic  consideration  to  my
 amendments  87  and  88.

 Mr.  Chairman:  Shri  Hem  Raj.  I
 suggest  that  he  may  briefly  refer  to
 amendment  106  also  so  that  at  the
 proper  time  when  the  schedule  is
 taken  up  it  will  have  some  reference.
 He  may  devote  himself  to  amendments
 १04  and  106.

 शी  हेमराज  :  समापति  महोदय,  झभी
 मेरे  काबिल  दोस्त  सरदार  भजित  सिह  नें
 झापके  सामने  दलीलें  दी  हैं  कि  पंजाब  की
 सेजिस्लेटिव  कौंसिल  का  दोबारा  चुनाव  होना
 जरूरी  है।  में  भी  इस  माननीय  सदन  के  सामने
 इसके  मुताल्लिक  झपने  कुछ  विचार  रखना

 चाहता  हूं  ।  जिस  समय  राज्य  पुनर्गदन  का
 एक्ट  इस  सदन  के  सामने  था,  उस  समय  भी

 यह  समस्या  पैदा  हुई  थी  ।  चौके  उस  समय

 पेष्सू  और  पंजाब  को  एक  कर  दिया  गया  वा,
 इसलिए  पंजाब  की  सैजिस्लेटिव  कौंसिश  में

 बैप्सू  के  सैम्बरात  को  रिप्रेजेटेशन  देनी  थी  ।
 इस  सम्बन्ध  में  एक  इन्टेरिम  झरेन्जमेंट  कर
 दिया  गया  और  @  सेम्बर  चहां  से  ले  शिए
 अए,  शेकिन  साथ  ही  हां  पर  यह  भी  जाजि-
 जात  रख  दिया  गया  कि  इस  के  बाद  पंजाब
 में  जो  कौंसिस  बचेगी,  वह  रीकांस्टीव्यूस
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 ड्ोगी  q  स्टेट्स  री-आर्गेनाइजेदन  एक्ट  कही
 ब्लाउज  ३२७  (३)  में  यह  कहा  गया---

 “After  such  reconstitution  as
 aforesaid,  there  shail  be  40  seats
 in  the  said  Council....’’

 पहले  पंजाब  लेजिस्लैटिय  कौंसिल  में
 ४०  सीट्स  थीं,  जिन  में  पैप्सू  की  ६  सीट्स  का

 एडीशन  कर  दिया  गया  ।  यह  प्राविज़न  भी
 रख  दिया  गया  कि  उसके  रीकास्टीच्यूशन  के
 बाद  उस  में  vo  सीट्स  होंगी  ।  स्टेट्स  री-

 झागनाइजेशन  एक्ट  की  क्लाज़  २७(४)  में

 यह  कहा  गया---

 “The  provisions  of  sub-sections
 (4)  and  (5)  of  section  34  shall
 apply  in  relation  to  the  said
 Counel  as  they  apply  in  relation
 to  the  Legislative  Council  for  the
 new  State  of  Bombay.”

 हमारे  ला  मिनिस्टर  ने  जेनरल  बहस
 का  जवाब  देते  हुए  कहा  कि  यह  रीकास्टीच्यूशन
 नहीं  हों  सकती  है  लेकिन  में  झजें  करना

 चाहता  हूं  कि  मुझे  पूरी  तरह  याद  है  कि  जिस
 समय  बहू  बिल  इस  माननीय  सदन  के  सामने

 था,  तो  माननीय  सदस्य  पंडित  ठाकुर  दास
 ार्गव  ने  यह  पाफंट  उठाया  था  कि  कास्टी-

 च्मूदाने  का  झाटिकल  १७२(२)  इस  को  इजा-
 ात  नही  देता,  लेकिन  हस  के  बावजूद  इस
 मसाननीय  सदन  ने  यह  फ़ैसला  किया  था  कि
 पंजाब  की  लेजिस्लेटिय  कौंसिल  को  दोबारा

 कास्टीच्यूट  किया  जायगा  1  में  नहीं  समझ
 सकता  कि  उस  फ़ैसले  को  हम  किस  तरीके  से
 बदल  रहे  हैं,  जबकि  उस  एक्ट  को  पास  हुए
 अभी  एक  साल  नहीं  हुमा  है  |  झभी  मेरे  भाई
 सरदार  भजित  सिंह  ने  झापके  सामने  यह  उसूल
 रखा  है  कि  लेजिस्लेटिव  कौंसिल  में  लैजिस्ले-
 टिव  असैम्बली  के  मेम्बजें  का  नुक्ता-ए-निगाह
 खुकर  होता  चाहिये  और  बहू  नुक्ता-ए-नियाह
 उन्हीं  मेम्बर्ज  का  होना  चाहिए,  जो  कि  भी

 गए  बुत  कर  आए  हे.  क्‍योंकि  पहले  पंजाब
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 खैजिस्लेटिलव  असेम्बली  के  १२६  मेम्बर  थे,
 लेकिन  पंजाब  झौर  पेप्सू  के  मिलने  के  बाद

 “उनकी  तादाद  १५४  हो  गई  है  उन  में  से

 बहुत  से  मेम्बर्ज  उस  वक्त  थे  झौर  ह. अ  नही  हैं
 में  समझता  हूं  कि  भगर  भपर  हाउस  को  रखने
 का  मतलब  यही  है  कि  उस  में  लोशर  हाउस
 की  भी  राय  दुरुस्त  तौर  पर  शा  जाय,  तो  यह
 जरूरी  हैं  कि  पंजाब  के  अपर  हाउस  को---
 लेजिस्लेटिव  कौंसिल  को--रीकांस्टीच्यूट
 किया  जाय  t

 नोट्स  आन  क्लाज़िज़  में  इस  बात  का
 भी  तज़किरा  किया  गया  है  कि  लोकल  झधा-
 रिटीज़  की  कास्टीचएएन्सीज़  को  चार  के
 बजाय  तीन  किया  जा  रहा  हैं  ।  उस  में  यह
 कहा  गया  है---

 It  38  further  proposed  in  sub-clause
 (2)  and  the  Third  Schedwle  to  reduce
 the  number  of  local  authorities’  cons-
 tituencies  to  3  and  to  delimit  them
 afresh  so  as  to  give  fair  representa-
 tion  to  all  the  areas  now  forming  the
 State  of  Punjab.

 ख्याल  तो  यह  था  कि  सब  को  द्च्स्त
 तौर  पर  कौंसिल  में  रिप्रेज़ेन्टेशन  मिल  जाय,
 लेकिन  इस  सिलसिले  में  पंजाब  के  हालात
 क्‍या  हें  >  मे  ला  मिनिस्टर  साहब  का  ध्यान
 झपने  पिछड़े  हुए  पहाड़ी  इलाके  की  तरफ
 दिलाना  चाहता  हूं  ।  जब  से  यह  कौंसिल  बनी

 है  उस  में  पहाड़ी  इलाकों  की  कोई  सुनवाई
 नहीं  हुई  है  भौर  उन  की  रिप्रेजेन्टेशन  नहीं
 दिया  गया  है  बिल  के  सफ़ा  रट  पर  जो
 टेबल  दिया  गया  है,  उससे  जाहिर  है  कि  लोकल
 झथारिटीज़  का  जो  इलैक्ट  रल  कालिज  पहले
 था,  उस  में  होशियारपुर,  कांगड़ा  झौर  गुरदास-
 पुर  शामिल  थे,  लेकिन  जो  नया  इलैक्ट्रल
 कालिज  बनाया  जा  रहा  है,  उसमें,  पंजाब  के
 जितने  बेहतरीन  शहर  हैं,  उत्तको  मिला  दिया
 गया  है  ।  पहाड़ी  इलाकों  को  पहले  ही  रिप्रे-
 जेन्टेशन  नहीं  मिलता  था,  लेकिन  इस  प्राविजन
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 का  नतीजा  तो  यह  होगा  कि  ह: थ  बहा  के  लोग
 कमी  स्वप्न  नहीं  ले  सकते  कि  उन  को  लेजि-

 सलेटिव  कौंसिल  में  रिप्रेजेन्टेशन  मिलेगा  q

 हमारे  इन  इलाकों  से  तकरीबन  पन्द्रह  मेम्बरान
 असेम्बली  के  हे  लेकिन  श्राज  तक  इन  इलाकों
 को  लैजिस्लेटिव  कौंसिल  में  कोई  रिप्रे-
 झेन्टेदान  नहीं  मिला  है--खास  तौर  पर

 डिस्ट्रिक्ट्स  होदियारपुर,  कांगड़ा  गुरदासपुर
 के  कुछ  इलाके,  शिमला  भर  कोहिस्तान  का
 जिक्र  इस  सिलसिले  में  किया  जा  सकता  हे
 में  समझता  हूं  कि  जो  इलैक्ट्ल  कालिजिज

 बनाए  गए  हें  लोकल  भथारिटीज़  के,  वे  द्स्स्त

 नहीं  हैं,  खास  तौर  पर  उस  सूरत  में  जबकि
 आपने  इस  उसूल  को  महे-नज़र  रखा  है  कि
 बेकवर्ड  एरियाज़  को  खास  तौर  से  रिप्रेजे  टेशन
 दिया  जाय  in  में  यह  भी  निवेदन  करना  चाहता

 हूं  कि  मेरा  इलाका  हिमाचल  प्रदेश  से  बिल्कुल
 मिलता  है  झौर  उस  की  ही  एक  लड़ी  है,  लेकिन
 जब  कि  हि  चल  प्रश  को  शुक  स्पेशल
 रिप्रेंजेटेशन  दिया  गया  है  आर  उस  के  चार
 मेम्बरान  यहां  पर  लोक  सभा  में  हूँ,  मेरे  इलाके
 से  सिर्फ  दो  मेम्बरान  हैं,  प्रगर  श्राप  इस  उसूल
 को  दरुस्‍्त  तस्लीम  करते  हैं  कि  पिछड़े  हुए
 इलाकों  को  मुनासिब  और  ठीक  रिप्रेज्ेन्टेशन
 दिया  जाना  चाहिए,  तो  यह  न्यायसंगत  है  कि
 पंजाब  के  पहाड़ी  इलाकों  को  ठीक  रिप्रेडेन्टेदाल
 दिया  जाय,  ताकि  थे  भो  भ्रपना  नुक्‍ता-ए-
 निगाह  उस  हाउस  में  रख  सका  करें  q

 एक  झौर  बात  में  आपके  ध्यान  में  लाना

 चाहता  हूं  झोर  वह  यह  हैं  कि  जब

 हमारे  पन्द्रह  के  करीब  मेम्बरान

 Punjab  Legislative  Assembly
 (पंजाब  लेजिस्लेटिव  असेम्बली  )  में  हैं,  तो उस  के

 मुता  बिक  यहू  न्‍्यायसंगत  है  कि  हमें  कम  से  कम
 तीन  सीएस  उस  हाउस  में  मिलनी  चाहियें।
 हमारे  ला  मिनिस्टर  साहब  हायद  पभापत्ति
 करें  कि  हम  'रीजन्ड  के  झाघार  पर  लैजिस्लेटिव
 कॉंसिलज  में  इस  किस्म  का  कोई  प्राविज़न

 नहीं  कर  सकते,  लेकिन  में  उनका  ध्यान  दिलाना

 चाहता  हूं  कि  किसी  झौर  राज्य  सरकार  का
 जिक्र  करते  हुए  उन्होंने  फ़रमाया  था  कि  जिस
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 इलाके  में  इस  किस्म  के  नातसख्लीगस्दा  हालात
 पाएँ  जाते  हैं,  उस  के  मुताल्लिक  बहू  राज्य
 सरकार  का  ध्यान  दिलायेंगे  ।  में  प्रार्थना
 करना  चाहता  हूं  कि  हमारी  राज्य  सरकार
 तक  हमारी  अभ्रावाड  पहुंचाई  जाय  कि  लैजि-
 सलेटिव  कौंसिल  में  पिछड़े  हुए  पहाड़ी  इलाकों
 को  खास  तौर  से  रिप्रेजेन्टेशन  मिलता

 चाहिए  |

 मेरे  भाई  सरदार  अजित  सिंह  मे  कहा  कि
 टीचजं  झौर  ग्रेजुएट्स  के  लिए  एक  ही  इलेक्ट्रल
 कालिज  रहना  चाहिए  ।  इस  सस्यन्ध  में  मेरा
 उनसे  कुछ  मतभेद  है  ।  उनका  ख्याल  हैं  कि

 इस  तरह  उसमें  डिफरेंट  फंद्स  आफ  व्यू
 भौर  इन्ट्रेस्ट्स  को  रिप्रेज्ेन्टेशन  मिल  जाता  है,
 सेकिन  मेरा  ख्याल  हैँ  कि  जो  सजवीज  डी०
 सी०  शर्मा  जी  ने  रखो  थी  कि  जिस  तरह  से
 वैस्ट  बंगाल  और  बिहार  में  ग्रेजुएट्स  भौर
 टीचरज़  की  कांस्टीच्युएन्सीज़  डीलिमिट  की
 गई  हैं,  भ्रगर  वही  व्यवस्था  पंजाब  में  भी  हो
 जाय,  तो  वह  बेहतरीन  होगी  ।  इस  तरह  से

 हर  एक  रीजन  के  टीचज़े  वहां  पर  इलेक्ट  हो
 सकेंगे  और  हर  एक  को  मौका  मिल  सकेगा  कि

 वह  अपने  अपने  हिस्से  की  तकलीफ़ें  वहां  पर
 रख  से  t

 में  समझता  हूं  कि  यह  कहना  कि  ह: ल

 रिकांस्टीट्यूशन  की  जरूरत  नहीं  यह  कोई

 माहल  वजह  नहीं  है  भौर  झ  भी  जो  कि
 झापत्ति  सरहदी  साहब  ने  उठाई  है,  वह  गोर०
 तलब  है  और  जय  तक  उस  आपत्ति  का  कोई
 हल  नहीं  निकाल  लिया  जाता  में  समझता  हूं
 कि  सरकार  के  सामने  भौर  कोई  रास्ता  नहीं
 है.  सिवाय  इसके  कि  जो  पंजाब  की  लैजि-
 स्‍लेटिव  काउन्सिल  है,  इसको  दुबारा  रिकांस्‍्टी-

 ट्यूट  किया  जाए  |

 इन  दाब्दों  के  साथ  में  इस  बिल  का  समर्थन
 करता  हूं  लेकिन  इसके  साथ  ही  साथ  में  एक
 बात  जरूर  कहना  जाहत  कह  ौर  बढ़  ह... 4  कि
 इस  बिल  की  रू  से  पदाब  को  एक  हक  सौ  सिख
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 रहा  है  भशौर  उसका  में  स्वागत  भी  करता  हूं
 लेकिन  ये  जो  झपर  थ्ेम्बर  हर  एक  प्राविस
 में  स्थापित  किए  जा  रहे  हैं,  उनकी  मेरी  राय
 में  कोई  झावश्यकता  नहीं  है  1  इसकी  बजह
 यह  है  कि  हमारी  जो  लेजिस्लेटिब  एसेम्बलीड
 है,  उनमें  जनता  के  प्रतिनिधि  झाते  हैं,  वहां
 शायझाम्मां  की  राय  भा  जाती  है  धौर  एक
 प्रजातन्त्रवाद  में  दूसरे  चेम्बर  में  जो  फिजूल-
 ्त्ची  होती  है,  उसको  बर्दादत  नहीं  किया
 जाना  चाहिए  1  में  झापको  यह  भी  बतलाता  हूं
 कि  कांग्रेस  की  हमेशा  से  ही  यह  राय  रही  है
 झौर  इस  उसूल  पर  उसने  काम  किया  है  कि

 फिजूलखर्जी  जितनी  क्र  हो  सके,  उतनी  कम
 की  जाए  और  हू  हमेद्ा  ही  इन  सैकिड
 ब्वैम्बर्स  क ेखिलाफ  रही  है  ।
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 काउंसिल  को  नए  सिरे  से  कांस्टीट्यूट  करना

 हमारे  शिए  लाडिम  हो  जाया  करेगा  ।  इस
 उसूल  को  न  हमारी  कांस्टीट्यूइाम  ने  तसलीम
 किया  है  झौर  न  ही  पिछले  साल  जो  रिश्ार्मे-
 नाइजेदान  एक्ट  बना  था,  उसमें  ही  तसलीम
 किया  गया  है  !  में  भापको  बतलाना  चाहता  हूँ
 कि  दो  बरस  खत्म  होने  के  बाद  एक  तिहाई
 शैम्बर  रिटायर  होते  हे  झौर  जिन  को  रिटायर

 होना  होता  हैं,  उनका  जो  नम्बर  होता  है  वह
 पहले  से  ही  फिक्स  हो  चुका  दोता  है  भौर
 सिलसिलेवार  वे  रिटायर  होते  हैं  ।  इस  दौरान
 में  झगर  नई  भरसैम्बली  बन  जाए  तो  फिर  नई
 इझसंम्बली  को  यह  हक  हासिल  होता  है  कि  जो

 एक  तिहाई  मैम्बर  रिटायर  हों,  उनकी  जगह
 भरने  के  लिए  नई  भअसेम्बली  मेम्बरस  का

 Shri  M.  C.  Jain  (Kaithal):  Sir,  I
 have  also  to  speak  a  few  words  on  this
 amendment  to  clause  9.

 चुनाव  करें  ।  यह  दलील  केवल  पंजाब  पर  ही
 यों  लागू  हो,  मेसूर  भौर  बम्बई  पर  जहां  नए

 हाउस  कांस्टीट्यूट  होते  हैं,  वहां  लागू  क्‍यों  न

 हो  ।  मुझे  खुशी  है  कि  ला  मिनिस्टर  साहब  ने
 सरमीम  पेश  की  है भौर  चाहा  है  कि  पुराने
 हाउस  को  ही  जारी  रखा  जाए  और  वह  मेरी
 राय  में  जारी  रखना  चाहिसे  -  इस  बास्खे

 Mr,  Chairman:  As  briefly  as  he  can.
 I  suppose  the  hon.  Member  is  speak-
 ing  on  clause  10.

 Shri  M.  C.  Jain:  I  belong  to  Punjab
 and  I  want  to  speak  on  this  clause  9,
 Sir.  Clause  9  is  under  discussion.

 श्री  मू०  Wo  जेब  :  जनाब  चेयरमैन  साहब
 में  जो  एमेंडमेंट  मेरे  दोस्त  अजित  सिंह  सरहदी

 साहब  ने  दी  है,  उसकी  मुखालिफत  करने  के

 लिए  खड़ा  हुआ  हूं  ।  इन्होने  झपनी  तरमीस  के

 हक  में  तो  दो  तीन  दलीलें  दी  है  ।

 पहली  दलील  तो  इन्होंने  यह  दी  है  कि

 पंजाब  में  जो  पुराना  झपर  हाउस  है  वह

 चुरानी  भ्रसैम्बली  से  बना  था  भव  चूकि  वहां
 प्रर  नई  झ्सैम्बली  बन  गई  है  भौर  नए  इलैक्शंस

 हो  च॒के  हे,  इस  वास्ते  उस  नई  असंम्बली  को

 ही  वहां  पर  अपने  नुमाइन्दे  मेजने  का  हक

 होना  चाहिए  |  इस  दलील  पर  अगर  झम्स

 किया  जाए  तो  इसका  मसलब  यह  होगा  कि

 क्षण  कभी  भी  नए  इलेंक्दांस  या  जेनरल

 इसेबदांस  हुआ  करेंगे  तो  सारी  की  पारी

 उनकी  इस  पहली  दलील  में  मुझे  कोई  वज़न
 प्रतीत  नही  होता  है  ।

 उन्होंने  एक  बात  यह  भी  कही  है  कि

 मैसूर  तथा  बम्बई  की  पझसैम्बलियों  ने  यह
 प्रस्ताव  पास  किया  है  कि  वहा  की  लैजिस्लेटिव
 काउंसित्स  को  नए  सिरे  से  बनाया  जाना

 खाहिए  लेकिन  पंजाब  ने  इस  केस  में  किसी
 किस्म  की  कोई  बात  नही  की  है  v  में  उनको
 याद  दिलाना  चाहता  हूं  कि  पंजाब  ने  झगर

 इस  किस्म  का  कोई  प्रस्ताव  पास  नहीं  किया  है
 तो  उसने  कहां  यह  कहा  है  कि  हाउस  को  नए
 सिरे  से  बनाया  जाए  ।  में  झपने  फ़ाजिल  दोस्स
 को  यह  भी  बतलाना  चाहता  हूं  कि  स्टेट्स
 रिश्रार्गनाइजेशन  एक्ट  के  वक्‍त  पंजाब  के  जो
 पालियामेंट  के  मैम्ब  की  राय  थी  बह  यह  थी
 कि  इस  हाउसको  नये  सिरे  से  कांस्टीट्यूट  न
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 किया  जाए  और  जो  कुछ  सा  मिनिस्टर
 साहव  ने  क्लाजिस  को  एफ्सप्लेन  करते  हुए
 लिखा  है,  वह  सही  बात  है

 Shri  Ajit  Singh  Sarhadi:  Question.

 sh  yo  Wo  जेन  :  में  मानता  हूं  कि  मैं
 उस  वक्‍त  इस  हाउस  का  मेम्बर  नहीं  था  1
 उस  क्त  पैप्सू  के  जो  मैम्बरान  यहां  पर  थे
 उनकी  तरफ  से  इसकी  मुखालिफत  हुई  थी
 और  पंजाब  तथा  पैप्सू  के  मैम्बर  साहिबान  में

 इस  बारे  में  कोई  इत्तिफाक  राय  नहीं  हो  सकी
 थी  |  इस  लिये  बहू  रिप्रार्गेनाइज़ेशन  एक्ट  उसी
 तरीके  से  रहा  ।  लेकिन  अब  नए  सिरे  से  तमाम

 हाउस  को  कांस्टीट्यूट  करना  क्‍या  माने  रखता

 हैं  -  सन्‌  १६५६  में  इलैक्दान  हुए  और  लोकल
 बाडीज  की  तरफ  से,  टीचर्स  की  तरफ  से
 तथा  ग्रेजुएट्स  की  तरफ  से  कुछ  नुमाइंदे  चुन
 कर  भेजे  गए  ।  क्‍या  सरहदी  साहब  चाहते  हैं
 कि  उन  तमाम  मैम्बरान  को  हम  रिटायर  कर
 दें  भौर  खास  तौर  से  ऐसी  सूरत  में  जबकि
 उनका  कोई  कसूर  नहीं  है  भौर  दुबारा
 उन  लोगों  को  उसी  परेशानी  में  हम  धकेले
 झौर  उनको  वह  सचों  करने  पर  मजबूर  करें,
 ो  कि  एक  इलेक्दान  में  हुआ  करता  है  तथा
 उनको  वह  परेशानी  उठाने  पर  मजबूर  करें
 लो  परेशानी  एक  इलेक्शन  के  दौरान  में  उठानी

 पढ़ती  है  ।  में  इस  चीज़  को  पसन्द  नहीं  करता

 हूं  :  इस  बास्ते  मे  चाहता  हूं  कि  जो  तजवीज

 इस  बिल  में  है,  उसको  उसी  तरह  से  रखा

 जाए  I

 एक  झौर  दसील  उन्होंने  पेदा  को  है
 उनको  टीचज़  की  कस्टीट्यंसी  के  बारे  में,

 ब्रेजुएट्स  की  कंस्टीट्यंसी  के  बारे  में  कोई

 ऐतराज़  दिखाई  नहीं  दिया  ।  उनको  ऐतराज
 इस  पर  है  कि  लोकल  वाडीज़  की  जहां  पहले
 ष्दार  कांस्टीट्यंसीज़  थीं  अझब  तीन  कर  दी  गई

 हैं  तथा  उनकी  जो  हद्द  थी  उनको  बदल  दियां

 थया  है।  उनका  कहना  था  कि  कंसे  इंतिजाम

 होगा,  धौर  जो  लैकुना  रह  गया  है,  उसको
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 तरफ  उन्होंने  ध्यान  खींचा  है  |  में  अपने  फाजिल
 दोस्स  का  ध्यास  क्लाज  £  को  सचच-क्लाज़  ३
 की  तरफ  विलाना  चाहता  हूं  जिसमें  कहा
 गया  है  :---

 “As  from  the  commencement  of
 this  Act,—

 (a)  every  sitting  member  of  the
 said  Council  representing  imme-
 diately  before  such  commence-
 ment  any  local  authorities’  cons-
 tituency  specified  in  column  !  of
 the  Table  below  shall  be  deemed
 to  have  been  elected  to  the  said
 Council  by  the  local  authorities’
 constituency  specified  against  that
 constituency  in  column  2  of  the
 said  Table:—”

 इसका  सतलब  यह  हुआ  कि  जो  कनफ्यूजन
 हमारे  सरहदी  साहब  के  दिमाग  में  है  वह
 वेसलेस  है  ।  ऐसा  मालूम  होता  है  कि  उनके
 दिमाग  में  यह  है  कि  पहले  जो  महेन्द्रगढ़  का
 जिला  था  वह  एक  था  भौर  उस  जिले  को
 शामिल  कर  लिया  गया  है  किसी  शौर  के  साथ
 झौर  झब  कया  होगा,  किस  तरह  से  इंतिजाम

 होगा,  हम  क्या  करेंगे

 Shri  Ajit  Singh  Sarhadi:  I  ssid
 that  it  has  not  been  provided  for  as
 to  how  the  four  additional  seats  which
 the  Bill  provides  will  be  allocated  to
 the  different  electoral  colleges  of  local
 bodies  when  the  election  is  to  be  done
 according  to  the  modified  Act.

 श्यी  qo  Wo  जेन  :  इसका  मतलब  यह
 हुआ  कि  इनका  जो  एक  ऐतराज  था  उसको

 इन्होंने  वापिस  ले  लिया  है  भौर  सब  यह  समझते

 हैं  कि  गड़बड़  नहीं  होगी  और  यह  मामला

 हुल  हो  जाएगा  ,

 दूसरा  ऐतराज  इनका  यह  है  कि  एडिश-
 सल  सीटस  केसे  मुकरे  होंगी  ।  इस  बारे  में

 में  फिर  उनको  सेकफ्दान  £  की  सब-क्साज़  ६
 का  हवाला  देना  चाहता  हूं  जिस  यें  गबर्मर

 साहब  को  यह  झख्त्यार  दिमा  बचाई  कि  यह
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 उहसैक्दान  कमीशत  के  साथ  मशविरा  करके
 जो  दो  वर्ष  के  बाद  रिटायर  होते  है  उनको
 केसे  केसे  किस  तरह  से  रिटायर  करना  है
 झौर  जो  दूसरे  इतिज़ामात  हे  उनको  किस  तरह
 से  करना  है,  वह  इस  चीज्  का  फंसला  कर
 सकते  है  ।  इस  बास्ते  में  समझता  हू  कि  उनकी
 तरमीम  में  कोई  वज़न  नहीं  है  n  इस  लिए  में
 समझता  हुं  कि  जैसा  कि  ला  मिनिस्टर

 साहब  ने  बम्बई  के  मामले  में  तथा  मैसूर  के
 मामले  में  जहा  पर  कि  रिकास्टीट्यइडन  होना
 था  शौर  नए  सिरे  से  इनके  रिकास्टीट्यूशन
 को  ब्रोवाइड  किया  था,  लेकिन  एक  एमेडमेंट
 देकर  के  वह  पुराने  हाउसिस  को  ही  बरकरार
 रख  रहे  हैं,  इसी  तरह  से  पजाब  के  पुराने
 हाउस  को  भी  उन्हे  बरकरार  रखना  चाहिए  ।

 14.07  hrs

 (Mr  Depury-Spraker  in  the  Chair]

 इस  सिलसिले  में  में  हेमराज  जी  ने  जो

 एमेंडमेंट  मम्बर  १०६  दी  है,  उसकी  ताईद
 करता  ह  और  में  ला  मिनिस्टर  साहब  से
 प्राथेना  करता  ह्  कि  वह  इसको  मान  ले  |
 इसमें  कोई  उसूल  की  बात  नही  है  |  इससे  बहुत
 डी  रहोबगदल  नहीं  करनी  पड़ेगी  1  ये  जो
 लोकल  बाडीज्  की  कस्टीट्युएसीज़  बहुत
 अडी  बडी  बन  गई  हैं  उसका  नतीजा  यह  होगा
 कि  थे  ऐरियाज़  जो  कि  बैकवर्ड  हें  जिनका
 जिक्र  कि  हेमराज  जी  ने  किया  है,  उनको
 रिप्रिडेन्टेशन  मिलना  बड़ा  मृहिकल  हो
 जाएगा  इस  बास्ते  उनकी  जो  एमेंडमेट  है
 शौर  जिस  हिल्‍ली  एरिया  का  उन्होंने
 जिक्र  किया  है  "पोर  जहा  से  वह  झ्ाते

 हैं,  उसकी  में  ताईद  करता  हू  और  में  समझता

 हू  कि  मिनिस्टर  सहब  को  उसे  मजूर  करने  में
 कोई  ऐतराज़  नहीं  होना  चाहिए  ।  हमारी  यह
 ब्लीयर  पालिसी  है  कि  ओ  बैकवर्ड  एरियाज
 हैं  उनको  हमें  भ्रागे  लाना  है  झोर  यह  एमेडमेंट
 सके  ऐन  मुताबिक  है  हम  जिस  सोशलिस्टिक
 पैटर्न  झाफ  सोखायटी  की  बात  करते  है,

 €  SEPTEMBER  4957  Councile  Bil,  1087  33978

 उसम  भी  बैकबर्ड  एरियाज  को  सही  नुमाइंदयी
 मिलनी  चाहिए  ।  इसमें  किसी  मैम्बर  को

 ऐतराज़  नही  होना  चाहिए  ।  उन्होंने  अझपयी

 एमेंडमेंट  में  तजवीज़  किया  है  कि  श्रदासपुर,
 कागडा,  होशियारपुर  के  जो  हिल्‍्ली  जिले  हूँ
 उनको  झगर  एक  कर  दिया  जाए  तो  उन
 एरियाज्ञ  को  नुमाइदगी  मिल  जाएगी  लेकिन
 झगर  उनको  अमृतसर,  जालघर,  लुधियाना,
 कपूरथला  इत्यादि  जिलों  के  साथ  जोड़  विया
 गया  तो  ठीक  नही  होगा  ।  पजाब  का  जो  सारा
 झगड़ा  है,  वह  इन  चार  पाच  ज़िलो  की  बजहू
 से  ही  है  ।  इन  पहाडी  जिलो  के  साथ  इन  जिलों
 को  नत्थी  करने  का  मतलब  रह  होगा  कि  जैसे

 एक  गड़  के  साथ  कटडे  को  बाघ  दिया  जाता  है
 आर  यह  मारा  जाता  है  इस  तरह  इनको
 कोई  नुमाइन्दगी  नहीं  मिल  सकेगी  1

 सरदार  झजित  िहि  सरहदी  :  रोहतक
 का  झगड़ा  है

 श्र  मू०  Wo  जन  हरियाना  वालो  को
 शाप  उनके  हक  से  महरूम  करते  हे,  इस  वास्ते

 यह  झगडा  हैं  1  भाप  हमें  पानी  दें,  बिजली  दें,
 सविसिस  में  नूमाइदगी  दें  और  हमारे
 हेक  हमें  दें  तो  कोई  झगडा  नहीं  होगा  t  जाल॑-

 घर,  अमृतसर,  लुधियाना,  फिरोजपुर  वाले

 हमारे  हक  हमें  नही  देते  हें  इसलिए  झगडा  है  ।

 इसलिए  में  गुजारिश  करता  हू  कि  बैक-
 वर्डे  ऐरियाज़  की  जो  डिमाड  है  वह  बजा  है
 झौर  उसको  मजूर  करने  में  ला  मिनिस्टर

 साहब  को  किसी  किस्म  की  झापत्ति  नहीं
 होनी  चाहिए  भौर  में  झाड़ा  करता  हूं  कि  वह
 उस  तरमीम  को  ज़रूर  मजूर  कर  लेंगे

 यहा  पर  में  यह  चीज  साफ  कर  दू  कि

 बुनियादी  तौर  पर  तो  में  अपर  हाउसेद  के  हक़
 में  नही  ह  क्योकि  यह  खर्चा  बढ़ाते  हें  भौर  उनका

 कोई  फ्रायदा  नहीं  होता  ।  स्टेट  प्रसंम्बली  का
 में  खुद  मेम्बर  रह  चुका  हू  और  मेंने  देखा  है  कि
 सिवाय  नीचे  से  जो  कानून  जावे  उसको  डिट्टो
 करने  के  या  बिल्कुल  मामूली  इधर  उधर  तरमीम
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 करमे  के  झलावा  अपर  हाउस  का  दूसरा
 काम  नहीं  होशा  बौर!  इसलिए  उसका  कोई
 खास  महत्व  नहीं  होता  ।  लेन  भव  प्षूंछि  यह
 बिल  झागा  है  और  उसमें  इसकी  व्यवस्था  है
 तो  उसमें  सुधार  करने  के  लिये  मेंने  यह  तज-
 वीज  दी  है  ।

 Shri  A.  K.  Sen:  Mr.  Deputy-Spea-
 ker,  I  am  sorry  that  I  cannot  accept
 eny  of  the  amendments.  So  far  as
 the  objections  taken,  regarding  the
 delimitation  of  the  constituencies  as
 prescribed  in  clause  9  are  concerned,

 I  have  had  further  instructions  from
 the  Chief  Election  Commissioner.  At
 page  6  the  hon.  Members  will  find  the
 local  authorities  divided  into  four  con-
 stituencies.  The  amendment  of  Shri
 Hem  Raj  seeks  to  subdivide  this  into
 five  including  one  single  member  con-
 stituency.  The  whole  purpose  and
 procedure  had  been  to  allow  represen-
 tatives  to  come  through  a  system  of
 proportionai  representation  by  single
 transferable  vote  so  that  each  group
 in  a  particular  constituency  can  have
 its  representation  proportionately.  It
 is  impossible  to  have  single  member
 constituencies  for  the  purpose  of  hav-
 ing  elections  under  the  proportional
 system  of  representation.

 Shri  Hem  Raj:  That  only  concerns
 a  small  area.

 Shri  A.  K.  Sen:  In  every  area  we
 have  to  break  the  constituency  accord-
 ing  to  the  population  so  that  each  con-
 stituency  has  a  sizable  population
 comparable  with  the  others.  Within
 that  constituency,  each  group  whether
 it  is  backward  or  forward,  developed
 or  undeveloped,  educated  or  not,  may
 have  its  own  representation  through
 a  system  of  proportional  representa-
 tion.  I  cannot  see  how  any  class  or
 community  can  be  left  out  if  there  is
 proportional  representation  by  single
 transferable  vote.

 With  regard  to  the  objections  taken
 by  Shri  Ajit  Singh  Serhadi  and  Shri
 Jain  that  the  old  assembly  which

 elected  representatives  to  the  council
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 had  gone  and  so  how  can  those  re~
 presentatives  function,  I  have  to  say
 that  this  argument  flows  from  a  con-
 fusion  of  thought.  One-third  of  the
 members  of  the  Council  retire  every

 two  years  leaving  the  other  two-thirds
 intact;  again  one-third  retire  after  two
 years  and  so  on.  It  is  the  system
 prescribed  by  the  Constitution.  That
 necessarily  implies  that  the  old  assem-
 bly  elects  certain  representatives  and
 they  will  remain  and  will  not  go
 away  with  the  exit  of  the  old  assem-
 bly.  They  will  retire  one-third  every
 two  years.  So,  it  is  no  use  trying  to
 support  that  argument  because  it  con-
 flicts  with  the  very  basic  principle
 of  the  constitutional  provisions.

 The  next  argument  is  about  the
 number  of  seats  and  so  on  and  so
 forth.  Sardar  Ajit  Singh  wants  his-
 amendments—8&7  and  ¥8—to  be  passed.
 He  wants  to  leave  this  section  cym-
 pletely  out;  he  wants  elections  to  be
 held  under  the  Representation  of  the
 People  Acts  2950  and  1951.  That  will
 lead  to  various  difficulties  and  that
 35  why  we  have  laid  down  a  clear  cut
 procedure  for  having  elect  ons  with
 the  constituencies  as  modified  by
 clause  9  of  the  Bill

 Shri  Ajit  Singh  Sarhadi:  Sir,  the
 Law  Minister  was  not  present  when  I
 put  forth  my  views.  My  contention  is
 that  the  number  of  seats  of  the  repre-
 sentatives  of  the  loca!  bodies  had  been
 increased  from  338  to  27  in  accordance
 with  sub-clause  (a}  of  cluase  9९3).
 in  accordance  with  clause  9(3)  (a),
 the  sitting  members  of  these  four  elec-
 toral  colleges  would  continue  and  four
 additional  seats  are  to  be  filled  up.  It
 has  been  provided  in  sub-clause  (4)
 (a)  that  for  the  additional  seats  allot-
 ted  to  several  council  constituencies
 by  the  Dehmitations  of  Council  Con-
 stituencies  (Punjab)  Order,  7952  as
 modified  by  this  Act,  elections  shall  be
 held.  That  is  for  the  election  of  four
 additional  seats  from  the  electoral
 collegez;  of  the  local  bodies.  There
 were  four  electoral  colleges,  a8  given
 on  page  29,  in  the  old  Act.  It  has  been
 amended  to  three  as  given  on  page  I4
 Previously  the  seats  were  2,  4,  3  and
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 (Shri  Ajit  Singh  Sarhkadi]
 4  and  now  it  has  been  changed  to  8,  3
 and  6,  If  the  additional  four  seats
 are  to  be  filled  in  accordance  with  this
 modified  Bill,  how  are  they  to  be
 elected?  The  old  election  cannot  be
 there  because  it  is  changed  by  the
 modified  Bil.  That  is  my  point.

 Shri  A.  K.  Sen:  I!  apologise,  Sur;
 that  has  nothing  to  do  with  the  exust-
 ing  members.  Four  additional  seats
 will  have  to  be  filled  by  fresh  elec-
 tion.  I  have  not,  frankly,  followed
 the  difficulty  expemenced  by  the  hon.
 Member  For  these  reasons,  I  submit
 that  these  amendments  are  not  accep-
 table  and  that  this  clause  9  may  be
 passed  as  it  is.

 Mr.  Deputy-Speaker:  Shall  I  put  the
 amendments  to  the  vote  of  the  House?

 Shri  Ajit  Singh  Sarhadi:  r  with-
 draw  my  amendments.

 Shri  Hem  Raj:  I  also  withdraw  my
 amendment.

 Mr.  Deputy-Speaker:  Have  the  hon.
 Members  leave  of  the  House  to  with-
 draw  their  amendments?

 The  amendments  were,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  The  question
 as:

 “That  clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  9  waz  added  to  the  Bilt

 Clause  0—(Increase  in  the  strength
 of  the  Uttar  Pradesh  Legislative  Coun-
 ell).

 Mr.  Deputy-Speaker:  We  shall  now
 go  to  clause  10.

 1... अ  भक्त  बसेग :  (गढ़वाल)  :  उपाध्यक्ष
 महोदय,  FATT  १०  पर  मेरे  १२८  झौर  १३०
 नम्बर  के  सशोधन  हैं  जिनको  कि  में  पेज  करना

 चाहताह  |

 है  5  Councils  Bil,  2857  238m

 की  अजराज  कहल  (फ़िशेड़ाबाद)  २
 क्लाज़  १०  पर  शी  राम  सेवक  मादव  झौर  भी

 हरिष्चस्द  कर्मा  के  भी  संझोधषन  हैं  ।

 उपाष्यक्ष  सहोदय  :  क्‍या  सापका  कोई
 संक्ोधन  है  ?

 श्री  चजराज  सिह  :  ft  मेरा  कोई  नहीं  है  4

 Mr.  Deputy-Speaker:  He  hag  no
 right  to  move  them.  Shri  Bhakta
 Darshan.

 | अ  भवत  दर्शन  :  उपाध्यक्ष  महोदय,  में
 भपने  १२८  झौर  १३०  नम्बर  के  सदोधन  सूव
 करता  हूं  :

 ‘128.  Page  7,  line  29,—

 for  “39,  9  and  9”  substitute  “Si,
 ३30  and  10”

 80  Page  7,  line  5,--

 for  “89”  substitute  95",

 मेरा  यह  कहना  है  कि  विधान  परिषद्‌  के
 लिए  जो  १०८  सदस्यों  की  व्यवस्था  की  जा  रही
 है,  उनका  वितरण  बिल्कुल  ही  झवैशानिक
 झौर  प्रसन्‍्तोषजनक  है  ।  बसे  में  यह  कहना
 खाहता  हू  कि  एक  तिहाई  के  हिसाब  से  जबकि

 हमारे  यहां  की  भ्सेम्बली  में  ४३०  सदस्य  हैं,
 तो  विधान  परिषद्‌  के  सदस्यो  की  संख्या  बढ़ा
 क्र  शरे  की  जानी  घाहिए  थी,  लेकिन

 चबू  कि  उत्तर  प्रदेश  की  झसेम्वली  ने  भी  १०८
 की  माग  की  है,  इसलिए  में  माननीय  मन्त्री  जी
 को  कोई  दोष  नही  दें  सकता,  लेपन  में
 उनते  ब्ता  रखता  हूँ  कि  वे  इन  tos
 सदस्यो  के  वितरण  में  अधिक  वेशानिकता
 झौर  निष्पक्षता  का  परिचय  देंगे।

 झभी  तक  जो  व्यवस्था  है  बह  इस  तरीके
 से  है  कि  २४  सदस्य  तो  स्थानीय
 संस्थाधों  के,  ६  सनातकों  के,  ६  भ्रध्यापकों
 के  द्वारा,  ६4 अ  एम०  एल०  एज  के  द्वारा
 निर्वाचित  होते  हैं,  शौर  १२  राज्यपाण
 हारा  मनोनीत  किये  जाते  हें  ।  इस  सथव
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 @  हमारे  सामने  विधेयक  साया  बया  है,
 चसमें  यह  भस्ताव  किया  गया  है  कि  22
 स्थानीय  संस्थाप्रों  के  द्वारा,  €  स्नातक  लोगों
 के  द्वारा,  ग्रेजुएंट्स  द्वारा  €  झौर  देह  णम०
 ्च०  एज  साहेबान  के  द्वारा  निर्वाचित  किये
 झापें  झौर  शेष  राज्यपाल  के  द्वारा  मनोनीत
 शकिये  जायें  ।  मेरा  सुझाव  यह  है  कि  यदि
 इनके  वितरण  को  कुछ  अधिक  वैज्ञानिक
 झाषार  पर  किया  जाये  तो  सब  इलाकों
 के  प्रति  भौर  सारे  प्रदेश  के  लिये  बहू  ज्यादा

 न्यायपूर्ण  होगा  ।  में  ने  जो  संशोषन  रक्खा

 है  उसका  उद्देश्य  यह  है  कि  स्थानीय  संस्थाओं
 द्वारा  ५१,  तथा  प्रध्यायकों  और  स्नातकों
 क्वारा  १०-१०  प्रतिनिधि  चुने  जायें  ौर  एम  ०

 इल०  एक  साहबान  के  द्वारा  २५  सदस्य  चुने
 जायें  t  मेरे  संशोधनों  का  असली  उद्देश्य
 यह  है  कि  इस  विधेयक  के  शेड्युल  ४  के  भ्रन्तगेंत
 जो  प्रेजुएट्स  भौर  टीचर्स  के  निर्वाचनफोत्र
 बनाये  गये  हैं,  वे  ४,  ४  भौर  ५,  ५  सदस्यों  के
 लिये  बनाये  गये  हें  ।  भ्रब  भाप  ख्याल  कीजिये
 थक  कुमांयूं,  हेलखंड,  लखनऊ,  फैजाबाद,

 भौरखपुर  भौर  वाराणसी  इन  ६  डिवीज़नों
 को  मिला  करके  एक  निर्वाचनक्षेत्र  बनाया
 आया  है  भर  उससे  ४  सदस्य  निर्वाचित  किये

 जायेंगे;  भऔर  यहां  पर  तो  यह  कहावत
 अरितार्थ  होती  है  कि  “कहीं  की  ईट,  कहीं  का

 रोडा,  भानूमती  ने  कुनबा  जोड़ा  4
 बजाय  इस  के  कि  कूमायू  व  रुहेलखंड  को
 भेरठ  भौर  झागरे  से  मिलाया  जाता,  उत्तर
 से  दक्षिण  को  एक  रेसा  खींची  जा  रही  है  ।

 कहां  एक  झोर  वद्गरीनाथ  झौर  कहां  काशी--
 झब  इन  दोनों  को  मिलाया  जा  रहा  हैं;  वैसे

 दो  मेरे  मित्र  श्री  रघुनाथ  सिंह  काशझी-विश्वनाथ
 के  निवासी  हे  भौर  बद्रीनाथ  झौर  विद्वनाथ
 का  सम्बन्ध  होना  ही  चाहिये,  लेकिन  प्रैक्टिकल
 दृष्टि  से  यदि  आप  देखेंगे  तो  आप  को  मालूम
 होगा  कि  ऐसा  होने  से  बड़ी  झ्रव्यवस्था  हो
 जायेगी  भौर  सदस्पों  के  लिये  झौर  उमीदवारों
 के  लिये  बड़ी  पड़चन  पड़ेगी  कि  उनको  कहां
 के  कहां  जाना  पड़ेगा  ।  इस  में  यह  भी  हो
 सकता  है  कि  मान  लीजिये  कि  ६  कमिएनरियों
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 से  ये  सदस्य  चुने  जाते  हैं  तो  एक  ही  कमिश्तरी
 से  सब  सदस्य  चुने  जायें  और  छोष  पांचों
 कमिदनरियां  बिहहुल  बंचित  रह  जायें  ।  इस
 प्रकार  वे  कमी  भी  अपने  प्रतिनिधि  नहीं
 भेज  सकेंगी  ।

 इसी  तरीके  से  में  ने  स्थानीय  संबाभों
 के  जो  ५१  सदस्य  र्क्स  है,  उसमें  मेरा  उद्देदय
 यह  है  कि  उत्तर  प्रदेश  के  ५१  जलों  में  से  ब्त्ोक
 जिले  से  एक-एक  सदस्य  चुन  लिया  जाये  |  इसके
 विरुद्ध  यह  भ्रापसि  की  जा  सकती  है  कि  जन
 संख्या  के  दृष्टिकोण  से  यह  बहुत  न्यायपूर्ण
 नहीं  होगा  ।  में  इस  झापत्ति  के  तत्व  को  कुछ
 स्वीकार  करता  हूं,  लेकिन  में  यह  निवेदन
 करना  चाहता  हूं  कि  यह  ओ  प्रतिनिषित्त
 स्थानीय  संस्थाओं  को  दिया  जा  रहा  है,
 वह  जनसंख्या  के  भाधार  पर  नहीं  दिया
 जा  रहा  है,  बल्कि  विशेष  हितों  और  वर्गों
 के  लिये  यह  विधान  परिषद्‌  बनाई  जा  रही
 है,  और  इसी  लिये  इस  में  स्थानीय  संस्था्थों
 के  दृष्टिकोण  से  उसका  निर्वाचन  करने  में
 प्रत्येक:  जिले  को  झगर  प्रतिनिधित्व  दिया
 जाय  तो  यह  ज्यादा  स्यायपूर्ण  होगा  |

 यहां  पर  यह  जिंक  कर  देना  अप्रासंगिक
 ले  होगा  कि  सन्‌  १६३५  के  भारतीय  शासत
 विधान  के  प्रन्तर्गत  सन्‌  १६३७  में  जो  नई
 लेजिस्लेटिव  कौंसिल  बनी  थी  तब  से  लेकर
 झाज  तक  २०  वर्ष  हो  गये  में  शिकायत  के
 ठौर  पर  नहीं  कहना  चाहता,  लेकिन  यह
 तथ्य  है  कि  गढ़वाल  जिले  से  झभी  तक  उत्तर
 प्रदेश  की  विधान  परिषद्‌  में  एक  भी  सदस्य

 नहीं  जा  पाया  है  ।  हमेशा  इसके  लिये  प्रयत्न
 किया  गया  कि  उनको  रिप्रेंजेंटेशन  मिले,
 सेकिन  यह  सम्भव  नहीं  हो  पाया  झौर  इस
 तरीके  से  गठबधंन  किया  गया,  ऐसी  परिस्थिति

 हो  गई  कि  वहां  से  कोई  प्रतिनिधि  नहीं  जा
 पाया  ।

 जैसा  कि  माननीय  विधि  मंत्री  जी  ने

 बाईकेमरल  लेजिस्लेचर्स  के  समर्थन  में  जवाब

 देते  समय  बह  कहा  था  कि  जैसे  केन्द्र  में  राज्यों

 का  प्रतिनिधित्व  करने  के  लिये  राज्य  समा
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 | ।  मकत  दर्शोन]
 या  कौंसिल  झाफ  स्टेट्स  का  निर्माण  किया
 गया  है,  ऐसे  ही  जिलों  का  प्रतिनिषत्य  करने
 के  लिये  राज्यों  के झन्दर  धौर  प्रदेशों  के  झन्दर
 यह  विधान  परिषदें  बनाई  जा  रही  है  भौर
 हू  विधान  परिषदें  इस  उद्देश्य  को  बहुत
 कुछ  पूरा  करती  हैँ  उनके  उस  तर्क  को  में
 उनके  ध्यान  में  लाते  हुए  यह  अझपील  करना

 चाहता  हुं  कि  वे  इसका  वंटवारा  इस  प्रकार
 से  करेताकि  कोई  झड़चन  पैदा  त  हो  t

 में  संख्या  बढ़ाने  के  पक्ष  में  नही  हु  लेकिन
 में  उसी  संख्या  के  अन्तर्गत  इसका  समुचित
 रूप  से  भोौर  वेज्ञानिक  रूप  से  बंटवारा  चाहता
 हूँ  t  में  मधिक  झापका  समय  लेना  नहीं  चाहता
 में  माननीय  विधि  मत्री  जी  से  यह  भनुरोष
 करूंगा,  जिन्होंने  कि  अपनी  योग्यता  और
 निष्पक्षता  की  धाक  हमारे  सदन्‌  पर  जमाई
 है  शौर  जो  बड़ी  योग्यता  के  साथ  इसका
 विधेयक  संचालन  कर  रहे  हैँ,  में  प्राशा  करता

 हूं  किये  सब  इलाको  के  प्रति  न्याय
 भौर  निष्पक्षता  का  वर्ताव  करने  के  दृष्टिकोण
 से  मेरे  संशोधनों  को  स्वीकार  करने  की  कृपा
 करेगे  |

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 Shri  Braj  Raj  Singh:  Sir,  I  would
 also  lixe  to  speak  on  this  clause.

 Mr.  Depaty-Speaker:  We  are  al-
 ready  behind  schedule.  If  the  hon.
 Member  is  so  anxious  he  may  take  a
 minute  or  two.

 Shri  Braj  Raj  Singh:  I  don't  want.
 Shri  A.  K.  Sen:  Iam  very  sorry,

 Sir,  that  I  cannot  accept  the  amend-
 ments  suggested  by  the  hon.  Member
 Shri,  Bhakt  Darshan.  I  am_  very
 obliged  to  him  for  the  nice  words  he
 hag  said  about  the  way  I  have  been
 conducting  this  Billi  I  am  very
 thankful  to  him.  I  wish  I  could  reci-
 procate  those  kind  words  by  accommo-
 dating  him  in  the  matter  of  his
 amendments,
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 I  am  afraid  the  strength  of  seats
 and  the  distribution  thereof  have  been
 fixed  by  the  Government.  I  am  only
 one  of  them  and  it  ig  impossible  for
 me  to  accept  any  amendment  to  the
 number  which  has  been  fixed  by  the
 Government  after  very  careful  con-
 sideration  of  the  rival  claims  of  every
 constituency,  every  State  and  so  om

 I  am  sure  that  whatever  objections
 have  been  expressed  by  the  hon.  Mem-
 ber,  Shri  Bhakt  Darshan  today  will
 meet  very  receptive  grounds  if  he  ad-
 dressed  them  to  the  local  State  autho-
 rities,  and  I  have  not  the  least  doubt
 that  they  will  try  to  rectify  such  of
 the  grievances  85  appear  to  be  genuine
 and  reasonable.  More  than  that,  we
 have  worthy  representatives  both  in
 the  Government  and  also  in  the  House
 from  UP.,  and  if  such  grievances  are
 addressed  to  them  I  have  no  doubt
 that  they  will  be  attended  to.  But,  I
 am  afraid,  the  structure  of  the  Bill
 cannot  be  altered  in  the  way  suggest-
 ed  by  the  hon.  Member.  I,  therefore,
 suggest  that  clause  I0  may  be  passed
 as  १६  s

 श्री  भवत  बदीन  :  उपाध्यक्ष  महोदय,
 में  केवल  यही  स्पष्टीकरण  चाहता  हू  माननीय

 विधि  मंत्री  महोदव  से  कि  क्या  उत्तर  प्रदेश

 की  सरकार  को  तरफ  मुझे  सम्बोधित  ने  कर

 के  कम  से  कम  वे  इतनी  कृपा  करेगे  कि  एलेक्‍्दान
 कमिशन  तक  मेरे  इन  विचारों  को  पहुचा
 दें,  ताकि  जब  निर्वाचन-क्षेत्रो  का  अन्तिम

 निणय  हो  तो  इन  पर  विचार  हो  सके  ?

 Shri  A.  K.  Sen:  I  can  assure  the  hon.
 Member  that  if  he  gives  to  me  in  writ-
 ing  the  various  grievances  that  he  has
 mentioned,  I  will  see  that  they  are
 addressed  to  the  proper  quarters  and
 steps  are  tarxen.

 Mr.  Deputy-Speaker:  Shall  I  put
 the  amendments  to  the  vote  of  the
 House?

 Shri  Bhakt  Darshan:  Sir  I  do  not
 press  them.
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 The  amendments  were,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  The  question
 is:

 4

 ‘That  clause  80  stand  part  of  the
 Bui.”

 The  motion  was  adopted.

 Clause  70  was  added  to  the  Bill.

 Clause  ll—  (Increase  in  the  strength
 of  the  West  Bengal  Legislative  Coun-

 cil).  ,

 Mr.  Deputy-Speaker:  We  Will  now
 take  up  clause  li.  What  are  the
 amendments  to  this  clause?

 Shri  S.  Ghose  (Burdwan):  Sir,  I
 want  to  oppose  the  clause.

 Mr.  Deputy-Speaker:  That  will  be
 after  the  amendments  are  moved.

 Shri  Biren  Roy  (Calcutta-South
 West):  Sir,  I  want  to  speak  on  my
 amendments  Nos.  4,  5  and  6  which
 practically  refer  to  the  Fifth  Schedule
 coming  under  section  11(2)  of  this.  I
 have  been  directed  to  place  them
 before  this  House  by  the  West  Bengal
 Municipal  Association  which  after
 careful  consideration  of  the  Schedule,

 has  found  out  that  the  increase  in  the
 number  of  seats  as  allotted  to  the
 Bengal  local  authorities’  constituencies
 from  77  to  27  is  not  justifiable.  The
 Minister  of  Law  should  see  that  jus-
 tice  is  done  in  this  respect.

 The  total  of  all  these  constituencies
 of  Bengal  is  now  divided  into  four.

 The  first  part  comprising  of  Darjee-
 ling,  Jalpaiguri  and  Cooch-Behar  dis-
 tricts  contains.only  seven  municipali-
 ties.  The  second  part  comprising  of
 West  Dinajpur,  Malda,  Murshidabad
 and  Nadia  districts  contains  6  muni-
 cipalities.  In  both  these  parts  there
 is  increase  of  members  from  |  to  $  and
 l  to  5  respectively.  In  the  third  part
 comprising  of  Burdwan  Division
 where  there  are  23  municipalities  the
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 number  of  seate  has  been  increased
 from  8  to  7—of  course,  we‘  do  not
 object  to  that,  In  Howrah  and
 Hooghly  districtg  ‘where  there  are
 only  44  municipalities  the  number  of
 seats  has  been  increased  from  3  to  8.
 There  also  we  do  not  object.

 But,  in  the  fourth  part  comprising  of
 24  Parganas  district  including  Calcutta
 where  there  are  28  municipalities  and
 the  Corporation,  there  were  previous-
 ly  six  seats  and  the  number  has  been
 increased  only  to  7.  We  have  propos-
 ed  the  number  to  be  9  by  reduction
 from  other  parts.  The  section  of  Dar-
 jeeling,  Jalpaiguri  and  Cooch-Behar
 districts  contains  only  7  municipalities
 and,  therefore,  we  suggest  that  it
 should  have  only  2  members,  that  is
 the  number  be  raised  from  |  to  2  only.
 In  the  other  section  of  West  Dinaj-
 pur,  Malda,  Murshidabad  and  Nadia
 district  where  an  increase  from  34  to
 5  have  been  proposed,  we  suggest  that
 as  there  are  only  6  municipalities  the
 number  need  only  be  raised  to  4
 Taking  these  two  seats  we  have  tacked
 on  to  the  24  Parganas—Calcutta  con-
 stituency  raising  the  number  there  to
 o.  This  is  the  amendment  that  we
 have  proposed.

 But,  there  are  certain  other  aspects
 which  I  would  like  to  bring  to  the
 notice  of  the  hon.  Minister.  The  hon.
 Minister  has  already  stated  in  reply  to
 other  hon.  Members  that  he  would
 like  to  maintain  proportional  repre-
 sentation.  Here  that  system  prevails
 in  none  of  the  cases  except  the  case
 of  24  Parganas  and  Calcutta  districts
 where  we  have  got  today  6  seats.  it
 may  be  7  or  9  if  he  accepts  our
 amendment.  In  no  other  constituency
 the  proportional  representation  will
 continue,  because  for  rotational  elec-
 tion  the  seats  have  to  be  divided  into
 three  parts—one-third,  one-third  and
 one-third.  It  comes  to  ३  seal  every
 time  the  re-election  comes,  and  there-
 by  it  becomes  just  a  majority  vote
 and  not  a  proportional  system.  In
 North  Burdwan  division,  7  seats  come
 in.  We  shall  have  next  time,  thanks
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 te  him,’  proportional  election  coming
 into  being.  Today,  we  have  not  got  it.
 In  Howrah  and  Hooghly  districts  also,
 we  will  have  a  proportional  election
 next  time  because  the  seats  are  being
 increased  from:$  to  8.  But  both  in
 the  Darjeeling  and  West  Dinajpur

 districts,  unless  they  are  tacked
 together  4  and  2  de,  6  which  we  have
 proposed,  we  will  not  be  having  pro-
 portional  representation.  Now  One-
 third  of  the  number  will  be  obtained
 and  the  three  will  come  in  next  time
 ao  that  it  will  be  l,  ३  and  l  respec-
 tively.  So,  in  the  northern  areas,  in
 no  time,  we  will  have  proportional
 election  except  a  majority  election.
 That  is  why  the  suggestions  made  by
 the  West  Bengal  Municipal  Association
 through  us  was  made.  it  is  the  only
 Government-recognised  body.  It  is
 very  simple.  We  have  only  suggested
 that  the  local  bodies’  constituencies
 in  the  north  be  reduced  from  three  to
 two  and  the  other  be  reduced  from  5
 to  4,  the  two  thus  obtained  be  added
 to  the  South  where  there  are  28
 municipalities.  This  is  only  fair  and
 from  the  point  of  view  of  justice,  this
 should  be  accepted.

 Shri  S.  Ghose:  Mr.  Deputy-Speaker,
 Sir,  I  shall  be  very  brief.  But  I  do
 not  know  how  far  I  will  be  able  to
 convince  the  hon.  Minister  about  the
 points.

 Mr.  Deputy-Speaker:  He  need  not
 worry  about  that.

 Shri  8.  Ghose:  That  is  by  foregone
 conclusion.  I  oppose  this  clause.  it
 is  not  necessary.  If  I  say  that  I  am
 very  much  against  the  principle  of
 bicameral  legislature,  I  would  be  con-
 fronted  with  the  Constitution  and  it

 4s  not  a  profitable  game  to  cry  over
 this  split  milk.  As  to  the  increase  in
 numbers,  it  might  be  said  that  the
 Constitution  empowers  it.  It  has  been
 further  said  that  some  of  the  legisla~
 tures  have  recommended  the  increase
 of  members.  At  least  we  get  one
 Jegislature,  that  is,  the  Bombay  Legis-
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 lative  Assembiy,  which  recommended
 az  far  back  as  2953  for  abolition
 of  the  Upper  House.  But  it  been
 said  on  the  floor  of  this  House  that
 the  collective  wisdom  in  I  been
 negatived  by  the  collective  wisdam
 exhibited  in  enacting  the  States
 Reorganisation  Act,  and  that  there-
 fore,  there  must  be  this  augmentation.

 Coming  to  my  home  State  of  West
 Bengal,  there  is  neither  any  recom-
 mendation  for  the  abolition  of  the
 upper  House  nor  any  recommendation
 for  this  increase.  With  the  States
 Reorganisation  Act  being  brought  into
 existence,  I  submit,  there  has  been
 only  an  increase  in  number  to  the
 extent  of  2  in  the  Legislative  Assem-
 bly,  that  is,  one  from  Chandernagore
 and  १]  from  Purulia,  but  now  it  is
 proposed  to  increase  this  number  to
 double  its  size,  namely,  24.  Perhape
 this  is  done  most  probably  on  the  prin-
 ciple  that  the  more  the  marrier.  I  sub-
 mit  that  there  is  absolutely  no  justi-
 fication  for  this  increase,  when  the
 West  Bengal  Government  has  not
 wanted  it

 Further,  what  I  want  to  know  is,
 the  Constitution  does  not  draw  a  dead~
 line  that  after  this  there  cannot  be
 any  increase  of  numbers.  Then,  why
 is  this  indecent  haste?  The  country  is
 erying  for  a  morsel  of  food;  it  ig
 anxious  to  implement  the  Five  Year
 Plan  and  there  is  taxation  on  poor,

 The  Second  Five  Year  Plan  has  almost
 become  a  nightmare  with  us.  But
 where  is  the  harm  if  the  Government
 wait  for  some  years?  But  that  has  not
 beeen  done.  We  cannot  see  through
 the  game,  namely,  as  to  why  with
 indecent  haste  this  has  been  brought
 in.

 Now,  in  West  Bengal,  by  this  in-
 crease  in  numbers  by  24,  the  West
 Bengal  Government  will  be  saddled
 with  8  cost  of  at  least  Rs.  1
 lakh  if  not  more.  I  appeal  to
 hon.  Minister  to  realise  whether  the
 West  Bengal  Government  has  any
 capacity  now  to  bear  the  burden.
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 Bengal’s  sufferings  are  full  to  the
 brim.  Not  only  there  is  the  food
 question  ag  is  prevalent  in  most  of  the
 States,  but  there  are  other  acute
 questions  which  are  not  prevalent  in
 other  States.  I  submit  there  is  one
 peculiar  problem  which  is  sapping  the
 vitality  of  the  West  Bengal  State  and
 that  is  the  refugee  problem.  That
 cannot  be  tackled  and  I  request  the

 thon.  Minister  to  look  into  the  Bengali
 newspaper—Jugantar.—In  one  of  its

 yesterday’  issues,  it  has  been  said  that
 starvation  death  in  West  Bengal
 today  has  risen  from  0  to  5  daily.
 It  is  a  newspaper  with  which  a  West
 Bengal  Minister  is  connected.  After
 this  sort  of  difficulty,  can  the  West
 Benga!  State  bear  the  burden  of  this
 wasteful  expenditure?  In  West  Ben-

 gal,  a  pic  saved  means  a  life  saved.
 Minister  knows  more  than  myself  as
 to  what  the  conditions  are  in  West
 Bengal  regarding  the  refugees.

 Now,  the  present  BL  members  in
 the  West  Bengal  Legislative  Council
 are  manuging  the  business.  Why  the
 mecessity  hag  been  felt  just  at  this
 moment  for  increasing  it  to  757  One
 thing  that  agitates  my  mind  and  which
 I  beg  of  the  hon  Member  to  know
 is,  what  loss  did  West  Bengal  suffer

 so  long  from  the  non-inclusion  of
 this  increase  in  number,  and  what
 profit  the  West  Bengal  State  will
 qderive  by  increasing  the  present  num-
 ber.  That  is  the  question  which  is
 agitating  my  mind  and  I  humbly  beg
 of  the  hon.  Minister  to  answer  it  in
 &  convincing,  cogent  and  clear  manner
 and  not  beat  about  the  bush.

 Mr.  Deputy-Speaker:  Let  us  have
 the  answer  then.  Then  we  will  judge
 whether  it  is  cogent  and  convincing

 Shri  S.  Ghose:  I  am  submitting  to
 the  House.through  you  that  if  the
 answer  is  not  cogent  or  clear  or  con-
 vincing,  there  is  one  conclusion  that
 is  left  to  us,  pamely,  that  there  is
 some  ulterior  motive  behind  it.  That
 motive  is,  to  repair  the  damages  of
 the  party  in  power,  to  halt  the  pro-
 gress  of  cracks  in  the  party  or  the
 defectioms  in  the  party,  and  for  this
 purpose,  this  Fill  bas  been  sponsor-
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 ed.  That  will  be  the  conclusion  lef.
 to  us.  After  all,  no  convincing  and
 clear  proof  has  been  given  to  sup-
 port  this  measure.  I  submit  to  the
 Law  Minister,  that  he  owes  more  than
 anybody  else  .o  West  Bengal,  to  prove
 as  to  why  tis  increase  in  nuraber
 has  been  brought  in,  when  there  is
 austerity  drive,  when  there  is  taxa-
 tion  on  the  poor.  Did  the  5l  members
 who  constitute  the  present  Legisla-
 tive  Council  fail  to  discharge  their
 duties  entrusted  to  them?

 Lastely,  I  beg  of  the  hon.  Law
 Minister  to  consider  this.  If  I  had
 the  power,  I  would  have  thrown  out
 this  clause  root  and  branch,  since  as
 I  lack  that  power,  the  only  thing  that
 is  left  in  me  is  to  appeal  to  him,  in
 the  name  of  the  untold  sufferings  of
 the  sons  and  daughters  of  Bengal,  in
 the  name  of  aj)  that  is  sacred  in  West
 Bengal,  to  retrace  his  step.  Govern-
 ment  has  travelled  too  far.  If  the
 sign  of  the  time  is  not  taken  note  of,
 and  if  the  Government  runs  after
 gains,  then  I  must  say  that  those
 gains  will  be  of  an  ephemeral  charac-
 ter.  It  is  no  threat  it  is  my  humble
 submission,  the  truth  of  which  the
 future  will  unmistakeably  tell.

 Shri  A.  K.  Sen:  Before  I  reply  to
 the  points  raised  by  Mr.  Gbose.  I
 would  like  to  answer  the  objections
 raised  by  the  hon.  Member,  Mr.  Biren
 Roy,  a  very  old  friend  of  mune.

 Mr.  Deputy-Speaker:  No  concession
 from  that  point  of  view.

 Shri  A.  K.  Sen:  No  extra  conces-
 sion  for  that.  I  am  very  sorry  I  have
 to  oppose  his  amendments,  which  seek
 to  very  the  representation  of  Calcutta

 and  24-Parganas  from  where  he  hails,
 at  the  cost  of  North  Bengal.  North
 Benga)  is,  unfortunately,  a  compara-
 tavely  backward  area  and  the  consti-
 tuencies  and  the  numbers  have  been
 fixed  by  the  Election  Commissioner
 for  very  good  reasons;  I  would  be  the
 last  person  to  very  that  recommenda~
 tion  excepting  for  very  good  reasons.
 I  do  not  think  the  reasons  advanced
 by  the  hon.  Member  are  so  weighty
 as  to  overcome  the  recommendations
 of  the  Chief  Election  Commissioner.
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 With  regard  to  the  objections  raised

 by  Mr.  Ghose,  he  has  sounded  a  very
 soft  chord  within  all  of  us.  We  are
 a  sentimental  people  and  even  while
 dealing  with  hard  measures  like  the
 present  one,  we  tend  to  indulge  in
 emotional  outburst  touching  on  the
 poverty,  sufferings  and  various  other
 evils  from  which,  unfortunately,  we
 have  not  been  able  to  rid  our  people,
 though  we  haope  to  do  so  as  early  as
 possible.  Whoever  doubts  the  suffer-
 ings  of  West  Bengal,  or  for  that
 matter,  the  rest  of  the  country  as  a
 whole?  It  may  be  that  we  are  suffgr-
 ing  more  and  others  are  suffering  less.
 We  have  the  refugees  numbering
 over  4  millions  to  take  care  of;  others
 do  not  have  that  problem.  But  by
 and  large,  the  country  as  a  whole  is
 still  poor.  That  is  why  we  are  urged
 to  uplift  the  standards  of  living,  to
 make  this  country  rich  industrially,
 agriculturally  and  in  every  other  way.
 We  have  no  doubt  that  we  shall
 succeed  in  this  very  hard  task  and  in
 order  to  succeed,  we  have  set  before
 ourselves  the  standards  and  ideals  of
 an  austere  life,  shed  of  all  luxuries
 and  we  are  trying  to  economise  every
 penny  that  we  can  save,  There  is  no
 doubt  about  that.

 But  we  shall  certainly  not  try  to
 save  by  hitting  at  the  root  of  our
 representative  Government.  One  can
 say  tomorrow  that,  instead  of  having
 one  representative  for  every  400,000
 people  in  the  Parliament,  let  us  have
 one  representative  for  every  800,000;
 we  shall  reduce  the  number  of  the
 House  and  we  shall  reduce  the  expen-
 ses.  But  we  will  be  striking  a  very
 hard  blow  at  the  basic  character  of
 this  great  democratic  institution.
 Economy  certainly  is  praiseworthy;
 austere  life  is  an  ideal  to  be  aimed
 at.  I  certainly  accept  the  impelling
 necessity  of  cutting  our  life  to  as
 much  rigorous  a  frame  as  possible,
 but  that  does  not  mean  that  we  shall
 do  it  at  the  cost  of  the  representative
 institutions  which  the  Constitution
 has  vouchsafed  to  us.  If  it  is  a  fact
 that  the  second  chambers  are  as  much
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 an  integral  part  of  our  constitutional
 structure  as  the  State  Legislatures,  if
 it  is  a  fact  that  the  Rajya  Sabha  is
 as  much  an  integra]  and  important
 part  of  the  Parliament  as  the  Lok
 Sabha,  let  us  not  talk  about  driving
 away  our  members  or  cutting  their
 numbers  ruthlessly  to  achieve  econo-
 my  of  a  few  thounsands  here  and
 there.

 This  country  will  always  be  ready
 to  pay  the  price  for  democratic  imsti~
 tutions;  and,  the  money  necessary  for
 keeping  up  a  free  Parliament  or  sus~
 taining  free  democratic  institutions
 will  be  ungrudgingly  paid  by  the  tax~-
 payer.  It  will  be  a  very  bad  day  for
 all  of  us  when  we  shall  try  to  think  in
 terms  of  economy  by  cutting  down  the
 size  or  vigour  of  our  democratic  in-
 stitutions  The  hon.  Member  has
 appealed  to  me  as  ome  coming  from
 West  Bengal  to  remember  particular-
 ly  the  fate  and  the  miseries  of  West
 Bengal.  I  hope  that  I  shall  mever
 cease  to  forget  it  and  at  the  same
 time,  I  shall  never  cease  to  forget  the
 miseries  of  other  parts  of  India.  After
 all,  if  India  prospers,  West  Benga?
 and  other  States  shall  prosper.  And,
 if  India  does  not  do  80,  every  limb
 will  wither  away.

 So,  when  we  think  of  West  Bengal,
 we  think  fit  in  the  context  af  the
 larger  economy  of  the  mation  as  a
 whole,  excepting  a  few  special  pro—
 blems  from  which  our  uanfertunate
 State  suffers.  I  have  no  doult  that
 the  solution  to  the  whole  problem  Is.
 ohe  and  one  only:  Make  this  country’
 technically  advanced,  raise  production:
 per  head  and  thereby  mine  the
 standard  of  life  of  every  commom
 man.  That  is  a  different  problem.
 altogether.  That  is  not  at  all  incon--
 sisters  with  the  expenses  we  have  to

 pay  "Sy  keeping  up  the  free  demo-
 cratic  institutions  which  we  have
 inherited  ourselves  from  the  great
 constitution-makers,  who  have  grant-
 ed  this  noble  Constitution  to  us.  We
 may  be  poor  or  rich;  it  may  be  that
 we  may  have  to  ask  the  members  to
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 forego  their  allowances—it  may  not
 be  necessary,  I  hope—but  neverthe-
 less,  they  must  function.  Whether
 they  should  cut  down  their  emolu-
 ments  or  not  is  8  different  matter,
 but  we  should  allow  them  to  function.
 We  cannot  think  of  reducing  them.

 These  are  the  only  observations  I
 want  0  make  on  8  point  which
 appears  to  me  strictly  irrelevant,  but
 which  nevertheless  is  highly  neces-
 sary  to  discuss  in  view  of  the  very
 great  miseries  from  which  the  State
 of  West  Bengal  is  suffering.  I  hope
 that  all  of  us,  whether  from  West
 Bengal  or  outside,  will  put  all  our
 heads  together,  so  that  we  can  rid
 that  State  of  its  gigantic  refugee  pro-
 blem  and  connected  with  it  the  gigan-
 fac  unemployment  problem,  which  at
 the  moment  seem  to  overwhelm  us
 completely;  and,  I  hope—I  have  not
 the  slightest  doubt  about  it,  if  I  may
 say  so-—that  we  shall  succeed  in  doing
 it.  It  may  take  us  five  years  or  ten
 years,  but  succeed  we  must.  That
 really  answers  the  very  sentimental
 approach  which  has  been  made  by
 my  hon.  friend  coming  from  Bur-
 awan.

 With  these  observations,  I  again
 submit  that  this  clause  may  be
 passed.

 Mr.  Depaty-Speaker:  Amendments
 4,  5  and  6  relate  to  the  Fifth  Sche-
 dule;  if  necessary,  I  will  put  them
 there.

 The  question  4st

 “That  clause  l]  stand  part  of
 the  Bill”.

 Phe  motioa  wa  advpied.

 Clause  73  was  edded  to  the  Bill

 Mir.  Speaker:  We  have  to  finish  this
 Bill  by  3  o’clock.  Then  we  shall  take
 up  non-official]  business.  I  request
 hon.  Members  to  take  cognizance  of
 that  fact.
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 Clause  12  (Amendment  of  Act  43  of
 3880)

 Shri  A.  K.  Sen:  There  are  Govern-
 ment  amendMHents  to  this  clause.

 Shri  Nathwani:  Clause  5  has  to  be
 put  to  the  House;  it  was  postponed,

 Mr.  Deputy-Speaker:  Clause  5  I  will
 put  before  we  take  up  non-official
 business.

 Shri  A.  K.  Sen:  There  is  a  corrigen-
 dum  about  clause  5.  I  think  I  have
 handed  it  over  to  the  Secretary.

 Mr.  Depaty-Speaker:  I  am  taking  up
 clause  2  now.

 Shri.  A.  K.  Sen:  I  am  moving  Gov-
 ernment  amendments  Nos.  134,  455
 and  70.

 I  beg  to  move:

 qd)  Page  10,—

 ह  lines  24  to  30,  substitute—

 “(a)  in  section  10,  sub-section
 (3)  shall  be  omitted;”

 (2)  Page  l,  in  line  15,—~

 for  the  figure  “39”  in  column  3,
 substitute  “36”  and  for  the  figure
 “39”  in  column  substitute  ५42",

 (3)  Page  32,—

 (i)  after  line  2,  insert—

 “<(ii)  under  the  heading  ‘Bom-
 bay’  the  following  entries  shal)  be
 added  at  the  end,  namely:—

 ‘4.  District  Boards.

 5.  District  Pancheyats.
 6.  Town  Committees.

 7.  Janpada  Sabhas  (Rural  Cir.
 cle)’.”;

 Gi)  Line  3,—

 for  ‘(ii)’  substitute  ‘(iii)';—

 Gii)  line  ,—

 for  ‘(iii)’?  Substitute  ‘(iv)’.
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 Shri  Nagi  Reddy:  I  beg  to  move:
 (l)  Page  li,  line  26,—

 add  at  the  end—

 “all  elected  members’%
 (2)  Page  ll,  line  27,—

 add  at  the  end—

 “all  elected  members.”
 (3)  Page  l,  line  30,—

 before  “Class”  wsert  “all  elected
 members  of”.

 Mr.  Deputy  -Speaker:  I  hope
 Mr.  Nagi  Reddy  has  spoken  enough
 about  this.

 Shri  Nagi  Reddy:  No;  I  have  some
 observations  to  make  on  this  parti-
 cular  clause.

 Mr.  Deputy-Speaker:  I  think  he  has
 made  all  the  pounts.

 Shri  Nagi  Reddy:  Not  exactly,  for
 the  simple  reason  that  it  is  a  problem
 which  has  not  been  properly  under-
 stood,  because,  probably,  this  peculiar
 feature  does  not  appear  in  any  other
 clause  That  is  exactly  my  fear.  In
 this  huge  House,  the  other  members
 of  the  Lok  Sabha,  who  are  coming
 from  different  States,  do  not  know  the
 actual  realities  that  exist  in  my  State
 My  amendment  is  very  simple.  I  am
 sure,  the  hon.  Minister  will  consider
 them  very  sympathetically.  Now,
 there  are  electoral  colleges  in  the
 district  boards,  municipalities  and
 panchayats  and  those  electoral  colleges
 elect  members  to  the  Council.

 My  simple  amendment  says  that  all
 those  who  are  elected  to  the  munici-
 pplities,  all  those  who  are  elected  to
 the  district  boards  and  all  those  who
 are  elected  te  the  panchayat  boards
 should  be  made  members  of  the  elec-
 toral  college  so  that  this  indirect  elec-
 tion  may  not  become  a  farce.  In  the
 panchayats  in  Telegana,  which  is  a
 part  of  Andhra  Pradesh,  we  have  got
 2,  3  or  4  nominated  members,  accord-
 ing  to  the  necessity  of  the  ruling  party,
 which  wants  to  overthrow  the  majo-
 rity,  that  is  in  existence  there.  in
 order  to  overthrow  the  majority,  they
 nominate  certain  members  to  these
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 panchayats.  Therefore,  the  actual
 position  is  that  these  nominated  mem-
 bers  can  nullify  the  principle  of  in-
 direct  election  even  in  this  sphere.
 Therefore,  I  say  that  we  must  have  at
 least  a  saving  clause.  The  framers  of
 the  Constitution,  I  am  sure,  never
 expected  that  such  an  incongruous
 reality  would  exist  in  any  part  of  our
 State.  But  it  is  in  existence.  So,  my
 humble  request  to  the  hon.  Minister
 is  that  this  state  of  affairs  can,  to  a
 certain  extent,  be  checked  by  that
 simple  amendment,  which  I  have  sug-
 gested.

 My  second  point  is  that  we  cannot
 say  because  there  is  a  State  Govern-
 ment,  which  can  look  after  its  affairs,
 why  should  we  look  into  it.  It  is  not
 so.  You  must  know  that  in  1953,  when
 we  were  a  part  of  Madras,  the  Chief
 Minister  of  Madras  had  promised
 district  board  elections  by  March  1954.
 Today  we  are  in  4957  and  that  is  also
 coming  to  a  close.  Nevertheless,  up
 to  this  day,  we  had  no  elections  to
 the  district  boards.  Instead  of  having
 elected  district  boards,  only  a  few
 months  ago,  we  were  having  nomi-
 nated  district  boards,  consisting  of
 mainly  ML.As  or  ex-Presidents,  as  I
 have  explained  Therefore,  I  want
 that  there  should  be  a  saving  clause
 that  elected  members  of  the  district
 boards  should  be  in  the  electoral
 colleges  to  elect  members  to  the  Coun-
 cil,  and  not  nominated  members,
 whether  it  be  a  district  board,  munici-
 pality  or  panchayat  That  saving
 clause  is  necessary  for  the  real  func-
 tioning  of  the  Constitution.

 Only  yesterday,  while  reply  to  the
 debate,  the  hon  Minister  was  saying:
 don’t  think  in  terms  of  political  con-
 siderations  Nevertheless,  I  am  just
 saying  in  the  interest  of  the  Canstitu-
 tion,  in  the  interest  of  the  very
 measure  which  we  ere  bringing  for-
 ward,  please  see  that  these  political
 considerations  are  not  taken  advantage
 of  by  the  ruling  party,  which  is  today
 taking  advantage  of  that.  That  is  my
 only  fear.

 Today,  two  of  the  major  municipali-
 ties  of  the  Andhra  area  are  not  func-
 tioning.  There  are  no  elected  repre-



 ३2399  Legistative

 sentatives  there.  And  I  can  give  a
 guarantee  to  this  House—I  take  res-
 ponsibility  to  give  that  guarantee—
 that  this  Government,  which  is  now
 functioning,  is  not  going  to  have  elec-
 tions  there  for  some  more  years  to
 come.  Therefore,  the  indirect  elec-
 tion  that  is  going  to  be  held  for  the
 State  Council  is  going  to  be  a  farce.
 That  is  all.  So,  I  say:  please  relieve
 us  of  the  great  trouble  in  which  we
 are.  I  want  proper  representation.

 Mr,  Deputy-Speaker:  I  told  the  hon.
 Member  that  he  has  already  referred
 to  most  of  the  points.  He  said:  No.
 But  he  has  already  covered  all  these
 points.

 Shri  Nagi  Reddy:  But  I  had  said
 that  in  a  different  atmosphere  when  I
 was  not  heard  properly.  When  I  am
 pressing  my  amendment,  I  should  make
 it  very  clear  to  the  hon.  Minister  that
 I  am  not  taking  advantage  of  the
 Political  considerations.

 Now  that  my  opposition  to  having  a
 Council  itself  has  been  overthrown,  I
 would  like  to  see  that  a  proper  Coun-
 cil  8  elected,  a  Council  which  repre-
 sents  the  people.  The  hon.  Minister,

 in  his  peroration  on  democracy,  said:
 here  is  proportional  representation;
 each  group  will  get  its  own  represen-
 tativesg  inside  the  Council  because
 there  is  proportional  representation
 here.  My  humble  submission  to  the
 hon.  Minister  as:  here  is  a  State  where
 proportional  representation  is  going  to
 be  nullified  because  of  nomination.

 Shri  Ranga:  No,  no.

 Shri  Nagi  Reddy:  I  want  that  those
 who  are  nominated  either  to  the  pan-
 chayats  or  district  boards  or  munici-
 palities  not  allowed  to  be  members  of
 the  electoral  college.  I  hope  the  hon.
 Minister  will  certainly  agree  with  me
 end  at  least  accept  this  very  simple,
 moderate  and  democratic  amendment
 that  I  have  suggested  and  make  room
 for  safe  and  proper  functioning  of
 democracy.

 Mr,  Deputy-Speaker:  I  don’t  know
 whether  the  Minister  has  to  reply.  I
 think  all  those  points  have  been
 covered.
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 Shri  A.  K.  Sen:  I  have  answered
 most  of  the  points.  The  hon.  Member
 said  that  he  was  not  heard  correct  or
 exactly.  It  is  impossible  not  to  hear
 him  exactly  because  he  makes  his
 points  very  clear.  But  I  have  equally
 made  our  stand  clear  on  the  last
 occasion  when  I  pointed  out  the
 various  difficulties  in  the  way  of
 accepting  the  hon.  Member’s  amend-
 ment.  There  is  one  further  difficulty
 against  the  amendment  suggested  by
 the  hon.  Member,  which  is  created  by
 the  Constitution  itself.  Article  171,
 clause  3(a)  says  Cn  one-third  shall  be
 elected  by  electorates  consisting  of...”
 It  does  not  say  “elected  members”.
 If  the  hon.  Member  puts  “elected  mem-
 ber”  it  will  amount  to  amending  the
 Constitution,

 Shri  Nagi  Reddy:  I  never  knew  that
 it  is  against  our  Constitution.  I  am
 sorry.

 Shri  A.  K.  Sen:  I  hope  he  will
 believe  in  the  democracy  of  the  Con-
 stitution  and  he  won’t  cegse  to  believe
 in  it.  I  have  already  covered  all  the
 other  points.  >

 Shri  Ranga:  I  thought  this  was  a
 very  innocent  amendment.  But,  in  the
 light  of  the  statement  made  by  the
 hon.  Minister,  I  don’t  think  it  would
 be  within  the  four  corners  of  the
 Constitution.

 Apart  from  that,  I  would  like  to
 remove  one  or  two  wrong  impressions
 which,  I  am  afraid,  Mr.  Nagi  Reddy’s
 speech,  has  created.  It  will  be
 remembered  that  the  former  Madras
 State  and  also  the  present
 Andhra  Pradesh  had  taken  the  lead  in
 forming  these  village  panchayats.

 Shri  Nagi  Reddy:  I  talked  about  the
 district  boards.  I  never  said  anything
 about  village  panchayats.

 Shri  Ranga:  In  fact,  long  before  the
 nomination  principle  was  removed  in
 other  States,  Madras  and  Andhra  re-
 moved  it.

 Shri  Nagi  Reddy:  I  am  talking  of
 Telengana.

 Shri  Ranga:  The  nomination  princi-
 ple  had  been  done  away  with  in  ali
 the  States.  It  is  only  in  Telengana,  it
 seems,  there  is  some  element  of  nomi-
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 nation.  The  State  and  the  leadership
 of  that  State,  which  has  been  responsi-
 ple  for  taking  the  lead  in  India  in
 dntroducing  this  electoral  principle  in
 the  village  panchayats  as  well  as
 municipal  council  and  local  bodies,
 long  before  any  other  State  had
 thought  about  it,  can  be  trusted  to
 remove  this  element  of  nomination
 also.

 Shri  Nagi  Reddy:  I  do  not  believe
 in  it  because  in  ‘1953...

 Mr.  Deputy-Speaker:  There  should
 be  no  interruption.

 Shri  Nagi  Reddy:
 quiet.

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  been  going  on  speaking.
 He  was  not  interrupted  by  others,
 while  he  was  speaking.  He  has  to
 hear  patiently.

 Shri  Ranga:  For  no  fault  of  their
 ewn,  because  in  the  previous  adminis-
 tration  there  appears  to  be  this  ele-
 ment  of  nomination,  it  cannot  be  said
 that  in  future  also  the  same  thing  will
 happen.  In.regard  to  the  other  com-
 plaint  made  about  the  municipality  of
 Bezwada...

 358  hrs.

 Mr.  Deputy-Speaker:  There  is  no
 opportunity  for  all  points  to  be
 answered.

 Shri  Ranga:  I  am  finishing  within  a
 minute.

 First  of  all,  today  there  are  no
 district  boards;  there  were  some  time
 ago  and  they  are  not  going  to  be  there.
 In  fact,  the  State  Government  is  seized
 of  the  question  whether  there  should
 be  district  boards  or  not.  My  hon.
 triend  and  his  friends  were  also  party
 to  the  decision  at  that  time  that  the
 district  board  elections  should  not  be
 held.  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.
 He  would  not  allow  even  me  to  speak
 here  in  the  House.  Is  it  necessary
 that  every  word  that  is  uttered  there
 wust  be  answered  by  the  Member

 Tag0I

 I  cannot  keep
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 there  and  then,  st  the  very  same  time.
 He  ought  to  have  patience.  I  have
 allowed  him  time,  and  when  he  has
 finished  I  have  gone  on  to  the  other
 Member.  Now  he  is  not  allowing  the
 other  Member  to  speak  even.

 Shri  Nagi  Reddy:  I  am  sorry  I  inter-
 vened,  but  I  rise  on  a  point  of  order.
 A  decision  of  an  Assembly  is  being
 misrepresented  by  a  Member  here.
 A  decision  of  the  Assembly  cannot  be
 misrepresented  either  by  him  or  by
 any  hon.  Member.  The  decision  of  the
 Assembly  in  953  was  that  the  elec-
 tions  to  the  district  boards  must  be
 held  in  4954  by  April.  That  was  the
 resolution  which  was  passed,  which
 was  brought  forward  by  Shri  C.  Raja-
 gopalachari  and  it  was  about  to  be
 implemented,  but  has  not  been  imple-
 mented  by  the  present  Government.
 That  was  the  answer  that  I  gave,  and
 no  one  can  say  that  I  was  responsible
 for  a  resolution  which  abolished  the
 district  boards.

 Mr.  Depaty-Speaker:  What  is  the
 point  of  order?

 Shri  Nagi  Reddi:  The  point  of  order
 is  that  the  hon.  Member  said  that  I
 was  responsible  in  the  Madras  Legis-
 lative  Assembly  for  the  abolition  of
 district  boards.  It  was  wrong,  and  no
 wrong  representation  of  an  Assembly
 proceeding  should  be  allowed  here.

 Mr.  Deputy-Speaker:  There  is  some
 misconception  about  what  a  point  of
 order  can  be  about.  This  is  no  point
 of  order.  There  is  a  difference  of
 opinion  about  a  certain  fact  and  there
 ean  be.  I  cannot  decide  because  for
 me  both  are  equally  honourable  Mem-
 bers.  One  might  have  one  impression,
 the  other  might  have  a  difference  im-
 pression.  How  can  I  distinguish  bet-
 ween  one  Member  and  the  other?  We
 have  to  listen  to  the  facts  though  they
 may  be  different  from  what  the  hon.
 Member  gave.

 The  hon.  Member  may  conclude
 now.

 Shri  Ranga:  I  am  sorry  I  am  the
 cause  of  this  waste  of  time.  Since  my
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 hon.  friend  happened  to  be  a  Member
 and  I  was  not  at  that  time,  I  am  pre-
 pared  to  defer  to  his  interpretation.
 Therefore,  I  make  wmends  so  far  as
 that  particular  point  is  concerned.

 But  one  thing  is  clear.  I  do  not
 want  the  impression  to  go  abroad  that
 the  Andhra  Government  is  really
 interested  in  upsetting  the  fate  of  these
 local  boards  by  nominating  one  or  two
 people  here  and  there.  They  have  in-
 herited  a  kind  of  tgadition  and  I  am
 sure  they  would  take  the  earliest
 opportunity  to  get  rid  of  this  tradition
 of  nomination  and  introduce,  as  in  the
 case  of  the  Andhra  area,  in  Telengana
 also  the  element  of  election.

 Mr.  Deputy-Speaker:  Amendments
 63  to  65.  May  I  put  them  together?

 Shri  Nagi  Reddy:  Yes,  Sir.
 Shri  A.  K.  Sen:  If  they  are  pressing

 for  a  division  I  am  raising  this  point
 of  order  that  this  amendment  is  un-
 constitutional  because  it  seeks  to
 amend  the  Constitution  itself.

 Mr.  Depaty-Speaker:  I  am  doubtful
 if  this  would  be  the  stage  to  raise  it
 when  I  am  putting  it  to  the  vote  of
 the  House.  The  hon.  Minister  should
 have  taken  it  up  earlier.

 Shri  A.  K.  Sen:  Very  well,  Sir.
 Shri  Raghunath  Singh  (Varanasi):

 It  is  Private  Members’  Bills  Day.
 Division  No.  36]

 AYES
 Banerjee,  Shri  Pramathenath
 Barua,  309  Hem
 Bherucha,  Shr:  Naushir
 Chekravarty,  Shrimat:  Renu
 Chavon,  Shr.  D  BR.
 Desoratha  Deb,  Shri

 Jadhav,  Shri
 Ketti,  Shri  0.  A.
 Kodsyan,  Shri
 Kunhan,  Shri

 Manay,  Shri
 Dige,  Shri  Mateta,  Shri
 Elias,  Shri  M.  Matin,  Shri
 Gaikwad.  Shn  8.  ट
 Ghodesar,  Shri  Fatchtinh
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 Majhi,  Shri  R.  ८.

 Menon,  Dr.  ्,  8.
 Menon,  Shr:  Natayanankutty

 Counctis  Bill,  795७7  324०4

 Mr.  Deputy-Speaker:  That  will  be
 pushed  ten  minutes  later.

 Shri  Raghunath  Singh:  We  should
 be  allowed  full  time.

 Mr.  Depnty-Speaker:  Yes.  I  hope
 the  House  has  no  objection  to  the  non-
 official  business  being  taken  up  I0  or
 5  minutes  later.

 Hon.  Members:  No  objection.

 6.05  hrs.

 (Mr.  SPEAKER  in  the  Chair.]

 Mr.  Speaker:  Now  I  put  amend-
 ments  63,  64  and  65.

 The  question  is:

 (63)  Page  l,  line  26,—

 add  at  the  end—

 “all  elected  members”

 (64)  Page  ,  line  27,—

 add  at  the  end—

 “all  elected  members”

 (65)  Page  ll,  line  30,—

 before  “Class”  insert  “all  elected
 members  of”

 Lok  Sabha  *divided.  Ayes:  46,
 Noes:  3

 (35°09  hrs.

 Parvathi  Krishnan,  Shrimati
 Patel,  Shri  P.  R.
 Patil,  Shri  Nane
 Pillei,  Shri  Anthony
 Rai,  Shn  Khushwaqt
 Rao,  Shr:  0.  ५.
 Reddy,  Shri  Nagi
 Sharma,  Shri  H.  om
 Siva  Raj,  Shri

 Ghosal,  Shri  More,  Shri  Sugandha,  Shri
 Ghose,  Shr:  5.  Mukerjec,  Shri  H.  N.  Tangamani  +  Shri
 Goray,  Shri  Nayar,  Shri  प.  P.  Vaivi,  Shri
 Gupta,  Shri  Sadhan  Panigrehi,  Shri  Warior,  Shri
 Imam,  Shei  Mobamed  Parmar,  Shri  K.  U.  Yaoi,  Shel
 lyer,  Shri  Beswara  Perulcker,  Shri

 *The  result  of  this  division  appli  to  amendments  Nos.  63,  64  and  65
 separately.
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 Abdul  Lateef,  Shri
 Achar,  Sprit
 Aromughem,  Shri  R.  5.
 Arumughsm,  Shri  5.  R.
 Ashanna,  Shri
 Balakrishnan,  Shri
 Bangsh)  Thakur,  Shri
 Barupal,  Sbri  p.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Bhekt  Darshan,  Shri
 Bidsri,  Shri
 Bose,  Shri  P.  C.
 Brahm  Perkash,  Ch.
 Chandra  Shanker,  Shri
 Chaturvedi,  Shri
 Chuni  Lal,  Shri
 Dasappe,  Shri
 Das,  Shrik.  K.
 Das,  Shri  M.  M.
 Das,  Shri  Shree  Nareyan
 Deo,  Sht:  Shanker
 Desai,  Shri  Morsrii
 Dindod,  Shri
 Dube,  Shri  Mulchend
 Dwivedi,  Shri  M.  L.
 Bleyaperumsal,  Sbri
 Ganapathy,  Shri
 Gandhi},  Shri  M.  M.
 Ghosh,  Shri  M.  K.
 Guots,  Shri  C.  L.
 Harvani,  Shri  Ansar
 Hasds,  Shri  Subodh
 Hem  Raj,  Shri
 Hukam  Singh,  Sardar
 Jain,  Shri  M.C.
 Jena,  Shri  K.  C.
 Joshi,  Shri  A,  C.
 Jyotishi,  Pandit  J.  P.
 Keanakasgbai,  Shri
 Karungo,  Shri
 Kashiwal,  Shri
 Kayal,  Shri  P.  N.
 Kedarta,  Shri  CM.

 Mr.  Speaker:  Now  I

 The  question  is:

 Page  0,—

 for  lines  24  to  30,

 “(a)  in  section  10,  sub-section
 (3)  shall  be  omitted;”

 The  motion  was  adopted.
 Mir.  Speaker:  The  question  is:
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 NOES
 Kesar  Kumari,  Shrimet!
 Keshsva,  Shri
 Khan,  5७०  Shahnawez
 Lachhi  Ram,  Shri
 Lahiri,  Shri
 Mafida  Ahmed,  Shrimati
 Maiti,  Shri  N.  8.
 Mallaih  Shri  9.  5.
 Melaviya,  Pandit  Govind
 Mandal,  Dr.  Peshupati
 Maniyangadan,  Shri
 Melkote,  Dr.
 Miehra,  Shri  Bibhuti
 Misbra,  Shri  R.  0.
 की 1529,  San  R.  R
 Munisamy,  Shri  है. लि  ्.
 Murmu,  Shri  Paika
 Naidu,  Shri  Govindaralals
 Naw,  Sbri  Cc.  K.
 Narasimhan,  Shri
 Nathawani,  Shri
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrimatl  Uma
 Nek  Ram,  Shri
 Oza,  5093
 Padalu,  Shri  K.  द
 Pahadie,  Shri
 Parmar,  Shr:  Deen  Bandhu
 Parmar,  Shn  Y.  S
 Patel,  Shrimeti  Maniben
 Pille:,  Shri  Thenu
 Prabhskar  ५७7,  Naval
 Redhamohan,  Singh  Shri
 Radha  Raman,  Shri
 Raghunath  Singh,  Sbr:
 Rejuh,  Shr
 Rakhmsy,  Shri
 Raman,  Snr  C.  R,  Pattab
 Rgmananda  Titthe,S  #amt
 Ramaswamy,  Shri  K.  5
 Ram  Krishan,  Shri
 Rampure,  Shri  M
 Rane,  Shr
 The  motion  was  negatived.

 put  amend-
 ments  Nos  134,  235  and  70
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 Ranga,  Shri
 Rangarao,  Shri
 Rao,  Shri  Jaganstha
 Reddy,  Shri  Bali
 Reddy,  Shri  Narappa
 Reddy,  Shri  Remi
 Roy,  Shri  Bishwanath
 Rungeung  Sulsa,  Shri
 Sadau  Ram,  Shri
 Sahodrabei  Shrimati
 Sabu,  Shri  Rameshwar
 Seigal,  Sardar  A.  5.
 Samenta,  Shri  5.  C.
 Sementainha,  Dr.
 Sanganna,  Shri
 Sarhadi,  Shr  Ajit  Singh
 Satish  Chandra,  Shri
 Satyanarayana,  Sond
 Selku,  Shri
 Sen,  Shri  A  K.
 Sen,  Shri  P.  G.
 Shankaraiha,  Shr  i
 Sharma,  Shri  D.  C.
 Singh,  Shri  Babunath
 Singh,  Shr  M.  N.
 Sinha,  Shri  Gajendra  Prasad
 Sinha,  Shri  Satyendra  Narayan
 Sinha,  Shri  Satya  Narayon
 Snatak,  Shr:  Nardeo
 Subberayan,  Dr.  P.
 Subramanyam,  Sher  T.
 Tahir,  Shri  Mohammed
 Tewars,  Shri  Dwarkanath
 Thirumala  Rao,  Shri
 Tiwarn,  Shri  R.  S.
 Tula  Rem,  Shr
 Tyabdps,  Shri
 Uike,  Shri
 Umrao  Singh,  Shr
 Upadhyaya,  Shri  Shiva  Dutt
 Venkatasubbaih,  Shri
 yishwanath  Prasad,  Shri

 Page  II,  in  line  I5,
 for  the  figure  “30”  in  column  3,

 substitute  “36”  and  for  the  figure
 “3g”  in  column  6,  substitute  42".

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is: substitute—

 Page  i2,—

 (i)  after  line  2,  insert—

 “¢ii)
 ‘Bombay’  the  following  entries

 under  the  heading
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 shall  be  added  at  the  end,  name-
 y:—

 ‘4.  District  Boards.

 5.  District  Panchayats.

 6.  Town  Committees.

 |,  Janpada  Sabhas  (Rural
 Circle)’.”;

 (ii)  line  3,—
 for  ‘(ii)’  substitute  ‘(iii)’;

 (ii)  line  u—
 for  ‘(iii)’  substitute  ‘(iv)’.

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:
 “That  clause  12,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Ciause  i2,  as  amended,  was  added  to
 the  Bill,

 Mr.  Speaker:  Clause  5  together
 with  the  amendments  moved  has  been
 held  over.  I  shall  now  take  up  clause  5
 and  the  amendments  thereto.  I  shall
 put  Government  amencment  first.

 Shri  Nathwani:  There  are  three
 amendments  moved  by  me  to  Govern-
 ment  amendment  No.  132,  Nos.  156,
 457  and  158.

 Mr,  Speaker:  They  are  Nos.  356,
 57  and  58  which  have  been  accepted
 by  Government.  He  has  also  moved
 amendment  No.  54  which  has  not
 been  accepted  by  Government.

 IT  shall  now  put  amendments  Nos.
 1586,  ‘157  and  58  to  amendment  No.
 32  moved  by  Government,  to  vote.

 The  question  is:

 That  in  the  amendment  proposed
 by  Shri  Asoke  K.  Sen,  printed  as  No.
 332  in  List  No.  22  of  amendments,—

 in  the  proposed  sub-clause  (8)  (a),
 after  “column  2  of  the  said  Table”
 insert, —

 ‘if  immediately  before  such
 commencement,  he  is  an  elector
 for  an  essembly  constituency  in
 the  State  of  Bombay”.

 The  motion  was  adopted.
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 Mr.  Speaker:  The  question  is:
 That  in  the  amendment  proposed

 by  Shri  Asoke  K.  Sen,  printed  as  No.
 32  in  List  No.  22  of  amendments,—

 in  the  proposed  sub-clause  (3)
 (9),  add  at  the  end—

 “if  immediately  before  such
 commencement  he  is  an  elector
 for  an  assembly  constituency  in
 the  State  of  Bombay”.

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 That  in  the  amendment  proposed  by
 Shri  Asoke  K.  Sen,  printed  as  No.  432
 in  List  No.  22  of  amendments,—

 after  the  proposed  sub-clause  (3)
 insert—

 “(3A)  Every  sitting  elected
 member  of  the  said  Council  who
 is  not  deemed  to  have  been  elect-
 ed  thereto  by  virtue  of  clause  (a)
 or  clause  (b)  of  sub-section  (3)
 shall,  as  from  the  commencement
 of  this  Act  cease  to  be  a  member
 of  the  said  Council.”

 The  motion  was  adopted.

 Mr.  Nathwani:  I  am  not  pressing
 amendment  No.  54

 The  amendment  was,  by  leave,
 withdrawn.

 Shri  A.  K.  Sen:  There  is  a  print-
 ing  error  to  be  corrected  in  amend~-
 ment  No.  132.  I  beg  to  move:

 ‘That  in  the  amendment  proposed
 by  me  printed  as  No.  32  in  List  No
 22  of  amendments,—

 in  the  second  column  of  the  Table
 annexed  to  sub-clause  3  (a),  for
 “Maharashtra  West  (Local  Authori-
 ties)”  substitute  “Maharashtra  North
 (Local  Authorities)”.’

 Mr.  Speaker:  I  shall  now  put  am-
 endment  No.  6i  to  amendment  No.
 32  to  the  vote  of  the  House.

 The  question  is:

 “That  in  the  amendment  proposed
 by  me  printed  as  No.  32  in  List  No.
 22  of  amendments,—
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 in  the  second  column  of  the  Table
 annexed  to  sub-clause  3(a),  for
 “Maharashtra  West  (Local  Authori-
 ties)"  substitute  “Maharashtra  North
 (Local  Authorities)”.’

 The  motion  was  adopted.

 Mr.  Speaker:  I  shall  now  put  am-
 endment  No  182,  as  amended  by  am-
 endments  Nos  156,  157,  358  and  36l

 tto  the  vote  of  the  House.
 The  question  is:
 Page  3,—

 for  clause  5,  substitute—

 “5.  Increase  m  the  strength  of
 the  Bombay  Lepgislatwe  Councesl—
 (i)  The  total  number  of  seats  in

 the  Legislative  Council  of  Bom-
 bay  shall  be  mereased  to  08  and
 wof  those  seats—

 (a)  the  number  to  be  filled
 by  persons  elected  by  the  elec-
 torates  referred  to  in  sub-clauses
 (a),  (b)  and  (c)  of  clause  (3)

 of  article  7]  shall  be  36,  9  and  9
 respectively;

 (b)  the  number  to  be  filled  by
 persons  elected  by  the  members
 of  the  Legislative  Assembly  of
 Bombay  in  accordance  with  the
 Provisions  of  sub-clause  (d)  of
 the  said  clause  shall  be  42;  and
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 (c)  the  number  to  be  filled  by
 persons  nominated  by  the  Go-
 vernor  of  Bombay  in  accordance
 with  the  provisions  of  sub-clause
 (९)  of  that  clause  shall  be  12.

 (2)  As  from  the  commencement
 of  this  Act,  the  Delimitation  af  Coun-
 ला!  Constituencies  (Bombay}  Order,
 95l,  shall,  until  other  provision  is
 made  by  law,  have  effect  subject  to
 the  modifications  directed  by  the
 Second  Schedule,  and  in  the  said
 Order  as  so  modified,  any  reference
 to  the  State  of  Bombay  shall  be  con-
 strued  as  a  reference  to  that  State  as
 formed  by  section  8  of  the  States
 Reorganisation  Act,  1956.

 (3)  As  from  the  commencement  of
 this  Act—

 (a)  every  sittazng  member  of  the
 said  Council  representing  mmmediately
 before  such  commencement  any  coun-
 ९0  constituency  specified  in  column  ६
 of  the  Table  below  shall  be  deemed
 to  have  been  elected  to  the  said
 Council  by  the  council  constituency
 specified  against  that  constituency  in
 column  2  of  the  said  Table;  if  imme~
 chately  before  such  commencement  he
 728  an  elector  for  assembly  constitu-
 ency  in  the  State  of  Bombay.

 TABLE

 2

 Bombay  City  (Graduates)
 Ahmedabad  City  (Graduates)
 Northern  Division  (Graduates)
 Poona  City  (Graduates)
 Southern  Division  (Graduates)
 Bombay  City  (Teachers)
 Poona  City  (Teachers)
 Central  Division  (Teachers)
 Southern  Division  (Teachers)
 Ahmedabad  City  (Teachers)
 Northern  Division  (Teachera)
 Bombay  Ciry  (Local  Authorities)

 Ahmedabad  City  (Local  Authorities)
 Ahmedabad  District  (Local  Authorines)
 Mehsana-cwn-Banas  Kantha  (Local  Authorties)

 }  Greater

 |
 (Teachers)

 Greater  Bombay  (Graduates)

 \  Gujarat  (Graduates)

 }  Maharashtra  (Graduates)

 Bombay-cuwm-  Maharashtra

 }
 Gujarat  (Teachers)
 Greater  Bombay-cam-Maharashtra  West

 (Local  Authorities)

 }
 Gujarat  North  (Local  Authonues)
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 -Baroda-cum-Amreli  (Local  Authorities)
 Broech-cson-Panch  Mahals  (Local  Authorities)
 Kaira  (Local  Authorities)
 Surat  (Local  Authorities)
 East  Khandesh  (Local  Authorities)
 Nasik  (Local  Authorities)
 Ahmednagar-  cun-West  Khandesh  (Local

 Authorities)
 Poona  City  (Local  Authorities)
 Poona  (Local  Authorities)
 Sholapur  (Local  Authorities)
 North  Satara  (Local  Authorities)
 Kolaba~cur-Thana  (Local  Authorities)
 Ratnagiri-cuwn-Kanara  (Local  Authorities)

 {

 Gujarat  South  (Local  Authorities)

 }
 Maharashtra  North  (Local  Authorities)

 J

 4  Maharashtra  South  (Local  Authorities)

 i  Maharashtra  North  (Local  Authorities)
 Kolhapur-cum-South  Satara  (Local  Authorities)  J

 (by  every  sitting  member  of  the
 said  Council  elected  by  the  members
 of  the  Legislative  Assembly  of  the
 former  State  of  Bombay  and  every
 sitting  member  of  the  said  Council
 chosen  in  pursuance  of  clause  (b)  of
 sub-section  (2)  of  section  34  of  the
 States  Reorganisation  Act,  +1956,  shall
 be  deemed  to  have  been  duly  elected
 by  the  members  of  the  Legislative
 Assembly  of  the  present  State  of
 Bombay,  if  immediately  before  such
 commencement  he  is  an  elector  for  an
 assembly  constituency  in  the  State
 of  Bombay.  ;

 (4)  Every  sitting  elected  member  of
 the  said  Council  who  is  not  deemed
 to  have  been  elected  thereto  by  virtue
 of  clause  (a)  or  clause  (b)  of  sub-
 section  (3)  shall,  as  from  the  com-
 mencement  of  this  Act  cease  to  be  a
 member  of  the  said  Council.

 (5)  As  soon  as  may  after  such
 commencement,  elections  shall  be  held
 to  fill  such  of  the  seats  allotted  to  the
 several  Council  constituencies  by  the
 Delimitation  of  Council  Constituencies
 (Bombay)  Order,  95l,  as  modified  by
 this  Act  and  such  of  the  seats  to  be
 filled  by  persons  referred  to  in  clause
 (b}  of  sub-section  qd)  as  are  then
 vacant,  as  if  those  seats  had  then
 become  vacant.

 (6)  The  said  Council  shall  be  deem-
 ed  to  have  been  first  constitued  on  the
 date  on  which  the  Legislative  Council

 of  the  former  State  of  Bombay  was
 first  constituted.

 (7)  In  order  that,  as  nearly  as  may
 be,  one-third  of  the  members  of  the
 said  Council  may  retire  on  the  24th
 April,  1958,  and  on  the  expiration  of
 every  second  year  thereafter,  the
 Governor  of  Bombay  shall,  after  con~
 sultation  with  the  Election  Commis-
 sion,  make  by  order  such  provisions
 as  he  thinks  fit  in  regard  to  the  terms
 of  office  of  the  sitting  members  cho-
 sen  in  pursuance  of  clause  (b)  of  sub-
 section  (2)  of  section  34  of  the  States
 Reorganisation  Act,  1956,  and  of  the
 members  to  be  elected  under  sub-
 section  (4)  of  this  section.

 (8)  Section  34  of  the  States  Reorga-
 nisation  Act,  1956,  shall  be  amended,
 and  shall  be  deemed  always  to  have
 been  amended,  as  follows:—

 (a)  in  sub-section  (2),  for  the
 words,  brackets  and  figures  Until  the
 said  Council  has  been  reconstituted
 in  accordance  with  the  provisions  of
 sub-section  (4)  and  (5)  of  this  section
 and  summoned  to  meet  for  the  first
 time’,  the  words  ‘Until  otherwise
 provided  by  law’  shall  be  substituted;

 (b)  sub-section  (3),  (4)  and  (5)
 shall  be  omitted.

 (9)  In  this  section,  the  expression
 ‘the  former  State  of  Bombay’  means
 the  State  of  Bombay  as  it  existed  im-
 mediately  before  the  ist  day  of
 November,  1956.”

 The  motion  was  adopted.
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 Mr,  Speaker:  The  question  is:
 “That  clause  5,  as  amended,

 stand  part  of  the  Bill”.

 An  Hon  Member:  We  want  division.
 Me.  Speaker:  All  hon.  Members  are

 here.  Lobbies  need  not  be  cleared.
 Let  the  doors  be  closed.

 Shri  |.  P.  Nayar:  In  the  morning,
 for  division  on  two  amendments  to  the
 same  section  the  Lobbies  were  cleared.

 Mr.  Speaker:  I  have  no  objection.
 But  does  the  hon.  Member  expect  any
 more?

 Shri  द  ।  Nayar:  We  should  have  a
 uniform  procedure.

 Mr.  Speaker:  We  can  always  waive
 procedure.

 The  question  is:
 “That  clause  5,  as  amended,

 stand  part  of  the  Bill”.
 The  Lok  Sabha  divided

 Shrimati  Parvati  Krishnan  (Coim-
 batore):  There  is  something  wrong
 with  the  board.  I  pressed  the  red
 switch,  but  on  the  board  there  is  no
 red  light;  there  are  two  ambers
 instead.

 Division  No.  37
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 Mr.  Speaker:  Did  she  press  it?
 Shrimati  Parvati  Krishnan:  I  pres-

 sed  it  correctly.
 Mr.  Speaker:  Then  it  is  incorrectly

 recorded.
 Shrimati  Parvati  Krishnan:  Yes.
 Mr.  Spesker:  She  wants  one  more

 to  be  added  to  the  vote  of  the  Noes.
 That  will  be  done;  १  will  be  added  to.
 $l.

 Shri  द  P.  Nayar:  It  must  be  added.
 Pandit  J.  है  Jyotishi  (Sagar):  My

 switch  is  not  working  properly
 (interruptions).

 Mr.  Speaker:  What  is  the  hurry?
 Shri  Rameshwar  Sahn  (Darbhanga-

 Reserved-Sch.-Castes}:  One  vote  has
 been  wrongly  recorded  on  the  ‘Ayes’
 side,  It  is  not  showing  green  light,  but
 amber.

 Mr.  Speaker:  All  right.  One  more
 will  be  added  to  the  Ayes  total,  Let
 us  not  get  excited  over  this  matter.
 5I  will  become  52  and  42  will  become
 143.

 The  result  of  the  division  is  as
 follows:

 Ayes  143;  Noes  52.

 [15°16  hrs,

 Abdul  Lateef,  Shri
 Achar,  Shrs
 Achint  Ram  Lale
 Arumugham,  Shri  R.  9.
 Arumughem  Shr  3.R
 Ashanna,  Shri
 Balakrishnan,  Shri
 Bengshi  Thakur,  Shri
 Barupal,  Shr  P.  L
 Basappa,  Shri
 Basumatari,  Shri
 Bhakt  Darshan  Shr
 Bidari,  Shn
 Bose,  Shr  P.  C.
 Brahm  Perkash,  Ch.
 Chandra  Shanker,  Shr
 Chaturvedi,  Shri
 Chuni  Lal,  Shri
 Das,  Shri  K  K
 Das,  Shri  M.  M.
 Das,  Shri  Shree  Narayan
 Ded  Shri  N.M.
 Deo,  Shri  Shanker
 Desai,  Shri  Morsjarii

 AYES

 Dindod,  Shr
 Dube,  Shri  Mulchand
 Dwived:,  Shri  M.  L.
 Elayaperumal,  Shri
 Ganapathy,  Shri
 Gandhi,  Shri  M.  M.
 Ganga  Dewi,  Shrimeti
 Ganpati  Ram,  Shri
 Ghosh,  Shri  M.  K
 Gupta,  Shri  ८.  L
 Harvani,  Shri  Ansar
 Hasda,  Shri  Subodh
 Hukam  Singh,  Sardst
 Jain,  Shri  M.  C.
 Jena,  Shri  K  ८.
 Joshi,  Shri  A.  C.
 Kanakasaba:,  Shri
 Kanungo  =  Shri
 Kaeliwal,  Shr  i
 Keyal,  50७७0  P.  N
 Kedaria,  Shri  C.  M.
 Kesar  Kumari  Shrimati
 aéeshava,  Shri
 Khan,  Shri  Shshnawar

 Lechh:  Ram  Shr
 Lahirf,  Shri
 Mafida,  Ahmed,  Shrimeti
 Marti,  Shri  N.  B.
 Malhah,  Shri  U.S.
 Maleviya,  Pandit  Govind
 Manaen,  Shri
 Mandel,  Dr.  Pastupati
 antyangadao,  Shri
 Merhur,  Shri  Harish  Char
 Melkote,  Dr.
 Mishra,  Shr:  Bibhuts
 Mushrs,  Shri  LN.
 Miaga,  Shr  R.  D
 Misra  ShriR  R
 Munisemy,  Shri  N.  R.
 orarka,  Shri
 Murmu,  Shri  a  ike
 Naidu,  Shri  Govindrsjalu
 Nair,  Shr  C,  K.
 Naladurgker,  Shri
 Narasimhan,  Shri
 Nathawani,  Shri
 Nevar,  Dr.  Sushila
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 Nehru,  Shri  Jawahelalsial
 "Nehru  Sbrimat!  Uma
 Nek  Ram,  Shri
 Oza,  Shri
 Pedata,  Shri  K.  दि
 Pahadie,  Shri
 Parmar,  Shri  Deen  Bandhu
 Parmar,  Shri  Y.  S.

 “Patel,  Shrimat!  Maniben
 ‘Pastel,  Shri  Rajeshwar
 “Pillei,  Shri  Thanu
 Prabhakar,  Shri  Naval
 Radhamohan  Singh,  Shri
 Radhe  Raman,  Shri
 Raghunath  Singh,  Shri
 Rajiah,  Shri
 Rakhmaji,  Shri
 Raman,  Shri  C.  R.  Pattabhi
 Rermananda  Tirthe,  Swami
 Ramaswamy,  Shri  K.  S.
 Ramaswamy,  Shri  P.
 Ram  Krishan,  Shri
 Rampure,  Shr  M,
 Rem  Subhag  Singh,  Dr.

 ‘Banerjee,  Shri  Pramathanath
 Banesjec,  Shri  5.  M.

 Barua,  Shr:  Hem
 Bharucha,  Shr:  Naushir
 Chakravartty,  Shmmati  Renu
 Chavan,  ShriD  R.
 Dasaratha  Deb,  Shri
 Dasgupta,  Shr
 Dige,  Shri
 Blas,  Shri  M.
 Gaekwad,  Shri  Patehsinghrao
 Gaikwad,  Shi:  3.  K.

 *Ghosal,  Shni
 Ghose,  Shri  5
 Goray,  Shri
 ~Gupta,  Shri  Sadhan
 ilmam,  Shr  Mohamed
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 Ranbir  Singh,  Ch.
 Rane,  Shri

 Reo,  Shri  Jaganatha
 Reddy,  Shr  Ball
 Reddy,  Shri  Narapa
 Reddy,  Shri  Rami
 Roy,  Shri  Bishwansth
 Rungsung  Suisa,  Shri
 Sadhu  Rem,  Shri
 Sshodra  +  Shert
 Sahu,  Shri  Rameshwar
 Saigal,  Sardar,  A.  3.
 Samants,  Shri  S.  CG
 Samantsinhar,  Dr.
 Sanganna,  Shri
 Sarhadi,  Shri  Ajit  Singh
 Satish  Chandra,  Shri
 Satyanarayana,  Shri
 Selku,  Shri
 Sen,  Shri  A.  K,
 Sen,  Shri  P  G.
 Shenkaraiya,  Shri  |

 NOES

 T  yer,  Shn  Easwara
 Jadhav,  Shri
 Kale,  Shnmati  A.
 Katti,  Shri  0  A.
 Khedkar,  Dr.  द्  B.
 Kodiyan,  Shn
 Kunhan,  Shr
 Mahanty,  Shri
 Main,  Shn  R.  C.
 Mannay,  Shr
 Mann,  Shri
 Menon,  Dr  K.  B.
 Menon,  Shri  Narayanankutty
 More,  Shri
 Mukerice,  Shri  H.  N,
 Mullick,  Shr  B.C.
 Nayar,  Shr  द  P,
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 Sharma,  Shri  D.C.
 Singh,  Shri  Babunath
 Singh,  Shei  D.N.
 Singh  Shri  M.N.
 Sinha,  Shri  Gajendra  Prasad
 Sioha,  Shri  Satyendra  Narayan
 Sinhs,  Setys  Nareyen
 Snatak,  Shri  Nerdeo
 Sonawane,  Shri
 Subbareyan,  Dr.  ९.
 Subramen  3  m,  Shri  T-
 Suryanareyanamurthy,  Shei
 ‘Tehir,  Shri  Mohammed
 ‘Tewari,  Shri  Dwarikanath
 Thrimais  Reo,  Shri
 Tiwari,  SbriR.  S.
 Tule  Ram,  Shri
 Tyabji,  Shri
 Uike,  Shri
 Umrao  Singh,  Shn
 Upadhyaya,  Shri  Shiva  Dutt
 Yenkatesubbaiah,  Shri
 Vishwanath  rased,  Shei

 Panigrah,  Shri
 Parmar,  Shn  K.  U.
 Parulekar,  Shri
 Parvathi  Krishnan,  Shrumat
 Patel,  Shn  N.  ब,
 Patel,  Shri  PR.
 Pilla,  Shr  Anthony
 Prodhan,  Shri  B.  C.
 Rai,  ७  Khushwaqt
 Rao,  Shr  DV.
 Sharma,  Shri  HL.  C
 Siva  Raj,  Shri
 Sugandh),  Shr
 Tangamaru,  Shri
 ‘Val,  Shn
 Warior,  Shri
 Yank,  Shri

 The  motion  was  adopted.

 Clause  5  as  amended  was  added  to  the
 Bill

 Clause  3.—(  Amendment  of  Act  43
 of  1951).

 Mr.  Speaker:  If  we  can  get  through
 quickly,  we  shall  proceed  now  I  do
 not  want  to  apply  guillotine.

 As  regards  clause  18,  there  are
 Government  amendments.

 Amendments  made  :

 (l)  Page  12,  in  lines  20  and  21,  omit
 “and  reconstituting  the  Legislative
 Councils  of  the  States  of  Bombay  and
 Mysore”.

 (2)  Page  2,—omit  lines  35  to  38.
 [Shri  A.  K.  Sen.]

 Shri  A.  K.  Sen:  These  are  conse-
 quential  amendments  by  reason  of
 amendments  made  to  sections  5  and  8,
 relating  to  Mysore  and  Bombay.
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 Mr,  Speaker:  The  question  is:  “THE  SECOND  SCHEDULE
 “That  clause  13,  as  amended,

 stand  part  of  the  Bill,”  [See  section  5  (2))
 The  motion  was  adopted.

 Clause  13,  as  amended,  was  added  to  Modifications  in  the  Delimitation  of
 the  Biil.  Council  Corstituencies  (Bombay)

 The  First  Schedule  was  added  to  the  Order,  1951.
 Bil

 The  Second  Schedule  For  the  Table  appended  to  the  said.
 Amendment  made:  Order,  the  following  Table  shall  be

 Page  3,—after  line  14,  insert—  substituted,  namely:—

 TABLE

 Name  otf  constituency  Extent  of  constituency  No.  of
 seats

 Graduates’  Constituencies
 Greater  Bombay  (Graduates).  Greater  Bombay  .  2

 Gujarat  (Graduates)  -  Kutch,  Halar,  Sorath,  Gohilwad,  Madhya
 Saurashtra,  Zalawad,  Amreli,  Ahmedabad,
 Mehsana,  Banaskantha,  Sabarkantha,
 Kaira,  Panchmahals,  Baroda,  Broach  and
 and  Surat  districts  2

 Maharashtra  (Graduates)  Thana,  Kolaba,  Ratnagiri,  Kolhapur,  South
 Satara,  North  Satara,  Sholapur,  Poona,
 Ahmednagar,  Nasik,  Dangs,  West  Khandecsh,
 East  Khandesh,  Aurangabad,  Parbheni,  Bhir,
 Osmanabad  and  Nanded  districts  2

 Vidarbha  (Graduates)  Buldana,  Akola,  Amravati,  Yeotmal,  Wardha,
 Nagpur,  Bhandara  and  Chands  districts  3

 Teachers’  Constituencies

 Gujarat  (Teachers)  Kutch,  Halar,  Sorath,  Gohilwad,  Madhya
 Saurashta,  Zalawad,  Amreli,  Ahmedabad,
 Mehsana,  Banaskantha,  Sabarkantha,  Kaira,
 Panch  Mahals,  Baroda,  Broach  and  Surat
 districts  .  =

 Greater
 Fombey

 -cume  Greater  Bombay,  Thana,  Kolabs,  Ratnagiri
 Maharashtra  (Teachers)  Kolhapur,  South  Satara,  North  Satara,  Shola-

 pate
 Poona,  Ahmednagar,  Nasik,  Dangs,  West

 handesh,  and  East  Khandesh  districts  4

 Vidarbha  (Teachers)  Buldana,  Akola,  Amravati,  Yeotmal,  Wardha,
 Bhandara,  Chanda,  Nanded,  Osmana:

 pe  ager  Parbhani,  and  Aurangabad  districts  कु
 Local  Authorities’  constituencies

 Saurashtra  (loca!  Authorities)  Halar,  Sorath,  Gohilwad,  Madhya  Saurashtra,
 Zalawad  and  Amreli  districts  5

 Gujarat  North  (Local  Autho-  Ahmedabad,  Mehsana,  Banaskantha,  Sebar-
 )  kantha  and  Kutch  districts  4

 ९...  South  (Loca!  Autho-  Surat,  Broach,  Baroda,  Kaira  and  Panch  Mahals
 ities)  districts  5

 Greater  Bombay-cum-West  ot  Greater  Bombay,  Thana,  Kolabsa,  Ratnagiri
 (Local  Authorities).  Kolhapur  districts  4

 Maharashtra  South  (Local  Poona,  North  Satara,  South  Satara  and  Sholapur
 Authorities).  districts
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 Name  of  constituency  Extent  of  Constituency  No.  of  seats.

 Maharashtra  North  (Local  Ahmednag  asik,  Dangs,  West  Khandesh
 Authorities)  and  Bast  Khandesh  districts  s’

 Vidarbha  (Local  Authorities)  Buldana,  Akola,  Amravati,  Yeotmal,  Wardha,
 Nagpur,  Bhandara  and  Chanda  districts  वि  5

 Marathwada  (Local  Authorities)  Aurangabad,  Bhir,  Parbhani,  Nandea  and
 Osmanabad  districts  *  A  3

 Shri  A.  K.  Sen:  This  is  also  conse-
 quential  as  a  result  of  amendments
 already  accepted  by  the  House.

 There  is  a  slight  printing  mistake  in
 amendment  No.  188.  In  the  local
 authorities  constituency,  instead  of  the
 entry  ‘Greater  Bombay-cum-West
 (Local  authorities),  it  should  be,
 ‘Greater  Bombay-cum-Maharashtra
 (Local  Authorities)’.

 Mr.  Speaker:  [  will  put  this  amend-
 ment  to  vote.

 Amendment  made:

 That  in  the  amendment  proposed
 by  me  printed  as  No.  38  in  List  No.  22
 of  amendments,—

 under  the  heading  ‘Local  Au-
 thorities’  constituencies’,  in  column
 l  for  “Greater  Bombay-cum-
 West  (Local  Authorities)”  substi-

 —{Shri  4.  ्  Senj

 tute  “Greater  Bombay-cum
 Maharashtra  West  (Local  Autho-
 rities).

 —[Shri  A!  K.  Sen}'

 Mr.  Speaker:  I  will  now  put  amend-
 ment  No.  38  as  amended  above,  to
 the  House.

 The  question  is:

 Page  3,—

 after  line  14,  insert—

 “THE  SECOND’  SCHEDULE

 [See  section  5(2)]

 Modifications  in  the:  Delimitation  of
 Council  Constituencies  (Bombay)
 Order,  1951.

 For  the  Tutle  appended  to  the
 said  Order,  the  following  Table  shal}:
 be  substituted,.  namely: —

 TABLE

 Name  of  constituency  Extent  ot  Constituency  N  o.  of  seats

 Graduates’  Constituencies

 Greater  Bombay  (Graduates)  Greater  Bombay  ०  मु  ड़  2.

 Gujarat  (Graduates)  Kutch,  Halar,  Sorath,  Gohilwad,  Madhye:
 Saurashtra,  Zalewad,  Amreli,  Ahmedabad
 Mehsana,  Banaskantha,  Saberkantha,  Kairs,

 Baroda,  Broach  and  S$wasat
 districts  =  25

 Maharashtra  (Graduates)  Thana,  Kolaba,  Ramagiri,  Kolhapur,  Sonth
 Satara,  North  Satra,  rae  ur,  Poontty
 Ahmednagar,  Nasik,  Dangs,  डा  Khandesh,
 East  Khandesh,  Aurangabad,  Perbhani,  Bhir,
 Osmanabad,  and  Nanded  districts  2

 Nidarbha  (Graduates)  Buldana,  Akola,  Amravati,  Yeormal,  Wardha,
 Nagpur,  Bhandara  and  Chanda  districts  हे  3
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 Name  of  constituency  Extent  of  Constituency  No.  of  seats

 Teachers’  Constii  bes

 Gujarat  (Teachers)  Kutch,  Holar  Sorath,  Gohilwad,  Madhya
 Saurashtra,  Zalawad,  Amreli,  Ahmedabad,
 Mehsana,  Banaskantha,  Sabarkantha,  Kaira,
 Panch  Mahals,  Baroda,  Broach  and  Surat
 districts  7

 Greater  Bombay-cwn-Maha-  Greater  Bombay,  Thana,  Kolaba,  Ratnagiri,
 rashtra  (Teachers)  Kolhapur,  South  Satara,  North  Satara,

 Shola  pur,
 Poona,  Ahmedna:,

 gar
 Nasik,  Dangs, West  Xhandesh,  and  East  andesh  districts  4

 “Vidarbha  (Teachers)  Buldana,  Akola,  Amravati,  Yeotmal,  Wardha,
 Nagpur,  Bhandara,  Chanda,  Nanded,  Osman-
 bad,  Bhir,  Parbhani,  and  Aurangabad  districts  3

 Local  Authorities’  Constituenctes

 Saurashtra  (Local  Authorities)  Halar,  Sorath,  Gohilwad,  Madhya  Saurashtra,
 Zalawad  and  Amreli  districts  $

 +Gujarat  North  (Local  Autho-  Ahmedabad,  Mehsana,  Banasxantha,  Sabarkantha
 rities).  and  Kutch  districts  .  4

 Gujarat  South  (Local  Authori-  Surat,  Broach,  Baroda,  Katra  and  Panch  Mahals
 ties),  districts  ढ़  F  5  5

 ‘Greater  Bombay-cum-  Greater  Bombay,  Thana,  Kolaba,  Ratnagir:  and
 Maharashtra  West  (Local  Kolhapur  districts  4
 Authorities).

 Maharashtra  South  (Local  Poona,  North  Satara,  South  Satara  and  Sholapur
 Authoriues).  districts.  5

 Maharashtra)  North  (Local  Ahmednagar,  Nasik,  Dangs,  West  Khandesh  and
 Authorities).  bast  Khandesh  districts  5

 Nigarbha  (Local  Authories)  Buldana,  Akola,  Amravati,  Yeotmal,  Wardha,
 Nagpur,  Bhandara  and  Chanda  districts  5

 Marathwada  (Local  Authorities)  Aurangabad,  Bhir,  Parbhani,  Nanded  and  Osma-
 nabad  districts’  3”

 ‘The  new  Second  Schedule  was  added
 to  the  Bull.

 Shri  A.  K.  Sen:  Sir,  amendment  No.
 339  is  a  consequential  amendment.

 Mr.  Speaker:  It  is  only  a  conse-
 equential  amendment  and  will  put  it
 tto  the  House.

 Amendment  made:

 ‘Page  13,  line  15,

 for  “SECOND”  substitute  “THIRD”.
 (Shri  A.  K.  Sen]

 The  Second  Schedule  as  ameneded
 was  added  to  the  Bill.

 Shri  A.  K.  Sen:  I  move  amendment
 No.  140,  Sir.  It  is  consequential
 because  we  have  already  made  an  am-
 endment  to  clause  8  dealing  with
 Mysore  and  this  schedule  35  consequent
 on  that.  It  is  very  simple.

 Mr.  Speaker:  There  are  5  Schedules
 now.  So  far  as  the  second  Schedule  is
 concerned,  a  new  Schedule  has  been
 inserted  and  the  present  Second  Sche-
 dule  is  made  the  Third  Schedule.  That
 is  amendment  No.  139.  Amendment
 No.  40  also  seems  to  be  a  new
 Schedule.

 Shri  A.  छू,  Sen:  Amendment  Ng.  14Q
 is  the  Fourth  Schedule,
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 Mr.  Speaker:  Is  it  the  old  Schedule?
 It  is  a  new  Schedule.

 Shri  A,  हू,  Sen:  This  is  consequent
 “on  the  amendment  regarding  Mysore.

 Shri  Achar:  With  regard  to  this
 Schedule,  with  respect  to  the  Local
 Authorities  Constituencies,  yesterday
 J  pointed  out  to  the  hon.  Law  Minister
 that  with  regard  to  Mysore  North-
 East  the  number  of  seats  should  be  3
 ‘instead  of  2.

 Shri  A,  K.  Sen:  That  is  a_  printing
 znistake.  That  may  be  amended  Sir.

 Mr.  Speaker:
 amendment  first.

 I  will  now  put  this

 Amendment  made:

 “That  in  the  amendment  pro-
 posed  by  Shri  Asoke  K.  Sen
 printed  as  No.  440  in  List  No.  22
 of  amendments,—

 6  SEPTEMBER  3957  Councils  Bill,  4957  73424

 in  the  third  column  relating  to
 the  Mysore  North-East  (Local
 Authorities)  constituency  for  “2”
 substitute  ‘3’’.”

 —[{Shri  T.  Subrahmanyam]
 Mr,  Speaker:  I  will  now  put  amend-

 ment  No.  40  as  amended  above  to  the
 House.

 Amendment  made:

 Page  3,—

 after  line  24,  insert: —
 “THE  FOURTH  SCHEDULE

 [See  section  8(2)]

 Modifications  in  the  Delimitation  of
 Council  Constituencies  (Mysore)
 Order,  95t.

 For  the  Table  appended  to  the  said
 Order,  the  following  Table  shall  be
 substituted,  namely:—

 Name  of  Constituency  Extent  of  Constituency  No.  of  seats

 Graduates’  Constituenctes

 Mysore  North  (Graduates)  Bidar,  Gulbarga,  Raichur,  Dharwar,  Bijapur,
 Belgaum,  North  Kanara  and  Bellary  districts  2

 Myscre  South  (Graduates)  Chitaldrug,  Tumkur,  Mandya,  Mysore,  Hassan,
 Chikmagalur,  Shimoga,  Bangalore,  Kolar,
 South  Kanara  and  Coorg  districts  4

 Teachers’  Constituencies

 Mysore  North  (Teachers)  Bidar,  Gulbarga,  Raichur,  Dharwar,  Bijapur,
 Belgaum,  North  Kanara,  Bellary  districts  2

 Mysore  South  (Teachers)  Chitaldrug,  Tumkur.  Mandya,  Mysore,  Hassan,
 Chikmagalur,  Shimoga,  Bangaiore,  Kolar,
 South  Kanara  and  Coorg  districts  4

 Local  Authorities’  constituenctes

 Mysore  North-West  (Local  Belgaum,  North  Kanara,  Dharwar,  and  Bijapur
 Authorities)  istricts  .

 Mysore  “North-East  (Local  Bidar,  Gulbarga,  Raichur,  and  Bellary  districts
 Authorities).

 Mysore  South  W  st  (Local  Chitaldrug,  South  Kanara,  Shimoga  and  Chima-
 Authorities).  galur  +  @  4

 Mysore  South  (Lo  al  Autho-  Hassan,  Mandya,  Coorg  and  Mysore  districts  4
 rities).

 Mysore  South  Bast  (Local  Tumkur,  Bangalore  and  Kolar  districts  4”
 Authorities).

 —[Shri  A.  K.  Sen.J
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 The  new  Fourth  Schedule  was  added

 to  the  Bill.

 Shri  A.  K.  Sen:  Sir,  I  move  amend-
 ments  4l,  42  and  143,  and  also  7]
 and  155.  They  are  all  consequen-
 tial  changes.

 Shri  Naushir  Bharucha:  Al)  these
 amendments  are  not  on  the  Order
 Paper;  they  have  not  been  circulated.

 Mr.  Speaker:  4]  is  on  the  Order
 Paper;  7  is  on  the  Order  Paper.
 All  these  are  there.  I  will  now  put
 them  to  the  vote.

 Amendments  made:

 Page  13,  line  25,—

 for  “THIRD”  substitute  “FIFTH”.

 Page  4,—

 (i)  in  line  7,  omit  “Fategarh  Sahib
 Barnala”;

 (ii)  in  line  9,  omit  “Kohistan”.

 Page  i4,  line  i2,—

 for  “FOURTH”  substitute  “SIXTH”.

 Page  14,

 (i)  line  34,—for  “7”  substitute  “6”;
 Gi)  line  38,—for  aa ha  substitute  By

 Page  15,  line  ,—

 for  “FIFTH”  substitute  “SEVEN-
 TH".

 ~—[Shri  A.  K.  Sen.J
 Mr.  Speaker:  The  question  is:

 “That  the  Fifth,  Sixth  and  Seventh
 Schedules  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  Fifth,  Sixth  and  Seventh  Sche-

 dules  were  added  to  the  Bill,

 Mr.  Speaker:  I  shal!  now  put  clause
 ३  to  the  vote  of  the  House.

 The  question  is:

 “Clause  l  stand  part  of  the  Bill.”

 6  SEPTEMBER  3957  Indian  Penal  Code  १2426
 (Amendment)  Béll

 The  motion  was  adopted.

 Clause  4  was  added  ta  the  Bill.

 The  Enacting  Formula  and  the  title
 were  added  to  the  Bill.

 Shri  A.  K.  Sen:  |  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”
 Mr.  Speaker;  The  question  is:

 “That  the  Bill,  as  amended,  be
 passed”

 The  motion  was  adopted.

 Mr.  Speaker:  The  House  will  now
 take  up  private  Members’  business.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL,*  957

 Shri  S.  Ghose  (Burdwan):  Sir,  I
 beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Colde  of
 Civil  Procedure,  1908,

 Mr.  Speaker:  The  question  is;

 “That  leave  be  granted  to
 introduce  a  Bill  further  to  amend
 Code  of  Civil  Procedure,  1908.”

 The  motion  was  adopted.

 Shri  S.  Ghose:  Sur,  I  beg  to  intro-
 duce  the  Bull.

 INDIAN  PENAL  CODE  (AMEND-
 MENT)  BILL,*  957

 Shri  S.  Ghose:  Sir,  I  beg  to  more  for
 leave  to  introduce  a  Bill  further  ta
 amend  the  Indian  Penal  Code,  1860,

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Penal  Code,  1860".

 The  motion  was  adopted.

 Shri  S.  Ghose:  87,  I  beg  to  intro-
 duce  the  Bill.

 6-9-57  pp  469-470,  (471-472,
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 CHILD  SANYAS  DIKSHA  REST-
 RAINT  BILL*,  957

 Shri  D.  C.  Sharma:  Sir,  I  beg  to
 move  for  leave  to.  introduce  a  Bill  to
 provide  for  the  restraint  on  sanyas
 diksha  of  a  child.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to-provide  for  the  rest-
 raint  on  sanyas  diksha  of  a  child.”

 The  motion  was  adopted.
 Shri  D.  C.  Sharma:

 duce  the  Bill.
 I  beg  to  intro-

 DELHI  UNION  TERRITORY  PUBLIC
 TRUSTS  BILL*,  957

 Shri  Radha  Raman  (Chandni
 Chowk):  Sir,  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  regulate  and  to
 make  better  provision  for  the  adminis-
 tration  of  public,  religious  and  charit-
 able  trusts  in  the  Union  Territory  of
 Delhi.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  regulate  and  to
 make  better  provision  for  the
 administration  of  public,  religious
 and  charitable  trusts  in  the  Union
 Territory  of  Delhi”.

 The  motion  was  adopted.
 Shri  Radha  Raman:  I  beg  to  intro

 duce  the  Bill,

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENTS)  BILL*,  957

 Shri  5.  Ghose:  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Code  of  Criminal  Pro-
 cedure,  898

 6  SEPTEMBER  957  Constitution  (Amendment)  Bill  32428

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,
 1898.”

 The  motion  was  adopted.

 Shri  S.  Ghose:  Sir,  I  introduce  the
 Bill.

 DRAMATIC  PERFORMANCES
 (AMENDMENT)  BILL*,  ‘1957.

 Shri  V.  P.  Nayar  (Quilon):  Sir,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  =  the  Dramatic
 Performances  Act,  1876.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Dramatic  Performances  Act,  1876",

 The  motion  was  adopted.

 Shri  V.  P.  Nayar:  Sir,  I  beg  to  in-
 troduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL®,  957

 sit  ao  ato  feat  (हमीरपर)  :

 भारत  क  सौ  दि  i

 करने  के  लिये  एक  विवक्यक  प्रस्तुत  करने  की

 ध्राज्ञा  में  सदन  से  चाहता  हूं  !

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.

 sit  Ho  लाज  द्विवेदी  :  में  विधेयक  को

 प्रस्तुत  करता  हूं  ।

 *Published  in  the  Gazette  of  India  Extraordinary,  Part  H-Section  2,  dated
 6-9-57  pp.  473-475,  476,  504,  505-506,507,  509,  50-5l
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 COMPANIES  (AMENDMENT)
 BILL*,  957

 Shri  Naushir  Bharucha:  Sir,  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Companies  Act,
 1956.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Companies  Act,  1956”,

 The  motion  was  adopted.

 Shri  Naushir  Bharnucha:  I  beg  to  in-
 troduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL—contd.

 Mr,  Speaker:  The  House  will  now
 resume  further  consideration  of  the
 foliowing  motion  moved  by  Shn
 Raghunath  Singh  on  23rd  August
 1957:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration.”

 Out  of  two  hours  allotted  for  the
 discussion  of  the  Bull,  ten  minutes
 have  been  taken  on  the  23rd  and  one
 hour  and  fifty  minutes  still  remain.  We
 started  at  3.30

 Shri  Raghunath  Singh
 3.35.

 Mr.  Speaker:  The  hon.  Member  does
 not  consider  that  the  prior  motions
 for  the  introduction  of  Bulls  are  not
 private  Members’  business  We  go  till
 6.

 Shri  तर.  ड्,  Nayar  (Quiicn):  There
 is  half  an  hour  discussion.

 Mr.  Speaker:  I  am  not  going  to
 curtail  the  private  Members’  time.  If
 the  hon.  Members  are  willing  to  sit
 after  6,  we  will  have  the  half  an  hour
 discussion;  otherwise  it  will  go.

 Shri  द  P.  Nayar:  We  have  been
 given  notices  from  the  very  beginning.

 (Varanasi):

 6  SEPTEMBER  957  onstitution  Amendment)  Bill  ३२4३०

 Mr  Speaker:  I  have  eight  or  nine
 no-day-yet-named-motions.  There  are
 other  motions  also.  But,  I  am  not  able
 to  find  time.  The  hon.  Members  are
 not  willing  to  sit.  They  get  tired  after
 5-30  or  6.  Now,  Iwill  allow  half  an
 hour  so  that  hon.  Members  can  go  and
 have  snacks  and  other  refreshment
 and  then  again  they  can  sit  till  8  and
 put  through  all  such  business.

 Shri  द  ह  Nayar:  That  is  not  the
 point.  When  we  give  notices  for  half
 an  hour  discussion  under  the  rules,
 such  discussions  had  to  be  fixed  for
 either  Wednesday  or  Friday  in  the
 week.  Now,  half  an  hour  discussions
 are  fixed  one  month  or  five  weeks
 after  we  give  notices  and  the  excuse
 we  get  from  the  section  is  that  the
 Ministries  have  not  replied.  When
 we  take  sufficient  care  to  give  notices
 in  the  beginning  of  the  session,  we  get
 discussion  fixed  only  for  the  end  of
 the  session.  Some  arrangements
 should  be  made  so  that  we  can  raise
 more  half  an  hour  discussions.

 Mr.  Speaker:  I  agree.  But,  it  is  not
 so  much  the  Ministry’s  fault  as  want
 of  time.  We  are  not  able  to  find  time.
 It  is  not  as  if  we  are  fixing  only
 Wednesdays  or  Fridays.  The  hon.
 Member  wants,that  as  early  as  possi-
 ble,  immediately  after  the  question  was
 asked  and  answered,  when  it  is  still
 fresh  in  the  minds  of  the  hon.  Mem-
 bers,  there  should  be  discussion  That
 is  what  the  hon.  Member  wants  and
 I  shall  try  to  do  so.  But,  the  only
 difficulty  is  that  after  5.30  we  are  not
 willing  to  sit.  When  early  or  late,  if
 hon.  Members  are  willing  to  sit,  I  have
 no  objection.  This  half  an  hour  dis-
 cussion  may  be  had  on  some  other  day.
 Let  us  now  carry  on  till  6

 Shri  V.  P.  Nayar:  It  is  very  hard,
 Sir,  there  is  no  other  day.  2

 Mr.  Speaker:  If  hon.  Members  are
 willing  to  sit  more  hours,  J  have  no
 objection.

 *Published  in  the  Gazette  ‘of  India  Extraordinary  Part  II-Section  2,  dated
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 को  'रचुलाल  बलिह:  अध्यक्ष  महोदय,
 पिछले  दिन  जब  मे  ने  यह  विधेयक  उपस्थित
 किया  था  तब  में  न ेबरमा  ओर  पाकिस्तान  का
 उदाहरण  प्रस्तुत  किया  था।  श्ाज  मे  यह
 बतलाना  चाहता  हूं  कि  फिलिपाइन  में  भो
 उस  के  कांस्टिट्यूशन  के  सेक्शन  ५  के  द्वारा  यह
 निश्चित  किया  गया  है  कि  प्रेजीडेंट  का  टर्म
 दो  टम्से  से  ज्यादा  नहीं  होगा  |  सेक्शन  ५
 इस  प्रकार  है  :

 “No  person  shall  serve  as  Presi-
 dent  for  more  than  eight  consecu-
 tive  years.  The  period  of  such
 service  shall  be  counted  from  the
 date  he  shall  have  commenced  as
 President.”

 6  SEPTEMBER  2957  (Amendment)  सपा,  ३3452

 हैं,  वहां  कहा  गया  है  कि  :

 “President  may  never  be  elected
 again.”

 कोई  भी  श्ादमी  एक  दफा  प्रेजीडेंट  हो
 जाये  तो  वह  दूसरी  दफा  प्रेजीडेंट  नहीं  चुना
 जायेगा  ।  सेल्वोडोर  में  भी  आप  देखेंगे  कि
 प्रेजीडेंट  के  बास्ते  यही  विधान  है  :

 “He  may  never  be  elected  again.”

 दूसरे  जो  दक्षिण  भ्रमरीका  के  राष्ट्रों
 में  सिर्फ  अर्जेन्टाइना  को  छोड  कर  जितनी

 स्टेट्स  है  सब  में  प्रेजीडेंट  बिल  नाट  सबक्‍सीड

 हिमसेल्फ  अर्थात्‌  अ्रमरीका  में,  चाहे  उत्तरी
 झमरीका  हो  चाहे  दक्षिणी  अ्रमरीका  हो,
 अर्जेन्टाइना  को  छोड़  केर  प्रेजीडेंट  का  टम
 सिर्फ  दो  टम्स  के  लिये  है  ।

 Shri  द  P.  Nayar:  Why  is  that  the
 hon.  Member  wants  two  terms  where-
 as  in  all  the  instances  that  he  has
 quoted  there  is  only  one  term?

 Shri  Braj  Raj  Singh  (Ferozabad):

 The  term  is  only  four  years.  There
 is  one  country  in  Asia—Syria.

 45.38  hrs.

 (Mr.  DerpuyH-SPEAKER  in  the  Chair.]

 सीरिया  में  भी  झाप  देखेंगे  कि  वहां  जो

 विघान  है  उस  के  अनुसार  प्रेजीडेंट  अपने  को

 सबसीड  नहीं  कर  सकता,  अर्थात्‌  दो  कंजि-

 क्यूटिय  ्म्से  के  लिये  प्रेजीडेंड  एलेबंट  नहीं  हो

 सकता  in  दो  र्य्म्स  के  बीच  में  एक  गैप  जरूर

 होना  चाहिये  ।  इस  प्रकार  एशिया  में  जितने

 देश  है  उन  में  सीरिया,  पाकिस्तान,  फिलिपाइन
 कोरिया  झादि  देशों  में  राष्ट्रपति  का  जो  समय

 है  वह  केवल  दो  टर्म्स  का  रक्खा  गया  है।
 एशिया  में  सिर्फ  हिन्दुस्तान  और  चाइना  हो
 झपवाद  है  जहां  प्रेजीडेंट  को  दो  टम्स  से  ज्यादा

 का  अधिकार  दिया  गया  है  ।

 अब  में  आप  के  सामने  अमरीका  का

 उदाहरण  पेश  करता  हूं  ।  नार्थ  अमरीका

 झौर  साउय  प्रमरीका  का।  उत्तरी  अमरीका  में

 Yo  एस०  ए०  भर  मेक्सिको  यह  दो  प्रधान

 राष्ट्र  हैं  a उसरी  अमरीका  में  सन्‌  १६५१  में

 सझोधन  नं०  २२  के  द्वारा  यह  विधान  रक्खा

 गया  है  कि  राष्ट्रपति  दो  टम्से  से  ज्यादा  नहीं

 दो  सकेंगे  ।  मैक्सिको  में  इस  से  भी  भागे  गये

 He  should  desire  only  one.

 An  Hon.  Member:  He  is  only  sug-
 gesting  a  via  media.

 Shri  Raghunath  Singh:  Sir,  I  may
 be  allowed  to  speak  as  my  time  is
 running  fast.

 में धाप  के  सामने  योरोप  का  उदाहरण
 रखना  चाहता  हूं  ।  योरोप  में  फ्रांस,  भाव  रलेंड,
 जर्मनी  भ्रौर  चेकोस्लोबाकिया  यह  बार

 ऐसे  हैं  जिन  में  प्रेजीडेंट  के  डम  पर  रेस्ट्रिक्शन
 है  पभ्र्थात्‌  फ्रांस  में  सिर्फ  दो  ्म्से,  झायरलेड
 में  सिर्फ  दो  टरम्से,  जमेनी  में  सिर्फ  दो  य्म्स
 और  जेकोस्लोवाकिया  में  भी  सिर्फ  दो  ही  र्म्प

 हैं।  सिर्फ  इटली  शोर  टर्की  ही  ऐसे  देश  हैं  जहां
 चर  प्रेजीडेंट  का  कोई  समय  नहीं  रबखा  गया

 =}

 दुनिया  की  इस  वक्‍त  क्या  अवस्था  है  ।

 इस  दुनिया में  ्  राष्ट्र  हे  ।  इन  ६१  राष्ट्रों
 में  से  ५६  नेषम्स ऐसे  हे  जहां  पर
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 (at  घना  थ  सिंह]

 फार्म  झाफ  गवनेमेंट  है  भोर  २३  नेशन्‍्स  हैं
 जिन  में  माना,  कल  फार्म  श्राफ  'गवर्नेमेंट  है  ।

 हूस  के  साथ  ही  श्राप  यह  देखेंगे  कि  दुनिया  की

 जो  पापुलेशन  है  उस  के  ६१  परसेन्‍्ट  में,  श्र्थात्‌
 ४६  परसेन्ट  राष्ट्रो  में  प्रेजीडेशल  फाम  आफ

 गवर्नमेट  है  ।  अर्थात्‌  दुनिया  में  आधे  से  ज्यादा

 लोग  प्रेजीडेशल  फार्म  आफ  गवर्नेमेंट  के  झन्दर

 शासित  हैँ  ।

 जहा  तक  मानकी  का  सम्बन्ध  है,  दुनिया
 म  सिर्फ  २०  परसेन्ट  लोग  ऐसे  है  जिन  मे

 मार्ना,  कल  फार्म  का  सिस्टम  है  |  आप  पूछेगे
 कि  प्रेजीडेट  के  टर्म  के  सस्बन्ध  में  दुनिया  से

 क्या  नियम  है  1  में  कहना  चाहता  हूं  कि  ऐसी
 १४  नेंदान्स  हूँ  जिन  में  प्रेजीडेट  का  समय  चार

 से  ले  कर  आाट  टम्स  तक  है
 We  can

 take  the  average  gay  शाप  े
 देखेंगे  तो  करीब  पाच  के  बष  ऐवरेज  टर्म
 झायेगे  ,  जो  कि  हमीरे  कास्टीट्यूशन  में  भी
 ग्राता  है

 भ्रागे  चल  कर  आप  देखेगे  कि  प्रेजीडेशल
 फार्म  आफ  गवर्नमेंट  में  डाइरेक्ट  इलेक्शन  भी

 होते  है  श्रौर  इनडाइरेक्ट  इलेक्शन  भो  होते  हें  ।

 जहा  डाइरेक्ट  इलेक्शन  होता  है  उन  मे  २८
 नेशन्स  ऐसी  हे  जिन  में  पीपुल  डाइरेक्टरी
 एलेक्ट  करते  हे  ।  ५४  परसेन्ट  नेशन्स  ऐसी  हूं
 जिन  में  इनडाइरेक्ट  इलेक्शन  होता  है  ।
 प्रेजीडेशल  फार्म  आफ  गवर्नमेट  के  देशो  में
 ६०  परसेन्ट  देशो  में  रिटेन  कास्टिट्यूशन  है  ।
 उन  के  हारा  मे  साबित  करूंगा  कि  दुनिया  की
 श्राजाद  जनता  में  मैजारिटी  श्राफ  दी  पिपुल
 हइस  फेवर  में  हे  कि  प्रेंडीडेट  का  इलेक्शन  दो
 र्य्म  के  लिये  होना  चाहिये  1  आप  पूछेंगे  कि
 कंसे  ?  में  बताना  चाहता  हूं  कि  ३१  नेशन्स

 दुनिया  की  ऐसी  हे  जिन्होने  अपने  कांस्टिट्यू-
 दानस  में  यह  प्रोवाइड  किया  है  कि  प्रेजीडेट  का
 समय  दो  टम्स  से  ज्यादा  नहीं  होना  चाहिये।

 झाज  दुनिया  मे  ४०  रिपब्लिक्स  हे  |
 इन  ४०  रिपव्लिक्स  में  ४५  परसेन्ट  लोग  रहते

 6  SEPTEMBER  957  (Amendment)  Bill  3434

 1.1]  इन  रिपब्लिक्स  में  भी  प्रेजीडेंट  के.  ढ्म
 पर  लिमिटेशन  रक्‍्खा  गया  है  दुनिया  में  १७
 फेडरल  फार्म  झाफ  गभर्ममेंट  के  देश  हैं
 इन  १७  फेडरल  फार्म  श्ाफ  गवनेमेंट  के  देशों
 में  दुनिया  की  जो  पापुलेशन  रहती  है  उस  ने
 पपने  यहां  प्रेजीडेंट  के  टमें  पर  रेस्ट्िक्यान
 रक्‍्खा  है,  भ्र्थात्‌  दो  टर्म्स  का  ।  हिन्दुस्तान
 भी  एक  फ़ैडरल  फार्म  श्राफ  गवर्नमेंट  का  देश
 है  t

 आप  पूछेंगे  कि झ्राखिरकार  मे  ने  हस  विधे-
 यक  को  इस  समय  क्यों  उपस्थित  किया  ॥
 यहा  पर  श्राप  इस  बात  को  भी  समझ  लें  कि  मे  ने
 एक  अमेडमेंट  दिया  है  जिस  के  श्नुसार  जो
 प्रेजेन्ट  प्रेजीडेंट  हे  उन  पर  इस  झाटिकल  का
 प्रभाव  नही  होगा  ।  यह  श्राटिकल  वैसा  ही  है
 जैसा  झाटिकल  अ्रमरीका  के  कास्टिट्यूएान  में
 रक्‍खा  गया  था  जब  उस  में  सने  १६५१  में
 प्रमेंडमेट  हुआ  था,  अर्थात्‌  प्रेजेन्ट  प्रेजीडेट  पर
 इस  का  कोई  प्रभाव  नही  होगा  ।  वह  प्रमेडसेट
 इस  प्रकार  है  :

 “Provided  that  this  article  shall
 not  apply  to  any  person  holding
 the  office  of  the  President  at  the
 commencement  of  this  Act”

 श्राप  कहेंगे  कि  आखिरकार  इस  सशोधन
 की  आवश्यकता  हिन्दुस्तान  में  क्यों  पड़ी  ।
 में  कहना  चाहता  हू  कि  अभी  तक  सिर्फ  चार
 स्थानों  पर  डिमाक्रेमी  का  ट्रायल  हुआ  है  ।

 हमें  उन  के  अनुभव  से  लाभ  उठाना  चाहिये
 ग्रीस,  रोम,  अमरीका  और  फ्रास  यही  वे  चार
 देश  हैं  ।  श्रमरीका  में  डिमाक्रेंदी  का  ट्रायल
 १६०  वर्ष  से  ज्यादा  हुआ  है,  उन  के  तजुर्बे

 से  भी  हम  को  लाभ  उठाना  चाहिये  ।  ग्रीस  में  भी
 ज्यादा  से  ज्यादा  'डिमाओंसी  जो  थली  बह
 'एथेस  की  है  जिसे  आप  स्पार्टा  की  कहते  हें,
 वह  भी  too  वर्षो  से  ज्यादा  नही  चली
 क्यो  नही  सफल  हुई  यह  में  भागे  बताऊंगा  ।
 सिर्फ  रोम  ही  एक  ऐसा  उदाहरण  है  जहां  पर



 12435  Constitution

 ४८२  बर्चे  तक  रिवविजचण  काम  आफ  शन्नैंनेंड
 कायम  रही  ।  'निलरली  ५००  इससे  कंसे  वह
 झपने  यहां  रिपडिजक्ण  कार्म  झाफ  गवर्तेसेंट
 कायम  रखने  में  सफल  रहें  भौर  श्लीस  क्‍यों
 असफल  रहा,  इस  को  हमें  देखता  होगा  भौर
 उसे  देख  कर  हमे  झपने  संविधान  में  भी  कोई
 संझोषन  उपस्थित  करता  होगा  t  ताकि  हम  ने

 उहिन्दुस्तान  में  जो  रिपडि  नकन  कामे  अाफ  गव  रैमेंट
 कायम  की  है  वह  चलती  रहे  ।  कही  ऐसा  न

 हो  कि  कुछ  समय  बाद  उस  का  अन्त  हो  जाये  |

 दूसरा  उदाहरण  श्रमरीका  का  है,  उस  ने

 १६०  वर्ष  तक  लोकतन्त्र  का  एक्सपेरीमेंट
 किया  है।  तीसरी  एग्जाम्पल  फ्रास  का  है
 जिस  ने  ८६  वर्ष  तक  लोकतन्त्र  का  अनुभव
 किया  है

 अब  में  बताऊगा  कि  ग्रीस  में  क्यों  लोकतन्त्री

 शासन  फैला  हुआ  है  1  ग्रीस  में  रिपव्लिकन
 फार्म  आफ  गवर्नेमेट  इसलिये  फंल  हुई  कि
 उन  लोगों  के  वहा  जो  काउसल  हुआ  करते  थे,
 उन  के  समय  के  लिये  कोई  लिमिटेशन  नहीं
 रक्खा  था  |  अगर  आज  हम  चुनें  गये  तो  हम
 फिर  एलैक्ट  हो  सकते  हे  |  स्पार्टा  में  दो काऊसल

 चुनने  का  नियम  था।  इस  सिस्टम  को  आगे  चल
 कर  रोमन  लोगों  ने  अडाप्ट  किया  ।  लेकिन
 ग्रीस  में  एथिन्स  में  और  ईजियन  सागर  के
 चारो  तरफ  जो  छोटी  छोटी  स्टेट्स  थी  वे  इस
 लिये  फेल  हुईं  कि जब  एक  झ्ादमी  काउंसल  में

 चुन  लिया  गया  तो  वह  अपनी  सीट  को  छोडना

 नहीं  चाहता  था  ।  श्स्तु  हा  डिक्टेटरशिप
 उत्पन्न  हुई  झोर  ग्रीस  में  जितनी  सिटी  स्टेट्स
 थी  ये  सी  वर्ष  में  फेल  हो  गयी  ।

 में  दूसरा  उदाहरण  दूगा  ।  दुनिया  में  जो

 पहला  फेडेरल  फामं  आब  गवरनंमेट  भ्राया

 बहू  ईजीयिन  लीग  के  रूप  में  आया  ।  ग्रीक

 लोगों  ने  मिल  कर  इस  फार्म  शाव  गवर्नमेंट

 को  इवाल्व  किया  ।  वह  चाहते  थे  कि  जो  लोग

 न्लड्ते  हें  वे  न  लड़े  ऐसी  गवर्नमेंट  हो  जाये  ।

 -लेकिन  वह  लोग  लगभग  १०  वर्ष  में  समाप्त
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 हो  गया  ।  हमारे  यहां  भी  रिपड्लिक  है
 इसलिये  हम  को  ईजियन  लीग  के  एक्सपैरीमेट
 से  फायदा  उठाना  चाहिये  ।

 ग्रीस  में  बड़े  बड़े  फिलासफर  पैदा  हुए,
 बड़े  बड़े  वैज्ञानिक  पैदा  हुए  लेकिन  जहां  तक
 डिमाक्रेसी  के  एक्सपेरीमेंट  का  सस्बन्ध  है
 उस  में  वे  लोग  असफल  साबित  हुए  t  इस  का
 कारण  यह  था  कि  उन्होंने  प्रेजीडेंट  का  या
 अपने  हैड  आफ  स्टेट  का  कोई  टर्म  निश्चित

 नही  किया,  पौर  जब  टर्म  निश्चित  नही  किया
 तो  जो  झ्ादमी  पावर  में  श्राया  उस  ने  थोड़े
 दिन  के  बाद  डिक्टेटरशिप  गवर्नमेंट  कायम  कर
 दी  1

 में  आप  के  सामने  रोम  का  उदाहरण  देना

 चाहता  हु  ।  ७५३  बी०  सी०  में  रोम  को  स्थापना

 हुई  ।  3५३  से  ५१०  बी०  सी०  तक  किंग्स
 का  रूल  रहा  |  उस  के  बाद  यहां  Yok  बी०  सी०
 में  रिप्लिकन  फार्म  आफ  गवर्तनसेट  शुरू
 हुई  जो  कि  २७  बी०  सी०  तक  कायम  रही
 अर्थात्‌  yoo  बरस  तक  यहां  रिपब्लि  कल
 फार्म  आफ  गवनेमेंट  कायम  रही  t  हमें  देखना

 चाहिये  कि  वहा  ५००  वर्ष  तक  रिपब्लिकन
 फार्म  पश्ाफ  गवर्नमेंट  कायम  रखने  में  वे  लोग
 कैसे  सफल  हुए  उस  का  कारण  यह  था  कि

 उन्होने  स्पार्टा  का  काउसल  सिस्टम  अडाप्ट
 किया,  भ्रर्थात्‌  दो  काउंसल्स  का  सिस्टम  ।  और
 जब  तक  उन  के  यहा  दो  काउसल्स  का  सिस्टम

 रहा  श्र  जब  तक  उन  की  सिनेट  मजबूत
 रही  तब  तक  रोम  का  फाल  नहीं  हुआ  |

 वहा  पर  जो  काउंसल  चुने  जाते  थे  के  यहा  की

 तरह  नही  होते  थे,  वहा  पर  डाइरेक्ट  इलेक्शन

 होता  था  t  सारे  चुनने  वाले  लोग  एक  जगह
 एकत्र  होते  थे  ।  सारे  नागरिक  एकत्र  होते  थे
 झोर  वे  दो  काउंसल्स  को  चुनते  थे  ।  लेकिन
 फिर  वहा  यह  सिस्टम  क्यों  फेल  हुआ,
 वहा  पर  ५००  वर्ष  बाद  रिपब्लिकन  फार्म  श्राफ
 गवरनंमेंट  का  नाश  क्यों  हुआ,  एम्परर  कैप  भा

 गये,  यह  विचारणीय  हैं  -  बात  यह  हुई  कि

 ८१  बी०  सी०  में  दो  काउंसल्स  के  सिस्टम
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 {att  रघुनाथ  सिह]

 को  हटा  कर  सल्ला  झाये  ।  उस  समय  सीनेट  ने

 कहा  कि  रोम  पर  आपत्ति  है  इसलिये  हम  सरला

 को  डिक्टेटर  चुने  लेते  हें  । सल्‍ला  थोडे  दिन  तक

 के  वास्‍्ते  डिक्टेरट  रहे  लेकिन  उस  को  बाद  में

 उन्हीं  ने  छोडा  नहीं  |  फल  यह  हभा  कि  ५२

 बी०  सी०  में  वाम्पी  झाये।  शब  दो  काउंसल्स

 के  स्थान  पर  एक  ही  काउंसल  चुना  गया  |

 पहले  जब  दो  प्रेजीडेट  या  कौन्सल  होते  थे

 तो  एक  दूसरे  पर  चैक  रखता  था,  एक  दूसरे
 के  लियेशर  क  का  काम  करता  था  |  लिकिन  जब

 पास्पी  श्ाये  तो  सीनेट  ने  एक  काउंसल  चुन  कर

 सब  से  बडी  गलती  की  -  इस  का  मतलब  यह

 हुआ  कि  एक  आदमी  के  हाथ  में  सारी  शक्ति

 शा  गयी  ।  एक  आदमी  हैड  श्नाफ  स्टेट  हो
 गया  q

 उपाध्यक्ष  सहोवय  एक  झावाज  शा  पी

 हैँ  कि  आप  २०  मिनट  बोले  t

 च्दी  रघुनाथ  सिह  :  मुझे  यह  निवेदन

 उपाध्यक्ष  महोदय  :  में  माननीय  सदस्य  के
 नोटिस  में यह  बात  लाना  चाहता  हूं  कि  गर
 दो  घंटे  में  ज्यादातर  वक्‍त  वह  लेंगे  तो  दूसरे  इस
 पर  क्या  राय  जाहिर  कर  सकेंगे  और  उन  की
 क्‍या  इसदाद  कर  सकेंगे

 श्री  रघुनाथ  सिह  :  में  निवेदन  करूगा  कि
 प्रेजीडेंशियल  फार्म  शाव  गवर्नमेंट  पर  कांस्टी-

 ट्यूएंट  असेम्बली  में  डिसकदान  हुआ  तो  संवि-
 धान  में  दो  में  की  व्यवस्था  की  गयी  ।  ड्राफ्ट
 बिल  में  था  कि  प्रेसीडेंट  दो  टर्म  से  ज्यादा  नहीं
 होगा  ।  एक  झमेंडमेंट  के०  सी०  शर्मा  साहब
 लाये  थे  और  यह  शअमेडमेंट  बिना  किसी  बहस
 के  स्वीकृत  हो  गया  ।  इस  लिये  यह  पहला
 भवसर  है  जब  कि  प्रेसीडेंट  के  टर्म  पर  बहस  हो
 रही  है  और  में  कोई  इरेलेबेंट  बात  भी  नहीं

 कह  रहा  हूं  t
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 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  यह
 जानते  हूँ  कि  इस  के  लिए  सिर्फ  दो  भेंटे  का
 वक्त  रखा  गया  है

 wi  रघुनाथ  पन्हि  :  उपाध्यक्ष  महोदय,
 बहू  इतना  झहम  मसला  है  कि  इस  पर  बिना
 काफी  कहे  ठीक  नहीं  रहेगा  ।  पांच  मिनट  से
 उस  दिन  बोला  था  i

 जयाध्यक्ष  सहोदय  :  यहां  रिकार्ड  में

 दस  :  दर्ज  है  1

 श्री  रघुनाथ  सिह  :  लेकिन  मेरे  पास  जो
 स्पीच  गयी  उसमें  तो  सिर्फ  ५  मिनट  ही  है
 I  will  finish  soon.

 ज्स्तु  इसके  दाद  झाप  देखें  कि  ४६
 बी०  सी०  में  सीज़र  आये

 Mr.  Deputy-Speaker:  That  ig  the
 difficulty  with  the  hon.  Member.
 When  he  goes  to  those  prehistoric
 times,  how  will  he  be  able  to  travel
 all  through  the  rest  of  the  years  and
 come  to  A.D.

 ee

 Shri  Raghunath  Singh:  I  am  coming:
 to  A.D  very  soon.  Please  have  some
 patience.

 at  ४६  बी०  सी०  में  सीजर  शाये

 उपाध्यक्ष  महोदय  :  तो  माननीय  सदस्य
 सारे  क्रिश्चियन  एरा  को  कवर  करना  चाहते  हे  t

 Shri  Raghunath  Singh:  The  Roman
 Republic  is  going  to  be  finished  with-
 in  one  minute.

 ४६  बी०  सी०  में  सीजर  को  १०  वर्ष  के  लिये
 काउंसल  बनाया  यह  सब  से  बड़ी  गलती  थी  +
 इसका  फल  यह  हुआ  कि  उसने  बह  पावर
 अपने  हाथ  में  रखी  ।  इस  गलती  को  ठीक  करने
 की  सिसरो  ने  कोशिश  की  भौर  सब  ने  कोशिश
 की  पर  उसका  फल  कुछ  नहीं  हुआ  झौर  रिप-
 बलिक  के  बाद  एम्परसे  की  लाइन  शुरू  हो  गयी  #
 इस  वास्ते  हमको  डिसाक्रेसी  में  इस  बात  की
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 कोशिश  करनी  चाहिए  किं  रिपब्लिकन  फार्म
 शभाफ  गवनेसेंट  कायम  रहे  दूसरे  देशों  में  जो

 झतुभव  हुए  हैं  उनसे  हमको  लाभ  उठाना  चाहिए।

 में  बी०  सी०  को  छोड़ता  ह्  शौर  यू  एस ०
 ए०  का  उदाहरण  आपके  सामने  रखता  हूं  q

 झ्मरीका  में  यह  एक्सपैरीमेंट  १६०  वर्ष  का

 हो  चुका  है  -  जो  पहला  कनवेंशन  १५  मई

 १७८७  को  हुआ  उसमें  प्रेसीडेंट  का  सिर्फ  एक
 टर्म  रखा  था  झौर  यह  कहा  गया  था  कि  एक
 ट्मं  से  ज्यादा  प्रेसीडेंट  नहीं  होगा  क्योंकि  झगर

 ऐसा  होगा  तो  उसमें  दिक्कत  होगी  ।  लेकिन

 थोड़े  दिनों  के  बाद  ११  झभादमियों  की  एक
 कमेटी  कायम  हुई  जिसके  जिम्मे  कांस्टीट्यूशन
 को  फिर  से  ड्राफ्ट  करने  का  काम  था  in  उस

 कमेटी  ने  सिर्फ  यह  पास  किया  कि  प्रेसीडेंट

 जार  वर्ष  के  सास्ते  होगा  |  लेकिन  यहां  पर  जो

 कनवेशन  खाज  वाशिगटन,  जेफरसन  भादि

 ने  रखा  वह  यह  था  कि  दो  ्में  से  ज्यादा

 प्रेसीडेंट  नहीं  रहेगा  a  लेकिन  श्राप  देखेंगे  कि

 १८८०  में  जनरल  ग्राट  उस  कनवेंशन  को

 तोड़कर  तीन  र्म  के  वास्ते  खड़े  होना  चाहते
 थे  तो  उनकी  पार्टी  ने  उनको  टिकट  ही  देने  से

 इन्कार  कर  दिया  -  १६१२  में  थियोडोर

 रुजवेल्ट  जब  तीसरे  टर्म  के  लिए  खड़े  होना

 चाहते  थे  तो  उनकी  पार्टी  ने  उसको  टिकट

 देने  से  इन्कार  कर  दिया  भर  जब  उन्होने  थर्ड

 पार्टी  कासम  की  तो  इलेक्शन  में  हार  गये  ।

 १६१३  में  अमरीका  के  सिनेट  ने  यह  पास  किया

 कि  प्रेसीडेंट  का  टर्म  सिर्फ  ६  बर्ष  का  रखा  जाये

 इससे  ज्यादा  न  रखा  जाये  d  लेकित  उसके  बाद

 १६४०  में  रुजवेल्ट  साहब  ने  उस  कनवेंशन  को

 तोड़ा  भौर  चौथी  टर्म  के  लिए  खड़े  हुए।  १६४७

 में  भ्रमरीका  में  यह  शभ्रमरेंडमेंट  लाया  गया  कि

 प्रेसीडेंट  का  टर्म  दो  टर्म  से  ज्यादा  न  हो  शर

 १६५१  में  वह  कानून  बना  ।  जैफरसन  ने

 कहा  था  कि  अगर  एक  ही  भादमी  के  हाथ  में

 किसी  संस्था  को  शक्ति  होती  है  तो  वह  संस्था

 थीरे  धीरे  पतन  की  भोर  जाने  लगती  है
 इस  पतन  से  बचने  के  वास्ते  निहायत  जरुरी  है
 कि  एक  झहझादमी  के  हाथ  में  बहुत  दिन  तक

 पावर  न  रहे  ।
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 wa  में  फ्रांस  का  उदाहरण  देना  चाहता  हूं  ।

 उप, ध्यद  मसहोवथ  :  क्या  माननीम  सदस्य
 सब  मुल्कों  की  मिसालें  देंगे  ?

 श्यो  रघुनाथ  सिंह:  आप  देखें  कि  फ्रांस
 में  चार  रिपबलिकें  अ्रस्तित्व  में  आयी  ।  पहली
 रिपबलिक  जो  कि  १७८६  में  झ्रायी  उसने
 सब  से  बड़ी  गलती  यह  की  कि  नेपोलियन  को

 दस  वर्ष  के  बारत  7  fe RTT
 लेकिन  उसके  बाद  उसने  पावर  को  नही  छोड़ा  ।
 फल  यह  हुआ  कि  नैपोलियन  एम्परर  हो  गया  ।
 उसके  बाद  जब  दूसरी  रिपब्लिक  हुई  तो  उसनें
 भी  नेपोलियन  थर्ड  को  दस  यर्ष  के  वास्ते,
 प्रेसीडेंट  चुना  शौर  फल  यह  हुआ  कि  नैपोलियन
 थर्ड  एम्परर  बन  गया  ।  १८७१  में  तीसरी
 रिपब्लिक  फ्रांस  में  कायम  हुई  t  वह  भी  ठीक
 से  फंक्शन  नहीं  कर  सकी  भौर  जब  कि  सैकिड
 ब्ल्ड  वार  समाप्त  हो  गयी  तो  चौथी  रिपयलिक
 का  जो  संविधान  बना  उसमे  प्रेसीडेंट  की  दो
 टर्म  रखी  गयीं  ।

 उपाध्यक्ष  महोदय,  हम  की  यह  देखना

 लाहिये  कि  फ्रांस  में  रिपब्लिक  क्‍यों  फेल  हुई  ?
 रोम  में  क्यों  फेल  हुई  ?  और  ग्रीस  में  यों  फेल

 हुई।  उस  के  बपरणों  पर  हम  को  विचार  करना

 चाहिये  भौर  उस  से  लाभ  उठाना  चाहिये  t

 खूकि  समय  कम  है,  इसलिये  में  भौर  देशों  का
 उल्लेख  इस  समय  नहीं  करना  चाहता  हूं  ।
 में  हिन्दुस्तान  को  ही  लेता  हूं  ।  जहां  तक  प्रेसीडेंट
 का  सम्बन्ध  है,  हिन्डुस्तान  का  कांस्टीट्यूशन
 भायरलेंड  के  कांस्टीट्यूशन  पर  बेस्ड  है।  उस  में
 प्रेमीडेंट  को  दो  टम्जे  से  ज्यादा  राइट  नहीं
 दिया  गया  है।  भेरे  भाई  यह  कह  सकते  हैं
 कि  हम  ने  झायरलेंड  के  कॉस्ट  ब्यूदार  पर
 प्रपने  प्रेंपीडेंट  की  सारी  थ्योरी  की  बेस  किया  हैं
 लेकिन  में  यह  निवेदन  करना  चाहता  हूँ
 कि  हम  ने  इस  बात  पर  विचार  नहीं  किया  है  कि

 एक  ही  आदमी  के  हाथों  में  ज्यादा  समय  तक
 पावर  रहने  के  क्‍या  कुपरिणाम  हो  सकते  हूँ
 हम  ने  झायरलैंड  के  कांस्टिच्यूशन  के  सम्बद्ध
 धारा  को  एक  मामूली  से  संशोधन  के  साथ '

 झाटिकल  ५६  के  रूप  में  अपने  कांस्टिच्यूशन  में
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 [at  रघुदात  सिंह]

 रख  लिया  ।  इसलिये  यह  बहुत  जरूरी  है  कि

 इस  बात  की  कोशिए  की  जाय  कि  जहा  तक  हो
 सके,  एक  ही  आदमी  के  हाथो  मे  ज्यादा  दिन

 तक  पावर  न  रहे  i

 इस  विषय  में  यह  भी  पूछा  जा  सकता  है
 कि  प्राइम  मिनिस्टर  का  टर्म  भी  क्यो  न  तिमिट

 कर  दिया  जाय  1  में  यह  निवेदन  करना  चाहता

 हू  कि  प्रेजीडेट  भौर  प्राइम  मिनिस्टर  में  फर्क

 है  ।  में  एक  एग्ज'म्पल  कोट  करना  चाहता  हू।
 इगलेंड  में  १७२२  से  १६५७  तक  क्राइम
 मनिस्टरो  का  चुनाव  होता  रहा  और  इस  अवधि

 में  सिर्फ  ४४  प्राइम  मिनिस्टर  चुने  गये  हे,
 लेकिन  प्राइम  मिनिस्टर  का  एवरेज  टर्म
 पाच  साल  से  ज्यादा  नही  रहा  है।  तीन  सौ  वर्ष
 के  इतिहास  में  प्राइम  मिनिस्टर  का  एवरेज
 टमम  पाच  वर्ष  रहा  है।  can  chall-nf€  fy,

 यह  बात  ठीक  है

 Mr  Deputy-Speaker  We  are  con-
 cerned  with  debates  and  not  with
 challenges

 श्री  रघुनाथ  सिह  उपाध्यक्ष  महोदय,
 मेरा  तात्पय  यह  है  कि  में  जो  कुछ  कह  रहा

 हू,  बिल्कुल  ठीक  कह  रहा  हू,  स्टडी  कर  के  कह

 रहा  हू  ।

 प्रैजीडेट  और  प्राइम  मिनिस्टर  में  यह
 फर्क  है  कि  प्राइम  मिनिस्टर  प्रत्येक  दिन  लोक
 सभा  मे,  या  जो  भी  पालियामेट  हो,  उस  में,
 काफिडेस  और  नान-काफिडेंस  के  प्रस्ताव  को
 फेस  करता  है,  क्योकि  उस  को  पालियामेट  चुनती
 है,  लेकिन  प्रेजीडेट  का  चुनाव  ईनडाइरेक्ट

 होता  है---सारे  हिन्दुस्तान  के  लोग  उस  को  चुनते
 हैं।  यह  कहना  बिल्कुल  गलत  होगा  कि  हमारा
 प्रैजीडेंट  स्ल  नही  करता  है  ।  यह  कहा  जाता  है
 कि

 The  American  President  rules,  the
 Enghsh  Crown  reigns,  the  French
 President  neither  rules  nor  reigns  but
 I  say,  Sir,  the  Indian  President  rules
 as  well  as  reigns.

 मेरा  तात्पयं  यह  है  कि  हिन्दुस्तान  के  प्रैजीडेट
 को  बहुत  ज्यादा  पावजें  प्राप्त  हैं

 6  92  hrs

 .

 (Surrmatr  Renu  CHAKRAVARTTY  mm
 the  Chatr]

 अगर  मेरे  पास  समय  होता,  तो  मैं  बताता
 कि  उस  को  कितनी  ज्यादा  पावर्ज  मिली  हुई
 है  ।  अगर  हम  कास्टिच्यूशन  के  आटिकल
 ७८  (बी)  भर  (सी )  को  देखे,  तो  हम  को  मालूम
 होगा  कि  प्राइम  मिनिस्टर  के  लिये  यह  प्रावश्यक

 है  कि  वह  प्रेजीडेट  को  वह  इन्फरमेशन  दे,
 जो  कि  प्रेजीडेट  मारे  श्लौर  साथ  ही  प्रैजीडेंट
 को  हस  बात  का  अधिकार  है  कि  वह  कंश्निंट
 के  सामने  किसी  ऐसे  मामले  को  रखे  जाने  के
 लिय  कहे,  जिस  को  वह  आवश्यक  समझे  ।
 ग्रायरलेड  के  प्रेजीडेट  को  कंबिनेट  से  कोई
 इफा्मशन  मागने  का  कोई  अधिकार  नही  है  t
 झाटिकल  ७८(सी)  के  पग्ननुसार  हमारा
 प्रैजोडट  एक  इंफंक्टिव  प्रैजीडट  है  और  बह
 श्पनी  बिल  को  एग्जर्ट  कर  सकता  है  ।  इसीलिये
 में  यह  कहता  हूं  कि  the  Indian
 President  rules  as  well  as  76875

 उस  में  दोनो  का  काम्बीनेशन  है  1  भायरलेंड

 के  प्रेजीडेट  से  हिन्दुस्तान  के  प्रैसीडेट  को  शक्ति

 ज्यादा  है  ।  इसलिये  हमे  इस  बात  को
 देखना

 चाहिये  कि  पावर  किसी  ऐसे  झ्रादमी  के  हाथ  में

 तन  जाय,  जो  कि  लम्बे  समय  तक  सत्तारूढ़

 रह  कर  और  प्पने  ग्रधिकारो  का  दुस्पयोग  कर

 इस  देश  मे  डिक्टेटरशिप  कायम  कर  दे  |

 भ्राटिकल  ७७  (३)  के  अनुसार  प्रेजडेट  ्ल्ज

 भी  बना  सकता  है  झौर  हसीलिये  में  कहता

 हू  कि  हिन्दुस्तान  में  प्रेजीडेट  रूल  भी  करता  है  |

 जहा  तक  हिन्दुस्तान  के  वर्तेमान  प्रेजीडेट  का

 सम्बन्ध  है,  वह  बहुत  अच्छे  हें  भौर  इसीलिये
 में  ने यह  व्यवस्था  की  है  कि  जहा  तक  वतेमात

 राष्ट्रपति  का  सम्बन्ध  है,  वहा  तक  इस  कानून
 का  निफाज  नहीं  होगा



 8  2443  Conatitution

 प्रगर  हम  ने  हिन्दुस्तान  में  रिप्लिकन
 फामे  झाफ  गवर्नमेंट  को  जलाना  है,  तो  हम  को
 इस  बात  को  देखना  होगा  कि  यहां  पर  प्रैजीडेंट
 का  टर्म  लिमिटिड  हो,  नहीं  तो  जो  कुछ  पाकिस्तान
 में  हो  रहा  है,  हिन्दुस्तान  में  भी  उस  का  रैपि-
 टीदान  हो  सकता  है  1  यद्यपि  पाकिस्तान  में

 कॉस्टिच्यूदन  के  श्रनुसा  ₹  प्रैजीडेंट  के  भ्रघिकार
 हिन्दुस्तान  के  प्रेजीडेंट  स ेश्रधिक  नहीं  हैं,  लेकिन
 इस  बाल  को  आज  सब  देख  रहे  हे  कि  पाकिस्तान
 का  प्रेंज  डेंट  वहां  के  प्राइम  मिनिस्टर  से
 ज्यादा  स्ट्रांग  है।  चाइना  में  जब  कॉस्ट  यूकान
 फ्रेम  हुआ,  तो  प्रैजीडेंट  की  टर्म  चार  वर्ष  रखी
 गई,  लेकिन  अगर  वहां  पर  यह  लिमिटेशन

 रख  दी  जाती  कि  कोई  व्यक्ति  दो  बार  से  ज्यादा
 प्रैजीडेंट  न  हो  सकेगा,  तो  वहां  पर  डिक्टेटरशिप
 कायम  न  हो  सकती  |  इस  सम्बन्ध  में  में  हिटलर
 का  एऐग्जाम्पल  भी  दे  सकता  हू  ।  अपनी  रिपब्लिक
 की  रक्षा  के  लिये  यह  अत्यन्त  ग्रावश्यक  है  कि

 हमारे  देश  में  प्रैंजोडट  के  यम  दो  थे  &बिक  ने

 हो  t  यह  हमारे  देश  के  हित  में  है  ।  नये  नयें
 झ्रादभियों  को  चांस  दिया  जाय,  श्रादमियों  में
 परिवर्तन  हो  और  अगर  श्रादमियों  में  परिवर्तन

 होंगे,  तो  मेजज  और  मंथड्स  में  भी  परिवर्तन

 होगा  ।  हिन्दुस्तान  इतना  बडा  देग  है  कि  हमें
 सब  सूबों  का  ख्याल  रखना  है  दक्षिण,-उत्तर,

 पूर्वे  भौर  पश्चिम,  सब  क्षेत्रों  का  ख्याल  रखना  है
 जिस  तरह  से  ग्रीस  में  रिप्लिकन  फार्म  आफ
 गवनमेंट  फेल  हो  गई,  उस  त्तरह  हमारे  यहा
 फेल  नहीं  होनी  चाहिये  और  वह  कभी  भी  फेल

 नही  होगी,  अगर  प्रेजीडेंट  के  पद  के  सम्बन्ध  में

 हर  एक  बात  का  ख्याल  रखा  जायेगा,  हर  तरह
 के  आदमी  उस  पद  पर  झायेंगे  |  यह  भी  कहा  जा
 सकता  है  कि  इस  देवा  में  कांग्रेस  का  बहुमत  है  ।

 इस  सम्बन्ध  में  में  यह  कहना  चाहता  हूं  कि
 रोमन  रिपब्लिक  में  तमाम  पावर  एक  ही  भ्रादमी
 के  हाथ  में  थो,  इसलिये  वहा  पर  डेमोक्रेटिक
 गवर्नमेंट  भ्रालिगर्की  में  परिवर्तितहों  गई  ।

 जय  डैमाक्रेसी  जायेगी,  तो  झ्लालिगैर्की  आयेगी  ।

 उस  के  बाद  डिक्टेंटरहिप  प्रायेगी  और  फिर

 मनार्की  झायेगी  ।  इन  से  ट्म  को  हिन्दुस्तान  को

 रक्षा  करनी  है।  यह  एक  सिद्धान्त  का  सवाल  है  1
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 63  Ber  cent.  population  of  the  world
 is  in  favour  of  two  terms  for  the
 President.

 Mr.  Chairman:  There  are  two
 amendments  which  have  been  tabled
 to  the  consideration  motion.  I  would
 like  to  know  if  the  hon.  Members  are
 desirous  of  moving  them.

 Shri  N.  B.  Maiti  (Ghatal):  I  am
 moving  my  amendment.

 Pandit  K.  C.  Sharma  (Hapur):  I  am
 also  moving  my  amendment.

 Shri  N.  B.  Maiti:  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  public
 opinion  thereon  by  the  3lst  March,
 1958”.

 The  Bill  that  has  been  proposed  by
 my  hon.  friend,  Shr  Raghunath  Singh,
 is  8  Momeéntous  one  and  it  raises  many
 implications.  He  has  ransacked  the
 old  history  and  the  present  one  and
 has  put  before  us  a  very  vivid  picture
 of  the  constitutions  of  the  world  to-
 day.  But  one  thing  I  would  suggest
 is  whether  a  person  holding  the  office
 of  the  President  or  who  38  a  monarch,
 reajly  reigns  or  rules.  That  is  the
 question,  namely,  whether  he  has  the
 absolute  power  over  the  people  or
 somebody  else  rules  for  him.

 In  India  we  find  that  the  Cabinet
 system  of  Government  is  prevailing
 and  that  Cabinet  functions  as  a  ruling
 authority  on  behalf  of  and  in  the
 name  of  the  President.  There-
 fore,  the  President  here  does
 not  rule  as  the  President  of  the  USA
 rules.  The  President’s  power  in  the
 US.A.  is  very  great  and  it  has  histori-
 cal  reasons  behind  it.  Why  the  Presi-
 dent  of  France  has  very  limited
 power  has  also  historical  reasons  be-
 hind  it.  Constitutions  were  not  framed
 on  a  piece  of  paper  only.  They  have
 roots  far  behind  in  the  history  of  the
 country,  and  also  in  the  struggles  and
 aspirations  of  the  people  as  such.
 Therefore,  we  cannot  imitate  any  and
 every  Constitution  that  we  find  in  the
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 world  over.  We  have  to  evolve  our
 Constitution  from  our  heritage,  from
 our  struggles,  from  the  difficulties  that
 we  have  faced  and  from  the  difficul-
 ties  that  we  have  surpassed  and  over-
 come  and  the  difficulties  that  we  shall
 have  to  face  and  we  are  facing  today.
 Therefore,  what  the  President’s  term
 of  office  should  be  is  a  thing  which
 has  to  be  considered  very  seriously
 and  not  in  an  academic  manner.

 In  the  person  of  the  President  we
 have  got  a  person  who  is  not  only  the
 first  gentleman  in  India_  theoretically
 and  legally,  but  also  practically.  It  is  a
 well-known  fact  that  when  the  Swa-
 rajya  party  was  formed  in  India,  in
 every  State  leaders  c&me  forward  to
 stand  and  seek  elections  to  the
 Councils,  but  in  Bihar,  under  the
 leadership  of  Babu  Rajendra  Prasad,
 people  came  forward  for  Congress
 tickets  but  not  Babu  Rajendra  Prasad
 himself,  What  does  it  signify?  peo-
 ple  who  were  with  him,  who  were
 behind  him,  and  who  were  along  with
 hirn,  came  forward  and  not  he  himself.
 It  is  perhaps  because  of  this  that  he
 has  been  elevated  to  the  highest  post
 that  India  could  give  to  her  son.

 The  question,  as  the  mover  rightly
 says,  does  not  affect  the  present  in-
 cumbent  to  the  post  and  the  mover
 has  only  taken  a  view  of  the  future.
 Therefore,  he  suggests  that  the  term
 of  the  President  should  not  be  more
 than  twice,  except  in  times  of  war.

 We  find  that  in  the  U.S.A.  the  Pre-
 sident  has  the  greatest  power  possible.
 There  the  President  who  does  not  seek
 election  twice  is  supposed  to  be  a
 weak  person,  is  supposed  to  be  an
 inefficient  person,  is  supposed  to  be  a
 gocd-for-nothing  person.  But  here  we
 find  that  the  present  incumbent  is
 saddled  for  the  second  time  in  that
 post  under  compulsion.  Therefore,  no
 blame  attaches  to  the  present  holder

 of  the  office.

 But,  what  should  we  do  in  the
 future?  Of  course,  an  exception  has
 Been  made  by  the  mover  of  the  Bill
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 that  in  times  of  emergency,  in  tumes
 of  war,  the  incumbent  might  have
 another  chance,  or  even  a  fourth
 chance.  Perhaps,  he  does  not  deny
 him  that  cpportunity.  But,  in  normal
 times,  the  President  should  not  be  im
 office  more  than  twice.

 If  we  can  take  an  objective  view,
 as  it  is  today  in  India,  the  Prime
 Minister  is  much  more  powerful  than.
 the  President  himself.  It  is  not  a
 reflection  on  the  President,  or  the
 Prime  Minister  or  anybody  else.  But
 the  fact  is  this.  Therefore,  if  we  have
 to  curb  anybody’s  power,  then  we
 have  to  curb  the  power  of  the  Prime
 Minister  and  not  of  the  President
 But  the  country,  as  it  is  situated  today,
 needs  the  leadership,  the  guidance  and’
 advice  of  the  hon.  Prime  Minister,  the
 present  holder  of  the  post,  Shri
 Jawaharlal  Nehru  There  is  no  doubt
 about  it.  The  question  of  personality
 comes  in,  because  we  find  in  the  nei-
 ghbouring  countries  constitutions  are
 crumbling  down.  We  want  to  proceed
 in  progressive  lines.

 If  I  say  that  we  are  living  in  times
 of  emergency,  I  think  I  shall  not  be
 wrong,  because  after  not  only  200  years
 of  dependence,  but  more  than  thou-
 sand  years  of  dependence,  not  only
 physical,  but  mental  and  moral  as  well,
 we  have  got  freedom  today  and  that
 freedom  has  got  to  be  nourished  and
 brought  to  its  proper  development.
 Therefore,  we  require  the  guidance—
 wise,  tolerant  and  democratic.  So,
 though  the  Prime  Minister  today  is
 much  more  powerful  than  the  Presi-
 dent  himself,  we  require  his  guidance.

 So,  the  question  whether  the  Presi-
 dent  should  have  only  two  terms  of
 office  or  more  has  got  to  be  discussed:
 very  dispassionately,  taking  a_  his-
 torical,  objective  and  prospective  view
 of  the  things.  Therefore,  I  suggest
 that  this  Bill,  which  is  a  very  mo-
 mentous  one,  unless  it  is  opposed  by
 the  Government,  should  go  for  circu-
 lation  upto  3ist  March  1958.  That
 ig  mv  amendment.
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 Pandit  K.  C.  Sharma  (Hapur):  I
 deg  to  move:

 “That  the  Bill  be  referred  to  a
 Joint  Committee  consisting  of  33
 members;  22  from  this  House,
 namely  Pandit  Govind  Ballabh
 Pant,  Shri  Aseke  K.  Sen,  Shri
 Satya  Narayan  Sinha,  Shrimati
 Uma  Nehru,  Shrimati  Renu
 ‘Chakravartty,  Pandit  Thakur  Das
 Bhargava,  Shri  ह: ल  com  Dasappa,
 Shri  Raghunath  Singh,  Shri
 Harish  Chandra  Heda,  Sardar
 Hukum  Singh,  Shrimati  Sucheta
 Kripalani,  Shri  Nath  Pai,  Shri
 Nemi  Chand  Kasliwal,  Shri  Harish
 ‘Chandra  Mathur,  H.  H.  Maharaja
 Shri  Karni  Singhji,  Shri  Hirendra
 Nath  Mukerjee,  Shri  Mahavir
 Tyagi,,  Dr.  Syed  Mahmud,  Dr.
 Ram  Subhag  Singh,  Shri  Indulai
 Kanhaiyalal  Yajnik,  Shri  Narain
 Ganesh  Goray  and  the  Mover,  and
 ll  members  from  Rajya  Sabha:

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Commitee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 mey  make,  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  members  to  be  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
 Committee.”

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  got  the  permission  of  the  Mem-
 bers  whose  names  he  is  suggesting?
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 Pandit  K.  C.  Sharma:  No.  I
 presume  they  will  have  no  objection.
 It  is  such  an  innocent  affair,  they
 need  not  have  any  objection.

 Mr.  Chairman:  I  presume  all  of
 them  are  willing  to  serve  on  the
 Committee.

 Pandit  हू,  0.  Sharma:  J  presume  so

 I  moved  an  amendment  to  the  ori-
 ginal  draft  of  the  particular  article
 in  the  Constitution  and  I  said  that  the
 words  “once  but  only  once”  should  be
 deleted  from  it.  It  was  on  that
 amendment  that  the  present  article
 was  framed  as  it  is.

 While  moving  that  amendment  I
 said  that  if  a  capable  and  efficient
 gentk  man  is  available,  I  see  no  reason
 why  he  should  not  be  allowed  to
 render  his  service  to  the  nation,  so
 long  as  he  remains  efficient  and  capa-
 ble.  Dr.  Ambedkar  was  kind  enough
 to  accept  my  amendment.  So,  the
 present  position  arose.

 I  have  not  changed  my  opinion  that
 it  would  be  advisable  to  place  the
 Testriction  which  my  friend  Shri
 Raghunath  Singh  wants  to.  Experi-
 ence  has  shown  that  during  the  long
 period  of  presidentships  all  over  the
 world  all  sorts  of  people  have  occu-
 pied  the  office.  As  a  matter  of  fact,
 King  Log  and  King  Stork  have  both
 had  their  turn.  The  general  concen-
 sus  of  opinion  is  that  the  great  and
 striking  men  are  ignored  in  favour  of
 mediocrities.  So,  the  contention  of
 my  friend  that  very  powerful  man
 will  come  into  office  does  not  hold
 good  in  the  light  of  the  history  of  the
 presidentships  all  over  the  world
 during  the  democratic  days.  As  a
 matter  of  fact,  the  first  class  man
 becomes  the  Prime  Minister  and
 never  the  President.

 There  was  only  one  instance  in
 France  when  a  powerful  man  became
 the  President,  and  about  which  a
 General  De  Galle  said  that  the  office
 of  president  should  be  abolished  or
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 {Pandit  K  C  Sharma]
 that  it  should  be  made  an  office  of
 authority  and  the  President  may  rule.

 36.25  hrs.

 {Sarr  C.  R  Patrasnr  RAMAN  in  the
 Chair.)

 That  happened  once  in  France,  but
 generally  only  in  the  USA.  the
 President  is  more  powerful.  He  35
 the  President  equated  to  the  Prime
 Minister  plus  the  King  of  England.
 He  has  got  greater  power  than  any
 sovereign  in  the  world  Leaving  that
 aside,  in  every  other  country  the
 President  has  been  more  or  less  a
 mediocrity,  a  symbol  of  the  honour
 and  the  grandcur  of  the  people  of  the
 country  rather  than  having  any  effec-
 tive  control  over  the  administration.

 Yet,  I  move  this  motion  because  it
 is  man’s  lot  and  for  the  matter  of  that
 intelligent  man’s  lot,  that  he  has  an
 obsession  to  get  to  know  the  probable
 truth  about  man  and  things  concern-
 ing  man  What  35  the  probable  truth?
 It  changes  from  day  to  day,  certainly
 from  year  to  year  and  you  can  mea-
 sure  the  change  from  decade  to
 decade.  It  is,  therefore,  right  that
 the  significance  of  changes  be  mea-
 sured  by  the  wisdom  and  experience
 of  intelligent  men  Therefore  I  move
 this  motion  for  reference  to  Select
 Committee

 Shrimati  Renu  Chakravartty  (Basir
 hat)  I  am  intervening  to  say  a  few
 words,  because  this  particular  Bill
 which  the  hon  Member  has  moved,
 initiating  the  discussion  with  a  learn-
 ed  speech,  has  got  a  certain  interest
 because  of  certain  events  of  the  recent
 Past,  and  that  is  why  we  have  thought
 it  fit  that  we  should  clarify  our  posi-
 tion  and  our  attitude  towards  this  Bill.

 Whether  or  not  this  should’  be
 actually  made  as  an  amendment  in
 the  Constitution  stating  categorically
 that  there  should  be  no  President  for
 more  than  two  terms,  this  much  we
 have  felt  that  in  our  country  there
 is  too  much  of  a  tendency  to  cling  to
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 positions  of  power,  and  that  is  why
 it  is  good  that  this  weakness  in  our
 national  character  should  not  he
 pampered,  and  that  those  in  the
 highest  offices  should  not  femain  in.
 office  for  too  long  a  period.

 This  has  been  mostly  so  becatise:
 our  country  is  a  vast  country.  It  has
 thrown  up  leaders  of  standing,  each
 with  his  own  special  background,
 training  and  usefulness.

 There  is  one  very  important  thing
 in  the  big  canvas  which  Shri  Raghu-
 nath  Singh  chose.  One  point  struck
 me  when  he  said  that  we  have  to-
 consider  that  our  country  is  very  vast,
 that  we  have  to  cater  to  various  needs
 and  the  various  demands  that  are
 made  at  particular  moments  of  time.
 There  is  the  North,  the  West,  the
 North  and  the  South.  At  various
 moments  in  our  history,  various  needs
 become  paramount  and  in  that  situa-
 tion  it  may  be  necessary  that  certain
 people,  even  the  highest  in  our  State,
 should  give  place  to  newer  people,
 others  whose  counsels  are  necessary
 at  that  moment  of  time.

 Therefore,  I  do  fee]  that  it  is  neces-
 sary  that  we  realise  that  the  highest
 positions  should  not  remain  occupied
 by  one  person  for  too  long  a  period
 and  the  various  needs  of  our  nation
 should  find  reflection  through  the
 persons  who  adorn  the  seats  of  these
 pre-eminently  high  offices  in  the
 State.

 That  is  why  I  feel  that  though  T
 cannot  say  whether  there  35  need  for
 a  particular  amendment  specifically  in
 the  Constitution,  this  much  is  true
 that  it  is  necessary  to  see  that  this
 office  of  the  President,  which  unlike
 that  of  the  Prime  Minister  does  not
 depend  on  a  particular  majority  in
 the  House,  because  the  President  does
 not  have  the  amount  of  executive
 powers  that  the  President  of  the
 USA  enjoys  or  85  certain  other
 highly  placed  persons  in  other  States
 enjoy,  should  rotate  But  this  much
 is  true  that  we  should  change  the-
 President  from  time  to  time  and  there
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 should  be  no  clinging  to  office.  And
 because  this  has  been  a  controversy
 in  the  recent  past,  I  just  asked  for
 permission  to  say  these  few  words.
 We  feel  that  there  is  necessity  that
 the  office  of  President  should  rotate,
 and  that  there  should  be  proper
 reflection  of  the  national  needs  at
 particular  moments.

 Shri  Feroze  Gandhi  (Rai  Bareli):
 May  I  point  out  that  262  votes  would
 be  required  to  pass  this  Bill,  whereas
 there  is  not  even  quorum  in  the
 House?

 Mr.  Chairman:  I  myself  was  won-
 dering  whether  it  was  proper  for  me
 to  point  it  out.  I  have  got  it  in  front
 of  me.  There  must  be  a  majority  of
 the  total  membership  of  the  House  to
 pass  the  Bill.  But  the  time  is  only
 18-30  hours  now.  ‘The  Speaker  has
 given  time.  We  cannot  predicate
 what  the  situation  will  be  at  the  end
 when  the  motion  is  taken  up  for
 voting.

 Shri  Feroze  Gandhi:  But  there  is  not
 even  quorum  in  the  House.

 Mr.  Chairman:  The  bell  may  be
 run—Now  there  is  quorum.

 श्री  Ho  ला०  हिजेशे  (हमीरपुर)
 सभापति  महोदय,  मेरे  मित्र  रघुनाथ  सिह  ने
 जो  विधेयक  राष्ट्रपति  के  कार्यकाल  की
 अवधि  नियमित  करने  के  लिये  प्रस्तुत  किया

 है,  उसके  सिद्धान्त  को  तो  किसी  हद  तक
 माना  जा  सकता  है,  लेकिन  जहां  तक  संविधान
 में  संशोधन  करने  का  सम्बन्ध  है  में  उनसे

 सहमत  नहीं  हूं  ।  गब्रापको  ज्ञात  है  कि  हमारे
 राष्ट्रपति  का  चुनाव  सविधान  में  निर्धारित

 नियमों  के  इाधार  पर  होता  है  झ्ौौर  वे  उतनो

 शक्ति  नहीं  रखते  जितनी  भ्रमरीकी  राष्ट्रपति
 रखते  हे  ।  यहां  पर  में  आपको  एक  पुस्तक
 से  उदाहरण  देकर  बतलाना  चाहता  हूं ।  इस

 पुस्तक  का  नाम  है  (Political
 Science  and

 Government  by  Garner  )  पोलीटिकल  साइन्स

 एम्ड  गवनमेंट  श्री  गानेर  लिखित  इसमें
 लिखा  है  :--
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 “The  system  of  the  United
 States,  therefore,  on  its  executive
 side,  is  in  a  large  measure  cons-
 titutionally  autocratic  and  un=
 controllable  by  Congress.”

 (प्रमरीका  में  राष्ट्रपति  की  अ्रधिकार
 शक्ति,  बहुत  बड़ी  सीमा  तक,  संविधानतः

 एक  तंत्री  है  और  वहां  की  कांग्रेस  अथवा

 संसद  के  नियंत्रण  में  नहीं  है)  ॥
 इसके  विपरीत  भारत  के  राष्ट्रपति  का  जो  पद

 है  वह  इंग्लैण्ड  के  राजा  के  पद  के  समान  है  1

 हमारी  बहन  रेणु  चक्रवर्ती  तथा  भाई  रघुनाथ
 सिंह  नें  बताया  कि  हमारा  देश  एक  बहुत
 बड़ा  देश  है  और  भ्रगर  एक  ही  व्यक्ति  को  दो
 ग्रवधियों  या  उससे  अधिक  समय  के  लिए
 एक  ही  पद  पर  आसीन  किया  गया  तो  कठिवाई
 पैदा  होगी  ।  लेकिन  हम  सब  ने  देशा  है  कि

 इंग्लेंड  में  राजा  जो  राजशासन  करता  रहा  है
 उसके  पास  एक  बहुत  बड़ा  साम्राज्य  भी  रहा
 है,  एक  मंत्रिमंडल  घारा  वहू  एक  विशाल
 राज्य  पर  जोकि  उत्तर,  दक्षिण,  पे  बहू
 पश्चिम  तक  ही  नहीं  फंला  हुआ  था  बल्कि

 समुद्र  के  पार  भी  फंला  हुआ  था,  उस  पर
 शासन  करता  रहा  है,  उसमें  कठिनाई  नहीं
 श्ायी  ।  उसने  इस  कार्य  को  सफलता  पूर्वक
 निभाया  है  ।  उसी  राजा  के  पद  को  सामने
 रखकर  हमारे  देश  में  भी  राष्ट्रपति  का  चुनाव
 होता  है  शौर  यहां  के  मतदाता  जिनको  चुन
 कर  संसद  में  झ्रथवा  विधान  सभाझ्रों  इत्यादी
 में  भेजते  हैं,  वे  ही  राष्ट्रपति  को  चुन  हैं
 शौर  उन  लोगों  को  इस  बारे  में  आ्ाखिरी

 अधिकार  प्राप्त  हे  ।  यह  उन्हीं  पर  निर्भर

 करता  है  कि  वें  किसी  भी  व्यक्ति  को  दुबारा

 चुनें  अथवा  न  चुनें  |

 हमारे  देश  में  राष्ट्रपति  के  चुनाव  का  शब

 तक  दूसरा  झवसर  ही  आया  है,

 इस  वास्ते  संविधान  सें  संशोधन  की  आवश्यकता

 इस  समय  इसलिये  शौर  भी  नहीं  है  क्योंकि

 प्रजातांत्रिक  शासन  प्रणाली  की  स्थिरता
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 [श्री  म०  ला०  द्विवेदी)
 में झभी  कुछ  ससय  लगेगा  |  अगर  ्,  २०
 या  ५०  वर्ष  व्यतीत  हो  गए  होते  झौर  एक  ही
 व्यक्ति  को  बराबर  कई  बार  हमने  राष्ट्रपति
 के  पद  पर  आसीन  करने  की  कोशिश  की  होती
 झोर  वह  व्यक्ति  चुना  गया  होता  तथा
 इससे  कभी  देश  में  गडबडी  पैदा  हो  गई  होती
 तो  इस  संशोधन  को  कुछ  आवश्यकता
 ब्रतीत  हो  सकती  थी।  श्रमी  तो  हमे  प्रजातातिक
 क्ासन  को  प्रारम्भ  किए.  केवल  सात  वर्ष

 ही  हुए  है  और  राष्ट्रपति  का  दूसरा  चुनाव
 ही  हमने  किया  है  |  इस  दूसरे  कार्यकाल  को

 उन्होंने  अभी  समाप्त  भी  नहीं  किया  है  ।

 ऐसे  समय  में  और  इस  स्थिति  में  इस  संशोधन
 को  प्रस्तुत  करना  मेरी  समझ  में  सूझबूभझ
 का  परिचय  देना  नहीं  है  ।

 Shri  Braj  Raj  Singh:  He  was  talk-
 ing  of  principle.

 श्री  ह 6  ला०  द्विवेदी  :  सिद्धान्त  की
 जहा  तक  बात  है,  मेने  श्रापक्रों  बताया  है
 कि  सिद्धान्तस्वरूप  भी  यह  बात  कहना  गलत
 है  कि  एक  व्यक्ति  जोकि  राष्ट्रपति  बनता

 है,  वह  इतने  बडे  देश  का  बारम्वार  शासन
 करने  में  योग्य  नहीं  हों  सकता  है  7  एक  ही
 अ्यक्ति  को  बार  बार  एक  ही  पद  पर  आसीन
 करने  की  हमारे  देश  में  श्रावश्यकता  पड़
 सकती  है  लेकिन  में  यह  चाहता  हूं  कि  हमें
 प्रथाएं  स्थापित  करनी  चाहिये  क्योंकि

 कानून  के बन्धन  स्टेचूट  नम्य  नहीं  होते,  वे
 अनम्य  होत  है  |  इसके  विरूद्ध  प्रथाएं  लचर

 होती  है  ।  ऐसी  स्थिति  भी  उत्पन्न  हो  सकती

 है  कि  कभी  हमे  इस  पद  के  लिये  कोई  दूसरा
 उपयुक्‍त  व्यक्ति  उपलब्ध  न  हो  श्रौर  तब  हमें
 उसी  व्यक्ति  को  राष्ट्रपति  बनाने  में  कोई
 आपत्ति  नहीं  होनी  चाहिये  ।  हमें  चाहिये  कि

 ह्म  किसी  बात  को  अनम्य  न  बनायें  बल्कि
 उसको  नम्य  ही  रखें  ।  हमारा  सविधान  भी
 नम्य  ही  है  ।  इस  वास्ते  में  इस  को  जोरदार
 झब्दों  में  अ्ापसे  कहना  चाहता  हूं  और

 गस  के  सदस्य  जो  यहां  पर  उपस्थित  है
 उनसे  प्रार्थना  करता  हूं  कि  वे  इस  पर  विचार
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 करे  कि  भाया  इस  संशोधन  की  हस  समय  झाव-
 इयकता  है  या  नहीं  ।  मुझे  ती  इसकी  भावद्यकता
 प्रतीत  नहीं  होती  है  I  हमें  चाहिये  कि  हम
 कुछ  झर  समय  तक  देखें  कि  किस  तरह  से

 हमारे  संविधान  पर  व्यौहार  होता  है  भौर
 यदि  भ्रावश्यकता  प्रतीत  हुई  तो  हमारी
 सरकार  स्वयं  कोई  सं  शोधन  यहां  पर  उपस्थित
 करेगी  शौर  उस  पर  बहस  करने  के  लिये

 हम  सब  तैयार  रहेंगे  ।  लेकिन  इस  समय
 जबकि  केवल  दो  चुनाव  ही  हुए  हैं  तथा

 तीसरे  चुनाव  के  लिये  हमने  किसी  भी  व्यक्ति
 को  खडा  ही  नही  क्या  है  भौर  न  इस  बात
 की  आवश्यकता  ही  ग्रभी  महसूस  हुई  है  तथा
 न  ही  कोई  अडचन  पैदा  हुई  है,  इस  प्रकार

 का  सश्ोधन  लाना  मेरी  समझ  में  नहीं  आता

 है  यहां  पर  एक  बिल्कुल  विपरीत  ही  बात

 कही  गई  है  ।  यह  कहा  गया  है  कि  हमारे
 जो  राष्ट्रपति  है  उन  दि  बहुत  बडे  अभ्रधिकार

 हैं  7  में  श्रापकों  बतलाना  चाहता  हूं  कि  संविधान

 के  अनुसार  तो  श्रन्तिम  स  ॥  राष्ट्रपति  में  है,
 इसमें  कोई  पद्य  का  बात  नडी  जेविन  हमारे
 जो  राष्ट्राति  हैं  वह  वे  पनिक  प्रमुख  है,  श्रसल

 सत्ता  जो  है  वह  हमारे  मंत्रिमंडल  में  है।  श्रमरीका

 की  तरह  पूरी  सता  राष्ट्रपति  के  हाथ  में  नहीं

 है  ।  यहा  पर  प्रजातात्रिक  प्रणालों  लागू

 है।  फोर्द  भी  राष्ट्रपति  बने,  उसको  सबक  म

 करने  पड़ेंगे  ।  जिस  तरह  से  इंग्लैंड  च्  राजा

 राज  करता  है  उसो  तरह  से  यहा  भी  राष्ट्रपति
 राज  करता  है।  वहा  पर  यह  प्रणाली  सकलता+

 पूर्वक  चल  रहो  है  और  में  कोई  कारण  नहीं
 देखता  कि  हमार  यहा  भी  यह  प्रणाती

 कामयाब  न  हो  ।  ग्रभो  तक  हमें  इसमें
 सकलता  भो  सिली  है  ।  ऐसो  स्थिति  में  में

 समझता  हूं  कि  यहें  जो  संशोधन  विधेवक

 प्रस्तुत  क्या  गया  है,  यह  अनुचित  है।

 हमें  प्रयाएं  श्रवश्य  स्थापित  करनो  चाहियें.।
 यहा  पर  इस  सभा  भवन  में  हमते  कई  प्रथाएं
 स्वापित  का  हैं  तथा  नियम  बनापे  है।  लेकित

 वे  सत्  चोजे  संविधान  में  नहीं  है  ।  उसकी

 बहुत  सो  बातों  का  हम  पालन  करते  हैं
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 किसी  तरह  से  सदस्यों  को  अ्राचारण  शारना
 चाहिये,  किस  तरह  का  व्यवहार  करना  चाहिये,
 किन  किन  चोजों  को  श्रपने  भाषणों  में  नहीं
 कहता  चाहिये,  ये  सब  बातें  यहां  पर  हैं।  कुछ
 के  बारे  में  तो  नियम  हैं  तथा  बाकियों  के
 दारे में  हमने  कनवैनशंन  स्थापित  को  हैं  ।
 इन  सब  पर  हम  व्योहार  करते  है  ।  इंग्लैंड
 में  तथा  कई  इूसरे  देशों  में  बहुत  सी  बातें
 प्रथामों  पर  प्राधारित  हैँ  शीर  उन  पर  भ्रम्ल

 होता  हूँ  ।

 हसी  प्रकार  से  झगर  हम  चाहते  हैँ
 कि  किसी  भी  व्यक्ति  को  दो  से  श्रधिक  बार

 राष्ट्रपति  के  पद  पर  नहीं  चुना  जाना  चाहिये
 सो  उसके  वास्ते  हम  प्रथा  बना  सकते  है  शरीर
 उसके  श्रनुसार  काम  कर  सकते  हूँ  और  मेरी
 राय  में  एसी  छोटी  छोटी  बातों  के  लिए
 संविधान  में  संशोधन  करना  और  इस  सदन
 का  बहुमूल्य  समय  नष्ट  करना  उचित
 ने  होगा  और  मुनासिब  यह  होगा  कि  हम  इस
 विधेयक  को  फौरन  वापिस  ले  t  हमारे
 विधि  मंत्रों  महादय  इस  वर  अपनी  राय  दें
 और  प्रस्तावक  महोदय  अ्रपन'  प्रस्ताव  को
 याॉरस्‍स  ले  लें

 इसके  अलावा  में  रो  बाते  और  भी  वहूंगा
 एक  हमारे  संदस्य  महोदय  ने  यह  वात  कही
 कि  इस  विधेयक  को  लोगों  को  राय  जानने
 के  लिये  भेजा  जाय  ।  में  समझता  हूं  कि

 ऐसा  करने  की  कोई  आवश्यकता  नहीं  है  ।

 एफ  दूसरे  सदस्य  ने  इस  बिल  को  जो  दोनों
 सदनो  की  प्रवर  समिति  के  सूप  करने  का

 सुझाव  दिया,  उससे  भी  में  सहमत  नहीं

 हूं  और  उसको  श्रावश्यक  नहीं  समझता

 क्योंकि  यह  इतनी  छोटो  बात  है  कि  हमारी
 सरकार  प्रथा  से  भी  इसको  कर  सकतों  है  और

 हम  उसको  मान  सकते  हैं  ।  भ्राखिरी  प्रधिकार

 तो  जो  देश  का  प्रतिनिधित्व  करते  हैं,  उनके

 पास  मौजूद  है  कि  वे  दूबारा  किसी  व्यक्ति  को

 जूनें  अथवा  न  चुने  ।  ऐसी  श्रवस्था  में  इस
 विधेयक  को  इस  सदन  में  लाने  की  कोई
 झावश्यकता  नहीं  है  और  इसको  वापिस  ले

 लिया  जाता  चाहिये  d  धन्यवाद  |
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 श्रो  स्रज राख  तिहु  :  सभापति  महोदय,
 श्री  रघुनाथ  सिंह  जो  विधेयक  इस  हाउस  के
 सामने  लाए  हैं,  में  उनका  मिश्रित  भावना
 के  साथ  स्वागत  करता  हूं  ।  मेरी  राय  में  यह
 अच्छा  होता  अगर  श्री  रघुनाथ  सिंह  बिल  में

 यह  व्यवस्था  करते  कि  एक  टम  के  अलाया
 प्रेसीडेंट  की  दसरी  मर्तबा  नहीं  चुना  जायगा
 लेकिन  वह  वहां  तक  नहीं  जा  सके,  कुछ
 उनकी  सीमाएं  हैँ  और  प्रतिबंध  हे  इसलिये
 वे  इससे  आगे  नहीं  जा  सके  लेकिन  जब  कुछ
 माननीय  सदस्य  यहा  झ्राकर  कहते  है  कि  इस
 प्रकार  का  संशोधन  विघान  में  करने  की
 आवश्यफता  नहीं  है,  तो  मुझे  आश्चर्य  होता

 है  कि  संशोधन  न  करके  यह  चाहते  है  कि
 उस  तरीके  की  पद्धतियां  इस  सदन  में  कायम

 हों  और  ने  समझते  हें  कि शायद  सदन  में  जिस
 तरीके  की  फार्यवाही  बरतने  की  पद्धतियां  कायम

 हैं,  उसी  तरीक  से  काह्टोट्यूशन  के  सिलसिले

 में  भी  कुछ  पद्धितिवाँ  कायम  हो  सकती  हैं  q

 यह  बिल्कुल  गलत  दृष्टिकोण  है  और  इससे
 डिक्टेटरशिप  और  तानाशाही  की  तरफ  हम
 जा  सकते  है  और  इसी  चीज  की  बोर  मेरे  मित्र
 श्री  रघुनाथ  सिंह  ने  अपने  भाषण  में  संकेत

 किया  है  कि  अगर  इस  तरीके  से  किसी  पर

 चैफ  न  हो,  रोक  नं  हो  कि  कितने  दिन  तक

 वह  प्रसीडेंट  रह  सकेगे,  कितने  दिन  तक  वह
 खास  पद  पर  कायम  रहेंगे,  तो  उनमें  वह

 तानाशाही  की  प्रवृत्ति  आजाने  का  खतरा

 रहता  है  ।  इस'  तरह  की  भावना  का  शाना

 स्वभाविक  सा  है  शौर  वह  हमेशा  शा  जाया

 करती  है  1  में  किसी  व्यक्ति  विषश  की  तरफ

 कोई  इशारा  नहीं  करता  लेकिन  इस  तरीके

 का  हमेश  खतरा  बना  रहता  है  कि  वह  शभ्रादमी

 आगे  चल  कर  सत्ता  से  चिपफ  जाय  शौर  वह
 देश  के  लिए  हानिष्रद  सिद्ध  होगा

 हमारे  यहां  उगता  हुआ  प्रजातंत्र  है  भौर

 जरूरत  है  कि  हम  मुल्क  के  सभी  नागरिकों

 को  समान  अवसर  दें  कि  थे  अपनी  शक्ति

 और  बृद्धि  भनुसार  देश  को  बहबूदी  में
 हिस्सा

 बंटायें  ।  इसलिये  में  समझता  हूं  कि  हमें  इस
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 तरीके  को  कोई  रोक  ध्रबध्य  लगानी  चाहिये
 जिससे  डिक्टेटरशिप  की  प्रवत्ति  हमारे  यहां
 पैदा  न  होते  पाये  और  यदि  कोई  व्यक्ति  दो

 ट्मं  से  ज्यादा  राष्ट्रपति  चुना  जायगा  तो  यह
 खतरा  हमेशा  बना  रहेगा  ।  इस  तरह  की  रोक
 लगनो  भी  आवश्यक  हो  जाती  है  जब  हम
 देखते  है  कि  हमारे  मुल्क  में  एक  पार्टी  का  शासन

 स्थापित  हो  गया  है,  सिर्फ  एक  पार्टी  ही  हर

 जगह  देश  भर  में  शासन  कर  रही  है  और
 जैसा  कि  श्री  रघुनाथ  सिंह  ने  जिक्र  किया  कि

 इस  तरीके  का  संशोधन  लाया  जा  सफता  है,
 तो  में  उस  सशोधन  फा  सबसे  बड़ा  विरोधी

 होऊंगा  -  एक  व्यक्ति  फा  सहारा  लेकर  के

 चूकि  कोई  खास  व्यक्ति  उस  पद  पर  है  इसलिये

 हम  उसमें  व्यवस्था  कर  द॑  कि  यह  रोक  उन
 पर  लागू  न  होगी  तो  यह  भी  गलत  है  |  मेँ
 इस  बिल  का  इसलिये  भी  स्वागत  फरता  हूं
 कि  जब  एक  दफा  हम  देश  के  राष्ट्रपति  के  लिए
 इस  प्रकार  की  रोफ  की  व्यवस्था  करते  हैं  तो
 भ्रागें  चल  कर  हम  में  हिम्मत  होगी  कि  देश
 के  प्रधान  मंत्रो  के  लिये  भी  इसी  तराक  को

 एक  व्यवस्था  कर  सके  और  अन्य  मजियों
 भ्रादि  के  लिए  भी  इस;  तरोके  की  व्यवस्था
 कर  सके  |  यद्यपि  हमारे  वर्तमान  प्रधान  मत्रीं

 महोदय  ने  कुछ  दिनो  पूर्व  इस  तरह  के  दाच्द
 कहे  थे  कि  उन्हें  यह  अच्छा  नहीं  लगता  कि  वें
 बार  वार  प्रवान  मत्री  पद  के  लिए  चुने  जाये
 लेकिन  हम  देखते  हूँ  कि  वें  ही  बार  बार  प्रधान
 मंत्री  चने  जाते  है

 शबी  श्रीनारायण  दास  (दरभंगा)
 या  माननीय  सदस्य  मेम्बरों  के  लिए  यह
 प्रतिबन्ध  लगाना  चाहेगे  *

 शी  ब्रजराज  सिह  जी  हा  जरूर  चाहूंगा  !

 मुझे  कोई  खतरा  नही  हैं,  ब्रापको  ही  खतरा

 हो  सकता  है  !

 में  इसलिए  श्री  रघनाथ  सिह  के  बिल
 का  स्वागत  करता  हुं  कि  यदि  श्राज  राष्ट्रपति
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 के  बार  में  इस  तरह  का  प्रतिबंध  लग  सकता

 हूं  तो  भागे  चल  कर  प्रधान  मंत्री  के  बार  में
 भी  हम  इसी  प्रकार  की  व्यवस्था  कर  सकते

 हैं  1  श्री  रचुनाथ  सिंह  ने  जो  जो  बिल  रक्खा

 &  उसकी  भावनाएं  बहुत  सुन्दर  हैं  श्रोर  उस
 का  स्वागत  किया  जाना  चाहिए  और  छिन
 सदस्परों  ने  इस  बिल  को  सेलेक्ट  कमेटी  के

 सुपुर्द  करने  के  लिए  या  इसे  जनता  की  राय
 जानने  &  लिए  प्रचारित  करने  के  तु  अपने
 संशोषन  सर्कस  हूँ,  it  समझता  हूं  कि  वहू
 सिर्फ  टालने  की  बात  हू  ।  इस  बिल  में  कोई

 ऐबी  बात  नहीं  हे,  सिफ  एक  धारा  है  भौर
 उसी  पर  हमे  विचार  करना  हूँ  ओर  उसके

 लिए  न  तो  जनता  की  राय  जातने  के  वास्ते

 सक  लेट  करने  की  जरूरत  हैं  श्रौरन  ही
 इसको  लोफसभा  ओर  राज्य  सभा  की

 संतक्त  प्रवर  समिति  के  स॒पुई  करने  की
 जरू त  हूँ  ।  में  समझता  हूं  कि  इस  पर  फोरन

 ही  विचार  किया  जा  सव  ता  हे  और  इसको

 ऐप  हो  पास  किया  जाना  चाहिए  इन
 दाब्यदों  क ेसाथ  में  एक  बार  फिर  श्री

 रघुनाथ  सिंह  जो  विधेयक  इस  सदन  के

 सामने  लाये  हैँ,  उसका  समर्थन  करता

 हूं

 Shri  Mahanty  (Dhenkanal):  Mr.
 Chairman,  Sir,  I  rise  to  support  the
 principle  underlying  this  Bill,  not
 because  there  is  a  national  weakness
 to  cling  to  power  for  too  long  but  for
 completely  different  reasons.

 I  am  sorry  that  it  should  have  been
 stated  in  this  House  that  we  are
 suffering  from  a  national  weakness  of
 clinging  to  power  for  too  long.  This
 characteristic  is  evident  in  the  Peo-
 ples  Democracies  of  Asia  or  of  Eura~
 sia;  but  that  cannot  be  said  in  regard
 to  India.  As  you  know  Stalin  had
 ruled  lifelong  as  the  sole  President
 of  the  Soviet  Republic  and  we  know
 that  in  spite  of

 Shri  A.  K.  Sen:  I  think  he  was
 Secretary  of  the  Communist  Party.
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 Shri  Mahanty:  That  is  what  I  am
 stating.  We  find  in  China  in  spite  of
 300  Flowers  blooming  Mau  Tse  Tung is  hoiding  sway.  Therefore,  I  was
 really  hurt  when  it  was  said  that  in
 India  it  is  a  national  weakness  from
 which  people  suffer,  the  weakness
 being  the  craving  to  cling  to  power too  long.  Subjective  considerations
 of  such  kind  should  not  be  imported into  an  objective  consideration  of  the
 measure  before  us.  The  hon.  Mover,
 while  moving  the  Bill,  performé&  an
 admirable  academic  feat;  beginning
 from  pre-historic  days  of  Athens  and
 Spaarta  he  came  to  the  days  of  Presi-
 dent  Eisenhower.  But,  he  has  mis-
 sed  a  material  fact.  The  tyrants  of
 Spaarta  or  the  patriarchs  of  Rome  or
 even  the  President  of  the  United
 States  of  America  completely  differ
 from  the  President  of  India,  as  chalk
 differs  from  cheese.  The  U.S.  Presi-
 dent  is  next  to  God  alone  in  his
 power.  He  reigns  supreme  over  the
 air  force,  the  navy  and  the  army  and
 Parliament  and  everything.  But  our
 President  is  more  ornamental  than
 anything.  If  we  leok  at  the  Consti-
 tution,  we  find  that  he  is  elected  to
 that  post  through  the  pleasure  of  the
 party  in  majority.  Even  though  he
 is  the  repository  of  the  sovereign
 power  of  this  country,  he  Las  to  act
 on  the  advice  of  the  Cabinet.  So,  our
 President  and  Vice  President  are
 more  ornamental  than  real.

 In  the  circumstances,  the  Party-in-
 power  should  build  up  &  cunvention.
 It  is  not  for  the  Parliament  to  lay
 down  that.  So,  the  argument  advunc-
 ed  by  the  previous  speaker  that  this
 Bill  should  not  be  considered  here
 and  that  there  should  be  a  convention
 by  which  the  President  does  not
 occupy  this  office  for  more  than  two
 terms,  could  well  have  been  address-
 ed  to  the  All  India  Congress  Com-
 mittee.  It  has  no  validity  here
 because  we  are  not  competent  to  lay
 down  a  norm  or  convention  accept-
 able  to  the  Congress  Party.

 Our  President  is  the  shadow  and
 the  substance  is  the  Prime  Minister.
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 We  have  seen  so  many  heads  of  States
 visiting  this  country.  But,  it  is  not
 our  President  who  reciprocates  and
 returns  those  visits;  it  is  the  Prime
 Minister  of  India.  On  all  matters
 concerning  the  external  affairs,  it  is
 the  Prime  Minister  who  acts,  he  can
 be  equated  to  the  grand  Moghuls  in
 Indian  history  or  the  great  patriarcls
 mentioned  by  him.  So,  in  the  cir-
 cumstances,  if  the  Congress  Party  is
 so  charitable  about  an  _  individual
 as  te  perpetuate  him  in  a_  political
 office,  it  is  for  that  party  to  consider
 the  desirability  or  otherwise  of  that
 proposition.

 Since  it  has  not  considered  it,  such
 &  measure  as  this  has  been  introduced
 in  this  House.  If  the  President  of
 the  Indian  Republic  had  wielded  any
 real  power,  certainly  I  would  have
 opposed  it.  Because,  by  supporting
 this  Bill,  I  would  have  sought  to  put
 38  premium  on  political  inefficiency.
 {€  tne  President  would  have  really
 wielded  any  political  power,  certainly
 I  would  have  opposed  this  measure.
 it  a  man  is  competent  enough,  if  a
 man  is  capable  enough,  if  a  man  is  so
 popular  that  he  can  be  returned  for
 an  infinite  number  of  times  to  the
 high  office  that  he  holds,  then  cer-
 tainly  this  Parliament  has  no  rights
 to  put  a  premium  on  inefficiency  by
 bringing  in  such  a  kind  of  legislation.
 But,  because  of  the  fact  that  the
 President  does  not  hold  any  real  office,
 because  he  is  only  ornamental,  I  sup-
 port  this  Bill.

 There  may  be  other  persons  too  whe
 may  be  in  need  of  this  kind  of  charity
 from  the  party.  The  hori.  Mover  also
 can  very  legitimately  look  forward  to
 retire  as  the  President  of  India.  But,
 if  a  particular  person  continues  to
 enjoy  that  charity  for  too  long  a
 period  then,  certainly,  there  is  a  bottle-
 neck  in  the  queue.  Certainly,  the
 reaction  of  frustration  has  to  be  taken
 into  account  by  that  party.

 Therefore,  under  the  circumstances,
 I  support  the  Bill,  not  because  the
 President  of  India  can  be  equated
 with  the  President  of  the  United
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 {Shri  Mahanty]
 States  of  America,  not  because’  the
 President  holds  any  real  power  and,
 therefore,  perpetuity  in  one  office
 spells  ruin  and  disaster  to  Indian
 democracy,  but  because  the  Indian
 President  holds  no  power,  he  is  a
 mere  shadow  the  substance  being  the
 Prime  Munister,  and  the  political
 party  should  give  scope  to  the  other
 deserving  persons  who  look  forward
 to  retire  as  the  President  of  Indfa.

 With  these  words,  Sir,  I  support  the
 measure.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Mr  Chairman,  Sir,  I  rise  to
 oppose  the  motion  for  consideration
 ot  this  Bill,  the  motion  for  circulation
 and  the  motion  for  reference  to  a
 Select  Committee  But,  while  doing
 so,  I  must  thank  the  Mover  of  the
 Bill  for  the  excellent  feast  he  has
 held  out  to  us  invancient  history  and
 comparative  government.  He  has
 taken  us  rapidly  across  the  pages  of
 Iustory  from  old  Greek  cities  and
 republics  ta  modern  times  It  has
 been  a  pleasant  experience  and,  I
 think  an  intellectual  exeicise  worth
 indulging  in  occasionally.

 But,  coming  to  the  merits  of  the
 Bill,  one  cannot  but  oppose  if.  A
 democracy  functions  as  much  with
 the  aid  of  conventions  as  with  its
 written  letters.  Something  must  be
 left  for  every  vital  and  lively  demo-
 cracy  to  deal  in  the  way  of  conven-
 tions  These  things,  while  they  might
 express  the  strong  feelings  some  may
 Possess  about  particular  mattef's,
 undoubtedly,  at  the  same  time,  put
 fetters  which  mav  become  irksome
 on  occasions.  To  the  extent  it  imposes
 fetters  it  destroys  flexibility  which
 every  democratic  constitution  must
 possess.

 Normally,  it  may  be  plausibly
 argued  that  there  is  no  utility  in
 having  a  person  for  the  third  term  as
 President,  in  a  Constitution  like  ours
 where  he  really  does  not  discharge
 any  important  executive  functions  as
 the  hon.  Member  from  Orissa,  Shri
 Mahanty  had  stated.  I  seem  to  agree
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 with  many  of  the  views  expressed  by
 Shri  Mahanty,  but  it  may  be  that  in
 extraordinary  times,  which  he  may
 not  fully  visualise  now,  or  under  cer-
 tain  circumstances  which  he  may  not
 apprehend  now,  a  third  term  for  a
 particular  person  may  become  neces-
 sary.  Why  take  away  the  power  to
 meet  a  particular  situation,  when
 really  you  can  achieve  the  very  same
 purpose  by  building  convenfio##
 suited  to  the  needs  which  you  may
 feel  from  time  to  time,  and  Shri
 Mahanty  rightly  pointed  out  that  ft
 for  the  party  in  power  to  show  the
 way  towards  the  creation  of  healthy
 conventions.  If  it  is  felt  by  thé  party
 in  power  or  even  by  the  House  thaf  a
 convention  of  this  sort  should  be  built
 up,  I  have  no  doubt  that  it  will  be
 buit  up.  It  is  very  difficult  to  mix
 up  personalities  in  these  matters,
 because  it  75  always  odious  to  deal
 with  a  particular  problem  with
 reference  to  particular  individuals.
 And  the  present  occasion  is  such  that
 it  does  make  a  debate  on  this  subject
 rather  irksome  and  odious,  because
 we  know  the  context  in  which  this
 debate  has  been  started  and  this  Bill
 has  been  initiated  It  would  certain-
 ly  not  be  very  respectful  for  us  or
 very  decorous  for  us  to  bring  in  pere
 sonalities  in  question  either  by  way
 of  showing  his  merits  or  by  way  of
 showing  his  demerits,  his  qualiffea-
 tions  or  his  disqualifications,  his  age
 or  his  past  or  future  Therefore,  it  is
 rather  difficult  especially  for  me,
 speaking  for  the  Government,  to
 answer  many  of  the  arguments  which
 have  been  put  forward  in  support  of
 the  Bill  with  reference  to  personali-
 ties  involved  in  the  matter.

 Suffice  it  is  to  say  that  it  has  not
 been  proved  very  dangerous  up  till
 now,  nor  is  it  possible,  that  an  elec-
 tion  for  a  third  term,  apart  from  the
 fact  of  lending  colour  to  the  charge
 ot  favouring  some  at  the  expense  of
 others,  would  really  seriously  under-
 mine  the  fabric  of  our  Constitution.
 Far  from  it.  The  President’s  funce
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 tions  are  really  the  functions  of  the
 Cabinet.  Let  there  be  no  doubt  about
 that.  The  President  act  only  on  the
 advice  of  the  Cabinet;  to  put  it  more
 specifically,  on  the  advice  of  the
 Prime  Minister;  and  the  constitufional
 functions  which  are  prescribed  for
 him  under  the  Constitution  are  the
 functions  to  be  actually  discharged
 by  the  Cabinet  in  the  name  of  the
 President.

 T  was  very  surprised  when  my
 learned  colleague,  Shm  Raghunath
 Singh,  referred  to  the  President's
 powers  prescribed  in  the  Constitution
 in  support  of  his  argument  that  the
 President  is  really  a  leviathan  under
 the  Constitution,  forgetting  for  the
 moment  that  he  really  is  a  constitu-
 tional  mouthpiece,  the  constitutional
 fountain-head  whom  represents  in  his
 own  name,  the  functions  of  tne  Cabi-
 net,  which  Cabinet  is  responsible  to
 the  elected  Parliament.  Therefore,  2
 wholeheartedly  discharge  with  the
 apprehensions  expressed  by  the  mover
 that  this  leviathan  will  oue  day  shake
 the  entire  fabric  of  our  Constitution
 and  turn  our  democracy  into  some-
 thing  akin  to  dictatorship.  Nor  can  I
 agree  with  the  argument  advanced  by
 Shrimati  Renu  Chakravartty  from  the
 Opposition  in  support  of  the  Bill.
 According  to  her,  the  sole  justifica-
 tion  for  initiating  such  a  Billi  is  tc
 destroy  the  uncanny  love  for  power
 which  we  as  8  race  are  alleged  to
 possess.  I  am  very  obliged  to  Shri
 Mahanty  for  pointing  out  certain
 other  instances  in  certain  other  coun-
 tries  where  people  have  been  cling-
 ing  to  office  for  a  much  longer  time
 than  in  our  own  country.  It  is
 unnecessary  to  recount  those  countries,
 some  of  them  are  very  friendly  to  us.
 But  it  only  shows  that  this  alleged
 love  for  power  or  the  alleged  ten-
 dency  to  cling  to  power  or  office  is
 not  unique  in  our  country  but  is  also
 known  in  countries  outside  ours  from
 where  many  of  us  seem  to  draw  our
 inspiration.

 Now.  |  do  not  think  that  we  should
 have  brought  in—I  am  very  sorry  the
 hon.  Member  has  done  so  on  the
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 opposite  side—or  we  should  have
 really  dragged  in  the  Prime  Minister
 in  this  matter.  It  is  unnecessary
 for  me  to  acknowledge  on  _  this
 occasion  the  deep  gratitude  which
 the  nation  feels,  and  I  have  nv
 doubt  this  House  feels  and  we,
 as  Members  of  the  Government,  feel
 for  the  great  leadership  which  we
 have  received  from  our  Prime
 Minister.

 vu  hrs.

 थी  रघनाथ  सिह  :  एक  बात  में  कहना
 चाहता  हूं  कि  प्रेजेंट  प्रेंसीडेंट  को  में  ने  अपनो
 स्पीच  में  कहीं  भी  रेफर  नहीं  किया  है  ।  मैंने
 उस  चीज  को  छोड़  दिया  है  लेकिन  इस  बात
 को  बार  बार  दुहराया  जा  रहा  है  t

 Shri  A  K.  Sen:  I  was  referring  to
 the  Prime  Minster.

 Mr.  Chairman:  The  hon.  Minister
 was  referring  to  the  Prime  Minister.

 Shri  A.  K  Sen:  We  all  sincerely
 pray  to  Ged  that  this  country  may  be
 granted  the  robust  leadership  which
 we  have  been  used  ta  receive  from
 our  great  Prime  Minister  4  hope
 when  we  refer  to  him  in  future,  we
 shall  be  more  guarded  in  our  expres-
 sions  ang  more  frank  in  our  expres-
 sions  of  the  deep  gratitude  which,  I
 have  not  the  least  doubt,  even  Mem-
 bers  of  the  Opposition  fee]  for  the
 great  leadership  which  has  been  given
 to  this  country  al]  these  years  when
 our  existence  has  been  critical  and
 we  needed  the  robust  jeadership  to
 lead  us  from  darkness  to  light,  from
 poverty  to  prosperity,  from  disease  to
 health,  from  illiteracy  to  literacy.

 This  once  again  proves  beyond  doubt
 that  to  our  country,  a  great  leader  may
 be  necessary,  whom  the  nation  will
 compel  to  serve  for  more  than  3,  4  or
 5  terms:  and,  let  not  the  door  of  the
 Constitunon  be  closed  against  such
 contigencies.  Therefore,  with  these
 few  observations,  I  shall  ask  the
 House  to  vote  against  this  motion  for
 consideration.
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 att  रघुम,थ  सिह  :  में  इस  बात  १र  पूरी
 तरह  से  विश्वास  करता  हू  कि  प्रेसीडेंट  को  दो

 में  से  ज्यादा  नहीं  रहना  चाहिए  और  यह

 दसरे  देशो  के  उदाहरणों  से  स्पष्ट  है  कि  ऐसा
 करना  ठोक  है  ।  लेकिन  च्चूकि  में  कांग्रेस  पार्टी
 को  बिलाग  करता  हू  और  काग्रेस  पार्टी  का  झह
 आदेश  है  कि  र्म  इस  श्लि  को  वापस  लू"  इस  लिए
 में  इसको  वापस  लेने  को  अनुमति  चाहता

 हू

 Mr.  Chairman:  There  are  two
 amendments  to  the  consideration
 motion.

 Shri  N.  B.  Maiti:
 amendment.

 I  withdraw  my

 Pana@it  K.  C.  Sharma:  I  also  with-
 draw  my  amendment.

 Mr.  Chairman:  So,  the  hon.  Mem-
 bers  have  the  leave  of  the  House  to
 withdraw  the  amendments.

 The  amendments,  were,  by  leave,  with-
 drawn.

 Mr.  Chairman:  Now,  has  the  spon-
 sor  of  the  Bill  leave  to  withdraw  it?

 Hon.  Member:  Yes.

 The  Bill  was,  by  leave,  withdrawn.

 Mr.  Chairman:  Now  that  the  Bill
 and  the  amendments  have  been  with-
 drawn,  we  shall  go  to  the  next  item.
 I  am  just  looking  for  Mr.  Dwivedy.
 He  is  not  here.

 Shri  A.  K.  Sen:  I  suggest  that  Mr.
 Dwivedy  may  be  sent  for.  He  will
 be  in  the  lobbies.

 Mr.  Chairman:  I  think  an  announce-
 ment  was  made  that  the  House  will
 sit  till  6  o’clock.

 Shri  A.  K.  Sen:  Mr.  Dwivedy
 thought  that  this  Bill  will  go  on  till
 6  o’clock.  He  may  be  sent  for.

 dure  (Amendment)  Bill

 Shri  Mahanty:  On  a  point  of  order
 I  oppose  the  suggestion  which  has
 veen  made  by  the  hon.  Law  Minister.
 It  is  not  the  business  of  the  House  to
 send  word  to  Members.  Now  that  he
 is  himself  coming,  there  is  no  objec-
 tion.

 Shri  Braj  Raj  Singh:  The  other
 person  should  have  been’  given  the
 chance  to  move  his  Bill.

 Mr.  Chairman:  The  previous  Bill
 has  been  withdrawn  and  we  are  now
 taking  up  Mr.  Dwivedy’s  Bill.  Mr.
 Dwivedy  is  here.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 ह... (उ  Mo  ला०  हिवेदी  (हमोरपुर)
 सभापति  जे,  में  अपता  यह  विधेथक,  सिविल
 प्रोसाज्यर  कोड  अमेंडमेंट  बिल  सशोधन  के
 रूप  में  प्रस्तुत  करता  हूं  1

 श्री  सशैरिया  (इटावा)  जिस  तरह
 से  पिछले  बिल  को  श्री  रघुनाथ  सिंह  जो  ने
 *  *  वापस
 ले  लिया,  कही  इसी  तरह  स  यह  बिल  भी  तो
 वापिस  नही  न  लया  जायग।

 Shri  च्  P.  Nayar:  I  want  to  make  a
 request  to  the  hon.  Member,  through
 you,  to  Kindly  speak  in  English  so  that
 some  of  us  here  may  have  the  benefit
 of  understanding  it  in  order  to  regis-
 ter  our  emphatic  support.

 Mr.  Chairman:  You  can  only  appeal,
 but  cannot  compel  him.

 Shri  V.  P.  Nayar:  We  appeal  to  him.

 Shri  M.  L.  Dwivedi:  I  have  no  ob-
 jection  to  speaking  in  English.  But
 we  have  adopted  Hindi  as  the  na-
 national  language  and  the  hon.

 **Expunged,  as,  ordered  by  the  Chair.
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 Members  have  to  pick  up  Hindi.  If
 we  do  not  speak  in  Hindi,  how  will
 ‘they  pick  up?  Therefore,  if  we  speak
 in  Hindi,  they  will  be  able  to  pick  up

 @  little.  If  you  want,  I  will  give  a
 summery  of  what  I  speax  in  Hindi.

 Shri  V.  P.  Nayar  (Quilon):  Since  the
 Bill  is  in  English,  the  speech  should
 also  be  in  English.

 Mr,  Chairman:  He  has  a  right  to
 wpeak  in  Hindi.

 Shri  M.  L.  Dwivedi:  If  it  is  the  wish
 of  the  House,  I  will  speak  in  English.

 An  Hon.  Member:  It  is  not  the  wish
 of  the  House.

 at  mo  ao  हिवेदी  :  सभापति  जी,
 आपको  मालूम  हूँ  कि  भारत  में  जो  पहले  राजे

 भहाराज  थे  उनको  श्रभी  तक  कुछ  झधिफार
 प्राप्त  थे और  वे  अधिफार  एसे  थे  कि  जिससे
 जाव्ता  दीवानी  के  सम्बन्ध  में  उन  पर  कोई
 कारंवाई  नहीं  हो  सकतो  थी  क्योंकि  वे  अपने
 राज्यो  में  सम्पूर्ण  प्रभुत्व  सम्पन्न  थे,
 उनको  पूरे  पूरे  अधिकार  प्राप्त  थे और  वें
 अधिपति  थे  जिस  प्रकार  कि  हमार  राष्ट्रपति

 है  या  इंग्लैंड  की  महारानी  हैँ  |  इस  लिए  उनके
 स्विलाफ  यह  कानून  लागू  नहीं  होता  था  |
 अब  जब  से  राज्यों  का  भारत  में  विलय  हो
 गया  @  तब  से  बड़ो  कठिनाइया  उपस्थित  हो
 रही  हैं  ।  सबसे  बड़ी  कठिनाई  जो  हमारी  जनता
 को  अनुभव  हा  रही  हँ  वह  यह  हूँ  कि  राजे

 महाराज  बड़  बड़े  निजो  व्यय  पात  हं  अपने
 खर्च  बास्ते  ।

 87.9  hrs.

 {ate  Deputy  -Speaker  in  the  Chair.]

 साथ  ही  साथ  उनके  पास  अपने  राज्य
 के  काल  म  जो  बहुत  धन  थ।  बह  भी  उनके  पास

 हैं  उस  सभ्पत्ति  को  थे  झब  रोजगार  और
 ष्यापार  में  लगाते  हूँ  r

 (Amendment)  Bill

 are  जानते  हैं  कि  जब  ये  लोग  व्यापार
 में  भ्रपने  धन  को  लगाते  है,  तो  उससे  जनता
 के  साथ  उनका  सम्पर्क  होता  हूँ,  प्रादान-प्रदान

 होता  हूँ  और  तरह  तरह  की  बातें  आतो  हूँ  ।

 ऐसो  स्थिति  में  जनता  को  यह  कठिनाई

 महसूस  होती  हूँ  कि  शरर  हम  उन  के  विरुद्ध
 कोई  क्षारंवाही  नहीं  कर  सकत,  तो  ये  लोग

 मनचाह  काम  करते  हूँ  अर  इस  तरह  से  बहुत  से
 लोगों  के  रुपए,  धन-सम्पत्ति,  मारे  जाते  है
 पिछली  लोक  सभा  में  में  ने  इसी  विधेयक
 को  विचार  के  लिए  रखा  था  और  चू  कि  पिछली
 लोफ  सभा  समाप्त  हो  गई,  इस  लिए  यह  विधेयक

 भी  छूट  गया  ।  भाज  मुझे  फिर  मौका  मिला  हूँ
 कि  में  इस  सदन  का  ध्यान  और  इस  दंश  की
 जनता  और  सरक्तार  का  ध्यान  इस  विषय  को
 शोर  आफपित  करू  ।  यह  विधेयक  अत्यन्त
 आवश्यक  विधेयक  है  ।  में  ने  इस  सम्बन्ध  में
 पिछली  लोक  सभा  में  एक  उदाहरण  रखा  था
 कि  महाराजा  बिलासपुर,  जो  कि  लोक  समा
 के  सदस्य  थे,  क॑  ाज्य  थे  एक  विधवा  बढ़िया
 नें  अपने  जीवन  भर  की  कमाई,  करीब  तोस,
 चालीस  हजार  रुपए,  उस  के  पास  रखो  1

 चूकि वहू  उस  समय  रियासत  का  राजा  था,
 इस  लिए  उस  बुढ़िया  को  पूर्ण  विष्वास  था
 कि  उस  का  रुपया  उस  को  वापस  मिल  जायगा
 उस  बुढ़िया  का  न  कोई  बच्चा  था  और  न  ही
 कोई  सहारा  था  |  राज्य  क॑  विलय  के  पश्चात्‌
 उस  ने  चाहा  कि  बुढ़ापे  में जीवन-यापन  करने
 क  लिए  उस  को  उस  का  घन  वापस  मिल  जाय,
 लेकिन  उस  को  इन्कार  हो  सथा  और  उस  को

 कहा  गया  कि  तुम  जो  चाही,  कार्यवाही  कर  लो

 मुझे  बताया  गया  है  कि  अगर  कोई  व्यक्तित  किसी
 राजा  क॑  खिलाफ  मुकदमा  चलाने  को  अनुमति
 सरकार  से  मांगे,  तो  अनुमति  दिए  जाने  की
 व्यवस्था  है  ।  लकिन  आप  जानते  हूँ  कि  श्राज  कल
 शासन  में  कुछ  ऐसी  व्यवस्था  हूँ  कि  रैड-टेप-

 लाल  फीता---अहुत  जोरों  से  चलता  हूँ  ,  जिस  के

 कारण  कोई  भो  कारंवाही  झीघ  नहीं  हो
 पाती  ।  जिन  के  पास  पैसा  हो,  धन  अधिक  हों,
 वे  तो  होघ  कार्यवाही  कराने  में  समर्थ  हो  जाते

 है,  लेकिन  जिन  के  पास  घन  नहीं  हैँ,  साधन
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 नही  है  कोशिश  करने  वाले  नहीं  हूँ,  झर्जी
 लिखन  वाले  नहीं  है,  जो  अपने  वकोलो  को

 इजलाम  और  कचहरो  मे  नहीं  भेज  सकते  हूँ
 वे  क्या  करें  ?  उन  को  बड़ी  कठिनाई  का  सामना
 करना  पडता  हूँ  ।  इस  प्रकार  की  कठिनाई
 सेकडो  बूढे,  बढियों  और  अन्य  आदमियों

 कोह  I

 जहा  तक  राजा  महाराजाओं  का  सम्बन्ध

 हैं  में  उन  को  बड़ी  इज्जत  करता  हु  ।  व  हमारे
 देश  के  बहुत  अच्छ  नागरिफ  हूँ  7  मै  यह  जानता

 हु  कि  इस  सशोधन  पर  उन  को  कोई  आपत्ति

 नही  होगी  ।  लाग  उन  को  सताने  के  लिए,
 चिढ़ाने  के  लिए,  परशान  करने  क  लिए  उन  पर

 झूठे  मुकदम  न  चला  दें  बौर  उन  को  न्वाम  ख्वाह
 कोर्ट  में  न  जाना  पड़,  इस  बात  को  व्यवस्था
 भी  की  जानी  चाहिए  |  यह  बात  न  में  चाहता  ह्
 और  न  हो  यह  सदन  चाहता  हूँ  कि  किसो  भी
 व्यक्ति  को  ख्वाम-ख्वाह  परशान  करन  के  लिए
 कोर्ट  में  बुलाया  जाय  1  इस  लिए  म॑  राजा

 महाराजाओं  के  आंधिकारों  को  समाप्त  करन
 का  पक्षपात।  नहीं  है  ।  लकिन  ८७(ख  )  में  जो

 हक  उन  को  मिला  है  कि  उन  पर  कांड  मुकदमा
 चलाया  हो  नहीं  जा  सकता  वह  श्राजकल  क

 युग  में  एक  गलत  चीज  हँ  जब  कि  हम  ने

 अपन  देश  में  लोकतंत्र  क्ष  पूर्ण  रूप  स  विकास
 किया  हूँ  ।  राजा  महाराजाआ  को  सब  अधिकार

 प्राप्त  हैं  ।  जैसे  हम  लोगो  को  लोक  सभा  शौर
 राज्य  सभा  क  लिए  उम्मोदवा  र  हान  का  अधिका

 है  बैसे  ही  उन  को  भा  अधिफार  हे  उन  को
 दद्दा  की  नागरिकता  के  समान  अधिकार  प्राप्त

 हैं  और  हम  उस  वा  स्वागत  करत  है  ।  लक्षिन

 पुरान  जमान  में  ब्िटिश  हासन  न  उन  का
 जो  एक  अधिकार  द  रखा  था,  क्योकि  व  सचमुच
 अपन  राज्य  क  अधिष्ठाता  थ,  अधिकारी  थ,
 इम  प्रजातत्र  क  यग  में  भी  उन  का  वह  अधिकार

 जारी  रहे बौर  दूसर  नागरिक  अपनी  साधारण

 सढ़लियतो  श्रौर  अधिकारा  से  वक्षित  रहें  यह
 उचित  नहीं  हैँ  और  प्रजातंत्र  क  सिद्धानों  क
 खिलाफ  पडता  है  ।  हमार  सविधान  में  यह  उ  हा
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 गया  हें  कि  सब  के  क्‍्रधिकार  समान  होगे,  सब
 को  समानता  के  साथ  अवमर  दिए  जायेंगे
 लेकिन  हम  देखत  कि  एक्र  तरफ  कोल  थाच
 छा  रियासत्रों  के  राजा  महाराज!  है,  जिन'  को
 विशेषाधिकार  मिले  हुए  है  और  दुसरी  झोर
 ३६  करोड  था  ३८  करोड  जनता  है  जिस  के
 प्रधिकारों  पर  इस  समय  कुठार  घात  हो  रहा
 है  ।  अगर  सघारण  लोग  कसो  प्रकर के
 ्रादान-प्रदान  में  था  व्यापार  में  राजाओं
 क  सम्पक  में  झाते  हैं  तो  उनस  तन  को  ठोक
 उत्तर  नही  मिलता  है  प्रौर  उन  को  अपना  धन
 वापस  नही  मिलता  है  और  अगर  वह  भपना  धन

 वसूल  करने  के  लिए  कचहरी  जाना  बाहे,
 तो  उन  का  मुकदमा  चलाने  का  अधिकार

 नही  है  ।  शायद  कुछ  मामलों  में  हमारे  गृह
 मत्रालय  ने  मुकदमा  चलानें  की  इजाजत  दी,
 लेकिन  बहुत  से  ऐसे  मामले  हैं,  जो  कि  सच्चे
 मामले  हे,  जिन  में  गृह  मत्रालय  झौर  भारत
 सरकार  ने  मुकदमा  चलाने  की  इजाजत  नही
 दी  और  लोगो  का  र्पया  हमेशा  के  लिए  डब
 गया  |

 हम  ने  अपने  सविधान  में  यह  वायदा  किया

 है  कि  हम  अपने  नागरिको  को  बुढ़ापे  में  पेन्शन
 देंगे  ।  वह  हम  हते  नही  हैं  झौर  में  समझता  हू
 कि  दस,  पद्रह,  बीस  सफल  तक  भारत  सरकार
 इस  योग्य  नही  हो  सकेगी  कि  वह  अपने  बूढे
 नागरिको  को  पेन्शन  दे  सके  |  अगर  कोई
 व्यक्ति  अपने  जीवन  भर  पैसा  अजित  कर  के
 रखता  हैं  कि  बह  बुढ़ापे  मे ंकाम  आएगा  झौर
 अपने  जीवन  की  सारी  कमाई  को  किसी  राजा

 महाराजा  के  पास  जमा  कर  देता  है,  तो  वह
 घन  उस  को  वापस  नहीं  मिल  सकता  हैं  भौर

 वह  उस  का  उपयाग  नहीं  कर  सकता  है  और
 उस  को  वापस  लेन  क  लिए  मुफदमा  चलाने  का
 अधिकार  उस  को  नही  है  ।

 जो  विधेयक  में  ने  सिविल  प्रोसीजर  कोड

 में  सह्योधन  करने  के  लिए  प्रस्तुत  किया  है,
 उस  को  पहले  हमारे  भूतपूर्व  विधि  मत्री,  श्री

 पाटस्कर,  ने  इस  सदन  म  रखा  था,  लेकिन  जब
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 वह  विधि  मंत्री  हो  गए,  तो  वह  इस  विधेयक
 को  आगे  नहीं  ले  जा  सके  ।  में  उन  के  काम  को
 झागे  बढ़ाने  के  लिए  ही  लड़ा  हुआ  हूं  भोर  चाहता
 हैँ  कि  जिस  न्यायपूर्ण  मांग  को  वह  इस  सदन  में
 रखना  न्ाहते  4,  उस  को  यह  सदन  मन्जूर
 करे  ।  में  चाहता  हुं  किस  कार  के  मंत्रीगण
 इस  पर  विधार  करें  कि  क्‍या  हम  कोई  झन्याय-

 पूर्ण  मांग  कर  रहे  हैं  श्रौर  जो  संशोधत  म॑  ने
 रखा  है,  क्या  इस  पर  फिसी  को  श्ापत्ति  है  t

 जहां  तक  इस  सदन  के  सदस्यों  का  सवाल  है,
 कोई  भी  इसके  विरुद्ध  नही  है  ।  जहां  तक  राजा

 महाराजाझों  का  प्रइन  हैं,  में  जानता  हू  कि  वे
 भी  इतने  उदार  हे  कि  वे  भ्रपने  बड़े  बड़े  राज्यों
 को  विलय  के  लिए  दे  सकते  हें  और  बड़े  से  बड़े
 त्याग  के  लिए  तैयार  हो  सकते  हैँ  ।  वे  इस  देश
 के  उच्च  कोटि  के  शौर  त्यागपूर्ण
 नागरिक  हे  और  वे  इस  छोटे  से  अ्रधिकार  के

 लिए  जिद  नही  करेंगे,  ऐसा  मेरा  विश्वास  है  ।
 जब  सब  तरफ  से  इस  विधेयक  के  समर्थन  की
 बात  चल  रही  है,  तो  यह  दलील  पेश  करना

 कोई  ज््थ  नही  रखता  है  कि  भारत  सरकार
 ने  उन  लोगों  के  साथ  कुछ  मुहाइदें  कर  रखे  हैं,

 कुछ  शर्ते  कर  रखी  हैं  भौर  उन  की  वजह  से

 यह  श्रावध्यक  हैँ  कि  भारत  सरकार  बराबर
 उन  को  मानती  चली  जाये  i  अगर  श्राप  उन
 सभी  बातों  को  मानते  चले  जाते,  जो  कि  आप
 ने  पहले  तय  की  थीं,  तो  मुझे  इसमें  ज्यादा  आ्रापत्ति
 न  होती  कि  उन  के  ये  अधिकार  कुछ  दिन
 झोर  चलते  रहें,  लेकिन  तथ्य  यह  हैँ  कि  आप  नें

 मुहाइदों  में  तरमीमें  की  हें  और  कई  झ्रधिकार
 राजा  महाराजाओं  से  वापस  ले  लिए  हे  श्रौर

 कई  बातो  से  पीछे  हट  गए  है  ।  उदाहरण  क॑  लिए

 हमारे  देश  में  राजप्रमुख  की  प्रथा  थी  हम  ने

 यह  तय  किया  था  कि  राजा  महाराजा  अपने

 राज्यों  के,  या  जो  राज्य  आपस  में  मिला  दिए

 गए,  उन  के  राजप्रमुख  होंगे  ।  वह  अधिकार  हम
 ने  उन  से  लें  लिया  झौर  आज  हमारे  देश  में  कोई
 भी  राजप्रमुख  नहीं  हैँ  |  दूसरा  उदाहरण  यह

 है  कि  पहले  राजा  महाराजाओ  के  ऊपर  टैक्‍स

 लगाने  की  बात  नही  थी,  लेकिन  प्राज  हमारे

 वित्त  मंत्री  ने  एस  प्रस्ताव  पेश  किए  हू--भर
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 थे  पारित  भी  हो  गए  हे---कि  जिन  के  झनुसार
 राजा  महाराजाशों  पर  कई  प्रकार  के  कर
 लग  सकेंगे  a

 इस  सम्बन्ध  में  में  श्ापका  ध्यान  इस  ओर
 भी  दिलाना  चाहता  हूं  कि  हमारे  देश  में  सरकार
 ने  कुई  श्रमदान  के  कार्य  प्रारम्भ  किए  हे  भौर
 पंच  वर्षीय  योजनाएं  चलाई  |  में  पूछना  चाहता
 हूं  कि  कितने  ऐसे  राजा  महारजा  हैं  हमारे
 देश  में,  जिन्होंने  श्रम  दान  के  काम  की  जागे

 बढ़ाने  में  ध्पना  हाथ  बंटाया  हैं  ।  हमारी
 ग्रल्प  बचत  योजना  में  कितने  ही  छोटे  छोटे
 गरीब  झादभी  अपनी  गाढ़ी  कमाई  के  चार  चार
 शाने  और  एक  एक  रुपया  दे  कर  पंच  वर्षीय
 योजना  को  आगे  बढ़ाने  के  लिए  मदद  करते  हैं
 शौर  इसी  करण  से,  हमारी  जनता  की  सहायता
 आर  सहयोग  से  हमारी  पंच  वर्षीय  योजनाएं
 आगे  बढ़ती  जा  रही  हैं  |  इन  योजनाओं  से

 हमारे  देश  का  मस्तक  बदलता  जा  रहा  हैं  t
 बडे  बड़े  विशाल  कार्य  हम  कर  रहे  है  ।  इन
 पंच-वर्षीय  योजनाओं  की  ब  केवल  इस  देश
 के  वासी  मुक्त  कठ  से  प्रशंसा  करते  है,  ग्रपितु
 विदेशो  के  जितने  भी  बड़े  बडे  आदमी  हमारे  देश
 में  ग्राए-चाहे  जे  पूर्व  के  हो,  या  पश्चिम  के  ही
 उत्तर  5  दो  या  दक्षिण  के-उन  सभी  ने  इस
 काम  की  सराहना  की  है  7  उन  का  मत  हुँ  कि
 भारत  एक  एतिहासिक  प्रयत्न  कर  रहा  है  भौर
 अगर  भारत  को  इस  में  सफलता  मिल  गई,  तो
 संसार  क॑  इतिहास  सें  एक  नए  अध्याय  का

 सूत्रपात  होगा--एक  नई  बात  पैदा  हो
 जायगी  और  भारत  में  सदा  के  लिए  प्रजातंत्र
 की  स्थापना  हो  जायगी  ।  दूसरी  ओर  अमरीका
 के  पत्रकारों  का  मत  &  कि  श्गर  यह
 योजना  सफल  नहीं  होती  है,  भारत  सरकार

 अपने  प्रयत्त  मे  सफल  नहीं  होती  है,
 तो  इस  बात  की  सम्भावना  हैं  कि  प्रति-

 क्रियावादी  शक्तिया  इस  देश  में  पनप

 जाये  शौर  प्रजातंत्र  को  नुक्सान  पहुच  जय

 एसी  स्थिति  से  में  चाहता  हूं  कि  हमारा

 नागरिक  चाहे  बह  छोटा  हो  या  बड़ा  हो,

 देश  के  इन  बड़े  बड़े  कामों  में  समान  रूप  से  भाग
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 ले  तथा  सक्रिय  रहे  -  कितनी  ही  भपीलें  हमारे
 भ्रघान  मत्री  जी  ने,  हमारे  गृहमत्री  जी  ने
 निकाली  है  |  में  अपने  विधि  मत्री  जी  से,
 प्रतिरक्षा  मत्री  जी  से  तथा  उप-शिक्षा  मत्री
 जी  से  जो  कि  यहा  पर  बैठे  हुए  हे,  पूछता  हू
 कि  मे  झाकडे  एकत्र  करक  मुझे  बतलाये  कि

 हन  पाच  छ  सौ  'राजाश्ों  तथा  महाराजाओ
 में  स ेकितनो  ते  अपने  निजी  व्यय  में  से  श्रमदान
 के  लिए  रुपया  पैसा  दान  दिया  हे  ताकि  काम
 चल  सके  ।  में  पूछना  चाहता  हू  कि  पच  वर्षीय
 योजना  को  सफल  बनाने  के  लिए  तथा  उद्नति
 के  इझवसर  प्रदान  करने  के  लिए  इन्होने  क्‍या
 किया  है  ।  में  नहीं  कहता  कि  वें  अ्रपन  सारे
 घन  को  बिल्कुल  दान  में  दे  दे  7  हमने  यहा  एक
 व्यवस्था  बताई  है  कि  हम  धन,  जेवर  इत्यादि
 भी  दे  सकते  हे  और  उन  को  पूरे  का  पूरा  रुपया
 वापिस  भी  मिल  जायगा  तथा  उस  घन  से  जो
 ब्याज  श्राएगा  उससे  हमारी  योजना  चलेगी,
 देश  का  काम  चलेगा  q

 आज  रेल  में  भीडभाड  को  अप  देखें
 तो  आपकी  शाखें  खुल  जायेगी  |  मामूली  स

 सामूली  नागरिक  की  क+ठनाइयो  का  आपको
 पता  नही  है  1  फुट  बार्ड  पर  खडे  होकर,  छत
 पर  चढ़  कर  लोग  सफर  करते  हे  तथा  अपनी
 जान  को  खतरे  में  डालते  हे  !  आज  हमार
 पास  रेलो  के  डिब्बे  नहीं  है  ।  एजिन  नही  हैं  ।
 आज  हम  दिल्‍ली  के  अन्दर  बडे  बडे  पुल  बने

 हुए  दखते  हे,  बडी  बडी  सकडक  बनी  देव्क्ते

 है  तथा  रेलो  की  व्यवस्था  हुई  देखते  हे  |  बड

 बडे  शहरों  में  हम  बडी  बडी  इमारतों
 को  भी  देखते  हें  ।  लेकिन  क्या  कभी  आपने

 सोचा  है  कि  झ्रापकी  पत्त  वर्षीय  योजना  स

 देहात  की  जनता  को  क्‍या  लाभ  पटचा  है  |
 क्या  आपने  कभी  सोचा  है  कि  देहातों  में  श्रापने

 छोटी  छोटी  कितने  सड़के  बनाई  हे श्रौर  कितनी

 सुविधाये  देहातियो  को  प्रदान  की  हे  7  इन

 बातो  का  पता  हमारे  माननीय  मत्री  जी  को

 नही  हो  सकता  है  क्यो  वि  &  देहात  में  कभी  गए
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 ही  नहीं  हे  ।  सब  काम  बडे  बडे  दाहरों  में  ही
 होते  हैं  t

 Shri  Mohiuddin  (Secunderabad)
 May  I  know  whether  the  hon  Mem-
 ber  38  relevant

 श्री  qo  ह... 4  द्िवेरी  में  अपनी  दलील
 को  सजबूत  करने  के  लिए  ये  सब  बातें  कह  रहा
 हू  ।  मेंने  देखा  है  कि

 उपाध्यक्ष  भहोदरर  झापके  कहने  से
 झायकी  बात  तभी  मजबूत  हो  सकती  है  जब

 वह  रेलेवेट  हो।  बिना  रेलेबेट  बात  कहे,
 भ्रापको  बात  मजबूत  नहीं  होगी  ।

 श्री  द. 0  लाफ  ब्िजंडी  में  जो  बात
 रेलेबेट  नहीं  होगी  उसको  नहों  कहूगा  t
 में  दस  साल  से  इस  सदन  का  सदस्य  हू

 Shri  Braj  Raj  Singh  (Ferozabad)
 How  could  he  understand  your
 speech?

 श्री  सुड्ीउद्दीन  रेलेवेंट  नहीं  हे,  इस
 वास्ते  समझ  में  नहीं  आ  रही  हे  ।

 श्री  ग्हराव  सिद  सब  सदस्य  समझ

 रहे  हैँ,  केवल  आप  नहीं  समझ  रहे  हे  ।

 श्री  महन्ता  (ढकानाल)  इधर  अ्र'
 जाइये  |

 उ  4  ध्यक्ष  महोदय  उधर  न  समझने  वाल

 नही  43  हुए  हैं  ।

 श्री  म०  दि. द  ब्िवेदो  मे  यह  कह  रहा  था
 कि  आज  देहातो  में  उन्नति  के  कार्य  नही  हो  रहे
 हे  ।  इस  का  कारण  यह  हे  कि  हम  समुचित
 धन  की  व्यवस्था  नही  कर  पा  रहे  है  ।  यह  घन

 क्यो  नही  आ  रहा  है,  इस  का  कारण  यह  है  कि

 हम  ने  कुछ  व्यक्तियों  को  विशेषाधिकार  दिए

 हुए  है  जिनके  पास  सम्पत्ति  है,  जो  श्रपने  थोड़े
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 से  सुख  के  कारण  जनता  की  हानि  कर  रहे  हे,
 देश  की  उच्चति  में  बाघा  पैदा  कर  रहे  हे,  तथा
 कोई  काम  नहीं  चल  पा  रहा  है  q

 wie  महोदय  :  उन्होंने  एतराज
 इसलिए  किया  था  कि  झाज  यह  चीज  जेर
 बहस  नहीं  है  ।

 क्री  म०  ह... है अ  हित्रेदी  :  में  यह  नहीं  कह
 रहा  हूं  कि  उनको  जितने  भी  भ्रधिकार  मिले

 हुए  हैं  उत  सबको  उनसे  छीन  लिया  जाए
 बहुत  से  भ्रधिकार  जो  उनको  दिए  गए  है
 में  उनका  पक्षपाती  हूं  ।  मे  तो  कंवल  एक  छोटा
 सा  अधिकार  जो  इस  समय  उनको  प्राप्त  है,

 सीने  जाने  के  पक्ष  में  हूं  यह  बह  अधिकार  है
 जोकि  अम  जनता  को  प्राप्त  नहीं  है  ।  इस
 झधिकार  के  छीनें  जाने  से  कितनी  सुविधायें
 देशवासियों  को  प्राप्त  होगी  इसको  कहने  की
 झावश्यकता  नहों  है  ।  सब  सदस्य  इसको  समझते

 हुँ  -  इसलिए  इस  विधयक  को  प्रस्तुत  करते  हुए
 में  इस  सदन  से  भ्रपील  करता  हू  तथा  सरकार
 से  भी  झपील  करता  हूं  कि  इस  छोटे  से  विधेयक
 द्वारा  जिस  छोटी  सी  चीज  की  माग  की  जा

 रही  है,  उसको  स्वीकार  कर  लिया  जाए  1
 यदि  इसको  स्वीकार  करने  में  सरकार  को
 कोई  भ्रापत्ति  है  तो  से  चाहता  हु  कि सरकार  उस
 आपत्ति  को  हमारे  सामने  रखे  शर  हमें  बतलाये
 कि  वह  कोन  सी  आपत्ति  है  d  में  तो  समझता

 हैं  कि  इसमे  कोई  भी  किसी  प्रकार  की  भी
 झापत्ति  सरकार  की  नहीं  होनी  चाहिए  ।
 झाज  हमने  सब  को  समान  अधिकार  प्रदान
 कर  रखे  हैं  ।  झाज  कया  हो  रहा  है  1  राजाशो
 तथा  महाराजाओं  को  हमने  कुछ  विशेष
 अधिकार  प्रदान  किए  हुए  हे  |  श्राज  हम  शाम
 जनता  की  इस  शभ्रधिकार  से  वंचित  किए  हुए
 है  कि  झरार  उत्तक  धन  को  कोई  ले  ले और  उस
 घन  को  वे  वापिस  चाहते  हों,  अपने  जेवर  को
 यापिस  लेना  चाहते  हों  शौर  वे  लोग  इनको
 वापिस  न  देते  हों  तो  उस  जनता  को  न्याय  भी

 नही  मिल  सकता  है  1  इस  समय  यह  परिस्थिति

 है।  इसके  सुधार  के  लिए  में  न ेएक  छोटा  सा
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 विधेयक  यहां  पर  प्रस्तुत  किया  हैं  जिसके
 द्वारा  मे  ने  इस  बात  की  मांग  को  हैं  कि  जाबता
 दीवानी  में  से घारा  ८७  (बी)  को  निकाल  दिया

 जाए  ।  इसको  निकालने  के  बाद  यह  होगा  कि

 हम  सब  को  समान  अधिकार  मिल  जाएगा  |

 गृह  मंत्रालय  से  या  किसी  दूसरे  मंत्रालय
 में  जो  एक  सचिव  है  या  जो  उस  विभाग  का
 मंत्री  है  वह  किसी  जज  से  ज्यादा  काबिल  है
 या  ज्यादा  जिम्मेदार  है,  मे इसको  नहीं  मानता

 हूं  -  मे समझता  हूं  कि  हमारे  जो  न्यायाधीश  हैं.
 वें  हमारे  मंत्रियों  से,  हमारे  सैक्रेंटरियों  से
 या  छोटे  छोटे  अधिकारियों  से  ज्यादा  योग्य  हैं,
 ज्यादा  भ्रनुभवी  हैं,  ज्यादा  जिम्मेवार  है  ।  में

 चाहता  हूं  कि  यह्‌  जो  भ्रधिकार  है,  इसे  सरकार
 क  हाथ  से  छीन  कर  न्यायाधीशों  के  हाथ  में  दे
 दिया  जाए  |  यदि  जज  समझेगा  कि  प्रार्थी  का
 केस  रीजनेबल  हे  ्तो  बह  उसको  न्याय  दे  देगा
 शौर  यदि  समझेगा  कि  मामला  गलत  है,  तो  वह
 उसको  खारिज  कर  देगा  ।  यह  एक  बहुत  ही
 न्या  पोचित  माग  है  और  में  चाहता  हूं  कि सरकार
 ह  को  मान  ले  ।  इस  छोटी  सी  न्याय  की  बातको
 जिसे  हम  झ्रधिक  जिम्मेदार  आदमी  के  सुपुर्द
 करना  चाहते  हे,  मानने  से  सरकार  को  कोई
 आपत्ति  नही  होनी  चाहिए  a  में  श्राशा  करता  हूं
 कि  जितने  भी  माननीय  सदस्य  यहां  बैठे  हुए  है
 ये  मेरे  इस  छोटे  से  विधेघक  का  समर्थन  करेगे
 ताकि  सरकार  को  मालूम  हो  जाए  कि  इस  मांग
 के  पीछे  कंवल  मेरी  ही  आवाज  नहीं  हैं,  बल्कि

 समूचे  देश  की  आ्रावाज  है  t

 इतना  कह  कर  में  भ्रपना  आसन  ग्रहण
 करता  हूं  तथा  जब  बहस  का  उत्तर  दगा  तब
 फिर  दूसरी  विद्येष  बातें  कहूंगा  ।

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bull  further  to  amend
 the  Code  of  Civil  Procedure  1908,
 be  taken  into  consideration.”

 tr  aw  tra  fag  :  उपाध्यक्ष  महोदय,
 मेरे  माननीय  मित्र  श्री  म०  ला०  हदिवेदी  ने

 जो  विधेयक  पेदा  किया  है,  में  उसका  स्वागत
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 करता  हू  श्रौर  समझता  हू  कि  हर  माननीय

 सदस्य  की  भोर  +  उसका  समर्थन  किया
 जाएगा  !

 यह  विधेयक  संविधान  की  उस  भावना
 के  ग्नुरूप  है  जिसमें  हमने  देश  मे  समता  तथा
 बराबरी  की  घोषणा  की  हैं  और  उस
 भावना  को  झागे  बढाने  मे  यह  विधेयक

 सहायक  सिद्ध  हो  सकता  है।  हिन्दुस्तान
 के  संविधान  के  लाग  होने  के  बाद  हमारे
 किसी  कानन  से  इस  तरह  की  बात  रह
 था  हमारे  यहा  एक  नागरिक  के  साथ  एक  तरह
 से  व्यवहार  हो  तथा  दूसरे  के  साथ  दूसरी
 तरह  से,  यह  हमें  शोभा  नहीं  देता  है  तथा  यह
 संविधान  की  भावना  के  भी  विरुद्ध  जाता  है

 जो  बिल  ह  उसमे  कंबल  यह  कहा  गया  है
 कि  जाबता  दीवानी  की  धारा  ८७(बी)  जो  है
 उसको  निकाल  दिया  जाए  ।  इस  धारा  के

 अनुसार  किसी  पुरान  राजें  श्रथवा  महाराजे
 के  खिलाफ  किसी  प्रकार  का  दावा  नहीं  किया
 जा  सकता  है  जब  तक  कि  सरकार  की  उस  दाव
 को  करने  के  लिए  स्वीकृति  हासिल  न  कर  लो
 जाए  ।  यह  बडे  श्राठउ्चर्य  की  बात  हैं  कि  हमारी
 सरकार  प्रशासनिक  अधिकारियो  को  इतना
 जिम्मेदार  समझ  ले  कि  उनकी  स्वीकृति  मिल
 तब  तो  नालिस  हो  सक  तथा  जो  न्यायाधीश
 हैं  उनको  इतना  जिम्मेदार  न  समझे  qd  मे
 समझता  हु  कि  यह  बात  हिन्दुस्तान  के  संविधान
 के  खिलाफ  हैं  तथा  उसके  पीछे  जो  भावना  हैं,
 उसके  खिलाफ  है  हम  भारतवर्ष  मे  समता  तथा
 बराबरी  की  बात  तो  अ्रवबद्य  करते  हें  लेकिन
 इस  चीज  को  व्यवहार  में  नही  लाते  है  ।  हमारे
 जितने  भी  इस  तरह  क  कानून  है_  तता  उनमे
 जितनी  भी  इस  तरह  को  बाते  है,  जोकि  कास्टी-

 दुयृंधन  की  भावना  के  खिलाफ  जाती  हैं
 उनको  हमें  चाहिये  कि  हम  धीरे  धीरे  निकाल  दे
 झौर  जितनी  जल्दी  हम  इस  काम  को  करेगे
 उतना  ही  अच्छा  होगा  ।  हिन्दुस्तान  के  सविधान
 के  लागू  हो  जाने  के  बाद  यदि  इस  तरह  का  कानून
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 हमारी  सरकार  की  झोर  से  श्राया  होता तो सो
 इसकी  मुझे  बडी  खुशो  होती  ।

 मेरे  पूर्ण  वक्ता  ने  कहा  हैं  कि  इस  लित  का

 हमारें  जो  पूर्व  कानून  मत्री  थे  वह  लाना  चाँहते
 थे  लेकिन  वह  इसको  नही  ला  सके  |  उनके  काम
 को  झागे  बढाने  के  लिए  माननीय  प्रस्ताकक

 महोदय  को  इसे  लाना  पड़ा  है  |  इस  बिल  की
 भावना  बहुत  विदयुद्ध  है  भौर  यह  उस  विचारधारा

 उ  4ध्यक्ष  महोदय  विधि  मत्री  जो  इस  बिल
 को  लाना  चाहते  थे,  वह  मत्री  बनने  से  पहले
 को  बात  है  v

 श्री  ow  राज  धसिह  यही  खतरा  होता  है
 कि  कही  यही  बात  हमारे  प्रस्तावक  महोदय  पर
 भी  लागू  न  हो  जाए।

 उपाध्यक्ष  सरोदय  ाप  तो  चाहेगे  कि
 वह  झा  जाये  |

 श्री  ल््ज  राज  पिह.  हमें  इससे  कोई  फर्क
 नही  पडता  है  यह  पार्टी  का  सवाल  है  ।

 में  भ्र्ज  करना  चाहता  ह  कि  जिस  घारा
 को  जावता  दीवानी  में  से  निकालने  के  लिए
 झ्राग्रह  किया  गया  है  यदि  उसको  निकाल  दिया
 गया  तो  हम  समता  तथा  बराबरी  की  ओर
 बढ़  भकंगे  |  समता  तथा  बराबरी  लाने  क॑  रास्ते
 में  जितनी  भी  रुकावटे  आती  है  चाहे  वे  कानूनी
 व्यवस्था  के  सम्बन्ध  में  हो  श्रथवा  किसी  और
 व्यवस्था  के  सम्बन्ध  में,  उन  सब  को  हमें
 निकाल  देने  की  कोशिश  रकरनी  चाहिए  ।
 ये  चीजे  ऐसी  है  जो  हमारे  संविधान  के  खिलाफ
 जाती  हैं  तथा  उसकी  जो  भावना  हैं
 उसके  खिलाफ  जाती  &  जिसमें  यह
 कहा  गया  &  कि  हम  समता  की  तरफ
 बढेगे,  बराबरी  की  तरफ  बढेगे,  हर  एक:
 को  समान  अवसर  देगे  ।
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 ये  समान  अवसर  जब  नहीं  मिलते  हैं,
 जब  इस  तरह  की  घारा  मौजद  रहर्त  हैं
 कि  बह  भादमी  अपना  पेसा  वसूल  करने  के
 लिए  एक  कलक  की  झाज्ञा  हासिल  का

 अ्रदालव  में  लालिश  में  पलिए

 Mr.  Deputy-Speaker:  I  shal]  ascer-
 tain  the  views  of  the  House,  now.  We
 have  two  options  now.  Either  we
 stop  here  so  far  as  non-official  busi-
 ness  is  concerned  and  take  up  the
 half  an  hour  discussion  which  was  fix-
 ed  for  5-30  or  we  shall  conitnue  this
 debate  till  6  p.m,  and  then  I  shall
 again  ascertain  the  views  of  the  House
 whether  the  hon.  Members  are.  pre-
 pared  to  sit  longer.

 Shri  5.  M.  Banerjee  (Kanpur):  The
 views  may  be  different  at  that  time.

 Mr.  Deputy  -Speaker:  Certainly.
 So,  now  I  want  to  know  if  the  hon.
 Members  are  willing  to  take  up  the
 half  an  hour  discussion.

 Some  Hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  Then  _  this
 debate  would  continue  on  the  next
 day  and  the  hon  Member  may  resume
 his  seat  Now,  we  shall  take  up  half
 and  hour  discu:sion.  The  hon.  Mem-
 ber  will  continue  his  speech  the  next
 day.

 EXPANSION  OF  ORDNANCE  FACTORIES

 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Deputy-Speaker,  Sir,  the  purpose  of
 this  discussion  regarding  expansion  of
 Ordnance  Factories  under  the  Second
 Five  Year  Plan  was  to  focus  the
 attention  of  the  hon.  Members  and
 just  to  make  an  appeal  to  the  hon.
 Defence  Minister  about  certain  facts
 and  the  views  of  the  working  people
 employed  under  the  Ministry  of
 Defence,  especially  in  the  Ordnance
 Factories,  as  to  how  these  Ordnance
 Factories  can  be  expanded.

 The  expansion  of  public  sector  is
 securing  the  most  important  place  in
 our  Second  Five  Year  Plan.  If  this  is
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 correct,  then  the  defence  industry  as
 such  is  the  second  biggest  industry  in
 the  public  sector,  the  first  being  the
 Railways.  There  are  39  Ordnance
 Factories.  There  were  actually  20
 Ordnance  Factories.  One  Ordnance
 Factory  at  Wadala  was  closed  and
 now  there  are  only  9  Ordnance  Fac-

 tories.

 These  Ordnance  Factories  can  be
 split  up  into  four  types  of  factories—
 engineering,  that  of  course  includes
 explosives  etc.,  then  leather,  clothing
 and  optical.  There  are  about  65,000
 to  70,000  people  employed  in  these
 Ordnance  Factories.

 When  I  talk  of  expansion  of  Ordn-
 ance  Factories  my  intention  is  not
 only  to  expand  these  Ordnance  Facto-
 ries  for  the  manufacture  of
 civilian  goods,  because’  I  realise
 the  importance  and  _—  significance
 of  these  Ordnance  Factories  to  meet
 the  requirements  of  our  Armed
 Forces,  Navy  and  the  Air  Force.  When
 I  talk  of  expansion,  it  is  expansion
 for  both  the  purposes.

 First  of  all,  I  demand  expansion
 because  we  think  that  with  these
 Ordnance  Factories  with  mass  pro-
 duction  machineries  and  cream  of
 technicians  the  need  of  the  hour  is
 that,  with  all  the  Pacts  hanging  round
 our  neck  and  with  the  game  of  the
 Imperiahsts,  we  should  attain  self-
 sufficiency  in  the  matter  of  our  defence
 requirements.  I  should  mention  here
 that  even  the  Estimates  Committee  in
 its  68th  Report  has  said  this.

 Whenever  we  demand  that  these
 Ordnance  Factories  should  be  expan-
 ded,  immediately  a  question  arises,
 for  what  purpose?  We  are  not  short
 of  conventional  weapons.  It  is  an
 atomic  age  and,  naturally,  a  demand
 for  the  conventional  weapons  is  not  80
 great.  But,  I  should  just  read  for  the
 information  of  the  hon.  Minister  a
 passage  from  this  Estimates  Com-
 mittee’s  report.  They  say:

 “However,  during  the  last  world
 war,  the  number  as  well  as  the
 scope  of  these  factories  was  in-
 creased  considerably.  But  even
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 then  they  were  not  fully  equipped
 to  meet  the  requirements  of  the
 Defence  Services  of  an  indeper
 dent  country  with  vast  responsibi-
 lities.  In  addition,  the  needs  of
 the  expanding  Navy  and  Air
 Force  had  also  to  be  considered.
 Although  the  nuclear  weapons
 have,  to  a  certain  extent  over-
 shadowed  old  military  concepts,
 they  have  not  in  any  way  super-
 seded  the  need  for  such  weapons,
 even  in  countries  possessing  the
 nuclear  weapons,  much  less  in  a
 country  like  India.  It  is,  there-
 fore,  of  importance  to  provide  for
 the  development  and  production
 of  modern  conventional  weapons
 so  as  to  meet  the  entire  require-
 ments  of  the  Defence  Forces  and
 at  the  same  time  to  reduce  to  the
 extent  possible,  the  dependence  on
 foreign  countries  in  this  vital
 matter.”

 So,  hon.  Members  who  were  entrusted
 with  the  work  of  the  Estimates  Com-
 mittee  have  also  realised  that  our
 dependence  on  foreign  countries,  es-
 cially  those  countries  which  are  hatch-
 ing  some  war  plan  and  are  having
 various  .Pacts  which  are  not  actually
 good  for  the  Asian  people,  should  be
 reduced.  So,  the  time  has  come  when
 we  should  attain  self-sufficiency  in
 the  matter  of  our  defence  require-
 ments.  So,  my  submission  is  that
 these  ordnance  factories  must  cater  to
 all  sorts  of  defence  needs.  I  shouid
 mention  for  the  information  of  the
 House  that  what  we  are  manufactur-
 ing  for  the  armed  forces  is  50  per  cent
 of  the  demands  and  for  the  navy
 and  air  force,  we  meet  20  to  30  per
 cent  of  the  demands.  It  means  actu-
 ally  for  the  army  we  have  to  depend
 on  foreign  countries  for  50  per  cent
 of  the  requirements  and  for  the  navy
 and  air  force,  we  have  to  depend  for
 70  per  cent  of  the  requirements  on
 foreign  countries.  So,  we  have  not
 actually  got  into  production  to  meet
 our  defence  requirements  as  we  should
 have  done  after  Independence.  These
 ordnamee  factories,  I  am  sure,  can
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 produce  all  sorts  of  things  for  the
 armed  forces  and  for  civilian  consump-
 tion.  So,  my  submission  is  that  these
 ordnance  factozies  are  also  capable  of
 manufacturing  heavy  vehicles,  fight-
 ing  vehicles,  with  the  help  of  some
 countries  if  necessary.

 The  Estimates  Committee  has  right-
 ly  pointed  out  that  Premier  Automo-
 biles,  Mahindra  and  Mahindra,  Hindu-
 stan  Motors,  etc.,  could  all  be  utilised.
 If  there  is  a  plan  to  take  the  help
 from  them  also,  in  consultation  with
 those  concerns,  we  should  manu-
 facture  the  fighting  vehicles  and  also
 our  Land  Rovers  and  jeeps.  So,  this
 job  must  be  taken  up  immediately  so
 that  the  surplus  manufacturing  capa-
 city  of  the  ordnance  factories  should
 be  fully  utilised.

 The  other  point  that  I  wish  to  make
 is  the  civilian  trade.  I  would  mention
 for  the  information  of  this  House  the
 possibilties  in  tms  regard.  I  would
 request  the  hon.  Minister  to  kindly
 throw  some  light  on  my  remarks  when
 he  replies  to  the  debate.  I  say  we
 have  got  engineering  factories.  We
 have  got  a  factory  at  Ishapore,  for  the
 manufacture  of  non-ferrous  metal  and
 steel  and  we  have  another  ordnance
 factory—in  Katni.  We  have  got  the
 Optical  Factory  at  Dehra  Dun.  We
 have  got  a  clothing  factory  in  Shah-
 jyahanpur  and  in  Kanpur  we  have  got
 a  leather  factory.  When  we  talked  of
 civilian  production  the  other  day,  our
 Deputy  Minister  of  Defence  replied
 that  “our  policy  not  to  compete  with
 the  private  sector”.  He  is  corect,  but
 we  should  not—

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  What  I  actual-
 ly  said  was  that  whenever  there  is
 sufficient  capacity  on  the  civilian  side,
 it  is  not  the  policy  to  utilise  our  limit-
 ed  capacity  for  production  of  identi-
 cal  goods.  Broadly  speaking,  that  was
 the  policy.

 Shri  S.  M.  Banerjee:  Thank  you;  I
 am  actually  speaking  from  my  ex-
 perience.  I  was  in  ordnance  factories;
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 I  served  there  for  44  years,  as  a  per-
 manent  employee.  So,  I  am  talking  out
 of  experience.  I  know  there  is  a
 factory  -in  Kanpur  for  the  manufacture
 of  leather  goods.  There  is  an  ordnance
 factory  called  the  Harness  and
 Saddlery  Factory.  We  were  told  that
 this  factory  will  have  a  boot  plant  and
 we  were  very  happy  to  know  it.  But
 unfortunately  when  the  plan  came,—I
 do  not  know  what  happened  to  that
 plan—I  was  told  that  it  was  submit-
 ted  to  the  authorities,  which  would
 cost  about  Rs.  27  lakhs  or  about  Rs.  20
 lakhs.  Naturally,  the  Government  of
 India  could  not  possibly  sanction  that
 plan.  But,  in  the  same  place—Kanpur
 —one  of  the  small  concerns,  A.  K.
 Brothers,  is  manufacturing  600  to  800
 pairs  of  army  ammunition  boots  with
 a@  capital  of  less  than  Rs.  2  lakhs.  So,
 I  do  not  know  why,  after  all,  we  could
 not  manufacture  army  boots  because
 it  is  being  manufactured  by  Cowper
 Allen.  They  are  the  sole  agents  for
 these  boots  and  now  they  have  started
 in  a‘different  way.  They  get  it  manu-
 factured  in  Agra  and  other  places  by
 small  people  and  put  their  stamp  on
 it  and  it  becomes  “ammunition  boots”
 manufactured  by  Cowper  Allen.  This
 Harness  Saddlery  factory  can  manu-
 facture  all  sorts  of  leather  goods.  I
 can  assure  that  the  goods  manufactur-
 ed  in  Harness  and  Saddlery  factory
 are  the  cheapest  and  best.  This  has
 been  proved  beyond  doubt,  because
 the  products  of  this  factory  and  the
 microscopes,  binoculars,  etc.  manu~«
 factured  in  the  optical  factory  at  Dehra
 Dun  were  placed  in  an  industrial  ex-
 hibition  in  Bangalore  in  955  and  I  am
 glad  to  say  that  the  civilian  products
 of  these  factories  got  the  first  prize
 in  that  particular  exhibition.  There
 were  huge  orders  pouring  in  from
 the  various  parts  of  the  country  Into
 the  ordnance  factories,  but  we  could
 not  meet  those  orders.  We  are  un-
 able  to  meet  them.  But  when  the
 question  of  manufacturing  these  civi-
 lian  articles  in  bulk  arises,  immediate-
 ly  the  problem  of’  competition  with
 the  private  sector  comes  in.

 That  may  not  be  the  policy  of  the
 Government  of  India,  but  it  ao  hap-
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 pens,  and  I  am  constrained  to  believe,
 that  the  Government  knows  ali  these
 things.  Knowing  where  there  is  idle
 time  to  the  tune  of  lakhs,  6,000  people
 were  retrenched  in  the  year  956  on
 ३50७  September.  We  could  not  possi-
 bly  utilise  the  surplus  manufacturing.
 capacity  in  these  ordnance  factories
 and  so  we  could  not  complete  our
 orders  even.

 The  total  number  of  orders  lying
 outstanding  in  the  ordnance  factories
 on  1-4-56  was  10,870.  The  outstand-
 ing  orders  were  in  945-46—-2;  3  in
 1946-47,  9  in  1947-48,  392  in  ‘1948-49;
 495  in  1949-50.  Then  it  goes  to  2095
 in  1954-55  and  4426  in  1955-58.  Some
 suggestions  were  made  by  the  Esti-
 mates  Committee.  I  know  that  those
 suggestions  are  being  accepted  partly
 or  completely  by  the  Defence  Minis-
 try.

 I  would  like  to  say  that  these  ord-
 mance  factories  can  cater  both  for  the
 civilians  and  for  the  armed  forces,  if
 there  is  a  proper  co-ordination  bet-
 ween  the  technical  development  es~
 tablishments  and  also  the  army  work-
 shops.  I  can  also  say  with  confidence
 that  with  the  cream  of  technicians  and
 mass  production  machineries,  we  can
 eater  and  there  wilt  be  no  competition.

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  taken  about  5  minutes.

 Shri  S.  M.  Banerjee:  It  is  a  very
 important  matter.

 Mr.  Deputy-Speaker:  I  do  not  deny
 that,  but  he  would  allow  that  much
 time  for  the  Minister  also  to  reply.

 Shri  S.  M.  Banerjee:  The  Minister
 is  more  capable  than  me;  he  can
 finish  in  0  minutes.  I  want  only  2
 more  minutes.

 Mr.  Depnty-Speaker:  If  he  does  not
 want  the  answer  and  wants  to  have
 the  full  half  an  hour,  I  have  no  ob-
 jection.

 Shri  s.  M.  Banerjee:  My  submission:
 is  that  the  technical  development
 establishments  and  the  army  work-
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 shops  must  be  properly  co-ordinated.
 ‘We  have  an  efficient  Director-General
 of  Ordnance  Factories,  who  has  done
 his  best  to  see  that  the  surplus  manu-
 facturing  capacity  is  utilised  to  the
 fullest  extent,  and  we  have  been  able
 to  achieve  something.

 So,  I  would  request  the  hon  Min-
 ister  to  kindly  throw  some  light  on
 this  matter  as  to  why  we  are  not
 producing  all  these  things

 About  overhead  charges,  we  have  a
 hierarchy  in  these  ordnance  factories.
 There  75  a  superintendent,  2  works
 managers,  5  assistant  works  managers,
 foreman,  assistant  foreman,  store-
 holder,  assistant  store-holder,  charge-
 men  grade  I  and  chargemen  grade  II,
 mistry  and  then  comes.  the  direct
 labour.  What  is  the  proportion  bet-
 ween  direct  and  indirect  labour?  How
 can  we  possibly  produce  the  goods  at
 cheaper  and  competitive  rates  unless
 we  see  that  this  hierarchy  is  done
 away  with?  When  we  put  forward  an
 argument,  they  say  it  cannot  be  done.
 I  will  just  now  quote  the  figure  for
 the  railways.  We  have  got  8  lakhs
 employees  and  the  number  of  officers
 is  2,700  or  something  lke  that  In
 Defence,  the  total  number  of  civilian
 employees  is  2,60,000  and  the  number
 of  officers  35  2,400  or  something  hke
 that  So,  for  eight  lakhs  it  35  2,700;
 for  two  lakhs  it  १5  2,400  I  do  not
 suggest  retrenchr.ent  of  our  worthy
 officers  But  eiiner  you  should  pro-
 duce  more  so  that  the  cost  of  produc-
 tion  may  come  down  or  there  should
 be  some  other  remedy

 So,  my  ultimate  suggestion  is:  let
 there  be  a  non-official  committee  from
 this  hon.  House  so  that  they  may  go
 and  see  the  conditions  there  and
 submit  a  report  to  the  Planning  Min-
 ister  and  the  Defence  Minister.  I
 have  made  this  suggestion  to  expand
 our  ordnance  factories  in  the  best  in-
 terests  of  our  country.

 The  Minister  of  Defence  (Shri
 Krishaa  Menon):  Mr.  Deputy-Speaker,

 ‘the  Government  welcomes  this  discus-
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 sion  with  regard  to  the  productian  of
 Defence  equipments  because  it  is  a
 vital  part  of  Defence.  As  Defence
 Minister  I  regret  that  this  debate  has
 to  be  in  the  form  of  a  dialogue  since
 there  are  no  other  speakers  and  no
 time.

 The  main  points  raised  are  that  we
 should  expand  our  Ordnance  facto-
 ries  and  they  should  produce  every-
 thing  for  the  army  and  the  second
 point  of  the  hon.  Member  is  that  we
 should  produce  everything  for  the
 ervihans’  [  think  it  would  be  unfair
 on  my  part  to  talk  merely  गा  answer
 to  the  observations  made  by  the  hon.
 Member,  because  the  House  would  like
 to  know  the  position  of  the  Ordnance
 factories  in  relation  to  defence  equip-
 ment  I  am  not  going  into  the  ideo~
 logy  of  nationalised  production  These
 ordnance  factories  are  not  there  either
 to  compete  or  not  to  comete.  They
 must  produce  goods  if  there  is  a  war
 or  other  action  During  war-time,
 their  production  is  very  considerably
 higher  than  in  peace-timc—sometimes
 hundreds  of  times  higher  than  in
 peace-time  The  equipment  that  is
 now  produced  is  consumed  for  peace-
 ume  use  in  the  army  itself  and  the
 quantity  is  small  Now,  therefore,  it  is
 mevitable  that  an  Ordnance  factory
 should  have  surplus  capacity,  m_  the
 same  way  as  parks  in  a  town  The
 present  suggestion  3९५  just  like  asking:
 why  don't  you  build  on  all  open  land
 in  the  town  The  land  is  vacant  and
 there  is  building  capacity  The  result
 if  we  build  on  all  our  parks  is  that
 there  will  be  no  fresh  air  in  the  city!
 In  the  same  way,  in  the  o¥dnance  fac-
 tory  we  must  keep  what  appears  un-
 used  capacity,  which  can  be  brought
 into  use  only  in  an  emergency.  Other.
 wise,  the  defence  of  the  country  is
 weakened.

 It  is  often  asked:  why  don’t  you
 produce  in  the  ordnance  factories  @
 large  number  of  things  of  common  use
 for  civilians,  which  can  be  produced
 cheaper.  Of  course,  we  could  pro-
 duce  them  cheaper  if  we  did  nothing
 else.  That  apart,  if  we  drive  the
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 trade  out  of  business  we  have  to  turn
 our  capacity  to  defence  production
 and  cannot  therefore  produce  the  civi-
 lian  goods  that  are  wanted  for  the
 defence  forces,  they  would  not  be
 available  anywhere.  That  is  one  of  the
 pases  of  ordnance  production.

 Now,  as  regards  speeding  up  of  pro-
 duction—-I  do  not  mean  speeding  m
 the  way  a  trade  unionist  would  ob-
 ject—increasing  the  quantum  of  pro-
 duction,  but  achieving  self-sufficiency,
 so  that  everything  that  can  be  made
 in  this  country  by  way  of  equipment,
 either  in  whole  or  in  part,  should  be
 made  here.  This  has  been  Govern-
 ment’s  policy.  So  far  as  we  are  con-
 cerned,  we  require  no  prodding  on  this
 question  and  efforts  in  this  way  are
 really  like  pushing  against  an  open
 door.  We  are  however  limited  by
 certain  circumstances.  We  are  limit-
 ed  99  the  fact  of  the  quantum  of
 money  available  for  this  purpose.  We
 have  to  fit  in  in  the  background  of
 the’  backward  economy  and  industrial
 development  of  our  people  and  the
 comparative  poverty  of  the  country  as
 &  whole  in  relation  to  other  coun-
 tries  that  are  engaged  in  industrial
 peoduction  in  the  manufacture  of
 goods.

 Secondly,  it  will  be  easily  seppre-
 clated  that  while  it  is  possible  to
 produce  almost  any  article  if  we  put
 all  our  energies  into  it,  we  have  got
 also  to  count  the  relative  cost  and
 whether  we  can  consume  the  whole
 eof  the  production.  Suppesing,  for
 example,  some  particular  piece  of
 equipment  we  require  only  20  or  30
 in  a  year  and  to  be  economical  we
 have  to  produce  2,000  or  3,000,  then
 it  is  quite  a  hopeless  question.  Over
 and  above  that,  in  most  countries
 where  industry  is  advanced,  it  is
 possible  tq  obtain  smaller  parts  and
 components  in  the  ordinary  engineer-
 ing  market,  the  market  of  industry.
 Yor  all  those  reasons,  it  is  not  always
 possfbie  to  produce  every  piece  of
 equipment  fully  here.  But  the  policy

 the  Government  is  ‘to  use  the

 capacity  of  these  éfdnarice  factoties
 to  the  fullest  extent,  to  introduce  inte
 it  civilian  production  in  as  far  as  it
 is  not  inimical  to  the  interest  of  the
 defence  of  the  country.  I  think,  if  I
 may  say  50  with  ali  respect,  as  I  said
 the  other  day,  while  we  do  not  want
 te  create  war  psychosis,  our  people
 are  ६०0  prone  to  think  that  we  are
 living  in  conditions  of  hundred  per
 cent  security.  That  is  not  the  case
 as  we  should  be  well  aware.  Therefore
 we  should  not  put  the  ordnance  fac.
 tories  in  any  position  where  their
 energies  are!  otherwise  employed  to
 the  extent  that  they  cannot  quickly
 be  geared  to  the  imperative  necessities
 of  defence  in  an  emergency.  It  means
 this,  that  when  we  divert  from  defence
 production  to  civilian  production,  we
 have  te  take  care  that  no  equipment
 is  conditioned  in  such  a  way  that  it
 cannot  be  quickty  reconditioned.  That
 is  what  happens.  I  will  give  an
 example.

 In  the  last  war  I  am  told  the  इबन
 ways  of  India  were  asked  by  the
 British  Government  of  the  day  te
 manufacture  shells,  and  it  took  them
 three  years  before  they  could  produce
 any  shells.  So,  it  is  all  very  well  to
 say  you  can  turn  one  machine  into
 another,  but  modern  engineering  is
 such  that  some  of  our  machinery  is  so
 specialised  that  it  is  not  possible  to
 turn  them  as  we  can  turn  a  hammer
 or  a  spanner  to  different  uses.  So,  it
 took  three  years  for  the  railway
 factories  even  at  that  time  to  recon-
 dition  themselves  to  the  production  of
 shelis.

 If  we  were  to  turn  these  things  té
 any  uses  that  were  totally  divergent
 from  the  uses  of  the  Army,  we  may
 find  ourselves  in  a  position  that  the
 basic  purposes  for  which  we  are
 maintaining  ordnance  factories,  at
 great  cost  to  the  tax  payer,  will  be
 defeated.  Subject  to  this,  Govern-
 ment  is  doing  everything  it  can  and
 continues  to  do  so,  and  as  time  goes
 on,  puts  more  and  more  energy  inte
 seing  50.
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 Recently,  I  appointed  not  just  an

 ordinary  “committee”,  but  “an  explor-
 ing  team"  to  find  out  how  many  of
 the  parts  that  we  are  now  importing
 ean  be  manufactured  here,  and  how
 much  we  can  take  to  the  designing  and
 redesigning  of  equipment.  Scientific
 side  has  been  very  meagre,  largely
 due  to  the  paucity

 of  men  ane
 the

 ucity  of  resources.  e  cannot  pro-
 Buce  spon  designers  out  of  the  air.
 We  have  got  to  gain  experience,  and
 an  you  will  realise,  some  of  these
 weapons,  whether  they  be  vehicles  or
 aeroplanes  or  guns  or  anything  else,
 are  the  result  of  an  enormous  amount
 of  research  in  other  parts  of  the  world
 subsidised  by  governments.  We  can
 only  take  them  at  the  later  stage  and
 adapt  them  if  need  be  to  our  pur-
 poses.  It  takes  anything  from  one
 year  to  three  years  before  a  prototype
 is  produced,  and  after  the  prototype  is
 produced,  you  have  got  to  go  into
 mass  production,  so  that  while  effort
 cannot  be  slowed  down,  nor  delayed,
 results  must  take  some  time.  We  can
 always  lessen  the  quantum  of  time
 taken,  but  time  there  must  be.

 In  addition  to  this,  ordnance
 factories  are  Government  establish-
 ments.  The  hon.  Member  refers  to
 civilian  production,  The  essence  of
 civilian  production  in  the  free  market
 is  competition,  of  the  play  of  supply
 and  demand,  of  selling  out  stocks
 which  will  make  room  for  new  stock,
 taking  risks  and  so  on.  We  in  govern-
 ment  are,  however,  governed  by
 certain  codes  of  procedure.  I  believe

 ‘in  the  long  run,  whatever  may  be  the
 irksomeness  of  it,  some  of  these
 restrictions  are  necessary  in  the
 interests  of  profita  and  security  of
 public  resources,  but  they  come  in  the
 way  of  the  kind  of  fluidity  that  is
 possible  in  a  one-man  business  or
 private  businesses  where  if  there  are
 losses  in  one  commodity  it  can  be
 made“up  in  another.

 You  very  well  know,  Sir,  thet  here
 the  Comptroller  and  Auditor-General
 fs  not  concerned  that  the  manager  or
 the  establishment  have  done  some-
 thing  well  and  made  money  on  it.  He

 does  not  look  into  that,  he  simply
 looks  into  the  item  on  which  there  is
 a  loss.  The  manager  cannot  say  that
 he  has  made  so  much  on  something
 else,  and  therefore  his  loss  on
 something  else  is  of  Jess  consequence.
 The  Auditor-General  is  working
 under  regulations  and  he  is  doing  his
 duty,  not  only  according  to  his
 conscience,  but  also  according  to  his
 commission.  He  has  to  go  into  these
 things  in  the  way  prescribed.  There-
 fore,  there  is  bound  to  be  a  certain
 amount  of  retardation  of  production
 where  production  has  to  be  suited  to
 civilian  needs  and  the  open  free  mar-
 ket  and  not  Government  guaranteed
 purchases  as  for  defence  material  out
 of  our  own  ordnance  factories.

 I  would  like  the  House  to  feel  that
 a  very  special  effort  is  now  being
 made  in  this  direction.  There  is  one
 aspect  of  things  to  which  the  hon.
 Member  has  not  referred.  It  is  not
 only  the  resources,  not  only  Govern-
 ment  policy,  not  only  technique  that
 produce  these  things.  It  is  the  co-
 operation  of  the  people  who  manu-
 facture.  We  have  some  of  the  best
 workmen  in  the  world.  Man  for  man
 they  are  good  artisans,  craftsmen  and
 engineers  and  I  am  glad  to  say  that
 the  Defence  Ministry  has  largely  been
 in  the  happy  position  of  having  the
 co-operation  of  those  who  work  in
 our  esablishments  for  the  community.

 There  are  some,  of  course,  whose
 services,  after  an  experience  of  8  or
 4  years,  for  which  the  ordnance
 factories  and  the  community  have
 contributed,.  have  to  be  terminated
 because  they  are  not  available  for  the
 purposes  for  which  they  are  employ-
 ed,  and  then  they  come  to  hon.  Mem-
 bers  of  Parliament!

 Reference  was  made  to  various
 kinds  of  equipment  by  the  Hon.
 Member  who  -spoke.  Some  of  these
 have  nothing  to  do  with  military
 equipment  at  all.  For  exarapie,  a  Land
 Rover  is  an  agricultural  vehicle:  it
 has  nothing  to  do  with  our  defence
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 production  any  more  than  a  Cadillac
 may  have  for  similar  purposes.

 Shri  8.  M.  Banerjee:  It  has  been
 mentioned  here.

 Shri  Arishna  Menon:  I  know  what
 I  am  talking  about.

 Reference  has  been  made  to  the
 Harness  and  Saddlery  factory  at  Kan-
 pur  making  boots  and  so  on.  I  feel
 that  the  sort  of  thing  that  was  said
 by  the  hon.  Member  leave  a  bad  taste
 in  the  mouth  if  not  contradicted.
 Otherwise,  I  have  no  intention  of
 pursuing  and  chasing  these  stories.  In
 fact,  no  plan  has  ever  been  put
 forward  involving  Rs.  27  lakhs  or
 anything  of  that  kind  as  mentioned
 by  the  hon.  Member  here  or  else-
 where.  I  have  asked  for  thorough
 examination  of  this  story  and  veri-
 fied  from  the  papers  there  are  that
 there  has  been  no  question  of  any
 plan  of  this  kind  which  one
 Mr.  Hepburn  or  somebody  like  that
 had  put  forward!  I  cannot  see  any
 evidence  of  it.  We  have  no  informa-
 tion  of  Superintendent  having  put
 forward  a  plan  involving  Rs.  26  lakhs
 and  that  it  was  not  sanctioned.  There
 is,  so  far  as  our  information  goes,  no
 foundation  for  it.

 We  do  not  make  boots.  I  do  not
 know  what  source  of  information  the
 hon.  Member  says  that  we  make  the
 cheapest  bocts  in  the  world.  Our
 ordnance  factories  do  not  make  boots.
 We  did  go  into  the  question  of  pro-
 ducing  what  are  called:  Boot  Ankles
 and  we  found  that  there  were  2
 large  number  of  private  factories  that
 were  making  them,  and  they  were
 making  them  cheaply  and  efficiently.
 Therefore,  it  was  better  in  the  interest
 of  the  country  eng  in  the  interest  of
 the  equipment  of  the  army  ६०  let  that
 industry  go  on.  °°

 Shri  s  जा,  Banerjee:  May  I  seck  a
 clatification?

 ister  Rar  ३०%  seat

 Factories
 hri  Krishua  Menon:  Reference

 was  made  to  a  firm  called  Messrs.
 Cooper  and  Allen  Co.  I  made  some
 investigation  about  them  They  are
 apparently  a  subsidiary  of  the  British
 India  Corporation  which  was  British-
 owned  in  days  goneby.  But  whether
 British-owned  or  otherwise,  it  would
 be  certainly  inequitous  if  public
 interest  were  to  be  subordinated  to
 any  private  industrial  gains.

 Now,  the  fact  of  the  matter  is  that
 this  concern  does  make  these  boot
 ankles,  but  so  do  many  others!  These
 go  on  to  public  tender  and  the  quan-
 tity  of  orders  that  has  gone  to  Cooper
 and  Allen  seems  to  be  appreciably
 smaller  in  relation  to  the  whole
 quantity  we  take  or  even  in  regard  to
 what  some  others  have  supplied.
 Therefore,  any  suggestion  that  is  con-
 veyed  to  this  House  that  the  Defence
 Ministry  slows  down  production  in  its
 own  establishment  in  order  to  feed
 some  private  stomach  is  I  think,  if  I
 may  say  so,  a  very  regrettable  sugges-
 tion,  and  I  hope  the  House  will  treat
 it  in  the  way  it  deserves.

 hri  S.  M.  Banerjee:
 that.

 Shri  Krishna  Menon:  The  hon.
 member  has  had  the  privilege  of
 seeing  things  from  the  bench  and
 from  outside  looking  only  for  find
 possible  or  imagined  faults  I  have
 also  had  the  advantage  of  seeing  it
 from  all  quarters.  I  would  very  much
 doubt  whether  the  Hon.  Member's
 Employees’  Federation  would  sustain
 his  argumbnts  because  these  are
 responsible  people  there;  I  have  had
 the  advantage  of  meeting  them,  and
 there  will  be  no  difficulty  on  that  side
 which  we  cannot  with  give  and  take
 overcome.

 Then  there  is  the  question  of  cost.
 There  are  ordnance  factories  that
 make  sandals—chappals—and  we
 believe  they  make  them  well.  There
 is  a  certain  amount  of  demand  for
 them.  But  they  cost  about  Rs.  8  to
 Rs.  9  when  we  make  them;  elsewhere,
 according  to  my  information,  they
 cost  Rs.  4  to  Rs.  5.  It  is  quite  true
 at  curs  est  longer  है...  the  ay

 I  never  said
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 people  who  will  pay  more  and  buy
 goods  tike  that  in  quantity  for  their
 lasting  longer  are  the  Government.
 Private  individuals  usually—not
 everyone—look  to  what  is  cheaper
 and  what  looks  attractive  and  buy  it.
 80  we  make  them  for  the  post  office
 and,  I  believe,  for  the  police  in  some
 cases.  They  are  our  only  customers.  We
 meet  all  their  needs.  Even  the  prices
 में  have  mentioned  are  without  taking
 into  account  overhead  costs,  because
 itis  being  supplied  to  government
 departments.  But  we  could  not
 expand  that  trade  without  the  Gov-
 exnmexyt  incurring  severe  losses  by
 subsidising  other  people’s  footwear,
 and  I  am  sure  that  is  not  a  position
 that  a  Minister  can  maintain  before
 Parlament  or  the  Public  Accounts
 Committee.

 Now,  when  we  come  to  this  Harness
 and  Saddlery  factory  it  is  quite  true
 that  on  account  of  the  fact  that  the
 Army  has  been  mechanised,  like
 everywhere  else—we  have  very  few
 animals  in  the  Army—  (Interruption),
 hKorses  in  the  Army.  Horses  are
 counted  as  part  of  the  Army.  Pro-
 bably,  my  hon.  friend  does  not  know
 about  it  as  much  as  he  should.

 Therefore,  we  have  got  the  capacity
 for  making  them.  But  these  harness
 and  saddiery  made  in  Kanpur  are  too
 good  for  public  consumption,  that  is
 to  say,  they  are  too  expensive
 are  too  well  made  for  sale  purposes.
 I  cannot  undertake  to  advibe  ordnance
 factories  to  produce  stuff  of  second-
 rate  quality  because  that  will  affect
 our  defence  production  and  will  be
 against  public  policy  altogether.  The
 harness  and  saddlery  we  now  preduce
 only  in  limited  quantities.  As  the
 House  knows  normally,  any  Gov-
 ernment  establishment  produces  some-
 thing  only  ifthere  is  a  known  demand.
 They  cannot  speculate.  Therefore,
 turning  from  these  harness  and  sad-
 dlery,  we  had  to  keep  the  machines
 engaged  making  suitcases  and  crate
 eases  and  things  of  that  character
 whieh  gs  the  hon.  Member  has  said
 were  seen  in  various  exhibitions.  Well,

 the  stuff  is  good;  but  they  are  expen-
 sive  in  comparison  with  what  is  cem-
 mercially  produced.  And,  what  is
 more;  our  experience  is  ‘that  any
 expansion  of  that  supply  would  leave
 goods  on  our  hands.  We  then  would
 have  to  face  the  Public  Accounts
 Committee  for  infructuous  expendi-
 ture!  The  House  would  not  like  to
 have  it  both  ways.  We  know  we
 have  to  sell  everything  we  make,  on
 the  one  hand,  and  on  the  ether  hand,
 the  demand  can  only  be  assessed  and
 the  assessment  must  remain  the  judg-
 ment  of  the  people.

 it  should  not  be  that  these  Ordnance
 Factories  are  some  sort  of  a  foster-
 child  left  somewhere.  The  Defence
 Ministry  is  very  conscious  of  their
 existence.  A  great  deal  of  time  of
 senior  officers  is  taken  by  these  and
 the  Defence  Ministers  have  not  them-
 selves  regarded  them  as  merely
 appendages  to  Defence  Organisation.
 No  one  is  more  conscious  for  this
 than  Government  at  the  present  time.
 Certain  circumstances  may  arise
 where  our  dependence  on  external
 sources  may  land  us  in  difficulties.
 That  is,  however  a  difficulty  which  in
 part  we  have  to  face  because  what-
 ever  we  did  we  could  not  produce
 everything;  we  could  not  produce
 some  of  the  parts,  we  could  not  pro-
 duce  some  of  the  equipment  and  we
 could  not  afford  to  put  in  the  capital
 expenditure  that  is  required  for  this
 purpose  Therefore,  I  hope  the  House
 will  agree  that  the  path  of  prudence
 is  to  strike  a  balance  between  these
 and  try  to  maximise  production  with
 the  possible  resources  and  the  poasible
 estimates  of  what  is  practicable  in  the
 circumstances.  This  is  what  is  being
 done.

 Quite  recently,  we  reviewed  the
 whole  of  this  position.  We  have  put
 an  Officier  on  special  duty  to  assist
 the  Director  General  of  Ordnance  and
 to  assist  the  Ministry  in  processing
 these  matters  and  the  whole  ef
 defence  production  is  continually
 under  review,  and  fer  the  purpose  of
 clearing  bottlenecks  of  this  kind.
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 But,  any  suggestion  that  production  is
 slowed  down  in  the  interests  of  a
 private  party  or  private  interests  is
 a  suggestion  that,  I  hope,  the  House
 will  totally  reject.

 Any  criticism  of  Defence  Organisa-
 tien  which  is  not  substantiated,
 which  throws  some  sqrt  of  oblequy  on
 the  Defence  Forces,  whether  armed
 or  otherwise,  is  not  a  contribution  to
 their  unity  and  strength.  We  like  to
 feel  as  the  outside  world  feels  in  the
 mater  and,  therefore,  we  want  to  try
 any  conclusions,  if  I  may  say  so,if  we
 have  to  deal  with  Armed  Forces  in
 the  combatant  and  the  non-combatant
 ranks  that  are  equipped  for  the  pur-
 pose.  It  is  a  great  mistake  to  think
 that  this  Ordnance  Factory  is  only
 known  to  the  Defence  Ministry.  As  I
 said  there  are  a  large  number  of  peo-
 ple  employed  in  these  places.  The
 hon.  gentleman  referred  to  super-
 numararies,  the  large  number  of
 employees  we  have  in  the  Ordnance
 Factories.

 First  of  all,  Mr.  Deputy-Speaker,  I
 think  the  labour  organisations  will  be
 the  first  to  object  if  we  start  cutting
 them  out  because  it  may  be  that  they
 would  not  mind  if  the  white-collar
 executive  went  out  but  if  it  comes  to
 the  question  of  dismissal  of  workmen
 and  foremen,  we  would  have  avexed
 question  on  our  hands.  We  want  them
 to  be  absorbed  in  this  way.  But,  they
 are  not  retamed  for  any  charitable
 reasons.  Most  of  this  production,
 apart  from  what  you  have  heard
 about  clothing  or  some  domestic
 requirements  which  can  be  sold,  all
 that  is  required  for  the  Army  require-
 ments  require  a  great  deal  of  pre-
 cision  and  requires  an  enormous
 amount  of  care  because  if  defective
 equipment  is  supplied  to  the  Army,
 we  weaken  the  Forces  and  put  them
 in  a  difficult  situation.  Therefore,
 supervisjon  of  this  kind  is  necessary.

 And,  what  is  more,  Government  is
 responsible  to  this  House  and  the
 Hoyses  of  Parliament  and  any  lack  of
 care  in  the  administration  would  land
 vs  in  difficulties,  end  we  would  ot
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 also  be  discharging  our  duty  by  the
 tax-payers.  I  must  with  great  respect
 naturally,  reject  this  suggestion  that
 the  administration  is  top-heavy  in
 our  establishments.  These  ordnance
 factories  ara  not  meant  to  be  mass
 Production  fectories;  the  goods  that
 are  produced  here  इस्‍्वूण फु  high  level
 inspection,  engineering  and  designing and  work  of'that  high  character.  We
 need  not  feel  that  we  are  in  any  way
 expensive  in  maintaining  these  estab-
 lishments.  Mr.  Deputy-Speaker,  as  I
 said,  the  subject  is  a  large  one  and  I
 have  already  exceeded  your  time.

 Shri  8.  M.  Banerjee:  The  hon.  Min-
 ister  said  that  there  was  a  plan.  In
 the  last  session  of  Parliament,  this
 was  the  reply  that  the  matter  was
 under  consideration.  So,  I  submit
 that  this  was  not  a  wrong  statement.
 May  I  know  specifically  from  the
 hon.  Minister  whether  there  was  a
 proposal  or  not?

 Shri  Krishna  Menon:  !  could  not
 hear  the  question.  What  I  said  was
 about  the  pliant  costing  about  Rs.  27
 lakhs  referred  to  and  attributed  to  a
 gentleman  called  Mr.  Hepburn—  I
 could  not  find  from  the  papers  that
 we  had  any  other  pian.  There  I  did
 not  refer  to  the  whole  of  boots  but  a
 part  of  the  boots  which  is  produced  in
 this  place.  Boot  ankles.  We  lacked
 it  up  and  we  thought  that  it  was  not
 irf  our  interest  to  sanction  it.  There  is
 already  one  of  that  kind,  readily
 available.  There  is  no  security  or
 anything  involved  in  it.  “Therefore,
 we  go  on  with  it  and  not  spend  our
 money  and  energy  and  other
 resources.  .The  same  applies  to  other
 things.

 Mr.  Deputy-Speaker:  The  House
 stands  adjourned  till  ]  a...  tomor.
 row.

 8.63  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday  the
 Tth  September,  ‘1887.
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 1534.  Community  Development  Highway  12279—80 80 and  N.E.S.  Blocks  ‘12247—~48  1567.  Satety  ot  Rail  Tracks  32383 ‘1535.  Rural  Credit  +12249—50  ‘1568.  Unloading  ot  Locomotives
 1536.  Overseas  Shipping  I22§0——53

 69  >  gees
 Porr  72287

 1637  Drought  and  Flood  Con.  e  1509.  Development  of  Cambay 537
 dition’ in  the  Country  (12253-~55.  Port  ‘12281--82

 1538.
 Report

 of  the  Technical
 iiway  Official  Team  2255—57  U.S.Q.  No.

 (1540.  P.  oe  ्  Employees.  ‘12258—~59
 $  hodi  5 Plywood  et  (1303.  Statutory  ess  under an

 «करन  Pe  aie
 .

 12259—~63  the  Ministry  ot  Transport
 Quinin  and  Communications  42282 1542.  e  ०  12264—67  5  bodi hate  ot  Ammonia  :2267—63  ‘1304.  Statutory  es  under ‘1544.  Sulp'  the  Ministry  of  Railways  1238384 WRITTEN  ANSWERS  TO  1305.  Statutory  bodies  under QUESTIONS  122681  23  27  the  Ministry  ot  Irrigation .  and  Power

 72284 ७  (2,  No.  1306.  Statutory  bodies  under
 1543-  Mechanised  Port  in  the  Ministry  of  Health  12285~—86 Hooghly  12268—69  ‘1307.  Statutory  bodies  under 1545.  Plant  Protection  .  32269  the

 pea
 Ministry  ot  Food  and

 1546  Medical  Delegation  to  culture.  ‘1228687 U.S.S.R.  +  33269  7305.
 pouty

 bodies  under
 jasthan  Cans).  e  Ministry  of  Com- ‘S47.  Ra

 Agrarian
 72370  munity  Development  ._ra287—€8 1548.  Agrarian  Re-organisation  I2270  73०9...  Masulipatnam  Port  I2288 ‘1549  Dredger  at  Kandla  Port  ‘12270—71  313r0.  Fruit  B  imental  Ste- 55  Train  Derailment  ‘12271  tion  —  ‘  raat ASSI.  Wear

 Coast
 Rosd  12a71  72  टेप,  Water

 trial
 Supply  to  Delhi 1582.

 figs  2
 of  Indisn  Phys-  Indus  Areas.  ‘12a89—~9 9 iciste  in  Hospital  Physics  .  12272—73  3rs.  Anglo-Indians  in  ह:  &  प्,

 I§53.  Assam  Railway  Link  72273  Department.  2200-9३
 ISS  Aerodromes  at  Porbander  ‘I313.  Rail  connection  between and  Keshod  72273

 goalies
 and  Northern

 1555.  Sone  River  Barrage  a  12274
 lway  :  :  =  ‘Waagr

 ६  Trunk  Tele  Lines  to  ‘1314.  Grants
 te  Rajecthen

 jasthap  trom :
 Shri  Ganga  bn  32274  Centrsi  Boek  Pundit  Rael  B
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 WRITTEN  ANSWERS  TO  Subject  CoLuMNs
 UES  TIONS—~onid Q  ०

 Subj
 1348.  Wagon  supply  at  Metta-

 is
 GN

 ect  CoLUMNS  palayam  .  23%5——-26
 Hi  |  i  3349.  P.  &  T.  Offices  and  Public 7325  Offices,  in

 eee  2292-93  Call  Offices  42336—37
 ‘1316  Railway  Unions  ‘12293-—94  ‘1350.  Employment  of  Scheduled
 ¥327.  Development  of  Forests  panel

 in  Railway
 नव  —r8

 yee jaman  and  Nicobar  sa
 33373

 Islands  नि  12293—95  135%.  Sera
 y
 a  i cheduled  tribes  can

 1318  Railway
 ray  oh  workshop  as  sé

 Gidates  ws  12g17—18
 anduadih  Lo  I352.  Wagon  shortage  on I3T9.

 ge  eataphic  connections
 Racheguda-Manwad  Line  12317—18

 ‘1320  Motor  Boards  in  —=  ‘1353,  ‘Agmark  Ghee  aaa?
 jhar  Districy  in  Orissa  .  32297  Bast?  siolins  oo  Bost  22379 ‘1321  Railway  Wagons  2297—98  J

 r322;  Cancer  Hospitals.  in  ‘1355.  Poons-Sholapur  Road  12319—20
 India.  .tw:S~t*é«S«C  QB  7356.  eo

 supply  to
 (1323,  Public  Call  Office  at  aii

 + 12320
 pur  t  हि  72298  ‘1357  Prevention  ot  Food  Adul-

 ‘1324.  Sugar  14299--12300
 teration  Act  .  2320—2I

 ‘1325.  Training  facilities  tor  1358.  Milk  and  Ghee.  72335
 Officers  of  Burma  Rail-
 way  Accounts  Department  32307  CORRECTION  OF  ANSWER

 1326,  Training  Abroad  I230I—-02  Kind  —_  QUESTION  rs
 7327

 Universities
 and  Commu-  हैं

 ars
 nity  evelopment  work  73302

 +1328.  Public  Call  Offices  in  BILE:  EASED
 rap22—12426 Punjab  .  ‘12302--04

 Further  clenee  Dy-cieute  oo .  sideration  of  the  gisla- I329
 ee  producto  tn  4303  tive

 ‘Coun:
 mncils  Bil

 concluded
 ‘1330.  Community  Development  amended

 passed  8
 Schemes  in  Madras  2303—04

 I33I.  Nemes  of  Roads  in  Delhi
 and  New  Delhi  ‘1230408  PRIVATE  MEMBERS’  BILLS

 ‘1333.  Derailment  ot  Wagons  1230809,  INTRODUCED  72436-.-29
 ‘1334.  Nadied-Dholka  Rail  Link  (12309  The  tollowing  Bills  were  in-
 ‘1335.  Rajiway  Fmployces  opting  troduced  :

 Civi for  Pakistan  2309—I0  wD  Code  of  vil  Proce-
 ‘1336.  Service  Rules  in  Railways  72370  pe  eee  a  we
 ‘1337.  Hindi  Translators  and  Schedule)  by  Shri  5.

 8  हैक  किक]  on,  Railwe
 7333  70  Ghose

 +1338.  re
 Rai  (2)  Indian  Penal  Cod

 ployees  ००  Nomhern  ager  Amendment)  Bill  (Amend-
 ‘1339.  Electrification  of  Stations  Sha  ee

 304-A)  by
 on  Northern  Railway  .23r:—~22

 3)  child  S 3  an 7
 Diksha

 ae  anne  Castes  .  Can  32372  Reerin  Bi
 by  =  Shri

 ‘1342.  Tarapore-Bhavnagar  Line  73372  (4)  Delhi  Union  Territ
 1342,

 Reemclorest  .  ord  robe  Trases.
 Bill  by  Shri

 nance  ory  Fersonne  adhe  Raman
 in  Railways  72373  (5)  Code  of  Criminal  Pro-

 ‘1343.  Delhi-Howrah  Ai  cedure  (Amendment)  Bill
 ditioned  Vestibuled  Train32333  (Amendment  of  sections

 1344.  Shahjahanpur-Pilibhit  Line  723753-74  2९5
 and  577)  by  Shri  5

 ‘1348.  Miraj-Latur  Railway  22374  ०5
 hose

 1346.  Parvatipuram-Gunupuram  ७
 Pendant)  Bill  (Amend. Rail  Link  72375  ment  of  sections  3  and  7

 %347.  Nediad-Kapadvanj  Line  2375  and  substitution  of  sections
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 Subject  CoLuMns
 PRIVATE  MEMBERS’  BIIS  IN-

 TRODUCED  -cons
 8  and  32)  by  Shri  द  क्,
 Nayar

 (7)  Consutution  (Amend-
 ment)  BHI  (Amendment
 of  articles  roo  and  389)
 by  Shu  M.  L.  Dwivedi

 )  Companies  (Amendment)
 Bill  dment  of  sec
 tion  393  and  insertion  of
 New  section  624A)  by
 Seri  Naushir  Baaru

 PRIVATE  MEMBER'S  BILL
 WITHDRAWN  ‘12429-~66.

 Further  discusmon  on  the  motion
 to  censider  the  Constitutr
 (Amendment)  Bill  (Amend-
 ment  of  Article  58)  by  Shn
 Raghunath  Singh  concluded.
 The  Bill  was  withdrawn  by
 Lok  Sabha  oo

 PRIVATE  MEMBER'S  BILL
 UNDER  CONSIDERATION  12466-—79,

 Shri  M.  L..  Dwivedi  moved
 that  the  Code  of  Civil  Pro-
 cedure  (Amendment)  Bull
 (Omission  of  Section  8785)
 be  taken  into  consideration.

 Stbject  Covemns

 The  discussion  was  not
 concluded.  a

 HALF-AN-HOUR  DISCUSSION  72479  “96
 Shri  S.  M.  Banerjee  raised  a

 halt-an-hour  discussion  on
 points  arising  out  of  answer
 gven  -.on  the  24th  August,
 I9$7  to  Started  Question  No.
 I%44  regarding  ot
 Ordnance  Factorics  .

 The  Minister  ot  Deience  (Shri
 Krishna  Menon)  feptied  to
 the  debate  .

 AGENDA  FOR  SATURDAY,
 7TH  SEPTEMBER,  1957.

 Consideration  and  passing  of  the
 Inter-State  Corporation  BHI,
 the  Dhoties  (Addinonal  Ex-
 cise  Du

 ail
 Amendment  Bill,

 Cotton  mcs  (Addstional
 Boise  Du
 Minimum  ages  (Amend-
 ment)  Bill  as  passed  by
 Rajya  Sabha


